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RAJYA SABHA
Thursday, the 3rd March, 2016/13th Phalguna, 1937 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

fallaN

ged, oY SR weww Sed HA (S wor fisn): weigw § freafaRed o3 @
Ued WR Gl §i—

Report and Accounts (2014-15) of the NSIC, New Delhi and related papers

(1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Sixtieth Annual Report and Accounts of the National Small Industries
Corporation Limited (NSIC), New Delhi, for the year 2014-15, together
with the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.
(b) Statement by Government accepting the above Report.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in Library. See No. L.T. 3955/16/15]

Report and Accounts (2013-14) of Haj Committee of India, Mumbai and related
papers

i) 3R BRIPH BRI HATad & g 53 a1 faeer d=mea § I
3 SRA (Harfge) @ &, [E: qeiey, § FrEfalRed o3 991 ued W IEar g

(1) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 34 of the Haj Committee Act, 2002:—

(a) Annual Accounts of the Haj Committee of India, Mumbai, for the year
2013-14, and the Audit Report thereon.

(b) Statement by Government accepting the above Report.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in Library. See No. L.T. 4119/16/16]



2 Papers laid on [RAJYA SABHA] the Table

Notifications of Department of Atomic Energy and Ministry of Personnel, Public

Grievances and Pensions

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT
OF NORTH-EASTERN REGION; THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; THE MINISTER OF
STATE IN THE DEPARTMENT OF ATOMIC ENERGY; AND THE MINISTER
OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Sir, I
lay on the Table—

I. A copy (in English and Hindi) of the Department of Atomic Energy
Notification No. G.S.R. 1016 (E), dated the 30th December, 2015, publishing
the Nuclear Liability Fund Rules, 2015, under sub section (3) of Section 48

of the Civil Liability for Nuclear Damage Act, 2010.
[Placed in Library. See No. L.T. 4201/16/16]

II. A copy (in English and Hindi) of the Ministry of Personnel, Public Grievances
and Pensions (Department of Personnel and Training) Notification No. G.S.R.
1002 (E), dated the 23rd December, 2015, publishing the Union Public
Service Commission (Exemption from Consultation) Amendment Regulation,
2015, under sub-clause (5) of article 320 of the Constitution.

[Placed in Library. See No. L.T. 4121/16/16]

III. A copy (in English and Hindi) of the Ministry of Personnel, Public Grievances
and Pensions (Department of Personnel and Training) Notification No. G.S.R.
1001 (E), dated the 23rd December, 2015, publishing the All India Services
(Discipline and Appeal) Amendment, Rules, 2015, under sub-section (2) of
Section 3 of the All India Services Act, 1951.

[Placed in Library. See No. L.T. 4120/16/16]

Report and Accounts (2014-15) of RCI, New Delhi, AYJNIHH, Mumbai and
related papers

ARSI 3R SIfSdIRar daraa § Isg w3t (it Fw1 urel): HBiey, H
ferferRae wil &1 Ye-Tep Uiy (3iSll der fo=d ) |9 ved W @ g
I. (a) Twenty-eighth Annual Report and Accounts of the Rehabilitation Council

of India (RCI), New Delhi, for the year 2014-15, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Council.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 4115/16/16]
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II. (a) Annual Report and Accounts of the Ali Yavar Jung National Institute for
the Hearing Handicapped (AYJNIHH), Mumbai, for the year 2014-15,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (ii) (a) above. [Placed in Library. See No. L.T. 4404/16/16]

Report and Accounts (2013-14, 2014-15) of various institutes and related papers

AHg A e #5rea | IS w3 (W) (S1.) I se] HARA: #Eey,
§ frr=ifaRad o @91 ged IR WAl §i—

I. (1) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 22 of the National Institutes of Technology Act,
2007:—

@ (2

(b)

(i) (a)

(b)

(iif) (a)

(b)

(iv) (a)

(b)

) (a)

(b)

Annual Report and Accounts of the National Institute of Technology,
Mizoram, Aizawl, for the year 2013-14, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Institute.

[Placed in Library. See No. L.T. 4331/16/16]
Annual Report and Accounts of the Malaviya National Institute of
Technology, Jaipur, Rajasthan, for the year 2014-15, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

[Placed in Library. See No. L.T. 4333/16/16]
Annual Report and Accounts of the National Institute of Technology
Warangal, Andhra Pradesh, for the year 2014-15, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

[Placed in Library. See No. L.T. 4334/16/16]
Annual Report and Accounts of the National Institute of Technology,
Karnataka, Surathkal, Mangalore, for the year 2014-15, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 4329/16/16]

Annual Report and Accounts of the National Institute of Technology,

Silchar, Assam, for the year 2014-15, together with the Auditor's

Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 4330/16/16]
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(vi) (a) Third Annual Report of the National Institute of Technology, Meghalaya,
Shillong, for the year 2013-14.

(b) Annual Accounts of the National Institute of Technology, Meghalaya,
Shillong, for the year 2013-14, and the Audit Report thereon.

(¢) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 4332/16/16]

(vii)(a) Fourth Annual Report of the National Institute of Technology,
Meghalaya, Shillong, for the year 2014-15.

(b) Annual Accounts of the National Institute of Technology, Meghalaya,
Shillong, for the year 2014-15, and the Audit Report thereon.

(c) Review by Government on the working of the above Institute.

(2) Statements (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 4336/16/16]

II. A copy each (in English and Hindi) of the following papers:—

(a) Annual Report of the Central Institute of Classical Tamil (CICT), Chennai,
for the year 2014-15.

(b) Statement by Government accepting the above Report.
(c) Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. L.T. 4320/16/16]
Report of the National Commission for Scheduled Castes (NCSC)

AHIfoTe < 3R AfRrEIRar #3eg # wog W3 (3 fasr |wigem): Agigy, |
fr=ferRad oa |uT ged W Rl §i—

(1) A copy each (in English and Hindi) of the following papers, under clause
(6) of article 338 of the Constitution:—

(a) Report of the National Commission for Scheduled Castes (NCSC) on
the Problems of Migrant SCs in obtaining Caste Certificates, New Delhi,
May, 2013.

(b) Explanatory Memorandum on the above-said Report.

(2) Statement (in English and Hindi) giving reasons for the delay in laying of
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 4118/16/16]
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STATEMENT OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON CHEMICALS AND FERTILIZERS

it IR ATl TARAT RTORAT): AR, H WA iR SdRe #ATd (XA
IR UGRARA fI9RT) B 'AFEE AN (2014-15)' & Fae H AUrT Hefed
IR SdRe Hael T Wl 9T & ugel ufde (diagdi dle 9 | fafiase
RIEIREN R IRBR §RT B T8 RATS TR RA IR IdRG dde afdfa (2014-15)
% THd gfded W B T3 dRAls Gadl [Javor w® FHfiT (2015-16) & =0 &1 Uh
gfer (S dm fR=l #) 991 uedl W Il gl

REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON FOOD, CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, I lay on the Table, a
copy each (in English and Hindi) of the following Reports of the
Department-related Parliamentary Standing Committee on Food, Consumer Affairs
and Public Distribution (2015-16):—

(i) Seventh Report on action taken by the Government on the observations/
recommendations contained in the Fourth Report of the Committee on
'Demands for Grants (2015-16)' of the Ministry of Consumer Affairs, Food

and Public Distribution (Department of Consumer Affairs); and

(i1) Eighth Report on action taken by the Government on the observations/
recommendations contained in the Third Report of the Committee on 'Demands
for Grants (2015-16)" of the Ministry of Consumer Affairs, Food and Public
Distribution (Department of Food and Public Distribution).

MATTERS RAISED WITH PERMISSION
Alleged gang rape of 40 Tribal Women in Bastar, Chhattisgarh

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, I would like to draw your
attention about the shocking and outrage over the rape of 40 Adivasi women allegedly
raped, gangraped and molested in Bastar, Chhattisgarh by the police. Tribal women
are verbally and physically abused and sexually exploited by the police between
October 9 and 14 last year and January 11 and 14 this year.

What is shocking and terribly dreadful is the fact that under active watch of

the Raman Singh-led BJP Government, horrific incidents of rape of tribal women,
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fake killings and fake surrender of naxals are openly used as instruments of State
terror. Intimidation is used as a potent weapon to muzzle the voice of members of

media exposing these crimes.

A tribal woman was killed in a shoot-out in 2011, and police dubbed her a
Maoist. But the inquiry report was not made public. The attack on Soni Sori is
part of a larger campaign of State violence in Bastar. Under the guise of anti-naxal
operations, the security forces are indulging in rape and plunder. The number of
"encounters" is increasing, people are "disappearing" from villages, only to show up
in the list of "surrendered" or "arrested naxalites" several days later as Press clippings
and testimonies recount. The local police and administration are talking in one voice
of "clearing" the area within one year. Therefore, I want that the Government should

take immediate action in the case, arrest the culprits and have a fair inquiry.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself
with the matter raised by the hon. Member.

SHRI PANKAJ BORA (Assam): Sir, I also associate myself with the matter
raised by the hon. Member.

DR. VIJAYLAXMI SADHO (Madhya Pradesh): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRI K.N. BALAGOPAL (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.

SN FEde WA ([NER): Heiey, H 59 vy & 91y W &l Adg HRal gl
3t g9 ToEs (TERTXY): Weled, H 9 vy & A1 WA Pl Hdg bRl gl

st facra s1gR (f3mea uewn): #eley, § 39 fovy & 91y Wi @1 W4

EaGI

Sl aEe WIEH (TETER): WEIRd, § 9 vy & Wiy WA B dag dRdl gl
i 3t oFaR SRIRY (MER): Weley, H 9 vy & |1y @I &l dag Hral gl
2 RS IR (SR JQ¥): AEIed, H 59 vy & A1 @I Bl Gdg bRal gl
it 31eF Sfchl TTd (RTSIRAT): HeIed, § 59 fIv & W W &1 ddg Hdl gl

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with

the matter raised by the hon. Member. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes. I think, the Government should get it enquired

and take appropriate necessary action. Now, Shri Bhupinder Singh.
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Need for early release of funds for Phailin and drought in Odisha

it yfier RiE @ifeem): <) I &R, WaR feamt & fog g 9ga ad
PRAT B TR, S 15 IR 3R 26 SHas] B 981 8] Ahdl, ST IS & FAT
ST qhdT 2, 9 & fFAM BT S 39T YU BIAT B, IAB] a9 gYe Aleqs! fHef
BT g J&T gl 51 TR, § U A9 I 59 AR ¥ e HRA1 aredl § &
el framl @ aR% W ea foar Siwl dhae IRTSe U™ # gl 8IR 9 B 9
PO eI BN TR, IMMT S & 6 ol IR <9 3§ 9ga go1 9@ usl, o9y ifsen
A g gomml 89 3NTSeM H 314 AT A PR 235 Al AW JHIFAT 8Y, oA
IR H 8 9 U8 WRAR A BBl BFF Ugall RUE H 2,199 HRIe WUy HI A[
Pt off R S9 TAT WIgAa RUE < O SN 9 2,335 BRIS ®UY B AT B oA

/R, § 39 989 & g e ggar g & 59 J8i sl R flood and drought
R Tl 8 & oA, 91 79 ' ffRer 9ed 9 o' o1 {6 i s 9T g1 ula
BT B T § X 99 BINU, STDT TIZH d19s BINSIU| 3T ST A Fgraar <=1
Ired ¥, it should timely reach for the help of the States. WV, HERIEE ]
T8 & U 815 BRIs w0y JRME fhy MU o, Safh BT 9 1,017 RIS ®II o
@ forg foran an S9! a6 § Rey foar w1, «fe S99 & 9t 214 aRIs HW PIe
fov v @R ool I Te Tar Y FE fear R sER 9Y) 9iNe R iTRad A%
fAfRex i 9919 yeag® St ¥ firell 89R AFET g1 HA Sl T fAid 19.2.2016,
YT TS BT YE G YH BN G U 8 AFRER S A A1 Bl, 99 S aral
o o f6 89 Sieal & Sieal I8 YA $R S|

AR, "o SragaR, 2012 H ST A1l SUH IR H 39 Fed H H IR-IR a1
JoTs o 3R H AUel ggare ol § b 3o g9 HidT A1 o1 99 wHI FEl
T o7 fh 8 380 RIS wUY 21 fowwaR, It fdex 99 | Ugdl <1, offdhd ame
TP STH | dF 147.40 HRIS wYF & QU MU €, 91t 252.23 HRIs wUY nft dd
B el R, gAY pRiRfea # ff 9 oanl "HErs” @ Uh Uit o 45 TReie
PIRATRET deF & STRY fHAMT DI GodT BT ST, M &7 S g9 A=
qp fAif e, 99 geqarae St 9 veE w99 off 3R wreed fAfer 31 1,300 RIS
TR <9 & fofv foran 89 IR-9R wed § {6 a8 ™ fear & fog fear smor <,
6,800 WUV 3R 13,800 HUY HI STYC AT B Sl 910 Bl T8 7, SEA T BFM?
6,800 ®IT YfT TERIR...

MR. DEPUTY CHAIRMAN: Your time is over. ...(Interruptions)... Time is over.
...(Interruptions)... Now, Ms. Anu Aga. ...(Interruptions)...

3 yfie fe: *
MR. DEPUTY CHAIRMAN: It is not going on record. ...(Interruptions)...
Shri Bhupinder Singh, this is not going on record.

* Not recorded.
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3 yfie fe: *
MR. DEPUTY CHAIRMAN: Bhupinder Singhji, sit down. ...(Interruptions)... It
is not going on record.

2 faeily par faal (@nfeem): qeicy, § 59 vy & @ WA &l dag bR gl

Speeches made by Sangh Parivar Allegedly Advocating for taking up
arms against Minority Community

MS. ANU AGA (Nominated): Hon. Members of the House, I would like to
highlight some recent happenings which were reported in a reputed newspaper. I
refer to the article on the taking up of the arms and fighting against a certain
minority community by Sangh Parivar. 1 strongly feel, if the information is correct,
then such incidents need to be stopped and action should be taken against those
who are diverting the country's attention from concentrating on issues of poverty
and the much-needed development agenda and eroding our values. In a peace-
loving Hindu dominated country, which has had the amazing distinction of accepting
various creeds and religions, the public statements made by people in position of
responsibility certainly goes against the ethos of an inclusive nation. It is thanks to
the inclusive nature of the country and its people that welcomed the minority such
as the Parsis into this great country and allowed us to partake in its nation-building
and to benefit from its generosity. Should we not continue this wonderful tradition of
embracing all who are citizens of this country regardless of religion? I implore the
House to please forget our differences and join hands to preserve the unity, sanity
and diversity of our nation by condemning such incidents and taking action against
the guilty. Thank you, Sir.

SHRI ANAND SHARMA (Rajasthan): Sir, I associate myself with the issue
raised by Ms. Anu Aga.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with
the issue raised by the hon. Member. ...(Interruptions)... Sir, I urge the Government
to take action against the guilty. ...(Interruptions)...

SHRI MANI SHANKAR AIYAR (Nominated): Sir, I also associate myself with
the issue raised by the hon. Member.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, I also associate myself with
the issue raised by the hon. Member.

SHRI VIVEK GUPTA (West Bengal): Sir, I also associate myself with the issue
raised by the hon. Member.

* Not recorded.



Matters raised [3 March, 2016] with permission 9

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): Sir, I also associate myself

with the issue raised by the hon. Member.

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, I also associate myself with the

issue raised by the hon. Member.

it 3relt 3R Rt (MER): WEIGy, § §9d MU 3MUD] FE HIl gl

AN HON. MEMBER: Sir, the whole House is associating itself with this issue.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes, yes. Mr. Minister wants to respond.
IHEE A AAGI H IoT WAl qAT WG B HAT W I wA
(3 &R FERT AHhdl): T, AR 37 3T S 7 Sl 919 Fel § MR R i Raa
HRERT | I AU YD GEIRTGE AT B, IHS aR H H U 9 [epa W
HE] A8l § b T < DI Thdl, 3 < BT Aela R FOGdl b A qRBIR

Bl ...(Fag)... 3R ®Is W Totel, BIs Al destructive ToiST, STeRic Yoiel I JdH
A8 TQ . (EET). .

MR. DEPUTY CHAIRMAN: Please listen to the Minister. ...(Interruptions)... Let

him speak. ...(Interruptions)... Sit down.

3l IR FE TAHA: Bis W THRAD IS, Bly Ul destructive Tofel, ST
BRI STTIHT BT Tolel 8, 99 IR SIAE T8l &R I 9% forg S et &
g f5 T2 o1 A, U B Uhdl 3R T BT ARART SRR 89T 12y &7 399
Bl el W TRE 9 IoHiad w9 T8 A S ARl L (@a). .

oft IO FER (SIRES): WX, AFAR #A 3 S HeAfd od1s 8, S9d fov 8H
w2 S B WA HRA ()., d B W $HH 30T #EHSd & Al @
BT B DRIV ...(TGHH). ..

MR. DEPUTY CHAIRMAN: Don't you want that? ...(Interruptions)... He is
agreeing to what Ms. Anu Said. And you don't want that? ...(Interruptions)... Sit
down. Sit down. ...(Interruptions)... Why are you agitated? He is agreeing with that.
The Minister is agreeing with that. The Minister is agreeing with what Ms. Anu said.
...(Interruptions)... You don't want that? ...(Interruptions)... Sit down; sit down.
...(Interruptions)... Sit down, please. ...(Interruptions)... No, please don't do that.
...(Interruptions)... Nothing will go on record. ...(Interruptions)... Nothing will go
on record. ...(Interruptions)... Mr. Mani Shankar Aiyar, see, the Minister has not
contradicted or opposed what Ms. Anu Aga said. Then, why do you make a noise?

...(Interruptions)...
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SHRI MANI SHANKAR AIYAR: *
SHRI RAJ BABBAR: *

MR. DEPUTY CHAIRMAN: No, no. Please sit down. ...(Interruptions)... No, 1
am not allowing. ...(Interruptions)... Don't display posters. ...(Interruptions)... Husain,
put it down. Put it down. ...(Interruptions)... See, why are you unnecessarily agitated?
Hon. Minister was only agreeing with what Ms. Anu said. ...(Interruptions)... What

are you agitated? Now, Shri Madhusudan Mistry.

Incident of defacing of statue of Late Shri Jawaharlal Nehru,

former Prime Minister, in Baghpat, Uttar Pradesh

it AepEA el (JoRm): SUHHIRT Jeled, § oot 59 8199 61 &I Udh IHATD
TSI BI AR B HRAT AT &1 19 ARG BT SM98% A o HRATI ST el
IR IRYATH ¥ ¢ b @l 7 4§ R WA 8P SR U< & aEad el
F TSI H st 9w St & ufor i W diferg RS L (@@ag™).. W, s foRad
STHGRT 39 9 doid I & <X <f Ts 8, Rrae!l ufd a% a1 gl

R, A8% Sff 1 Wial oiel b e [ary, e oot Sfart <91 & =M 1, 31
Aq1a-ffepad <o @1 &), S8 9Ra &1 MYgFe 999 $1 g STefl, S9 WG]
P AT DI SR ID! AR & H8 W BIfeRg o §U, 39 < H ST (Y 3MID]
<YHET PEAN &, ITh! ORI A ¥ &l S8

TR, 39 I DI AT Bl Tl § Ni=i dIs fowdr 981 forar, S @ s9em 9
IS BT AT T I IMMSIE! B 65 AT I SIaI 3N dd JIRYATH & Braferd
P SR R TE1 BERWN, I AT MY FH I SYHEKT &M BT S1@T PR B ', 3R
BIF Bl T SdT Afcfhde e § I8 B SN ararexer | el Sft @ g A &
IR H QT qHAT TR AT T A1 (... TR, IO HT Bl U TATAY
FAR AT B el S, BAR AdT I STl 3R ARA & 910 BT 8, SAd AT
I8 WPR fdepel gU & 3R IR U9 & bl Ffeky 7 digw & A ST a1 B
of, 1 TRl D! oIt H BTl &A1 T ATl W), 7S ol & e AR Uit &
AT DI GeldlH AR ST DI GHG] < I§ © 3IR SAD! UIe] U 2 a2l IFB] HeSH
T8l IR T2l B, 9k IFB! Ul T I T, T e fQ@E T @1 8l W, o9
TR JQ¥ b 3SR JUI WRBR HI Yo 7 39 RUIE & HWR J49] TP Bly BRIATE!
Bl B B SHA AR A9 $ 3ieR W) T Bl 7 B U & 3=} WUl AR 8w
S 59 I P HEM SIWGd Bl ST oAl Bl INIE BIP Bl U AT T
2 A e W), § oy ¥g faAd) dRar g P SR Uy & WHR SR 9o @t
ITRPR, Sl Hg & 3T 8, STD] 39 U § HRAE! d & U mudl IR |
SIINAR g1 Y 3R RIgi 8% Sl & 8 & $W Blfeid s §, SIP P
PR T W T IoT < SU| B9 3P YT B © 3R IMeM B © b ufasy

* Not recorded.
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H it IR Sar 91t & @R SR IRUATH & @l Uil Srdare! # 9 81 W,
B DI YT B 21 9T B

DR. BHALCHANDRA MUNGEKAR (Nominated): Sir, I associate myself with
the point made by the hon. Member. ...(Interruptions)...

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): Sir, I also associate myself
with the point made by the hon. Member. ...(Interruptions)...

SHRI SHANTARAM NAIK (Goa): Sir, I also associate myself with the matter
raised by the hon. Member. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the point made by the hon. Member. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, I associate myself
with the point made by the hon. Member. ...(Interruptions)...

SOME HON. MEMBERS: Sir, we all associate ourselves with the point made
by the hon. Member. ...(Interruptions)...

3t g foart (SR URen): WEIey, H gHd U IUdl ARE HIdl gl

3t g9 TS (FERTR): W, § ff S99y THIIge Rl gl
31, facraaett aet @& gcen): wEey, § W e 9Red aRdl gl

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Do you want to say something? ...(Interruptions)...
Yes, the Minister wants to say something. ...(Inferruptions)... Listen to the Minister.
...(Interruptions)... Please listen to the Minister. ...(Interruptions)... Please listen to
the Minister.

ICREH B HACI § AT HA qAT GOSN B WA H S w3
(3 &R @ THdh): W, AYYET Bl Sff 9 IR gew H IS Bl =g &
f1ep fopar & SR SUb A1 € S=Bid el § fb $o ol 4 48 W ugl 9y BRb
q8% Sf &l Uil IR Siferd Uikl I8 48 U= ggl aEfl 81 iR a8 48 Widdx fhdl
a9 U1 B g1, 39 A8 @I gl 3R 59 g & Hdl B 89 FHAT T8l B,
T 9 T | ! T B Bl ... (FaHH). ..

MR. DEPUTY CHAIRMAN: Please, please. ...(Interruptions)..

3t YEAIR FE AHa): AfhT § Iqh WY & STRIY BT A B i
TS B, [T I Ao 9ISt ST 9M o | d8d) 8 6 9 I AN ¥, 59
AU T Fel 6 IBi g8 W Ul 9y Gl Al .. (FaEH). ..
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MR. DEPUTY CHAIRMAN: Please, please. ...(Interruptions)... You sit down.
...(Interruptions)... Let him say. ...(Interruptions)... afsu

DR. BHALCHANDRA MUNGEKAR: Sir, he is saying ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Sit down. ...(Interruptions)...

it YEAR AT FHdL: AT HRAI ST U] &6 AT §8 IR Ug! TR T8l Sl
..(TAAH)... ST §H G B Fallsl HIAT AT ... (FALTH)...

SHRI MADHUSUDAN MISTRY: But, Sir, it is ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Mistry, sit down. ...(Inferruptions)... Mr. Mistry,
sit down. ...(Interruptions)... Mr. Mistry, you sit down. ...(Interruptions)... Now, Mr.

Minister, will you get a report on this matter?

SHRI MUKHTAR ABBAS NAQVI: Sir, this issue is a State issue. Jg NI
§ W geT 7, Af US S} IS¥ FI S B ...(FAUM)... IR AYYET e St
DI BITS SUAES BRI & Al 89 ISP IR § THGR! U R o ... (TILH). ..

MR. DEPUTY CHAIRMAN: That is what I asked. ...(Interruptions)...

#t AegEd el ST e @ 9U MR R Udt WeR S el §Y 8
I AR H...(HAYM)...

MR. DEPUTY CHAIRMAN: Now, please, afsu ...(94T)...
SHRI MUKHTAR ABBAS NAQVI: Law and order is a State issue.

MR. DEPUTY CHAIRMAN: Yes, you can get a report. ...(Interruptions)... Nothing

will go on record. ...(Interruptions)...
SHRI MADHUSUDAN MISTRY: *

MR. DEPUTY CHAIRMAN: Nothing will go on record. ...(Interruptions)... That
will not go on record. ..(Interruptions)... That will not go on record. ...(Interruptions)...

Mr. Mistry, sit down. ...(Interruptions)...
SHRI MADHUSUDAN MISTRY: *

MR. DEPUTY CHAIRMAN: That is not going on record. ...(Interruptions)... Sit

down. That is not going on record. ...(Interruptions)...
SHRIMATI JAYA BACHCHAN (Uttar Pradesh): *
sft TR IR (TR TS+

* Not recorded.
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MR. DEPUTY CHAIRMAN: Sit down. ...(Interruptions)... Now, Shri K. T. S. Tulsi.
...(Interruptions)... Shri K. T. S. Tulsi. ...(Interruptions)...

Concern over farmers' suicide and remarks of

Ruling Party Members in this regard

SHRI K. T. S. TULSI (Nominated): Mr. Deputy Chairman, Sir, I thank you
for giving me an opportunity to bring to the attention of this House a very serious
issue. Sir, more than 3,000 farmers have committed suicide in the last three years.
In Mabharashtra, from January of this year till now, 124 people have committed
suicide due to crop failure, scanty rainfall, meagre water supply and, actually, lack
of water even for drinking purposes. The promises that have been made — it is self-
evident — have failed to stem the tide of suicides. And, adding insult to the injury,
some abhorrent remarks have been made by some of the Members of the ruling
party that there is a competition for committing suicides. ...(Interruptions)... Ninety
lakh farmers have been impacted by the drought in Maharashtra. The drought has
completely devastated the kharif crop. Ninety lakh is almost equal to the population
of Sweden. The Government must wake up and realize the gravity of this issue. Out
of 640 districts in India, 302 districts have been declared drought-hit. The details
with regard to 27 districts are still awaited. Nine, out of twenty-nine States, have
been declared drought-hit. The situation is only going to become worse and more
grave. The States are now asking for aid to be able to save the precious lives
of these farmers. However, mere allocation is not going to help, unless the aid is
timely. There are 91 big reservoirs in the country. Out of these 91 big reservoirs,
the current water storage in these reservoirs is only to the tune of 61 per cent.
According to the Central Water Commission, it is lower than the ten year average
of 77 per cent. In the Southern region, the storage is only 34 per cent of capacity,
as compared to the average of 81 per cent. So, we should be able to acknowledge
the seriousness of the issue. It is going to multiply the number of farmers, who may

be compelled to end their lives, unless some immediate steps are taken.

SHRI PREM CHAND GUPTA (Jharkhand): Sir, I associate myself with what
the hon. Member has said.

3t 3relt AR IR (NER): ITFHIRT S, § W 31 3899 GHg $Rdl g

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I associate myself with

what the hon. Member has said.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with what
the hon. Member has said.
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SHRI K. K. RAGESH (Kerala): Sir, I associate myself with what the hon.
Member has said.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I associate myself with what
the hon. Member has said.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I associate myself with
what the hon. Member has said. ...(Interruptions)...

sfirelt IO aifed (WERTS): Sy off, § 39 favy R ene feq @ Aifew <
&l §| Ug ARISATS] Bl &, -1 YR, oEl A H el § ...@agr)... § did 6 gl
I8 Sl fHAMI BT GaTdl 8, 89 R A1S 341 I 59 A9 31 ISH B HIRTL PR
7 21 Sy9umHa Sff, IR ge & Rfigae #, it afer 2, 98i d4fs o 8 &, 98 )
B 81 H e T ugd, &1 Jsfdhdl url Mead 99 $ads A% T8 © ST[HHT
S, BTeHTEad! RS W U TE ©, 981 R I U € UP dsdl bl Ad 8l g gl a8l
R YN oTsfhdl = a9l & {6 85 39 IR ol 81 ®_A1 8, Rifh 89X I8l IR
AT F g T8l AT 7, 9gd APl §l TAR J8T AR! B F fY S g2 < T,
98 Te91 o1 & forg &R fiarsh & o 99 7€ &) Suavmafa S, g9R 981 #) 9ga
8 g R 81 8 &1 S 6 g HErl YA Skl § fb o 5T b Wi
F fou g &1 o1, A1 9 T F S e ' A1 b Wreil Sl aRE A I AN 9
o &n A &1 3 T @ E, Bl § W8 §, didde < W E, iffme T @
g, o I L T ...(FAYM)... B TAT 8 HEAT & b 379 Bl IRIG H FAR AR
H Freid faT W U aR Ul o §, WX dls H A QT | Ue R Ul A 81 st
I emel @ B AT § SR U A oM @) g9t 9§ gR WMaR WY IR 81 g’
ggd Bl GRPpeld 81 R WRSR Sexdr T8l Hl dl B B2 H 3qdh A1egq |
R $RAT d1ed] § 6 ISR gRT STH! AG PR Bl MaIGdT 5l e I qaq

& B 1 BT 8k ¥l W19 89 a1l B
3t g9 Tas (TERTG): UM Sff, § W@ &1 399 dag Hal gl

Request to release Central Funds to the State of West Bengal

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, if the Central Government
is serious about cooperative federalism, then, it must release funds to the Government
of West Bengal, which are due on account of arrears of BRGF to the tune of
T 2,300 crores; I 8,561 crores towards flood relief; and an arrear of ¥ 5,100 crores
on account of compensation towards CST. These are still due and payable to the
Government of West Bengal by the Centre.

Secondly, when a plan is afoot to write off the NPAs or bad loans and the
restructuring thereof in the nationalized banks to the tune of more than three lakh
crores of rupees, it is incumbent upon the Government to go for restructuring of the

bad debts of the Government of West Bengal without further loss of time. Sir, through
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the proposed waiver or restructuring of NPAs, the private parties in general and a
section of the corporates in particular shall be benefited, then why shall the same
principle of waiver or restructuring not be extended to States like West Bengal in
as much as the present Government of West Bengal is carrying over a debt of more

than ¥ 2 lakh crores for the fiscal anarchy perpetuated by the previous Government?

Sir, T would therefore request the Government of India to consider the request
of the Government of West Bengal for release of the arrears dues and also consider
restructuring of old debts over ¥ 2 lakh crores at an early date. Thank you, Sir.

SHRI DEREK O'BRIEN (West Bengal): Sir, I associate myself with the issue
raised by the hon. Member.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with
the issue raised by the hon. Member.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, I also associate myself with
the issue raised by the hon. Member.

SHRI ALI ANWAR ANSARI (Bihar): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI VIVEK GUPTA (West Bengal): Sir, I also associate myself with the issue
raised by the hon. Member.

Delay in Appointment of Information Commissioners in the
Central Information Commission

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, today, I raise the issue
of delay in appointment of Information Commissioners in the Central Information

Commission.

Sir, recently, the panel under the RTI Act, 2005, composed of the Prime Minister,
the Leader of the Opposition in the Lok Sabha and a Union Cabinet Minister,
sent the name of three Information Commissioners to the President for his assent.
However, Sir, this move has come almost after 2 years since this seat got vacant
and that too after the Supreme Court had ordered to appoint the three Information

Commissioners within six weeks on a PIL filed by an RTI activist.

The delay has not only indirectly denied information to its citizens but also led
to a huge pendency of cases before the CIC which amounts to more than 35,000
cases in appeals and complaints. Sir, the sitting Information Commissioners of the
CIC approximately dispose of 250 appeals and complaints in a month and if the
three CICs had been appointed in a timely manner by the Government, then there

would have been approximately 9,000 less cases before the Commission.
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[Shri Md. Nadimul Haque]
It is also opposite to the words of the Prime Minister. When he addressed the
10th Annual RTI Convention, he said that the timely and trouble-free disposal of

RTI cases were stated to be essential to uphold the spirit of the Right to Information
Act, 2005.

Sir, in the light of the above facts, I want to ask the Government that why
there is a delay in the appointment of the Information Commissioners despite the
PM’s promise and also why the Judiciary had to use its prerogative when it should

have been done by the Executive.

Hence, I would request the Government to ensure that in future the Information

Commissioners are appointed in a timely manner. Thank you, Sir.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I associate myself with

the issue raised by the hon. Member.

SHRI D. BANDYOPADHYAY (West Bengal): Sir, I also associate myself with

the issue raised by the hon. Member.

SHRI BAISHNAB PARIDA (Odisha): Sir, I also associate myself with the issue
raised by the hon. Member.

MR. DEPUTY CHAIRMAN: Shri Jesudasu Seelam, not present. Dr. Sanjay Sinh.

Need for not closing the Rajiv Gandhi LILT. at
Teekarmati, Amethi (U.P.)

31, Ao g (GRF): SUAUIIRT JEIeY, AT 9gd SM9R, S M9+ Jo dle
BT 3R feaml # MU IR AR des & ArgH ¥ el H RN Rajiv Gandhi
Institute for Information Technology, Teekarmati &1 3R MY AIHT T SICASECZAS ]
gredl g U A A9 G9E e @3 J8i 981 &1 § S9h avje W fw W@
HPHe & IR H Ieelkd HAT A8 &1 T T HaR Hifd & Sd W@y Iroia el
ST B B, WS H 2005 H S Qi e iR g e St & g |
ERIEEIS LAl TUdh QW%%F[ RMMYI, Rajiv Gandhi Institute for Information Technology &
T A IR gs A1 S WG gU 10 AT B Y, WAfd St g8 AU a9e B
TR H 21 Y TR A e & BN B G B S 2, g8 A ITREG RIS
H S IR A1ferd ®, SHdT SUeTT 81 Vel 81 ITTBT $FIN, 3TV infrastructure AR I
Sped] & dace g8t W 9gd At A6l @ BRrat g1 e g § g Aa S
e w21 Sft 17 Sa’) @1 sWct T il I/M QAT Hobd T 6 ggt wai garsit
P AT & el U1 8T 8, 39l WRBR Skill Development Institute @Y ATSTHT &
3T a8t Ud $ieye Wi R AR &7 & 8l
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HElqy, H 3fUe HeFH W Ig fYdas PRA1 GBSl § b S ARy H o 9
s’Rﬁa@? %, ?‘I‘Eﬁ'ﬂ WR W I9¢ entrance examinations Bl & 3R ¥4 entrance
examinations | S ol Y €, d81 & odsdl bl W Hiwl forar 81 8 Ihal 8
5 g8t SHBT HH HeT e, fhT 3! aoig 9 g8 IH indirect fId™T BT E,
ggd AR AN BT ISR Aear §, 98f &1 980 AR AMINIG {6/ 8 21 /g
AaTe e 7376 9RT ISR B b 9gd g1 [A¥NT 21 91 BIs SaxTol T8l
2, § Wra &% {6 a8 $IS Skil Development &1 $Iege W Gol, dfhd 54
SWISC Bl &g da T fbar S

AR ggE H#3A S AT gATa b SR ST Y A1 g8l Sl Hel A {6 8H
gool BT IS 21, deold Bl oI B 2l 88 ofdl & fh TR 39 W) Bls
Hdhe 3T, A JEI RN 6 a8 W) A gg |3 Sl Bl U gATd) A 81 ol

HEIGY, WS H 200 HRIG WYY BT W F© UIh W d5 & T, g8 fwmad
9Tk | I g3, 4,000 BRIS HUY DI AN I SRR ¥ g™ yR e o dg
Bl TS 3R D! ECTHY HERTE, Wl &l JART B IET gl ABIGY, 379 Ig 3HS! &
STAT T 3T9HE 81T, 3R IE T 987 d5 Bl g1 311 § 3MUd AIH d A
AT ST BT 3R W DI JBT A BRI A8l § [d S T Bl g8 7 fHar S

MR. DEPUTY CHAIRMAN: Yes, time over.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the matter raised by the hon. Member.

SHRI RAJ BABBAR (Uttarakhand): Sir, I too associate myself with the matter
raised by the hon. Member.

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, I too associate
myself with the matter raised by the hon. Member.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I too associate myself with the

matter raised by the hon. Member.
it e et (SR uewn): AEiey, § W W 31 59 vy & 9 @G Bl gl
S IS T d (HBRTS): Heled, H I Wi &1 39 vy & |1 Awg bRl gl
31, faorgaett @l @ ucen): wElky, § W W 9l 39 vy & 9y 9wg
EaGI
ST AT BrRe@ (319H): WeIed, § Wi W 31 39 AWy & a1 qwg HRal gl

sft AT B (RIS o &, faee): weey, § off v @ 39 favy &
T FHEg Rl gl
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sirrcht Al fheas (sdiaTTg): weicy, § W W @I 39 Ivy & 91y g
EanII

3l IR A& (TAn): F816d, § 4 W B 39 A9 & F GRg Bl gl

3t 9ot SRT (3RFA): ABIgd, § W W &l 59 vy & A1 I9g Hal gl

MR. DEPUTY CHAIRMAN: The names of those Members who wish to associate
may be added. Now, Shri Mansukh L. Mandaviya.

Reported arrests of Gujarat Fishermen by Pakistani Marine Forces

2 AT T, AT (JORI): HEIGd, R &I 6,000 fhaArdier o1 dgs! A
2, R IoRa @t Gt W1 1,600 fFariey 21 ORI T V4T 99§, S Agel
A &R SEf @Y A A TR & W e §o Bl ORI & Fsl W W
P 16 ISRl A AGIIR A&l b & oy Fs # o 21 gaf Ry &= &
S R F AGIIN AGell Tdhed & oy W # 9 &, a9 9 Hit-aft arferears
B FE AT P Foaid W S UgAd Bl 98 UP QT &F T, S8l AUE & gar off
2l ufrea #9 RraiRE @t aicd, R TSR W o B €, 99 & die fod
& ¥ @R 99 gARY 9icd g8l 9l €, o 9 9 & Y% 3MHR Se UHS ofd Bl
W Ry 3 sl 15 &A1 4 o eexr 21 BRI dicd &1 ues for T &,
T 117 AGART DI s fordm AT 81 3l TRE IR-GR AR YORI & APIARI Bl
UHS] ST &, S dAHerg & APIARI Bl Sicidd NaiIRS ghsdl 81 Ul fRfy
H ITD] protection 1 & fTT, SHBI TR&IT 9 & TV MUd ATE0q I TRAR A T
Radwe & & 98 981 Sifigd Rived o & SIRTT X1 89N 7PN 39S B &
fegw™ o WM $9 WA B R B R U™ @1 W e WIS 8 SR g,
ITH! YE A el TEdT Bl SAD! 3B IR H <) TRE AlGH 8, TP oY F'l
SIYTe RIEH 1T @12 ql a8l Siivd Raeed o &1 &9 1 %6 8ol 8, alfdh
g8 Wi | o IR ¥4 g3 dlcq # Sidigy Riwed ammax R & forg S,
RTIT SThT UIfhed™ & deol § 9 ST sl 399 ST UTfhe it RIaIReET forces
ITHT UPHS oidll &, STP! 39 Gfad el Fabell 81 SATY 37T AETH F WWBR A
T RaRe 2 6 STeg A STeg |4 dicd ¥ SiYIvg Rived @y S|

SHRI V. P. SINGH BADNORE (Rajasthan): Sir, I associate myself with the
matter raised by the hon. Member.

SHRI SHARAD PAWAR (Maharashtra): Sir, I too associate myself with the
matter raised by the hon. Member.

SHRI RANVIJAY SINGH JUDEV (Chhattisgarh): Sir, I too associate myself
with the matter raised by the hon. Member.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I too associate myself
with the matter raised by the hon. Member.
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SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I too associate myself
with the matter raised by the hon. Member.

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Sir, I too associate myself with
the matter raised by the hon. Member.

3t RS IR (SR URW): AEIe, H W W Bl 59 9T & A1 A1g BT gl

31, e PR e ([(ER): weigy, § i W @) w9 vy & 9y w9
BT g

3t g PAR HIIY (SR U<30): Heled, § W W 31 59 vy & A1 994
BT g
sl wedper WA @an): weey, § ff Wd o 59 vy & a1 wag e gl

SOME HON. MEMBERS: Sir, we associate ourselves with the matter raised
by the hon. Member.

MR. DEPUTY CHAIRMAN: Yes, the names of all those Members who associate
themselves may be added. ...(Interruptions)... Mr. Minister, there is one point.
...(Interruptions)... This is an issue with the Sri Lankan border. ...(Interruptions)...
This is an issue with the Sri Lankan border as well as here. This is a permanent

issue. What is the solution?
SHRI SUKHENDU SEKHAR ROY: Sir, in Sunderban Delta also. ...(Inferruptions)...
MR. DEPUTY CHAIRMAN: Yes. The Minister, please.
e w5 (sfiit g w@RTon): Sft 81, W), § g1 B1 SR g4 g

ITHMIRT Sft, S fwg et A wie wEley | Sorn ¥, uifeed # S
PR Ubs 1Y, I8 S5 oIy ISMIT &1 Sl A0 gel, § aFi & ax d adl
<t €l Sri Lankan Navy TfSFTg & #GIIRI B Thsdl & R T[ORIT & AGIIR
AR & §RT Ubs S &l g8l ol § Hedl & I ORI a1 Aferg & AP
& €, I WRd" H’@&ﬁ g, they are Indian fishermen.

Al 9§ ®er argh P SF FERATY S7e-3enT ©1 STl dd b b
T AN AGIIN IeR Ul H Tl I &, ol d S Ubsd ol I8l T B fSawhd
TE 7, Hife ST 3= Pel fe oiidigw Red o <1, a8 Shidivd Red o
Wﬁw%l Weﬂ?ﬂ?ﬂ International Maritime Boundary EF[GTQT?[, o a8 @
Bl QM o 599 31 9 ST & 7 Ul 39 {0 $B @W <T3Y B A W gl g,
a8 19 @1 d8e ot 8§ 3R R 19+ ar$sl &1 udl gl Sl Bl
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[l GoAT RIS

W, Y AT IS IEd & P 8 Maritime Boundary €dT ﬁ, qIfp 89 P M
&l S| 39 ) UIfhRar drell St HIHT 37811 SOl ©, Sleal 81 SAdhl AHTH
Bl SITQT 89 SIAgE fIRed ST 3R S99 QX1 boundary line @1 QAT &R 31 fb 7
ST aTel W 31 Feb MR T & g dTel g8f Sl Al

S8l dd sield] BT Fald 8, AR AYSN 39 oy IR T8 8 I8 §1 81
U% mechanism 91T 21, ¥ g8 99 frar o1 {6 a9 # 95ax &9 39@T Bl
B MaTe ofl I APAR 3R BAR AR d H Reder A1 &, wife I TR
afired & €, Al 98 mechanism 31ft T& PIs THIEN < & U1 B SHD! UH-B:
I3F B gl gl ¥ 59 | sficid! Ts oY, A I6 Ui, HEUTEr RRET St %
ey Y {9 Ig vy Sorar o1, $9¢ YU 73, e famalkie St ¢ | ff sern
T IR I ]%léQT I'Bﬁ, AT JHRIRT St & 91 S 317 joint commission g4I,
q9 S9$ @y 4 49 g fAvy IS o1l g8t I qu gan & o/ Hfb A Il ™
H fad) Bl FHEM 8l HR U1 I® ¥, 9 He qeM § SH¢ hINe fAfex
BT AY| 59 d Iaf MG, AT H W I A1 43711 BAR Yibear AR, R d
A RISt WY 3aT B, S9d! WY ¢ A1 8151 89 AN fad) $9dT Pl TS
FHEET ®Te ofFl, I8 89 &34 S 38 &l

o mRE freft (RmE): W, SR 98 T8 qarn f AgeRl 31 B9 B

MR. DEPUTY CHAIRMAN: Thank you hon. Minister. ...(Interruptions)... No
question, please. ...(Interruptions)... 1 thank the Minister for the clear response. Thank

you very much. ...(Interruptions)... Shri Anand Sharma ...(Interruptions)...
SHRI D. RAJA (Tamil Nadu): Sir, ...(Interruptions)...
MR. DEPUTY CHAIRMAN: It is Zero Hour; no supplementary. ...(Interruptions)...
SHRI D. RAJA: I would like to ask one small question. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Not allowed. ...(Interruptions)... I am not allowing
anybody. ...(Interruptions)... Don't take away Zero Hour's time. ...(Interruptions)... She
has explained it very well. What else do you want? ...(Interruptions)... Shri Anand

Sharma, please. ...(Interruptions)...

SHRI D. RAJA: She has not explained it; she has not said anything.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Not going on record. ...(Interruptions)...

SHRI D. RAJA: *

* Not recorded.
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MR. DEPUTY CHAIRMAN: Sit down. ...(Interruptions)... Without any effort,
you got the answer, and then you want to create problem. ...(Interruptions)...

Mr. Anand Sharma, please.

Allotment of forest and Government land at throw away prices

in Eco-Sensitive Zones

SHRI ANAND SHARMA (Rajasthan): Sir, in our country we are very proud
that we have rich wildlife. The sheer depth and diversity of our country has also
sensitized us about the need to preserve our environment, our eco-system and our
coastal zones. Accordingly, over decades, the Parliament of India framed laws. A
separate Ministry is dedicated to Environment and Forest which has issued guidelines
for the eco-sensitive zones to preserve wildlife, particularly to protect the endangered
species like tigers, lions, etc. Sanctuaries have been established in various parts of
the country. Now, we have a situation where there is a serious violation of the

eco-sensitive zone guidelines which has been monitored under the Supreme Court

guidelines. ...(Interruptions)... W PIC 1 IR <Al BI (39 fGar g 1 S sanctuaries
g, STl a7 wIfora} & e Bl §, S99 so-filg & $ofih H o fhaiiey & a4
¥ aﬁs‘ commercial activity Il Ebﬁ‘é Q?ﬂ wfafafey = ﬁ, o 987 & a=g wforil &l
PIs JHAM Bl I8 BT R < R A1 8, dAfdT U & U 5T H IHDT It
BT Bl ...(&AgM)... Forest Range Officer @I AT & FTAGE TRBR Bl ST Bl
422 THS STHH, 15 I T & @99 F Wild Woods Resort T &I Tdh HUT Bl
T TE| ... (FAUF)... & T 2010 & 3TX ORI 5T H oMl ... (&aY)... 3T
AU 91 A€ H FHEI ...(FAY)... X, AT AH] g1 & & dig § Ioorgd Uar 7
PR ... (TALT)....

ICRIEH BRI HATTT | o HAl TAT A9l BRI HATad H g Gt
& TR @ FHdh): W, W TEH @IEe 3 3R B ... (FaE™). ..

# o A 98 Y NS <1 TS 7, S99 Wed 9l g off A1 S
..(TAU)... 9! fehad agelt T8 <1 |l

SHRI MUKHTAR ABBAS NAQVI: Sir, I have a point of order. ...(Interruptions)...
3t oS I S WHI $ I[oRg HAT 3R AT F PR HAT ...(AYUH)....
MR. DEPUTY CHAIRMAN: What is your point of order? ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Sir, I have a point of order under Rule
238. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: On this issue? ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Yes, Sir.



22 Matters raised [RAJYA SABHA] with permission

3t IV T IR, A e o & fau g |/l sl L (@@ad). .

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, one minute. He is on a point

of order. Let me listen to him. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Sir, Rule 238 states that a Member, while
speaking, shall not refer to any matter of fact on which a judicial decision is pending.

...(Interruptions)... This issue is sub judice. 1 think, RTa=T 91 3fFREe AFR 7 lall

g, 39 Rars ¥ vawds fhar 9wl ... (caam). ..

sft smee Tl WX, ...(au™)...

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, his objection is that it is a

sub judice matter.

SHRI ANAND SHARMA: No; I am not concerned. ...(Inferruptions)... Sir, |

have been interrupted. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Anyhow, your time is over. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, let me explain one thing. ...(Interruptions)... If
the Minister has said this, there is a ruling. It is not a criminal matter and there
is a ruling that such issues can be raised. We are talking about a gross violation.
Second is the land scam. Land scam may be sub judice, but the violation of the Eco-

Sensitive Notification...(Interruptions)... And, then they have amended....(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Sir, it is very clear in Rule 238.
...(Interruptions)... A Member shall not refer to any matter of fact on which a judicial

decision is pending. ...(Interruptions)...

it 3 Tl g7 v favy & Rraet Mwer Sa g9 @iy, saat =l i
BT A1fgy SR 98 S a19¥ off ST ARyl L (eae)... S o € T ' SR
IFDT S ot oft fF IRRM oS 8 B, MR M fI R f W B, W W
T g9 7 ... (FGEH)....

MR. DEPUTY CHAIRMAN: Okay. You have made your point.

At < I YU HAl SN g URSEET B 919 BRA 8, SHMSN! B 91d
B §, S DI 91 B & Al Y Fargce! W B ARyl L (cag). ..

SHRI TAPAN KUMAR SEN (West Bengal): In Zero Hour, there cannot be any

point of order. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Sir, it is a rule. ...(Interruptions)...

#} I I T S BT DI AR A1 BFT AMSYI ... (HGL)...



Matters raised [3 March, 2016] with permission 23

MR. DEPUTY CHAIRMAN: Okay. That's all. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Sir, I want your ruling on my point of
order. ...(Interruptions)... Rule 238 is a very clear rule. 37X P WX sub Jjudice g,
fediv WS & O oIs W TR FFR SABT Nh 81 B Fhd1l sAfery S Y
SEM BET & S TRIuS fhar WY, Rere | Maren Sl .. (aum). .

MR. DEPUTY CHAIRMAN: Mr. Minister, it is already permitted by hon.
Chairman. ...(Interruptions)... What is happening here? ...(Interruptions)... You sit
down. Your time is over. ...(Interruptions)... See, it is already permitted by hon.

Chairman. That is the issue. So, it has to be allowed. That's all. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: My submission is not that. ...(Interruptions)...

My point of order is very clear.
MR. DEPUTY CHAIRMAN: Do you want a ruling? I will give a ruling.

SHRI TAPAN KUMAR SEN: In Zero Hour, there cannot be any point of order.

This is my point of order.

MR. DEPUTY CHAIRMAN: There can be a point of order any time if there
is a violation. ...(/nterruptions)... But 1 will give a ruling on that. Now, Shri K. K.

Ragesh. ...(Interruptions)... Shri K. K. Ragesh...(Interruptions)...

SHRI ANAND SHARMA: Sir, as I conclude...(Interruptions)... 1 am going to

conclude. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Shri K. K. Ragesh...(Interruptions)... Nothing
else will go on record. ...(Interruptions)... Shri K. K. Ragesh is a new Member. Don't
disturb him. ...(Interruptions)... Mr. Anand Sharma, you have said what you wanted

to say. Now, sit down. Shri K. K. Ragesh, you start.

SHRI K. K. RAGESH (Kerala): Sir, please ask them to sit. My time has already
started.

MR. DEPUTY CHAIRMAN: I know that. You start.

Concern over huge hike in prices of drugs and need to restore powers

of National Pharmaceutical Pricing Authority

SHRI K. K. RAGESH (Kerala): Sir, through you, I appeal the Government
to restore the powers of the National Pharmaceutical Pricing Authority of India to
regulate all the drugs outside the National List of Essential Medicines. The National
Pharmaceutical Pricing Authority of India decided to regulate 108 drugs in 2004. It

had that power. When the prices of essential medicines increase in a big manner,
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the Government has the power to regulate such medicines also. But, unfortunately,
succumbing to the pressures of the pharma giants, the Central Government had
withdrawn that power to regulate those medicines that are outside the National List
of Essential Medicines. What is the outcome, Sir? It has resulted in sky-rocketing

of prices of the essential medicines and it has broken all previous records.

Last year, the Government had allowed an increase in the prices of 509 essential
medicines which are enlisted in the National List of Essential Medicines. As per the
DPCO, 2013, drug prices are decided on the basis of the demand in the market.
Earlier, it was calculated on the basis of production cost plus some reasonable
surplus. In fact, it is the present method of deciding the prices, DPCO, 2013
that results in the price rise of medicines year after year. Adding fuel to the fire,
the Central Government again withdrew the customs duty exemption on 74 drugs
which are being used for treating cancer and HIV; these are medicines used for
chemotherapy, radiotherapy, diabetics, Parkinson disease, kidney stones etc., etc. The
prices of all these medicines are going to be increased in a big manner. Why is the
Government doing so? The Government is saying that it is to protect the pharma
industry. Why is the same logic not applied when the cottage and small-scale
industries are being closed down in our country? I request the Central Government

to immediately provide duty-exemption to these medicines. ...(Time-bell rings)...
MR. DEPUTY CHAIRMAN: Time is over. ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, it is a serious issue, and, if,
instead of going in for cost-based pricing, you are going in for market-based pricing,

it means that you are playing in the hands of pharma MNCs. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with

the issue raised by the hon. Member.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with

the issue raised by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the issue raised
by the hon. Member.

31, e AR e ([QER): #8iey, § WY &l 59 favy @ weg Rl gl

SHRI C. P. NARAYANAN (Kerala): Sir, I also associate myself with the issue
raised by the hon. Member.

3 RS IR (SR Ja¥): HEIed, § W Pl 39 AWy § Ag Rl gl
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SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with
the issue raised by the hon. Member.

SHRI K. N. BALAGOPAL (Kerala): Sir, I also associate myself with the issue
raised by the hon. Member.

SN SRAT I S (BTQRn): 7Eiey, § W P13 [Avy 9 9Eg Rl gl
Sl wEdeN URAM ([981R): Heled, § W &l 39 [Avy ¥ wag Hdl g
3t [ T SGR (MBR): #eiey, § ¥y &l 39 4wy ¥ Wag &l g

MR. DEPUTY CHAIRMAN: Now, Zero Hour submission by Mr. K. N. Balagopal.
Exorbitant Airfares charged by Airline Companies from NRIs

SHRI K.N. BALAGOPAL (Kerala): Mr. Deputy Chairman, Sir, I would like to
raise a very serious matter connected to the exorbitant airfares being charged by

the airline companies.

Sir, this is mainly charged from the passengers travelling to Middle East. There
are many poor people who are going to the Gulf countries as workers and they
are working there. Now the airline companies are charging these prices according
to the seasons. Now, as the mid-summer vacations are approaching, either children
reach their homes after their vacations, or, their parents come to India for vacations,
these companies are charging this much money. Sir, differential pricing is there.
From Calicut to Gulf countries, the air fare is three times as compared to the other
airports in the same State. Sir, for going to Dammam from Calicut, the airfare is
% 27,900 while, at the same time, from Cochin, it is I 12,000. All the foreign airline
companies are ruling the market. Sir, compared to the Gulf countries, the airfares
are much lesser if you go to USA or UK. So, these companies, on these occasions,
are taking huge money from the poor and NRI workers who are going from this
country to other places. It is a very huge amount. Sir, I come from a State where a
lot of NRIs are there. Sir, we give the maximum remittances by NRIs back to India.
Both Punjab and Kerala are doing that. It is not a matter of Kerala alone. It is a
matter of all the people working in Gulf countries who are going there from different
parts of the country. So, this issue needs to be discussed, Sir. ...(Interruptions)...

They are looting actually. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay. Thank you. ...(Interruptions)...
3 RS IR (SR UQ¥): HEIed, § W Pl 39 AWy A Ag Al gl
3t Aggeq felt (oRIa): #Eley, § Wi 31 39 vy @ 9Eg B g
3ft g9 Tas (TERT): ABied, H W &I 39 vy 4 99g adl gl
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3l Yol IRT (3FH): HEGT , H W Bl 39 AWy A Ag Bl gl

3 I FER (SIRES): FEled, H WA Bl 59 v ¥ GHg Rl g

it Yuifaera R SRa (B<NTe): #EIey, § W & 39 9wy 9 9g o=l gl
A1, SIRE =iedt (fEed dwreD): weey, H WA Bl 59 vy ¥ g Rl g
it JfaATer I @ (doT9): Heled, § Wl Bl 39 vy 9 d9g Rl gl

SHRI A. K. ANTONY (Kerala): Sir, I also associate myself with the issue raised
by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself
with the issue raised by the hon. Member.

SHRI K. K. RAGESH (Kerala): Sir, I also associate myself with the issue raised
by the hon. Member.

SHRI BHUPINDER SINGH (Odisha): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI DILIP KUMAR TIRKEY (Odisha): Sir, I also associate myself with the

issue raised by the hon. Member.

SHRI C. P. NARAYANAN (Kerala): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with

the issue raised by the hon. Member.

SHRI K. T. S. TULSI (Nominated): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI S. THANGAVELU (Tamil Nadu): Sir, I also associate myself with the

issue raised by the hon. Member.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I also associate myself

with the issue raised by the hon. Member.

SEVERAL HON. MEMBERS: Sir, we also associate ourselves with the issue
raised by the hon. Member.

MR. DEPUTY CHAIRMAN: Yes. All those who associate.....(Interruptions)...
I think, hon. Minister should convey the feelings of the House to the concerned
Minister. ...(Interruptions)... This is a feeling, ...(Interruptions)... 1 also share that

feeling. ...(Interruptions)... Exorbitant charges. ...(Interruptions)...
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IS B WA § I HAl AT WHEH BRI HATGT H I HAI
(5 TR AT Tehdl): IR, S A1 THRIAT {721 ST R8T 8, IS9P dR H H concerned
hon. Minister 1 IS Pl I H W 39 IR H (STHIA T A1 ... ().

MR. DEPUTY CHAIRMAN: Okay. The Minister will convey the feelings and
try to.....(Interruptions)... Yes. ...(Interruptions)... Including Shri A. K. Antony, all

Members of the House are supporting this demand.

SPECIAL MENTIONS

MR. DEPUTY CHAIRMAN: Now, Special Mentions. I will call the name. You

can mention the subject and lay it on the Table. Dr. Bhalchandra Mungekar.

DR. BHALCHADRA MUNGEKAR (Nominated): Please allow me to elaborate,

Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Others have to be allowed. Mention the
subject and lay it on the Table.

Demand to celebrate the 3rd January, the Birthday of Savitribai Jyotirao

Phule, a Social Reformer as Women's Education Day

DR. BHALCHANDRA MUNGEKAR (Nominated): Savitribai Jyotirao Phule,
born on 3rd January, 1831, like Jyotirao Phule, her husband and India's first social
reformer, was herself a social reformer. She fully supported Jyotirao Phule's historic
movement for the emancipation of the down-trodden, the shudras and the atishudras,
that included women, from all-pervasive degradation, exploitation, humiliation and
destitution caused by the orthodox and inhuman practices sanctified by the Hindu

religious scriptures.

Jyotirao was the first to diagnose that the denial of the right to education was
the root cause of the downfall of the downtrodden including women. Therefore, he
and Savitribai started the first school for women in Pune in 1848. Since there was
no woman teacher, Jyotirao first taught Savitribai to qualify her to teach women.
When she started teaching, nine girls to start with, the hostile, orthodox lobby
from Pune, the champions of women's centuries-old degradation, heaped all sorts of
sufferings on Savitribai, including throwing mud and stones at her on her way, to
prevent her from teaching the women. She faced all indignities and humiliation, but
remained steadfast in her commitment and mission. This made Savitribai the first

woman teacher in India.
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The Congress-NCP Government of Maharashtra renamed the Pune University as

the Savitribai Phule Pune University in 2015 to pay homage to her. I request the
Union Government to celebrate 3rd January, Savitribai Phule's birthday, from the
next year, as Women's Education Day (Mahila Shikshan Din) in recognition of her

historic mission of laying the foundation of women's education in India.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the Special Mention raised by the hon. Member.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with
the Special Mention raised by the hon. Member.

SHRI SHANTARAM NAIK (Goa): Sir, I also associate myself with the Special
Mention raised by the hon. Member.

SOME HON. MEMBERS: Sir, we all associate ourselves with the Special
Mention raised by the hon. Member.

MR. DEPUTY CHAIRMAN: Shri K. K. Ragesh. Mention the subject and lay
it on the Table.

Demand to take immediate measures for implementation of
Pension Scheme, 2009 for employees of

Food Corporation of India

SHRI K. K. RAGESH (Kerala): Sir, the employees of Food Corporation of
India (FCI) have long been pursuing the implementation of pension scheme finalized
between the management of FCI and the employees' unions. The FCI management has
signed an agreement with the trade unions and FCI Officers' Association regarding
implementation of the Pension Scheme in 2009. As per the agreement, the FCI
management has to remit ten per cent of basic pay and DA as the contribution
to the pension fund with effect from 2007 in accordance with the Government of
India guidelines. But, till date, no action regarding this has been taken. Such a
pension scheme is already implemented in the other PSEs, including CWC (Central
Warehousing Corporation) under the Ministry of Food, Consumer Affairs and Public
Distributions itself. The Pension Scheme has already received the concurrence from
the Ministry of FCPD, way back in 2012. It was observed that the scheme is in
accordance with the guidelines of the Department of Public Enterprises (DPE). Hence,
I would like to demand immediate measures from the Government to implement the

Pension Scheme.

MR. DEPUTY CHAIRMAN: Shri Dilip Kumar Tirkey.
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Demand to take effective measures for repair and security of

Shree Jagannath Mandir at Puri in Odisha

SHRI DILIP KUMAR TIRKEY (Odisha): Sir, I would like to draw the attention
of the House to a very urgent matter concerning Shree Jagannath Temple at Puri in
Odisha. Shree Jagannath Temple is the holiest of holy shrines of Hindus. This Grand
Edifice is the highest temple in Odisha and, probably, the tallest living temple in
India. This splendid temple dedicated to Mahaprabhu Shree Jagannath was built by
King Chodaganga Dev (1112-1148 AD) in Shreekshetra Puri on the East-coast of
India. The temple is visited by millions of devotees every year from the country and
abroad. Today, this historical temple needs urgent conservation measures. At present,
repair and restoration work at the temple is being done by the Archeological Survey of
India. The State Government is providing the required support and assistance. But the
progress made in this regard by the ASI is not up to the mark. Simple conservation and
repair works will not serve the purpose of protection of the temple. In the background
of terrorist onslaught on some religious places in the recent past, possibilities of
external aggression on Puri Shree Jagannath Temple cannot be ruled out. So, adequate
measures should be taken for the safety and security of Shree Mandir. This is the

urgent need of the day.

So, through you, I would like to urge upon the Government to take immediate

steps in this regard.

SHRI BHUPINDER SINGH (Odisha): Sir, I associate myself with the Special

Mention made by my colleague.

MR. DEPUTY CHAIRMAN: Shri K. T. S. Tulsi. You can mention the subject
and lay it on the Table of the House.

Demand to expedite the field trial of genetically modified crops to avoid

agrarian crisis in country

SHRI K. T. S. TULSI (Nominated): According to the researchers from Cambridge,
two factors have resulted in agricultural crisis in India. Opening of markets of
agricultural produce and scaling back of State-support has led to agrarian crisis in rural

India. This has resulted in shocking number of suicides amongst the Indian farmers.

This is sometimes attributed to capital intensive cash crops which are subject to
massive price fluctuations. Suicide rates also tend to be higher in States with greater
economic disparity. Inequality is the primary cause of higher suicide rates along with
the phenomenon of cash crops adopted by marginalized Indian farmers. In the last

three years, over three thousand farmers have committed suicide. Shockingly, India
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is staring at suicide epidemic amongst the farmers. The suicide rate ranges between
1.4-1.8 per lakh of total population, over the last ten year period. Failure of crops along

with debt burden or price crash are the principal factors contributing to the suicides.

One of the solutions to agrarian crisis, according to Dr. M.S Swaminathan is to
accelerate field trials of GM crops through Indian Council of Agriculture Research
and Agriculture Universities in the States. Despite the fact that National Genetic
Engineering Committee has approved trials for rice, wheat, maize, potato, mustard,
sugarcane, brinjal, etc., yet various State Governments continue to refuse permission
for field trials. A joint intervention by Research Institute at the Centre and State

may have greater acceptance.

GM crops can not only reduce cost but can also boost productivity and income
of the farmers. India's safety mechanisms are in line with OECD and International
Plant Protection Commission. We thus need to accelerate the process of field trials

as that is the greatest hope for pulling farmers out of the crisis.
MR. DEPUTY CHAIRMAN: Shri Tarun Vijay.

SHRI TARUN VIJAY (Uttarakhand): Sir, my subject is Central University and
Kendriya Vidyalaya for Mayiladuthurai in Tamil Nadu.

MR. DEPUTY CHAIRMAN: Thank you. Lay on the Table. You say ‘I am

laying it on the Table’. You have to say that sentence. Otherwise, it will not be laid.

Demand to establish a Kendriya Vidyalaya and a Central University

at Mayiladuthurai town in Tamil Nadu

SHRI TARUN VIJAY (Uttarakhand): Sir, in Tamil Nadu, Mayiladuthurai town
is a great town in spiritual way like the Nalanda in the field of education and like
Mysore in cultural and traditional field. This beautiful town's history dates back to

the past 5,000 years.

One feels surprised to know that the municipality of this town was created 150
years back. Another surprise is, 100 years back the Government has given a hospital
also to this ancient town. The British Government had provided 200 years back a

five platform railway station to this town.

Such a great temple town which has inspired many generations is now craving
for better educational facilities and institutions of higher education. I was in this
town recently and was deeply impressed with the demands of local youngsters for

better educational facilities.
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The creator of Kamba Ramayanam, Sri Kamba Naataalwar lived here. The great
Kamba Ramayanam was created in this region. The people of this town have started
a movement called Mayurayutham to bring back its glorious status and make this
town a great centre of scholarship and academic excellence. I demand from the
HRD Ministry to kindly consider to help this ancient city in regaining its historical
importance and establish a Kendriya Vidyalaya in this city with a population of
eight lakhs. I also demand that in future, a Central University with special focus on
culture and performing arts be established here, dedicated to the memory of Maha

Kavi Kamban.
MR. DEPUTY CHAIRMAN: Shri Ram Nath Thakur.

Demand to give reservation to socially and educationally
backward people as per the Recommendation of

Backwards Class Commission of 1979

3t W A1 SR (AER): #WEiey, § 3udl & S $I ARV I Bl AR
BT PHRAT ATET g

HqBIqy, fUTSl av AN &1 TS BRI B JRREAT 1 SR, 1979 DI SR B
TS off 3R I' RUIE 1980 & fawwaR A8 3 URgd @1 T5| THR & 66 TfI*d &
Pl JARE P FRATAT H Al &l Ts AR W SId SEMRT T, Wy JI0a
15(4) 3R 16(4) & II<Id 37 fUss o & oIy amRer &1 fodt o=y AmugUs |
WEfT MRV & WY TEl e s @Ryl wmiiie vd deftie s 9 fiss
BU I Pl JAREV P AW T8 Ugd UT 8T gl S1F 9P X <% & (e IR A,
ae J ol 81 A1 ARPRI, AREV Id-URRIG AF] T8 BN, 99 qP 5 ARET0
T | P wrIeT TE B WY IAifed, gferd iR wIftd gt B g guRA
% fog fe iR gamgar fafea anfh amfse den dafe efe 3 Ros ot &
g IR AIRETT & IR H Iegaw ATy gRT MuiRa smavas fafy &1 e #
I S| SBEIER0 & AR W FHACHd WRBR 7 48 Threrd Hic amiiie iR derfors
g ¥ fios gy @l & fou oRfera &l &, o srggfaa sifoai, sofoai den
= Uy O o €

EIgy, 3MUP AEH H YR WRAR & 949 Tur § ord-ufderd TRefor S5 &1
HH fHar SR

31, I FAR e (RER): 92y, § @3 & 39 9y Iooi@ 4 94
AT I

MR. DEPUTY CHAIRMAN: Shri P. L. Punia. Not present. Shri Vivek Gupta.
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Demand to take urgent measures to make all cell-phone registrations

compliant as per KYC norms

SHRI VIVEK GUPTA (West Bengal): Sir, this is to bring to the urgent
attention of the House that based on a recent survey conducted by Department of
Telecommunications under Ministry of Communications and Information Technology,
about 20 per cent cases have been found to be non-compliant as per Know Your
Customer/Client (KYC) norms. These non-compliant numbers are a potential source
of terror activities in the country. The city of Kolkata alone saw more than 3.86 lacs
non-compliant cases. Kolkata alone contributes to 20 per cent of these suspected cases
in the country. Recently, several arrests were made from different parts in Kolkata by
Special Task Force (STF) of Kolkata Police in connection with ISI module operating
out of West Bengal. Several other terror-linked arrests have also been made in this
connection across the country. The criticality of this issue can be understood from
the fact that these anti-national elements have been living within the country and
devising plans to conduct such illegal activities. This must ring alarm bells across
the country and hence, in the interests of national security, these elements should be
tracked down and immediately brought to justice. Hence, there is an urgent need to

speed up the process of cell-phone verification and complete the same at the earliest.
MR. DEPUTY CHAIRMAN: Shrimati Kahkashan Perween.

Demand to protect village Sitabdiayara, the birth place of
Lok Nayak Jaiprakash Narayan from erosion by
the river Ghaghra in Bihar

sfiwcht e WA (NER): 781G, STIUSTT ARV & S=Ierelt RarefeamrT,
AR AT & SEI B 98 9 OHTERT (ARY) T4l b berd 4 9 et &
IIfTed g1 faefid 819 o7 %81 81 fIgR WRaR gRT fad &s auf 9 derd ARt ot
T ST I2 €1 Ry RNIAEfGIRT T1d & 99 =TeRT (ARY) Tal Held BRad-bad ugd
a1 81 BT IR T B AT A TR BIHR [I8R & 5 Y-HNT Bl YA PR &l
81 S, 2015 B AR g W1 A1 ANE AT S B sreerr ¥ balg HEHSA o
STIMETT ARV & ST f[I8R & BURT (AR ol § U I RS Rq1fud
B H TP HATGT & IR Bl Ao & &1l 39 FIRSD H T AUSIed AR
TP A H IR S WRT WRGR W IR & fh WRG 999 9 U8 Alhrad
STAYDT ARTIOT S B ATl RIAEfCIRT ®1 GTeRT ([RY) ol & Hed A Adb
BT T fHaT Sy, T AT Tad STAUGTR TRV & STRLICl B 9131 51 dh
TG IMERT R BT FURTAT DI IATIAT & bl

MR. DEPUTY CHAIRMAN: Now, Dr. Sanjay Sinh. Not present. Now, Shrimati
Wansuk Syiem.
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Need to expedite setting up of four additional border haats in
Meghalaya along Bangladesh Border

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, with the North-Eastern States
languishing behind in development, the Centre had, during the last decade, made
some conscious efforts through a host of well-intentioned schemes to bring the region
at par with the mainstream of the nation in terms of communication, transport and
infrastructure. Sadly, none of these — including the much-hyped Look East Policy
and Vision 2020 programmes for enhancing Hydrocarbon and Hydel Power Generation

potential — has gained traction so far.

In my State, Meghalaya, the Centre had, during the UPA regime, announced
setting up of four additional border haats — two in East Khasi Hills, and one each
in West Khasi Hills and South Garo Hills — along the Bangladesh border.

The border haats along the Meghalaya-Bangladesh border have been functional
since Mughal period, providing a bridge between the local communities across the
borders with barter trading facilities for their produce and, thus, promoted peace and

brotherhood between the people of the two countries.

Anticipating time-bound clearance of related proposals, including a detailed
project report prepared by the Meghalaya Industrial Development Corporation for
setting up of border haats, the Government of Meghalaya is all set to implement
the projects, once the Centre restores special block grants for the State, which now

stand withdrawn, impeding infra development programmes in the State.

I urge the Centre to accord immediate approval for the DPRs submitted by the

Government of Meghalaya while restoring the provision of special block grants, as earlier.

MR. DEPUTY CHAIRMAN: Shri Vishambhar Prasad Nishad. Not present. Shri
K. C. Tyagi. Not present. Shri Motilal Vora.

Demand to take immediate steps to protect tribal dialects from
extinction in Chhattisgarh

SHRI MOTILAL VORA (Chhattisgarh): Sir, an anthropological study has revealed
that at least three tribal dialects of Chhattisgarh are facing the threat of extinction.
One of them is spoken by Kamars, delcared as Primitive Tribe Group (PTG) by
the Union Government.

These tribal dialects are facing the threat of extinction primarily due to socio-
economic reasons. The tribal dialects which are facing the threat of disappearance
are Binjwari, Kharwari and Kamari, spoken by the Binjwar, Kharwar and Kamar

tribe groups respectively.
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These tribes are compelled to migrate to other areas due to shrinking livelihoods
in their original habitations. This has uprooted them of their culture. In the process,
their dialects have become redundant for them and could not be passed on to the

next generation.

Binjwars, the original inhabitants of Bar Nabawara forest in East Chhattisgarh,
have migrated to Bilaspur and Raipur districts for greener pastures. They adopted the
local dialect for economic reasons, gradually losing touch with their mother tongue.

The next generation got education in Hindi language.

As such, the Government have to take immediate steps to change the socio-
economic conditions of these tribes so that the dialects of these tribes are protected

from extinction.

MR. DEPUTY CHAIRMAN: Shrimati Kanak Lata Singh. Not present. I
think, most of them did not expect to have the Special Mentions in the morning.

...(Interruptions)... But, 1 think, all those who are not present,.. ... (Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, the House is functioning so
smoothly. ...(Interruptions)... Nobody expected! ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, smoothly. ...(Interruptions)... Running smoothly
has become a rare thing! ...(Interruptions)... Shrimati Kanak Lata Singh. Not present.
Shri Palvai Govardhan Reddy.

Need to take effective measures to promote professional cricket in

rural areas of Telangana

SHRI PALVAI GOVARDHAN REDDY (Telangana): Cricket is religion and
cricketers are gods in our country. Cricket is so popular that every young Indian
wants to become cricketer of repute. This craze has gone up, more particularly, after
the IPL. There is no doubt that the country has immense talent. But, unfortunately,
in the process of selection, be it for competitions at the State level or Ranji Trophy

or national team, required importance and emphasis is not being given to rural talent.

Telangana has 9 districts and in spite of having required infrastructure in rural
areas, most of the cricket is played in and around Hyderabad. Even though it is the
responsibility of Hyderabad Cricket Association to encourage and select talent from
districts/rural areas, it is not doing that. This resulted in failure of Hyderabad team
in every tournament, including Ranji Trophy, in the last 15 years; current year's
performance is the worst-ever. Secondly, HCA never cared to organize/encourage

professional cricket in districts.
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Coupled with the worst performance of HCA are corruption charges framed
by ACB against office bearers of HCA. Administration, financial mismanagement
and selection process of HCA are faced with severe criticism from all quarters and

dampening the morale of young and budding cricketers and fans.

There are hundreds of schools and colleges in rural areas and it is estimated that

more than 15,000 cricketers of various age groups are eagerly waiting for opportunities.

In view of this, I demand intervention of Sports Ministry in the matter in order
to ensure that cricket talent in rural areas is encouraged and corrupt officials in HCA

are punished, and I also request to cleanse cricket administration in HCA.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the Special Mention made by the hon. Member.

MR. DEPUTY CHAIRMAN: Shri Vijay Jawaharlal Darda, not present. Shri Paul

Manoj Pandian.

Demand in introduce of direct Air Flights from
Madurai in Tamil Nadu to Port Blair in

Andaman and Nicobar Islands

SHRI PAUL MANOJ PANDIAN (Tamil Nadu): Sir, I wish to bring it to the
notice of the hon. Minister for Civil Aviation that the people living in Andaman and
Nicobar Islands are mostly from the South of Tamil Nadu, Kerala and other parts of
India. Air connectivity from Port Blair to Madurai is essential to boost the tourism

sector, the business sector, the medical sector and the education sector.

The Port Blair Veer Savarkar Airport was declared as an international airport by
the Government of India and the Madurai Air Port is also an international airport.
Tourists from Singapore, Malaysia, Hong Kong and Thailand arrive here and as the
world famous Madurai Meenakshi Amman Temple, Ramanatha Swamy Temple in
Rameshwaram, Brihadeeshwara Temple in Tanjavur, Velankanni Madha Church, Nagoor
Dargah, the famous Vivekananda Rock at Kanyakumari, Kodaikanal, the Guruvayur
Temple in Kerala, are all located in the south of Tamil Nadu, the tourists are willing
to travel directly from Port Blair to Madurai. Apart from that, grocery items, fruits,
flowers and vegetables for daily need can be transported from the Madurai Airport,
which would be cheaper and readily available to the people of Andaman and
Nicobar Islands, if a daily flight service is operated between Madurai and Port Blair.

In the above circumstances, I urge the hon. Minister for Civil Aviation to introduce

direct flights from Madurai to Port Blair and back in public interest.

MR. DEPUTY CHAIRMAN: Shri Md. Nadimul Haque.
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Demand to restore previous funding pattern for Project Tiger for

conservation of National Animal in country

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, the Project Tiger was a
100 per cent Centrally-sponsored Scheme launched in 1973 by the Government of
India with the aim of conserving our national animal. However, the recent changes
in the funding pattern by the Finance Ministry by dividing the funding pattern to
60-40 between the Centre and the State has not only put in jeopardy the Programme
for safety of tigers but has also added extra burden on the State which is already

responsible for implementing various State schemes out of its financial Kkitty.

Sir, the change in funding pattern has taken place in the face of continuous
deaths of tigers that have ranged from 68 deaths in 2013 to 78 deaths in 2014.
Moreover, the data collected by Wildlife Protection Society of India on deaths of
tigers has marked 90 deaths for 2015 and already 20 in 2016. Similarly, Wildlife
Protection Society of India has stated poaching data as 42 and 23 for 2013 and
2014 respectively which is opposed to the Government data of 18 and 10 for 2013
and 2014 respectively.

Sir, after doing this change, the Centre is saving approximately a sum of
% 20 crore. However, its effect on infrastructure under Project Tiger has been
more than expected as it has halted progress of anti-poaching camps, buying of
arms and ammunition, camera traps, GPS devices and net fencing around the
forest boundary. Hence, in this light, I would request the Government to retain
the earlier funding pattern for Project Tiger for the effective conservation of our

national animal.
MR. DEPUTY CHAIRMAN: Shri Anubhav Mohanty, not present.

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, I have a submission to make.
When there are a few matters in Zero Hour, instead of giving three minutes to
each Member, you should allow us four or five minutes. What is the problem? I
don’t understand, Sir. When there are 10-15 notices, then you should divide the time

accordingly rather than fixing three minutes for each Member. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... It is like this.
...(Interruptions)... 1 will explain it to you. ...(Interruptions)... Mistryji, it is like
this. Zero Hour submissions and Special Mentions are important as far as Members
are concerned. So, we want to take them between 11:00 a.m. and 12:00 noon.

...(Interruptions)...
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SHRI MADHUSUDAN MISTRY: Sir, because of lack of business, you are
taking it up. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. It is not like that. ...(Interruptions)...

SHRI MADHUSUDAN MISTRY: Sir, instead of doing this, I would request
that when there are a few matters, the time-limit should be divided accordingly.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: The point is that there are many matters.
...(Interruptions)... We can do one thing. ...(Interruptions)... This happened because
some Members are absent. Secondly, we can even give 15 names for Zero Hour
submissions so that it will be over. ...(Interruptions)... Dr. K. Keshava Rao.

...(Interruptions)...

RE. REGULATORY AUTHORITY TO CHECK ARBITRARY AIRFARES

it IRS IR (TR URI): WX, KT &9 Blg Folde 6] Ihd &7 ...(FIH). ..

MR. DEPUTY CHAIRMAN: You can give suggestion. ...(Interruptions)... This
is the time for that. Do that. ...(Interruptions)...

3t RS IR W), § Ig qar @redl g (S . (@hu). ..

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... 1 have allowed him.

...(Interruptions)...

it RS ¥R W), Y ST T Sff 7 g vy Sor 6 UIReTsY AR 9T
<<l gl 3T BRI H Se Retde™ & foy giiced =rdt a1 o, a1 99 |99y el
q TSN 3R AR B FASC U g wqd BI AN ...(FAGH)... T ARG H9Y!
UIRATSY QT HRell & b ST T el d 8 €, A1 d Ueb-Ueh g R el
Bl ...(ag)... TR, $9& oy BIs Weled JAIRST i 81 87 ...(FagH)... 5™
el & foy "gre” € I7 U &1 99 fo1g 7, 1 39d foly i 1281 27 ... (cuaem ). ..

it Yuifaora g Sea (BTTe): WX, H 1 39 fIvy & A1y ghikige wRar gl

MR. DEPUTY CHAIRMAN: That is what was raised here by Shri Balagopal.

The Minister has said that he would look into it and take some action.

sft RS IR WR, 49 R B fCdhe tah o w9 # @ I 2 L (9. .

MR. DEPUTY CHAIRMAN: This complaint is from everywhere, hon. Minister.
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sft RS @R W, SHRCS FARC ...(FAHH). .

MR. DEPUTY CHAIRMAN: Mr. Tiwari, please. ...(Interruptions)... No, no.

...(Interruptions)... Mr. Tiwari, please. ...(Interruptions)...

2 TEE A (SR URe): TR, W) S A ST g A © [ AThd YIRUC
3R Vefld e qga & fofg ¢fthds # 9gd Hole Tl TIRUIE ST & I ¥ ALk
T 3R €T ot § 9gd &1 boed gl b 9 BIR Pl G I8l 8, dl AR IS
R BRI Bl, g8l IR IATRITST g1 S| R I8f AaR(eTS 9 AT S Fab, ol agi
cdl g1 S| $9Y 981 Uga § CIgH BH ol ... (FadH). .

MR. DEPUTY CHAIRMAN: Shri Rajeev Shukla. ...(Interruptions)...

it INa Iad (TERT): TR, RS S 7 Sl 91 IoTs 8, 39 W H Ig Hel
el § 6 I8 a1d ugel Wiem HHct § Al Uy g5 © b TIRASH &1 S price
mechanism &, I8% oY BIg Weley! AATRET -1 MY Ugde TIRATSH o9 T8
9 f=mn ger <t 1 ...(au). .

MR. DEPUTY CHAIRMAN: Everybody is supporting it. ...(Interruptions)...
There should be some regulatory mechanism. That is the sense of the House.

...(Interruptions)...

il TTa gat: d ...(FAUM)... BT 8aTell SPY B8 ol © [ $AH ool 8l (bl
ST Ahdl, STafdh YIRS AFAMT fBran o 8T €1 U0 B B Folm? ... (AL ). ..
SHfely I8 98 SNl 2 b Weied) iR a9 3R GRSy & faRi W) Fel
e SR S, A1y SUHIa &1 JHAr A Bl ... (FadH). .

MR. DEPUTY CHAIRMAN: There should be some regulatory mechanism.
...(Interruptions)... 1 would request the Government to consider this and see what

can be done. ...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, we will convey the feeling of
the hon. Members to the hon. Minister.

MR. DEPUTY CHAIRMAN: Time is over. Now the time is for Question Hour.
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12.00 Noon
(MR. CHAIRMAN in the Chair)

ORAL ANSWERS TO QUESTIONS
[*76 The questioner (SHRI K. C. TYAGI) was absent]
Poor quality of primary and secondary education

*76. SHRI K. C. TYAGI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government's attention has been drawn towards poor quality of

primary and secondary education in the country; and

(b) if so, whether Government plans to reform primary and secondary education

syllabus and evaluation system and if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) A Statement is laid on the Table of the House.

Statement

(a) and (b) The National Council of Educational Research and Training (NCERT)
conducts periodic national surveys of learning achievement of children in classes —
I, V, VII, and X. Four rounds of National Achievement Surveys (NAS) have been
conducted so far for class V whereas three rounds have been conducted for classes III
& VIII. These reveal improvement in learning achievement levels of pupils, in various
subjects. First round of NAS has been conducted at Class X level, indicating that there
is need for significant improvement in learning levels. The Central Government through
a centrally funded programme, Sarva Shiksha Abhiyan (SSA), supports States/UTs on
early grade reading, writing and comprehension, and early Mathematics programmes
through a sub-programme namely ‘Padhe Bharat Badhe Bharat’ (PBBB) in classes
I and II. Further the Government has launched Rashtriya Aavishkar Abhiyan (RAA)
programme on 09.07.2015, inter alia, as a sub-component of Sarva Shiksha Abhiyan
and Rashtriya Madhyamik Shiksha Abhiyan (RMSA), to motivate and engage children
of the age group from 6-18 years in Science, Mathematics and Technology through
observation, experimentation, inference drawing, model building, etc. both through

inside and outside classroom activities.

Additionally, under Sarva Shiksha Abhiyan (SSA), the State Governments and UT
Administrations are supported on several interventions to improve teaching standards,
including regular in-service teachers’ training, induction training for newly recruited

teachers, training of all untrained teachers to acquire professional qualifications
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through Open Distance Learning (ODL) mode, recruitment of additional teachers
for improving pupil-teacher ratios, academic support for teachers through block and
cluster resource centres, continuous and comprehensive evaluation system to equip
the teacher to measure pupil performance and provide remedial action wherever
required, and teacher and school grants for development of appropriate teaching-
learning materials, etc. The Right of Children to Free and Compulsory Education
(RTE) Act, 2009 specifies statutory duties and responsibilities of teachers and lays
down the minimum qualifications for a person to be eligible for appointment as a

teacher in elementary schools.

The Central Government has launched the ‘Pandit Madan Mohan Malviya
National Mission on Teachers and Teaching’ in December, 2014 with a vision to
comprehensively address all issues related to teachers, teaching, teacher preparation,
professional development, curriculum design, research in pedagogy and developing

effective pedagogy.

The NCERT has developed Performance Indicators for Elementary Education
(PINDICS) to track teacher performance and attendance in Government schools.
PINDICS have been shared with State Governments/UTs to assess teacher’s

performance.

In the recent meeting of Education Ministers on Teachers’ Education held at
Vigyan Bhawan, New Delhi on 8.2.2016 several steps for improvement of the
quality of education were discussed. These include; internship for Teacher Education
Programmes in Government Schools; development of an accreditation framework for

Teacher Education Institutions and volunteerism involving retired teachers.

The National Curriculum Framework (NCF), 2005 provides the broad framework
for school curriculum development. The States/UTs have aligned their school education
curriculum with the provision of NCF. All States/UTs have either adopted textbooks
developed by the NCERT or revised their textbooks in accordance with the provisions

of NCF, 2005 and in conformity with the values enshrined in the Constitution.

The NCERT has developed exemplar materials on Continuous and Comprehensive
Evaluation (CCE) System, which has been shared with all States/UTs for adaptation.
The Central Board of Secondary Education (CBSE) has also developed its CCE

system for its schools.

In order to provide quality education to students at the secondary level, various
interventions are funded under the Rashtriya Madhyamik Shiksha Abhiyan (RMSA),

a Centrally Sponsored Scheme. These include provision for : (i) additional teachers
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to improve Pupil Teacher Ratio, (ii) induction and in-service training for Principals,
Teachers, Master Trainers and Key Resource Persons, (iii) Maths and Science Kkits,
(iv) Lab equipments, (v) Special teaching for learning enhancement, (vi) ICT facilities

in schools, (vii) introduction of vocational education component at the secondary level.

Further, for improving the quality of school education, the School Standards and
Evaluation framework, known as ‘Shaala Siddhi’ has been developed by National
University of Educational Planning and Administration (NUEPA), to enable schools to
evaluate their performance in a more focused and strategic manner and to facilitate

them to make professional judgments for improvement.

MR. CHAIRMAN: Q. No.76. ...(Interruptions)... Please sit down, sit down. Please
sit down. There is a process by which supplementaries are taken. The questioner is

not present, let the answer be given.

2 g Tas: IR AR S U Bl SR - o H fdr wmar g, «fe
BT U © 1 B3] 3R Aradl 9% U g d<di Bl fhdlg Uesil a8l il gl Sresd
WeRell el H 81 8§l S B ASTdhd 38! WIR el 81 9 Tav 88 -
T E, B RPN PRAT 2, DI U YR IdT B, BIg Aleisd b1 §87 Hl o
<t & S oo @ fRART 1 agd & wrie 81 981 W) Wpa B fAfesT die €1 8l

st |umaf: eMUdT dvET RIT B? Put the question.

2 A TAGS: I Ofd Wl H M €, A1 SH do P U e H oferg gl
g f5 ®El 9o Bl =@ BT frs-s-Wd e &1 9 T8 A S 21 nsmeensit @t
I 9ga @19 g1 A A3 Sfl, oY S9!l OR% & |y

S U @IS, MY Ao 7 ST 39§ WX FdeE gfoyl

3l §A ToEs: W), U 9R AT © gedi Bl [BdE e T8l A 8, AU 5
IR H RIT B dlell 82 S ol § 3 8] ©, $HP [V 3T RIT B dTell 872
fore-s-+iet sreoT F81 faur SIem 8, s9d fIU 3Ny w1 B &l 82

MR. CHAIRMAN: Dalwai sahib, please do not give a lecture. Ask a supplementary

question on the answer given.

3l g9 Toas: JAHHRTCIS B RART 980 W19 2, Iqh aR H AT AT R
qreft 872

MR. CHAIRMAN: I am afraid; I am going to the next person. Mr. Ramalingam.
2 g9 Toras: W, H U BT 81 HY SEEeersi b R H Y qol gl

MR. CHAIRMAN: Sorry, please sit down.
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3t g9 qoEs: W, Y SmsrTeensll & aR # weEd Jul B

DR. K. P. RAMALINGAM: Para six of the reply says, "The National Curriculum
Framework (NCF) 2005 provides the broad frame for school curriclum development.
The States/UTs have aligned their school education curriculum with the provision
of NCE." But I would like to know from the Minister whether the Government has
any plan to include agriculture farming work and traditional artisan activities in the

basic education level.

SHRIMATI SMRITI ZUBIN IRANI: The hon. Member's concern with regard to
education in the field of agriculture is an issue which is being debated during the
formulation of the new Education Policy for which a committee has been suitably
constituted. Many a State has given their representations that they would like some
new elements introduced into the curriculum. However, let it be said, that only after
a new policy comes to the fore, can curriculum be so devised by States and the
NCERT is an autonomous institution on its own. I will only say this that till such
a time a conclusive policy is not presented to the nation through which the NCERT
or the SERT in the States can devise or reinterpret syllabus to include agriculture,

it would be improper for me to give any conclusive remark.

#t sifeaTer I @A W, F@Ird] TIHIE § AU Tpdl 37esl, BeER 3,
Ricig 3BT, 99 919 31b 81 S 8, dfdp ge & forg SR 9 81, dr 89 et
TSI el § Fhdl ¥ R F RI B B T 8L 395 forg AR @t Re @
FIT YA 8 I81 8, I8 H =1 A18dl g2

siFelt WIfa Sffe SR R, § A @R B g drsd § B 8 wRaw,
2016 BI BT QT T & |1, Rowy F S R SR G9dhed & 499 H Uh
ey oo BN Y3 I8 FaK gU Igd g & fh @l el b afafhiRRt 7 g9 9
B FHAT fhar 6 RIed BT overhaul FRT B THRd Bl 39 Fa¥ H & Y
q S feRror forg S9! § o |Me Ufa )1 Al e gl 89 |l A
] I8 o forn & f a4t sl 3 SR Sl TaHe W & Rt 8, Sh
fou fRly w0 9 g ST adeig & S, 91 89 AT Wpd HRed & A
A ol W IR @] BT B Yd fBa1 oMY, 39 R AT$! dasell § Al q 8l
g I8 BN & B f fedam, 2013 § "fifS" 9 &1 to WHET $f¥dher BR
S g B AT fHar T o1 §H AR UeY @ WRGRI & AT 39 H § b
g8 fUifSe, fT9d Aregq A SloRd s 3R Slek WRHBIHA Bl Sdegue (6T ST
T, SY WTd I SToRd & R & HHH BN MR IHBT FRIATA BRI T A1 &
UfSMfFReRM & w1ee 9 iR g9R el & <11 visfifiReera €, S97d gue iR uael
B WHR & gUa (BT AMY, qIP SHREFIR & AI-WiY YRR S/ 33ge 1) A
T 3R W 3 e ddd R 91 IR €, 9 39 IR B B Al .. (GH)..
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MR. CHAIRMAN: Thank you very much. Question 77. ..(Interruptions)... 1
am sorry, I can take only three questions. ...(Interruptions)... I can take only three
questions. ...(Interruptions)... Sorry, he got the opportunity, but he didn't use it.
...(Interruptions)... 5 W8T, 95 W8T ...(TaYm ).

SHRIMATI SMRITI ZUBIN IRANI: Sir, I can only say to Dalwai saab that
ashramshalas do not come under the jurisdiction of HRD. ...(Interruptions)...

st Il gE: W), oMUY Reide &R f3n ...(@aum).. W, 31 8 dwidg)l
...(TTHT)....

MR. CHAIRMAN: Let me take up the next question, please. ...(Interruptions)...
Please. What is this?

it YT ga: FHafT Sfl, &1 1 81 ...(FaH)... @Sl H SHBT STdrd AT
...(TALT). ..
sit w9l SBIF |aTd T8l YBl, SR WU A1 L.(@Eg)... T am sorry.

...(Interruptions)... 1 am sorry. ...(Interruptions)... No, no. You give notice for it.

Keshava Raoji, you give notice for it; there will be a discussion.

it It gpat: |uTafT Sff, F99 ggel H9 7ea & o ..(aum)...

it wwmafa: <Rag, Rajeevji, please. You are a very senior Member.

it Iofa gat: QTR Sfl, I8 arer dard .. (FaE). ..

MR. CHAIRMAN: I have to rotate supplementaries.

2 Il gael: AR FaTdl P S T8l AT, 1 BARI FoId g9 Sl 8l
..(TAYT)..

#t wwmafa: SRIY, Ieificdl w5 &1 9o T8 2

it Irofta gqaret: F9TafRT ST, 1 & weeliHedt ued g, <9 gV 8 8 €, s9fey
H ®8 @ g ...(=aum). .

MR. CHAIRMAN: Thank you, Rajeevji. I value your advice and I value your
friendship. Thank you very much. Question 77, Shri D. Raja. Let the answer be given.

Reservation for OBCs in private sector

*77. SHRI D. RAJA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether the National Commission for Backward Classes (NCBC) has
recommended the Government to enact a legislation to make it mandatory for private

sector entities to reserve 27 per cent of all hiring for people from the Other Backward
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Classes (OBCs) due to the dwindling job opportunities in Government and public

sector enterprises; and
(b) if so, the details thereof and Government's reaction thereto?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI
THAAWAR CHAND GEHLOT) (a) and (b) A Statement is laid on the Table of

the House.
Statement
(a) Yes, Sir.

(b) The recommendation of the National Commission for Backward Classes
has been received on 08.02.2016. The Government is examining the matter of a

mechanism for Affirmative Action for the Other Backward Classes.

SHRI D. RAJA: Sir, over the past two-and-a-half decades, the private sector has
emerged as an important component of our economy. While job creation in public
sector is shrinking, job creation is there in private sector. But the policy of reservation
has not been implemented in the private sector. Whatever the private sector does, one
cannot take it as non-discriminatory recruitment policy. In such a situation, there is
a demand for implementation of the policy of reservation in the private sector as far
as the Scheduled Castes and the Scheduled Tribes are concerned. At that time also,
the Government had said that it would work out a mechanism for affirmative action.
Now, you are giving the same answer, for Other Backward Classes also, that there
would be a mechanism to examine how an affirmative action can be implemented.
What is this? What is the affirmative action? What is your experience as far as the
Scheduled Castes and the Scheduled Tribes are concerned? There is no reservation
in the private sector. There is this demand. But whenever the question is asked, you

come out and say that some mechanism is being worked out for affirmative action.
MR. CHAIRMAN: Thank you, Mr. Raja. You have asked your question.

SHRI D. RAJA: My question is this. First, you tell us whether the policy of

reservation would be extended to the private sector or not.
MR. CHAIRMAN: Thank you. Let that be answered.

St AR TS MEAd: FYIRT S, FEERT e 7 S 9IEaHT R bl 7, § S
Heud § 3R f9 UoR @1 9 9 W 8, Sl UeR 31 g 89 W) ke B o
oY THT B 39 UPR BT YA HR V2 © [ on e § o orReror Hdeft mrau

Py S| fUoe 99T H 9 JACER, 2006 W TAhlei ARPR 1 39 bR & Wl I}
I PR 3R AHHCT Vg Bl efic I g HHST 918 oYl 98 PASI 2006 A
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PRIRT gl I9 BHASI 7 3P d5h W HI &1 I9H We #A1 ot & ot afua, |ffa
& Iree], ARG IR iR IfrwIRar #arery & wfed, wffie gemate furT &
fera, sTeu s R HAed ¢ Afud € SiR Sienfie Hify vd ggEfa favrr &
Haferd |fea W IEH &1 I Sl Job DI © AR o Ty FPpren B, S R
H ¥ ygel g Hel dg 6 SM vhEEE & 9, o iefiie & d Safiar 4
GG [T ©, S IIdAId Bl gl Gess W Iddid #1 g 3R fhdw! & 919l
Bl Tl W U 3AS Albs W § 3R MY qEA, O H $9b 3fibs AT AYD! < G|
I=F fUwel 9 3R T/ TSt & ARl Bl WhieRRg <« &1 &M At fhar 8 3ix
SR TSP AR AS(BAT DI W1 TP a7 &l JfAeT SUE HIM B Hridre!
B B T ARIEA ST F IR F W FeRAT FRA B L(IGETF)....

MR. CHAIRMAN: That is not the answer. 31T $-h TdTel BT STATd ST

# AR T TEAN: W, I I Al YT A1l I YBT bl AT {6 yHHiea
TR R 8?2

# 99 PAR A: I8 THHICT TaRIH T8l 81 UHHCT YR T a8, RMsC
REIR]
MR. CHAIRMAN : No, no, please. Mr. Tapan Kumar Sen, this is not your

question. ...(Interruptions)... Sit down.

sft aeR TV TR WX, Sl HHC! §918 T8 off, e 39 dv # e foran
2, S99 T ihs B YN 8 3R AT $E ¥e & b I§ SN J8] ©, a S='iH
S AT g8 8, SUb aR § § fided @) =rsdr g 6 g9 SNidRi dfie d§ o
gfiaed &g 8, 39 ) |99 foran 7 iR &9 79 o) 3@ € 6 98 U& o7 wifud
B P U GHRIHAD BRIATST BT

gHD! AT 8 WRA!, 2016 B B G AlUd HI 3R A T U5 U<l g7l &l 98
SR BATH 1 39 R fIaR fhar € &k S & amearR ) § y' uF fow @ gl
g8 93 W $B BN U] BT &, Rl I9 TF ¥ folkdl g, "Tqdl/vde] AR AT
T BT 27 AR IRV & Siafds THA/THST H 22.5 URILIT SREAT TI oS! 2,
Qfpd S 93 # UA™il/Uae] 3R MR & forg 27 gfiera emReryr @t a1 fordt 71
U T I8 49.5 URIRId 941 Bl ...(FIIH). ..

MR. CHAIRMAN : Please. ...(Interruptions)...

M AR T TEA: 3F gD fIAR BT & P TEd/TaEd) Bl wiedy 27
Tferd BT TS R SR 31U BRI 3R Bl I T gehy Uiaded faar

21 ¥ N & SMPRI AR Heied] F ATTD] eI BRI 181 Gl BIAifh B TP
T foram € @I B9 BRIAE! B W I8 T 3R M Y B3| AN & BRI 3R
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Hl Bl H ggHR A gl "AR—N ANRDI b B 7 B g W Uvs 91 b
w0 H AFfea fhY ST & SrgRIel &1 Sifg S &R QT gt 9 fae fUes a1 |
fferes AT Py S a1 wF AT BT ST &1 Rieradl &1 gaars R AR
BT IRBR BT VAT 1T SN (G R H DIg ST €, @ g I B &, had
Ig I 1 & U SERT SR BT PR &, kg I 30T AMPR I FTh
I8 I T §l BH 9 W ...(FAYH)...

# WU 39 R AR B /1 7T T, 9 Ig U Y9 W T

A AR T MEA: WX, B9 ST Bl ARG B © [P 39 TR 8 APRIHAD
BRIATE! B G Avi-ardl ufdeT s 7, safory 8w SIeiie, sienfie fawm
IR g8 wfafd, o waRil/TEet 9 & forv 39 W foar-famet e <@ R, S9 99d
AT T B

MR. CHAIRMAN: Thank you, now the next supplementary.

SHRI D. RAJA: Sir, the question is very simple. As you put it, the question is
that the National Commission for Backward Classes has written to the Government
asking for 27 per cent reservation to OBCs in private sector. What is the Government’s

reaction to it? That is what 1 asked. ...(Interruptions)...
MR. CHAIRMAN: Please ask your second Question.

SHRI D. RAJA: That is what, Sir. The Minister’s answer says, ‘A mechanism
will be evolved to study the question of affirmative action.” What the mechanism
is, he is not able to explain. What is the time-frame for the mechanism? What the
Government is going to do? The private sector is taking all the advantages from

the Government. ...(Interruptions)...
MR. CHAIRMAN: Mr. Raja, please ask your second question.

SHRI D. RAJA: But private sector cannot be above the law. The private sector
should implement the reservation policy. It is a State policy. What is the Government’s
reaction to it? That is what I am trying to know from you. You tell us whether
you will take initiative to implement reservation policy in private sector for OBCs

and SC/STs. Give me a categorical answer.

2 AR TS e HBlGY, R AT Bl ol &3 # o A P vy w
& a8 S I T 3R a8 HAC Sl & aF # St i wRe are | g,
I Y [AR-fawel BR W& 81 Al TP 39 UPR Bl [ T8I 99 UIg & b ol
&3 § ¥ RevT YAg I HRI AN, W T TBR A I8 HAC! BH R &
2, SR T & ol @1 W Aoh &7 H arReror gr ave Sudel BIs oii...
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3 W U UBR & HUST gT1h) & fgarR 79 & 3R HHET &1 S ufdded
JMRAT, S TR HNAls HR-T BT YT Bl

SHRI PAVAN KUMAR VARMA: The Minister has said that the Government
will look into this matter constructively. Is the Minister aware as to what is the
contraction of jobs in the Government sector as compared to the private sector?
Private sector jobs have grown by 35 per cent in the last decade. Government
jobs have come down by 3.5 per cent in the last decade. My question is: Has his
Ministry done an assessment of the assurances already made by the private sector of
carrying out a definitive, affirmative action programme? That commitment was given
in October, 2004 by 218 leading corporate organizations and ASSOCHAM, which he
mentioned. Has his Ministry done an assessment of whether their assurances have

been implemented so far or not?

sft oqTER TV TEANA: R, I 919 el § (& TNy SR H AeRal B G
HH B S & B SAF 3B BRY Tl ACHIE UF U@ BRO B ...(FIUH)...
yrsde el § gfaffea e arfey, s9 R ugd I iR 9 faar 8 81 81 g
H g8 919 |el § & AeRat gl 91 8§ 3R dRISHIRI Jgcdt ST &1 7, $9felg
N B! Adsd 3 @ efic 9 gigde Haex § W TN &A1 ARyl 98 WO Ugd
A IR, D! M ST I 3R Seddl B Dl IR B

sft Ui oMY §6 Ward &1 Sa9 § SIIYI L. (FEHT)... Just one minute,

please.

# AR TT TEANR: I, ST FE! YBT & b ABRAT AMABII & H HH 8l
I8 T g8 919 Wl B ..(Fau)... ¥ 3w R Q)L @aue)... iR, e e
SC, ST 3R OBC & forv omRfard €, 9 ¥R i 181 T €1 999-97T W) 8H I9D]
B YA A PR 2 8, [ SAffare 9t gen w8 €, R 9 S9! gl 81 8l e Bl

Jg 919 Fel & b FAeRAT & 9= INaT a9 § 9 8 Y8l B ursde &F §
39 & fore foar oxe1 w1fRy oiR S foy &9 @ <@ ¥ ...(=aum)...

MR. CHAIRMAN: One minute. ...(Interruptions)... Just give me one minute.
..(Interruptions)... &I S, G HaTal Jg AT fb 2004 # S ®fAcHe UH qre!
T fear AT, IS9P HUY YT I¥IR 3 Eﬁg assessment fHIT § 3R 3R foar %’, ar
FIT a2

2 AR T A AR, S Sl gBT B 6 2004 H B A€ | BIS Ao
& o, 1 31T § IHP! Maerdl B T, IHST TV FHRATM IR I W AART
AER Bl STFGRT A AT BT G ... (FALT)....

#t wmafer: Sie g1 2 MW AR g9l
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2 IM AR g AT HEISY, H 9P HAIhd HAl #Eled A I8 YBl ATEd]
g & SNIRN &1 27 TRACT AREIT &1 UG 1993 H I@T AT T, TR I§ S H
AT B 6 BRI fAumil & =R ITd!1 il 27 AT AREV e a1y, 98 59
ThR W el et ve1 gl A1 § WA weley A I§ yBel Ag N 6 39 WReRI [aur
F =R AR BT 27 URC IARET BT S el FEiRT 3, IqF <X 1 HA T,
3T aTel gad | S W ARPRI AIBRIT ARAN, ITH T IF JHAN DI AR SR
1 fre gEHR & 3Mue e €, I8 AUl ORI, S UiEdT dde] ¥ ...(hIEM). .

3t |uTafd: 39 e Hardt gfegl

S M ARTIV S W, AT qATA Y8 & B JpeAT WRT S AT 1| R
JE UTSdC WIS & IS} a8l &, dl BRI Jaex H Sl 27 IRHT AREA 8, IHD!
gl ®1 gl

sft IR IS MEAI: W, IE 919 el © [P 27 WA IMREA SR a9 &
foU 2, Iy ol IF HT S MG 3R A TIN AW &, P ATAR T
17 YT 98 W gU &, 9ol 10 WRie R &1 Raw gal @ g & fou g9 7
BRI 1 A fora 8, IRT WRAR & It Fareradl oF ) orar &1 89 Seifidt &
1Y FROR T R4 € b fay il 1 el R sds! gl de T A1 gH
S JAT B 3R IS TRT F R BIA BT JI B

SHRI ANANDA BHASKAR RAPOLU: Mr. Chairman, Sir, urge for reservation

establishes and focuses the necessity of the protection of the categorized communities

and the Minister's reply has directly establishes that ...
MR. CHAIRMAN: Question, please.
SHRI ANANDA BHASKAR RAPOLU: Yes, Sir. I am coming to that.

The National Commission for OBCs is not having the larger role. In this
backdrop and with the demand of inclusion of several communities into the ‘OBC
community’, is the Government considering to give the Constitutional status to the
National Commission for OBCs, which is highly required?

M AR T TEAI: IR, AU MR AN BT Adefe To 9 F Hefdd
eq fhar 31 59 G4 H AN F U BIs [Auy faReE T8t gl

MR. CHAIRMAN: Thank you. Question No. 78. ...(Interruptions)...
SHRI TAPAN KUMAR SEN: Sir, one small question, please.
MR. CHAIRMAN: I am sorry, I can't. I have to stick to the three. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, just one question. ...(Interruptions)... The issue

relates to the reservation in private sector. ...(Interruptions)...
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MR. CHAIRMAN: I know that. ...(Interruptions)... Your colleague has already

asked the question. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: It is regarding reservation in private sector.

...(Interruptions)...
MR. CHAIRMAN: I know. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: And he has not replied anything on that.

...(Interruptions)...
MR. CHAIRMAN: Question No. 78.
CCTV cameras in schools

*78. SHRI RAJKUMAR DHOOT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Bombay High Court has recently directed the State
Government of Maharashtra to install CCTV cameras in all Government schools of

the State, if so, the details thereof;

(b) whether Government proposes to install CCTV cameras in all the schools

throughout the country, if so, the details thercof and if not, the reasons therefor; and

(c) whether Government proposes to provide Central grants to Maharashtra for

the purpose, if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) A statement is laid on the table of the House.

Statement

(a) As per the information received from the Government of Maharashtra, the
Hon’ble High Court, Mumbai during the hearing of PIL No. 57 of 2011 with PIL
No. 109/2014 and PIL No. 134/2012 on 16.12.2015 has suggested to the Government
of Maharashtra to consider fixing of CCTV in schools.

(b) and (c) ‘Education’ being in the concurrent list and a majority of schools being
under the jurisdiction of the State Governments, the matter relating to installation of
CCTV cameras in schools is within the purview of the respective State Governments.
At present, there is no proposal with the Ministry to provide Central Grants to the

State Governments for this purpose.

SHRI RAJKUMAR DHOOT: Sir, of late, incidents of sexual attacks on students,

even toddlers, by the staff of the schools, including teachers, in the National Capital,
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Bengaluru, etc., corporal punishment given to students in school premises and recent
incident of death of school children by drowning in Delhi can be averted if CCTVs
are installed at important places in schools, which may deter the culprits. So, I want
to know from the hon. Minister whether Government will put in place a national
policy for compulsory installation of CCTVs in the schools to save the innocent

students from abuse in school premises; if so, the details thereof.

SHRIMATI SMRITI ZUBIN IRANI: Sir, as my answer has reflected, Education
being in the Concurrent List also falls into the domain of the State Governments,
and I would not like to infringe upon the rights of State Governments to provide
adequate security to school students within the school premises. I will only say that
given my interaction with every State Government, priority is given by every State

Government to ensure security for students and employees within the school premises.

SHRI RAJKUMAR DHOOT: Sir, my second supplementary is, whenever a High
Court or the Supreme Court gives a direction or a suggestion to the Government, be
it the Central Government or the State Government, it has to implement the direction
or the suggestion of the Court. Since the Bombay High Court has suggested the
State Government of Maharashtra to install CCTVs in schools, the State Government
has to implement the suggestion. But it will involve huge expenditure, which is not
possible for the State, which is facing severe drought and suicides by farmers. So,
the Central Government has to provide requisite funds to the State for implementing
the High Court suggestion. So, I want to know from the hon. Minister whether
Government will reconsider the issue in all seriousness and provide requisite funds

to Maharashtra.

SHRIMATI SMRITI ZUBIN IRANI: Sir, as I have said before, and as the
answer also reflects, this is a suggestion given by the hon. High Court to a State
Government in question. And since I do not represent the State Government in this
House, I can only answer for the Government of India, and the answer very clearly
states that no such proposal has been mooted from any State Government to the
Government of India. Let me reiterate here, Sir, it is a suggestion given by the
hon. Court to a particular State Government, and it is now the right of the State

Government to progressively do anything on the subject-matter it has.

#} oA IE: F=yAIe QU Jeled, H AR HA Sl A A8 ST A8l §
6 I HERTE ARPR RT AT & ARBRI Wpall § ALALEAL o &1 =R ¢,
Sl SRR gl S R A AL S S 9ahd © e Wpdl & fy AR
TgHe P U U7 B ®1 oMU a9 # forar g fp oo MaedHe & U™ Wi Bl
Tie & 21 MU Ut VAl THM TO[HE ThIH § S USe Udhe Bl I dl 31
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TPh TSoc UIhe I QT U ¥l 3MGH! el el 3R IHDT UIae & 6 BOIR BRIS
JUYI Al 1 |G B goIC MY WA USheH R HI el adl, difb g9 Wpall H
JAAA. N o 3R Brem &1 TR SoM & v s S ot Al

SHRIMATI SMRITI ZUBIN IRANI: Sir, I am grateful that the hon. senior
Member wants to educate me on the Adult Education Programme. That is a question
that follows this question. I will only say that adult education is on priority not only
for our Government but also for the Government which was there during the UPA
time, which allocated sufficient funds for the Adult Education Programme. In so far
as school education goes, not only are sufficient funds provided but, as the answer
truly reflects, it is also within the jurisdiction of the State Government to take a call
on this particular issue. In so far as an inference made ...(Interruptions)... In so far
as an inference made, I am sure that the Member understands,...(Interruptions)... 1

am sure he will allow me to complete my answer. ...(Interruptions)...
MR. CHAIRMAN: No arguments, please.

SHRIMATI SMRITI ZUBIN IRANI: I am sure that the Member understands that
till such time the Government approves or approaches us with any proposal, we are
not in a position to reflect on a proposal that is not within the consideration of the

Ministry or for which our Ministry has not been approached.

SHRI C.P. NARAYANAN: Sir, my question to the hon. Minister is this. Since
the High Court has given a direction, will the Government of India try it, as an
example, in any of the Central schools in Mumbai? Now, this is very important.
Whether the funds are there or not, this has become very important. So, will the

hon. Minister try it out in some Central schools under you?

SHRIMATI SMRITI ZUBIN IRANI: Sir, I will only say that the answer reflects
on it. It is a direction not a suggestion of the hon. High Court to a State Government.
In so far as the Member's suggestion with regard to Central schools, that is, whether
a certain issue can be tried out, I would like to bring to his attention that in some
Kendriya Vidyalayas, CCTVs have been installed and the same is the case in a few

Navodaya Vidyalayas.

Y S FEHUE TRA: W, Wpd F AN FART T B G g @
2, afl TS TP TS Bl I oot Mo f 991 H $9a!l o & 81 9= R
T Y o H UG b oIy O 2, IH 9 & Pedex 3R §gdR IThI 984 punish
PRI B, HA-HA O gedl BT fheg At 81 A 81 U ds A RS Bl

HqEIGd, ¥ 3Mqd "eH § A Gl St § qud 9wl § 6 $aid Feney o
S 99 €, Uvgdl Yool @1 ol a¥ € @R Wew # Ol ¥pdl del I8 &, ST U ol
T g, T I ARG R T & Y 8 mrau fear S gadr 22
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SHRIMATI SMRITI ZUBIN IRANI: I can only say, Sir, that the Central schools,
which the hon. Member refers to, are governed by the Board of Management which
includes representation from various Forces like the Army, Navy and the Air Force,
and any direction to be issued to all Central schools or, for that matter, all Navodaya
Vidyalayas have to be placed once before the Board. But I am grateful for the

suggestion that he has made.
MR. CHAIRMAN: Thank you. Now, Q.No.79. ...(Interruptions)...

SHRI K. N. BALAGOPAL: Sir, with regard to this question, I want to seek
a clarification. If a Member has any 'special interest' in it and he wants to raise a
question, I want to know whether he has to declare about his/her special interest

on this issue...
MR. CHAIRMAN: I think that is an accepted rule in the House.

SHRI K. N. BALAGOPAL: We are asking questions about installation of cameras.
If any Member is a part of any such company, I would like to know whether he

has to express his interest in this House.

MR. CHAIRMAN: All right. You have reiterated a point which is well understood
by everybody in the House. Thank you. Now, Q.No.79.

Low literacy rate in Telangana

*79. DR. K. V. . RAMACHANDRA RAO: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the literacy rate is dismal in the newly carved State of Telangana,

particularly in Karimnagar district, if so, the reasons therefor;

(b) whether Government would consider launching a special literacy mission to

change the scenario, if so, the details thereof; and

(c) if not, whether Government would provide a special package to Telangana

to overcome its low literacy level vis-a-vis Andhra Pradesh?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) A statement is laid on the table of the house.

Statement

(a) Census 2011 reported the literacy rate of undivided Andhra Pradesh as
67.02% against the country’s average of 72.98%. The combined literacy rate of 10
districts in Telangana comes to 66.46%, whereas District Karimnagar had a literacy

rate of 64.15%. The low literacy rate is due to various factors including poverty
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and gender and social inequities.

(b) and (c) Saakshar Bharat, a Centrally Sponsored Scheme for Adult Education
and Skill Development, is being implemented since October, 2009 in the rural areas
of 410 Districts in 26 States and one Union Territory that had adult female literacy
rate of 50% or below as per Census 2001, and all left wing extremism affected
districts irrespective of their literacy rates. The main goal of the programme is
to increase the country’s literacy rate to 80% and reduce the gender gap to 10
percentage points. The Programme is being implemented in 9 eligible districts of

Telangana including Karimnagar.

DR. K. V. . RAMACHANDRA RAO: Mr. Chairman, Sir, the hon. Minister has
spelt out the Central Government policy in this regard. But, specifically, I would
like to know whether the Central Government is going to have a plan or initiate a
plan to improve the literacy rate, particularly, amongst women in the newly formed

State of Telangana.

SHRIMATI SMRITI ZUBIN IRANI: Sir, my answer exhaustively reflects the
efforts made thus far. But I would also like to state here that in September, 2015,
from the District Nalgonda, Ankireddygudem Gram Panchayat, which is in the State
of Telangana, in fact, won the Saakshar Bharat Award for the best performing Gram
Panchayat. Hence, let me also answer that in Telangana, out of ten districts, nine
are covered under the Saakshar Bharat Scheme and we have even ensured that we
reach out to public representatives so that under the Sansad Aadarsh Gram Yojana,
public reprsentatives, specially, even Members of Parliament, in their nodal districts,
can help us in ensuring 100 per cent literacy within their resepctive States. I should
add here, Sir, that 22 Gram Panchayats are adopted by hon. Members of Parliament
within the State of Telangana under the Adarsh Gram Yojana. Our intention, with
the assistance from public representatives, is to ensure that by the end of this year

there is 100 per cent literacy in those Gram Panchayats.

DR. K. V. P. RAMACHANDRA RAO: Sir, will the Centre undertake any social

audit of literary and school education programmes in Telangana?

SHRIMATI SMRITI ZUBIN IRANI: Since the question posed does not relate
directly to the question which has been asked in No. 78, I will only say that
performances of State Governments with regards to various parameters of education,
be it primary education, secondary education, is consistently studied and audited by
the State Governments themselves and when the States speak to the Centre with
regards to the performance of particular schemes, they also bring forth their own
audit or their own observation about how the schemes are performing within their

respective States.
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3l qUERTS qifee: [l Sfl, I8 weRar el @t e #1 o & A
JSI g8 Tl { A 73 SN A I§ YU 16T § (P NS U IR FIERdT I I8l
g, A SO WE PR Y F WHR] Tpod H B dTell UGS B &HAT HC I8 T AR
T gea] Bl IIT THSH HH 8l Y8l gl 3R IRGR fhaqar ARzt o ft? &
ARHR forevdl & y-ary e o1 qureast b1 e &1 Qe § 9 $Is 3N dad
JBIGH AT break through thinking HXIM, JE AT oI I B T B 3MT fefevt
P IS & HUR T VISl G, § 31 U< 3R AT Bt 16T & U & A1g-Ai
e @1 Jorawr ¥ FfET T o @ g

SHRIMATI SMRITI ZUBIN IRANI: Sir, I would only say that since this
question pertains to adult education, I am sure that the Members here will help me
congratulate all those adult learners who have thus far taken these examinations. I
would also state here in the House that on the 23rd of August, 2015 over 1,26,00,000
citizens, which is the largest number ever sat for the adult education programme
assessment examination they are expected to take this examination also in the month
of March, 2016, on the 20th of March, and I am sure, Sir, you will join me in at
least congratulating them for taking this effort, and I hope that they will successfully

pass this examination they sit for.

The hon. Member here expresses his concern with regards to not depending
only on States for the literacy programme. Let me here, unequivocally state that
our intention is that till we do not work in a cohesive manner with the States, the
milestones that we set for achieving complete literacy is not a milestone that can
be achieved in isolation. I would also say that the Saakshar Bharat Programme is
complemented also with Skills Training Programme and Financial Literacy Programme.
In fact, the Adult Education Centres in the country have ensured that in the Jan
Dhan Yojana over one crore bank accounts were opened for adult illiterates. So, |

think, this effort needs to be complimented.

SHRI ANANDA BHASKAR RAPOLU: Respected Chairman, the newly carved
out State, Telangana, is under-nourished in several sectors. It is a established fact. It is
also an established fact that less literacy and education is there in Telangana and the
Saakshar Bharat Mission, the Centrally-sponsored scheme initiated by UPA in 2009,
has given wonderful results in adult education. Has the Human Resource Development
Ministry assessed the impact of Saakshar Bharat Mission or are they going to inculcate
and include advanced tools in the Saakshar Bharat Mission or the younger children
of 14 years of age of 9th and 10th classes act as literacy ambassadors to encourage

literacy of the adults across the nation? I would like to know that.

SHRIMATI SMRITI ZUBIN IRANI: Sir, at the outset, let me extend my grateful
thanks to the hon. Member for stating here emphatically that the Saakshar Bharat
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Mission has been a success because in the previous answer, another Member from
his own Party stated that it has been a disaster. So, my grateful thanks to you for
recognising, at least, the achievements of the adult education programme. Insofar
as, specifically, the State of Telangana goes, the number of literates has increased
and I would state here, for records, from 15.43 million to 20.78 million in the
State of Telangana from the year 2001 to 2011. And, for instance, in a district like
Karimnagar, it has increased from 1.66 million to 2.02 million. The hon. Member
asked whether any assessment has been done of adult education programme. Sir,

carrying out assessment is a continuous process.

Secondly, we have also included issues like skill development, skill training,
financial literacy and helped, in fact, adult illiterates who joined the programme to even
open a bank account. This in itself is an indication that we leverage this particular
programme to ensure that we empower our citizens not only through education, not
only to read the written word but also to ensure that electoral literacy, financial

literacy and skill training can be given through the same programme.
SHRIMATI JAYA BACHCHAN: Sir, may | make a point?
MR. CHAIRMAN: Do you want to ask a supplementary?
SHRIMATI JAYA BACHCHAN: No, Sir. I just want to make a point.
MR. CHAIRMAN: Alright. Let us hear that.

SHRIMATI JAYA BACHCHAN: Sir, I am surprised that there are hon. Members

who have asked questions and walked out even before answers have been given!
MR. CHAIRMAN: The Chair has noted that.
Violation of GFR under MPLAD scheme

*80. SHRI PAUL MANOJ PANDIAN: Will the Minister of STATISTICS AND
PROGRAMME IMPLEMENTATION be pleased to state:

(a) whether it is a fact that there have been instances of blatant violation of
General Financial Rules (GFR) under Members of Parliament Local Area Development
Scheme (MPLADS);

(b) whether it is also a fact that some district authorities reported inflated

expenditure figures and showed released money as utilized under the scheme; and

(c) whether it is also a fact that 12 district authorities of six States inflated the
figures of expenditure by I 35 crores by showing the entire advance of ¥ 100.17
crores released to the implementing authorities as utilized, and if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION [GENERAL (Retd.) V. K. SINGH]: (a) to (c)

A statement is laid down on the table of the House.
Statement

(a) to (c) Instances of violation of guidelines or rules come to notice from
time to time. In such cases appropriate action is taken by the State Governments/
District Authorities, including penal and departmental action and recovery/recoupment
of MPLADS funds. Specific cases of malafide or financial malfeasance coming to
notice of the Ministry are sent to the State/District Authorities for the appropriate
action. Till the necessary appropriate action is completed by the State Governments/

District Authorities, the matter is not treated as settled by the Ministry.

Release of MPLADS funds is made MP-wise on submission of the requisite
documents and certificates by the Nodal District Authorities, which include Audit
Certificates, Utilization Certificates and Monthly Progress Reports. District Authorities
(DAs) are required to furnish the Utilization Certificates (UCs) only when the
Implementing Agencies (IAs) have actually incurred the expenditure. Instances of
mistakes in the documents and certificates that come to notice during examination
are communicated to the District Authorities for the necessary rectification. Funds

are released after all requisite documents and certificates are duly available.

Performance Audit of MPLADS for the period 2004-2005 to 2008-09 was
conducted by Comptroller and Auditor General of India (C&AG), who furnished
their report Union Government (Civil) No. 31 in 2010-2011.

Para 6.2.2 ‘Incorrect reporting of financial progress by the DAs’ in Chapter
6 ‘Funds Management’ infer alia stated that “the DAs reported inflated figures of
expenditure to the Ministry, by treating the amount released to the IAs as the final
expenditure, without ascertaining the actual expenditure incurred.” and that “In 12
districts of six States/UTs (Chhattisgarh, Jharkhand, Lakshadweep, Nagaland, Tripura
and Sikkim), ¥ 100.17 crore was released as advance to the TAs for execution of
works during the years 2004-09, out of which ¥ 65.18 crore only had actually been
spent by the IAs. Instead of reporting the actual expenditure to the Ministry, the
DAs depicted the entire advance of ¥ 100.18 crore as utilized in their UCs, thus,
inflating the figures of expenditure by X 35 crore, and presenting an incorrect picture
of fund utilization under the Scheme. The State-wise details are in Annex 6.1.” which

is given in the Statement-I (See below).

Audit paras in the Performance Audit Report of C&AG for the period
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2004-2005 to 2008-2009 including para 6.2.2. where action was required at the end
of the State Governments/UT Administrations were taken up with the concerned State

Governments/UT Administrations and District Authorities for the appropriate action.

Based on the Performance Audit Report No. 31 of 2010-2011 of the C&AG, the
Public Accounts Committee (PAC) furnished their 55th Report (15th Lok Sabha) on

Members of Parliament Local Area Development Scheme in 2011-12.

Action taken notes on the observations/recommendations of the report on all
33 paras were furnished to the PAC in September 2013 after vetting from Director
General of Audit (Central Expenditure). It has also been submitted by the Ministry
in its action taken notes that: “In case of infringements of rules, guidelines and
norms, including utilization of funds for ineligible works, which come to notice
from time to time (including C&AG reports), the Ministry takes-up and follows-up
the matter with the State Government/ District Authority concerned and monitors
that appropriate action is taken by the State Government/District Authority. Till the
necessary appropriate action is taken by the State Government/District Authority, the
matter is not treated as settled by the Ministry.” (submitted in action taken note on
para 15; similar submissions made in action taken notes on paras 3, 5, 11, 16, 24,
26, 27 and 32).

The Ministry has also issued a circular letter no. C-16/2011-MPLADS-(Vol. 1)
dated 06.11.2015 on the subject of ‘Qualitative, rule-bound and timely implementation
of the MPLAD Scheme’ in which the District Authorities/State Governments have
been informed that “In cases of infringement of rules or guidelines coming to notice
of this Ministry (including through C&AG report/s etc.), this Ministry takes-up and
follows-up the matter with the State Governments/District Authorities concerned. Unless
and until the necessary appropriate action, including action in the three domains of
(a) criminal culpability of the concerned persons, (b) departmental action against the
errant officials and (c) civil action for recovery of MPLADS funds with interest, is
taken by the State Government/District Authority, the matter is not treated as settled
in this Ministry. This position has also been submitted by this Ministry to the PAC.”

And the District Authorities/State Governments have been requested to
“(i) ensure qualitative, rule-bound and timely implementation of the MPLAD Scheme and
(i1) not to treat cases of infringement of rules or guidelines as settled unless and

until the necessary appropriate action is duly completed.”
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Statement-1

Annex 6.1 (Refers to paragraph 6.2.2)
Reporting of financial progress of work by the DAs

® in crore)

Sl.  State DA Year Expen- Actual Over Percent-

No diture expendi- statement age of
shown in ture in- of expen- overstated
the UC curred by  diture expendi-

agencies ture to
the actual

expendi-

ture

1. Chhattisgarh Raipur 2004-05 3.83 3.62 0.21 5.80
2006-07 3.81 3.55 0.26 7.32

2007-08 3.51 3.09 0.42 13.59

Bilaspur 2005-06 8.19 7.39 0.8 10.83

2006-07 6.25 5.44 0.81 14.89

2007-08 8.51 6.79 1.72 25.33

2. Jharkhand  Deoghar 2005-06 1.06 0.00 1.06 100.00
2006-07 2.36 2.26 0.1 4.42

2007-08 1.47 1.42 0.05 3.52

Dhanbad 2005-06 5.79 3.47 232 66.86

2006-07 5.66 5.29 0.37 6.99

Lohardaga 2006-07 2.96 0.62 2.34 377.42

Hazaribagh 2004-05 1.36 1.09 0.27 24.77

2005-06 3.43 2.70 0.73 27.04

2006-07 2.15 1.90 0.25 13.16

3. Lakshadweep Lakshadweep 2004-09 9.00 4.20 4.8 114.29
4. Nagaland Dimapur and 2004-09 18.00 7.42 10.58 142.59

Kohima

5. Tripura North and West  2004-09 0.28 0.13 0.15 115.38
6. Sikkim East District 2005-06 0.23 0.00 0.23 100.00
2006-07 2.25 0.79 1.46 184.81

2007-08 4.44 1.24 32 258.06

2008-09 5.64 2.77 2.87 103.61

TotaL 100.18 65.18 35.00 53.70
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SHRI PAUL MANOJ PANDIAN: Sir, I want to know from the hon. Minister
as to what is the mechanism by which financial progress of district authorities was
supervised by the Ministry? Further, how was financial progress ascertained in six
States that are mentioned in the Annexure and what action has been taken by the

Ministry for recovery of excess expenditure incurred based on inflated figures?

GENERAL (RETD.) V. K. SINGH: Sir, the question is, basically, pertains to how
the MPLADS is implemented. The implementation is done by the State authorities
and the district authorities to which the hon. Member of Parliament belongs. So far
as the Ministry is concerned, it gets a Utilization Certificate. Based on which, the
next installment is released. However, we carry out an independent verification at one
part of the year and the C&AG also carries out an audit. The particular question
is based on the audit report tabled by the C&AG which pointed out that certain
States and certain districts had pointed out certain amount of expenditure not in order
as per the General Financial Rules. Based on that, wherever a violation has been
found, wherever an issue has been found on the part of the State authority, the State
authorities have been told to not only take punitive action but also in case it is not
done in malfeasance or bad faith, they have to give a speaking order through their
Chief Secretary to say that it can be written off in terms of the General Financial
Rules. But, at the same time, where action is required, we do give instructions to
recover that money from that particular Member of Parliament if it is done in bad
faith.

SHRI VAYALAR RAVI: Sir, it is the Member of Parliament who recommend,
but it is the duty of the District Collector to say sorry if it is not permissible. How

can you make MPs responsible? ...(Interruptions)...

MR. CHAIRMAN: I think, it is a matter for the MPLADS Committee.

...(Interruptions)...

SHRI ANAND SHARMA: Sir, this is a strange reply. ...(Interruptions)... Please

read the question and then answer. ...(Inferruptions)...

SHRI K. N. BALAGOPAL: Sir, it is the responsibility of the Collector.

...(Interruptions)...

SHRI PAUL MANOJ PANDIAN: Sir, my supplementary was what recovery has

been made in those six States. ...(Interruptions)...

MR. CHAIRMAN: Please, sit down. ...(Interruptions)... Let us hear second
supplementary.

SHRI PAUL MANOJ PANDIAN: Sir, my first supplementary was: What action



60 Oral Answers [RAJYA SABHA] to Questions

has been taken with regard to the recovery? The Members of Parliament only
recommend and it is only the district authorities who carry out the work. So, reply
of the hon. Minister stating that amount would be recovered from MPs cannot be

accepted at all. ...(Interruptions)...
GENERAL (RETD.) V. K. SINGH: Sir, may | submit?

Sir, very detailed guidelines have been laid down. Wherever we find that the
guidelines have been violated and there are lacunae in that, we do ask the district

authorities if the guideline has been violated by them or...
SHRIMATI VIPLOVE THAKUR: How can you do that?
GENERAL (RETD.) V. K. SINGH: Can you please listen? ...(Interruptions)...

SHRIMATI VIPLOVE THAKUR: No. ...(Interruptions)...I am also a Member of

this House. ...(Interruptions)...
MR. CHAIRMAN: Please, why are you speaking? This is not your question.

GENERAL (RETD.) V. K. SINGH: Sir, where the guidelines are violated, the
Ministry asks the district authorities and implementing authorities as to why the
guidelines have not been followed. If the guidelines have not been followed because
of a wrong order given by the Member of Parliament, obviously, the Member of

Parliament is asked. ...(Interruptions)...
SHRI ANAND SHARMA: Sir, give me a minute, please. ...(Interruptions)...
SHRI PAUL MANOJ PANDIAN: Sir, ...(Interruptions)...
MR. CHAIRMAN: You have asked your question.

SHRI PAUL MANOJ PANDIAN: Sir, the MP does not issue an order and he

only recommends by way of a letter. ...(Interruptions)...
MR. CHAIRMAN: Just one minute, please.

GENERAL (RETD.) V. K. SINGH: The understanding must be quite clear.
When you...

SHRI SITARAM YECHURY: Mr. Minister, just one minute. ...(Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... 1 think, this is a matter
relating to MPLADS with which every single Member is very familiar, both about
the scheme and the procedures. ...(Interruptions)... If the answer is inadequate, I
am using a soft word, there is a procedure by which that can be pointed out.

...(Interruptions)...
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SHRI ANAND SHARMA: Sir, allow me to seek just one clarification.

...(Interruptions)...
MR. CHAIRMAN: Mr. Sharma, what do you seek?

SHRI ANAND SHARMA: Perhaps, it would be helpful; let me seek one
clarification.

MR. CHAIRMAN: The simple procedure is, if you are dissatisfied, then you

raise Half-an-Hour Discussion.
SHRI ANAND SHARMA: Sir, we know that.
MR. CHAIRMAN: Let us hear the Minister.

SHRI M. VENKAIAH NAIDU: Sir, I could understand the anxiety, anguish and
concerns of the hon. Members. There is some confusion on account of the word
used. The accountability rests with the District Magistrate. It is not a political issue;
it concerns all the Members. A Member of Parliament makes a suggestion or a
recommendation; then, whether it is within the rules/guidelines issued by MPLADS
Committee or not has to be seen by the District Magistrate or the nodal officer.
If a work is out of the purview of the guidelines, he can delete that work saying,
“Sir, this is not permitted.” There seems to be some confusion, Sir. We will see

to it that we discuss it amongst ourselves and necessary clarifications are issued.
MR. CHAIRMAN: Thank you very much.

SHRI PAUL MANOJ PANDIAN: Sir, let me put my second supplementary.
There have been instances of violations of the MPLADS. 1 would request that the
funds allocated to the Members of Parliament is not sufficient to cater to the needs
of the State. In order to cater to the needs of the State, firstly, will the Government
contemplate increasing the funds of the MPLADS? Secondly, you must award MPs

who give and allocate works for durable assets.

GENERAL (RETD.) V. K. SINGH: Sir, I will answer the second part first. The
funds are meant only for durable assets. The funds are meant for creating community
assets. To answer the first part of the question that the hon. Member asked, the
position is that the Committees of both the Houses have recommended that the limit
of the MPLADS should be raised. The issue is with the Ministry of Finance for the

last four years. Whenever the limit is raised, the Members would come to know.

SHRI K. T. S. TULSI: Sir, I would like to know whether there are cases of
inflated expenditure and the money which is released being shown as utilized under
MPLADS in twelve districts from six different States; whether the Government has

initiated any prosecution of the people who have found to be guilty.



62 Oral Answers [RAJYA SABHA] to Questions

GENERAL (RETD.) V. K. SINGH: Sir, in the C&AG Report, there were various
paragraphs and they are forwarded to the Ministry. The Ministry has already given
an Action Taken Note on that, and necessary action is taken where the C&AG raised

concerns, to pass suitable instructions to the States.

it faor g SrareRaTd gt R, H UG ARGH J AT HAl S W HEAl argdl
g & t.%. Rig oHS 7 vadice & IR 4 ve RUIC a1 off ok 98 @er o1 f 9
Utilisation Certificate timely release ﬁ'ﬁ, fPT District Authorities =T Completion
Certificate Il & 3R 7 & 9HI UR Utilisation Certificate St & iR SADI aole o IHI
TR installment release &1 BI<T B Wﬂ”ﬁ IoTg | BT H 9197 31l ® 3R B B HIFd
¢ ST Bl § WRPR ¥ I8 A1 I 6 9 efic § 98 1 HeA IoT W@l 87

SR (@artge) dt. &, Rig: quiT w8iey, Siel 96 GHEINd e B JaTd
2, B9 8% 9l Udh BIhd PR ©, fOT9H 89 State Authorities @1 el & R IT]
T AT € b Utilisation Certificate ST9T U= 31T AIRY| ST &H F¥ 3MHY g1 &
f5 SFPT Utilisation Certificate ® ®RUT installment &1 Tl?iL %, al 89 State Authorities
Bl forEd €1 ds TeH & <X B4 faddhd AR 21 39 T H § g Al Bl
73 foEdr g, @ifs 39 9 & W Sieal F HRATE DI ST Tb |

MR. CHAIRMAN: Shri Tiruchi Siva. ...(Interruptions)...

sft faoTa STaexRard gt R, 981 W) S B fHA1 T 8, SHHI A I8 AT
=1feY, ST g8t el e g1 S A Bl gl B R AT AW o & S g

st gurafa: <RIT, 3MUdET FaTel WH B AT, MY §8 SIsYl Shri Tiruchi Siva,

please.

SHRI TIRUCHI SIVA: Sir, as the Minister said, the fund is released in two
installments to the nodal officer and once the Member recommends or earmarks
the works to be taken up, even after all these things have been done, the second
installment is not released. When we enquired with the MPLAD Ministry or Department
here, it is said that Utilisation Certificate has not reached. So that is not within the
purview of the Member, Sir. Will the Central Government take necessary steps to
instruct the district authorities to immediately send the Utilisation Certificate, as soon

as the Members give all the recommendations?

GENERAL (RETD.) V. K. SINGH: Sir, the Utilisation Certificate is given by
the district authorities and we keep reminding them continuously from time to time
that they must submit it, the moment the work is over. State authorities in some

States take their own time. We are fully cognizant of this fact.
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[*76 The questioner (SHRI TARUN VIJAY) was absent.]
Occurrence of dyslexia among children

*81. SHRI TARUN VIJAY: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether the occurrence of dyslexia among children is a cause of concern;

(b) if so, whether Government is seized of this issue and whether any mapping

has been done of dyslexic children; and

(c) whether there are any plans of providing assistance and help to such children
and whether the parents too get any assistance to rear dyslexic children in a proper

way?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI THAAWAR
CHAND GEHLOT): (a) to (c) A statement is laid on the table of the House.

Statement

(a) to (c) Relief to the disabled is a State subject by virtue of entry number 9
of State list of Constitution of India. However, dyslexia has not been recognized as
a separate disability, though persons with such conditions are assessed under mental
retardation which is a recognized disability under the Persons with Disabilities (Equal
Opportunities, Protection of Rights and Full Participation) Act, 1995. As regards
mapping among dyslexic children, no separate mapping has been done by the Ministry.

However, as per Census 2011, there are 15,05,964 persons with mental retardation.

As dyslexia has not been recognized as a separate disability, at present there is

no scheme specifically for assisting dyslexic children or their parents by this Ministry.

The Government recognizes the concerns of dyslexic children and has decided
to include Dyslexia as a disability. The Government has introduced the Rights of
Persons with Disabilities Bill 2014 in the Rajya Sabha on 7.02.2014 which inter
alia identifies specific learning disabilities as a separate category of disability
which includes conditions such as dyslexia, dysgraphia, dyscalculia, dyspraxia and

developmental aphasia.

The Bill mandates the appropriate Governments to detect specific learning disability
in children at the earliest and take suitable pedagogical and other measures to
overcome them, provide necessary support individualized or otherwise in environments
that maximize academic and social development consistent with the goal of full
inclusion, to make modification in the curriculum and the examination system to

meet the needs of student with disabilities etc.
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The Bill also casts responsibilities on the appropriate Governments to frame
schemes to safeguard and promote the rights of persons with disabilities including
those with special learning disability for adequate standard of living to enable them
to live independently or in the community and also focuses on creating awareness

among the masses for protection of their rights.

MR. CHAIRMAN: Hon. Member not present. Now, the supplementary questions.
Shri Anand Sharma.

st v Tl R, #E wEey 7 Ue &1 Sl SOk 33T 8, 98 yui| 9 71 U8
U AdeTeid vy g f6 9 <2 7 &R gfm wR ¥ 9gd 991 o= ¥ g=d o
= fosa disability I yvrfad vEd %, R AqPHT Ud mental retardation &1 category H
ST, I8 SHFIYYT Bl U8l A1 399 IR o A1y 3R SIART UH ¥eq SRIAT
&l B fﬂ%ﬁ', RIifH Dyslexia 3Tef T %\, Autism 3T ® 3iR Asperger Syndrome
W%IW%WWWR%%WW,erecognize:l_&pf
forar, @1 I8 & 981 Bl I & SIX H BBl T ¥, “The Government recognises
the concern of Dyslexic children and has decided to include now in the disability.”
§ I8 gl aredl § & BRa3) 2014 F S legislation pending TSI B, DI ARHR
priority legislation ¥ HIT T&1 ofTdl 82 I8 R g=di & 919 981 &1 399 S Hi-919
I Bl &, qR1 IRaR YHIfdd 8IdT 81 39 ol g SR IR I8 He & a8
Hageld T8l 8 3R $HB] A BRI TR BlS <, I DI MAMEH 7 &1 A1,
g S eI 21 AU 5 F=g § FIT H&H ST I8 87 9d O B UIRd T8l sidl
2, R d9 b WRBR interim period H $HD fol7 & WA &l 87 WA s ARBR
BT 3G 1T T A UG HRAT AMBY SR oA | dIadid dRe1 Ayl bg Bl
DR, IR & S 731 &, ITH! ol B I A1 968 b AR 96 A A
PR 39 W Bls ORI B I8 TH e 91 Fel © b AR <2 H Ig uRfRART B

# o T TEAN: AR QU ARGy, I8 a1d 98l § [P s 31 Ry
b Dyslexia D [AhANT AR fABANTCT &1 T ...(TaLM). ..

it 3ee vl I fqdarar 8l 7, I8 O 89 &g 32 Bl B9 ‘mentally retarded’
% T Tl

#t TR I TEA: I WIEY, 3T AN A g
it A 39 SaE A Aol

# UaR TV TEAd: IAHT H ST | gD A0 & ¥, I Ig SN Had
BT Ao B, W g o0 I Aol ¥ afdfad BRe Brse dRd 81 g9d forv '
A1 R Ahedol & Y IogaR Hiferd ft #1 € 3R 39 Aidbs f shg fhu
gl SUF AIUH W BHY SAGI Wel-WEl udl o @l BIRMT Wt @ B BIR U
IqF Afds W 2
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aeiqy, § e oA Aredn g 6 - geRr @1 e o S s
ST w4t #§ dax TE B YE €, g9l g e A fagge Jaw fear
99 59 9rd AR # o 19 AR 8 Sl iR S feveraRiiern, siifesH,
139 RigM, WRacl oNfe 9 UbR & I 7 31 21 IS 39 w1 ar § Mgl
19 S0 UgHR AT Fhal gl

ARGy, 39 W ARSI SuafAfa a1 g1 98 SHHST A o g S at
JFETETAT H BT BR &l §l ISP Uh 4P 8l gl 8 IR Ul 418 H SHD! b doh
3R Bl B9ART YT BT {6 I8 S A1 b1 91T 19 BSINIST 9411 BT U&dTd g9
fpar 8, 399 Al THR & et Sed dfRiferd 81 S ik I9a! giaemsit &1
A e T B 9 99ie 99 $ 919 9Tl IRV H S oM B WIN dR B 8
IR B4 SHT © f &9 sU¥ oavy Ihadr el

SHRIMATI JAYA BACHCHAN: Sir, dyslexia, first of all, is not viklang. It is a

very minor defect. If detected at source, at a very primary stage, it can be corrected.

I know of many such cases. [d<¥ll § 8% ¥pel # ¥E BN & &b S@ FaI Ul Ty
TR BT B, A S9h fow dyslexia test is very important. E'Rﬁ aﬁé ERICISERR
2l TG 98T ST ¥ SN fHar S FHar Bl F97 MU 39! feeae a1 & oy
PIs A BT 7, d1fdh TheH UgHN] dad IR feiaien oI feeae fhar S ad?
IE UH ATl § B 3P B Wbl Bl it is not a major handicap.

SHRI ANAND SHARMA: It is a question of early diagnosis. ...(Interruptions)...

SHRIMATI JAYA BACHCHAN: Have you made an effort to detect children
who have dyslexia because a lot of the time, Sir, these children are considered to
be mentally disabled?

SHRI ANAND SHARMA: That is what the Minister's reply says.
MR. CHAIRMAN: I think that is a very good question.

SHRIMATI JAYA BACHCHAN: You know they are castigated, especially in

rural areas. I think it is very important because it is not a handicap.

sft R TV TEea: MfTad ©9 J oy S wE IE E, 98 Fe Bl 9 eficdin
P M H IGHR AT T b AR IR 5T & |feal o HfeT @ 7 3R
S g SR e fafeear sifaiRal ik dotded & A Y HifEw & 21 s9&
IA-ATT SiFed BT Ub Ucl gTHY 5P 3Mbal- & v v fhar 8, 39 I
RIS Aedl Fe, [AHaiTar & Uab S0l de srrar dWR &8, 89 398 dhaal Wl
el §1 UR=g ST SIl AT URHINT 8, 37 & IR ¥ g8 fe¥ T8l 2l A drel
FHT H S 19 & NS 3 &l 8, IS4 I8 Wt |fferd 81 g
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sft S ML U Ig 8T ATl U I8 o7 fh I $HP early diagnosis & foTg
g PR, 3MMYBT fAYRT TG IR HATT PIs AT Hifd 910712 T8 T Ha
P 91T 7, Slded B BT Pl 910 8] Bl

SHRIMATI JAYA BACHCHAN: There are teachers who diagnose this.

sft A= I s?ﬁ? %R{ early diagnosis SN Bl SR early diagnosis HBSISI
g, A Jg 3d B Fhdl gl SHIT SHART 3MUA IME ¥ fF §Ad early diagnosis &
oY 3TTUeT HATerd e RTegeardt AR Iary, Arfe A ged, RTTh A1 wHS] whydl
BT FIBR HRAT 8, Sh A1 Al B JI8R 8 AD|

sft aeR Te TEAd: HEIGY, S 910 Bl SIF H IWH g TN URH by
21 ¥ 3BT JE TGN < V8T o {6 g7 e olad i) Ot =yawen @ § arfé
early stage WX Bl SHPI UdT & MY MR 9% fory Frfrear gfaen Iuarer &1 img)
H 3ot & a1 8T B T A1l LL(FaEH). ..

MR. CHAIRMAN: Please, please. ...(Interruptions)... We cannot continue like
this. ...(Interruptions)...

sft ameR I TEAI: 89 AR §9 W B PR I8 ol BAR U sHG IMihs
W g1 H gBel B Bl T, AU B o § T8 AYAR USHR G S ... (FIEH). ..

SHRIMATI JAYA BACHCHAN: Sir, there are a lot of adults sitting in this
House who are dyslexic and they are not aware of it. ...(Interruptions)...

MR. CHAIRMAN: Thank you.

SHRIMATI JAYA BACHCHAN: It is true. It is true. It is a reality, Sir.

...(Interruptions)...

St AR T MEA: YU 7S, BART I8 WA ® B 959 & o o 8l
39 UBR B SHRT B STa-Usdld BR o SIY, difd AR S R BT TIT fhar
ST Ad| PR ISP AR Sd T8l 81 Aol & IR ol ® 6 a8 fadwairar @
ol § 81 T, A1 89 IW @) Bl JIHT T BT Fawell FR B

MR. CHAIRMAN: Shri Tarun Vijay, you should have been here to ask your question.

ot Tou1 o W=, § = wRiSy B qd Aedl g [ 9aE & U I8 mental
retardation ¥ b1 SRIAT Hd BIRT| AT I Fai & AI-far A gfoy, e =i
BT A special abilities T 5 I T 7EGH FI T TR, Ig 98 g@ @l 91 © 6
dyslexic children Eg parents %, ITP! SIIRI F R THRIDR To-T gedl g fp 9 foa
e H S| AR, [ faeel 3§ waf Jiaer g7 § SRS A €T g, S g H Wpal
& forg ST STar 21 |9k wEiey, N STREs H e 1 Whel T8l ©, S8l dyslexic
Fedi & foy ®Is gfaar g1 9 7i-919 A9 E1 AP gai BT USHYA L(aETH). ..

MR. CHAIRMAN: Please put the question. ...(Interruptions)...
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SHRI TARUN VIJAY: There are one crore dyslexic children in the country, Sir.
F g WAl el g 5 gue gifafewel w7a ifigl a8 gl &1 AWer T8 Tl
UH PRIS | T 92di & Uid HRIS A-919 8l ... (FILH). ..

MR. CHAIRMAN: Thank you. ...(Interruptions)...

sft o1 faom: R, FRT |ara I8 b oy HRT B9 HRET SR Dyslexic Bl
mental retardation ¥ BT &I a1 Hd PHNI? ...(Fa4T)...

MR. CHAIRMAN: All right. That is your suggestion.

3t aou faere: o w9 AT FRRAT &R YRR 9 <2 W), AUST Disability
Act Bl Towr # wpail § 1Y el fbar Il g1 g8 Hel ar] T8l gl

MR. CHAIRMAN: Okay. All right.

st R T TR IUUfd ARGy, H9 ugel WY frdeq fear f Aft @ ufeean
SR 81 899 fadbai T S @1 9ga™ & fIT Universal Identity Card 919 @1 TS
A R 3R W1 U™ W 8 AT Bl .. (FGH). ..

sft e Tl R, W 9t 91 1 U8 B P ..(@au)...

st TR TV TMEE: WX, 3T $¢ dY H GN I H...(JAYH)... 3T $¢ Iy
H 9R QU H SR .. (FAUH)...

MR. CHAIRMAN: Please let him finish. ...(Interruptions)... No; no. This
interruption is not right. ...(Interruptions)...

it AR TV RGN W, AN <9 H, Ig S 797 Tae 99 W&l T, ...(TaU). ..
IE S AT Uae 99 @ T ...(FAU). .

SHRI ANAND SHARMA: Sir, how can the Minister use the word 'viklang'?
...(Interruptions)... Everybody knows that ...(Interruptions)...

#t TR T TEAd: § 991 I@T g ...(@aUM)... S=i &l ¥ 5§, 9@ -
U P B Al SA1E GA1, SFI BI U A1 STAd B G? .. (FGHH). ..

SHRI ANAND SHARMA: They are children with special needs. ...(Interruptions)...
MR. CHAIRMAN: Let me suggest a way out. ...(Interruptions)...
SHRI ANAND SHARMA: Sir, ...(Interruptions)...

MR. CHAIRMAN: One minute. ...(Interruptions)... One minute. ...(Interruptions)...
I think, if the vocabulary is to be corrected, the concerned Member should formally
write to the Government and draw attention to the discussion and make a suggestion.
Thank you. ...(Interruptions)...

st AR T MEA: W, 9B o U fHY &, @ H -9t ¥ € a1 S9h
REICEC
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st AUTafy: oMY 99 U &1 Sa1g < <IfoTg|

#} AR T TEA: W, TP dl e AT P 91d B 1 H g1 W81 g B A
IR <9 H persons with disabilities % criteria § ST 37 %, IFPT identification HREH
SP] UREI T3 F1 BT B BR I8 &) GARI, Sh] i giaen iR ugrs ol efte
A, WEAR! g9H DI efie F R &I gRT § A B et I Jae fBar i &7 2

AR 3% R €, el et gfaem < ot €, fafecar gfaen & el 2,
gfreror o1 Glem &1 ST 8 3R STb! gAaigd R bl gagr Wt &1 S I8 21 'H
I 3R gl B

Discrimination in selection of smart cities

*82 DR. PRADEEP KUMAR BALMUCHU: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether Government is aware that non-transparent methods, discrimination
and political consideration are being adopted in the selection of areas for development
as smart cities, if so, the details thereof;

(b) the reasons for not selecting any cities in some States, particularly in States
ruled by opposition parties; and

(c) the tangible initiations being taken by Government in defence of its
proclamation of list of smart cities?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) to (c) A statement is laid on the Table of the House.

Statement

(a) No, Sir. The selection of areas (arca-based development) is done by the
potential Smart Cities. From the Smart City Proposals submitted by the Cities, it is
seen that the Cities have used a combination of criteria, for selecting areas such as
economic activity, land use, land monetization and location of heritage and tourism
areas. The selection has also involved citizen consultations, meetings with public
representatives, desk research, analysis, etc.

(b) In Stage 1 of the Competition, 98 potential Smart Cities were selected based on
the recommendations of the State Governments on objective criteria. In Stage 2, Smart
City Proposals were evaluated by a Panel of Experts, on the basis of set criteria given
in Smart Cities Mission Statement and Guidelines. The scoring was done impartially
and 20 top scoring cities have been selected for funding in the current financial year
(2015-16). The Smart Cities Mission Statement and Guidelines and the scoring of 97

cities are available on Mission’s website (www.smartcities.gov.in).
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(c) In order to spread the message of urban transform-nation in all parts of the
country, 23 cities located in the remaining 23 States/UTs in which none of the potential
smart cities were able to come in the list of 20 winning cities, have been provided
an opportunity to upgrade their proposal on fast track and submitted by 15th April,
2016. These Cities are being provided assistance to upgrade their SCPs and a one day
workshop was organised in New Delhi on 22 February, 2016 which was attended by
Principal Secretary (UD)/ Municipal Commissioners or representatives of these cities.

S1. UGl $HAR FIed: AU HBled, Sl SR g9l 9T« ga7 &, H 994 qu
TWE 9 YT ¢l H 399 gAY ST §, Hife Sl HrgcRar e Rt Hetaw™
& oY MR AT ... (FAHT). ..

MR. CHAIRMAN: Silence, please.

S1. TEIY AR R HA Sl P AgER, e FRIGAM, qH SuAN, A
HAIBRU, T &F— I8 d HIScRAT 7, e Fod Wie RS &1 =99 fean
AT IAS A B, AFRSBT S A AL 3R S gfaiRl & e et 1 9
Fel T B

HRT 3MYP AEH I ARPR A (b I8 P ¢ (& § FRES F @ g 3R A1
SR 3§ Sl WE SIS & fog 9 wrer g9 M 9, 9.l fedl off 59 afaf |
BIs Iradid T8l g8 ol

3t |HTafy: oY wWeEd g gl W @« @1 8 B

S1. yalY AR dredqg: fodl o gfaff @ ara T80 g8 81 safaw av1 deel
I8 T % I8 I MUdl Fdidw BT HEcRAT 8, 98 T ke I e9d 9 IRd Tl
AT W7 A IRIY & b 3FTell R M9 Sl Aela=[ &, o [iTad vy 4 S
S uff=fer € dor o= ArRel & i fawel @ 91 8, 89 99 ufhanst | oft sy
ToR, d1fh el iR HeHd & QA1 Jela= fhar S ||

3t T, AHAT ARG FUART FEIGY, $HH HGH P Pls Gdld 8 T8l 8l SHDI
PR I 2 fb TS BRI 7 7 AR DI AT & Yo% ARPRI 7 (0 TR R $B
yardsticks & 3MIR IR TIT BXP Aod Tahc d RIBIRTT ®i dga Tade o a1
IRIIT SR WhR fhar B SUH ga1 & & {5 ugal |ATel 20, 3FTSl AT 40 3R
3Tl ¥TeT 40 T U8l AT 20 T 8T A1f2Y, $9% IR H g4< A fb ag o
H3 BN, Al B AN g9 STl BNl Rl $o e 1 8 gl 8l $afig
T UHh TS S 3R UH A9He o, Wi 6 S &1 T84 fhan S ot o
F8 IRMHICH AR I7d AR R IJETIT HYh ITH A1 (AT iR A% & fZa1e
q, B A RIS B TS H A ARy, Ut 9 RS @1 el ga B

MR. CHAIRMAN: Thank you Venkaiahji. I am afraid the Question Hour is

over. The House is adjourned till 2.00 p.m.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Achievements in employment generation

t*83. DR. SATYANARAYAN JATIYA: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(a) what have been the remarkable achievements made in the field of skill

development and entrepreneurship, year-wise, during the last three years;

(b) what are the details as to generation of employment opportunities annually

in relation to each of the fields as referred to in part (a) above; and

(c) what are the details of the participation for attaining the targets set under

the ‘Make in India’ Programme in relation to parts (a) and (b) above?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (c¢) There are
over 40 Skill Development Schemes across various sectors implemented by over 18
Central Ministries/Departments to promote skilling of all people including youth, in
the Country. Funds under these Schemes are provided by the concerned Ministries/
Departments to the implementing agencies including States in accordance with the

guidelines issued for the schemes.

Details of people trained under various Skill Development Schemes/Programmes
of over 18 Central Ministries/Departments for the year 2013-14 to 2015-16 (upto

December, 2015) are as under:-

(Figures in lakhs)

Year Number of persons trained
2013-2014 76.37
2014-2015 76.12
2015-2016 37.44

(upto December, 2015)

Skill Development has been identified by the Government as a priority area. To
evolve appropriate Skill Development framework and removal of disconnect between
the demand for and supply for skilled manpower through vocational and technical
training, Ministry of Skill Development and Entrepreneurship (MSDE) has been
constituted by the Government on 9th November, 2014. MSDE has taken several

major policy interventions and initiatives for creating a vibrant skill eco-system in the

T Original notice of the question was received in Hindi.
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Country and scaling the skilling with speed, standards and sustainability. This includes:

(1) The National Policy for Skill Development and Entrepreneurship 2015 provides
an umbrella framework to all skilling activities including Skill Development

Scheme/Programme being carried out within the country.

(i) National Skill Development Mission which seeks to converge, coordinate,

implement and monitor skilling activities on a pan-India basis;

(iii) Common Norms for all Skill Development Programmes across Central

Ministries/Departments.

(iv) National Skill Qualification Framework (NSQF) to organize qualifications

according to series of level of knowledge, skills and aptitude.

(v) Strategic partnerships have also been undertaken between MSDE and other
Ministries/Departments in the Central Government, to collaborate on scaling up

skill training activities in specific sectors and leveraging existing infrastructure.

(vi) MSDE has also signed Memorandum of Understandings (MoUs) with Germany,
United Kingdom (UK), China and Australia, to scale up apprenticeships
support, training of trainees, curriculum development, ensure benchmarking
of standards and create Centres of Excellence in skill training across the

country.

Besides, Government has set up National Skill Development Corporation (NSDC)
as a Public Private Partnership entity to promote private training providers to set up
skill development centres across the Country. Private training providers are assisted
financially in the form of loan to set up skill development centres across the Country.
As on 3lst January, 2016, there are 4,415 operational training centers, including
394 mobile centers across 28 States and 5 Union Territories. Further, this Ministry
through NSDC has set up various Sector Skill Councils (SSCs) which are employer
led body mandated to review the skill gap in their respective sectors and take steps
for aligning the skill development with employer requirement in the sectors. The SSCs
prescribe the National Occupational Standards (NOSs) and Qualification Packs (QPs)
based on the requirement of the industry, so that youth is provided with employable
skills. Further, SSCs have the target to meet the skill requirement under all the 25

focus areas identified under the ‘Make in India’ programme.

In addition, MSDE has launched the flagship scheme, ‘Pradhan Mantri Kaushal
Vikas Yojana (PMKVY)’ on 15th July, 2015 to enable and mobilize a large number of
youth to take up outcome based skill training and earn their livelihood. The scheme
has the target to benefit 24 lakh persons with training of 14 lakh fresh entrants
and certification of 10 lakh persons under Recognition of Prior Learning (RPL).
NSDC is the implementing agency for PMKVY. As on 29th February, 2016, 14.69
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lakh candidates have been enrolled for vocational training under different sectors in
10,066 training centres spread across the Country with coverage of 606 Districts.
The training partners are incentivised under the scheme for facilitating employment

of youth trained in their centres under the scheme.
Conviction rate under POCSO act

*84. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether it is a fact that the conviction rates under the POCSO Act for the
year 2014-15 was a dismal 1 per cent of the total 9000 cases reported,

(b) whether Government has recorded or plans to conduct a review of the

reasons for such low conviction rates under the POCSO Act;

(c) whether Government intends to conduct a comprehensive review of the
effectiveness of the POCSO Act, 2012, in light of the above data; and

(d) if so, the time-line by which Government intends to do so and if not, the

reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATT MANEKA SANJAY GANDHI): (a) In 2014 out of 406 cases in which

trial was completed under POCSO Act, conviction was done in 100 cases.

Data for the year 2014 (01.01.2014-31.12.2014)

Cases reported Cases Trial Cases Conviction
Chargesheeted Completed Convicted Rate
8904 6573 406 100 24.6%

*Source: Crimes in India, NCRB 2014.

(b) to (d) The Protection of Children from Sexual Offences Act, 2012 came into
force on 14.11.2012. It is only 3 years since the Act has been in force and even
the data for the year 2015 is under collection, therefore a review is not planned at
this stage. However, Section 44 of the POCSO Act, 2012 empowers the NCPCR and
State Commission for Protection of Child Rights for monitoring the implementation
of the provisions of this Act in such manner as may be prescribed. On 14.01.2016,
Ministry of Women and Child Development and NCPCR jointly held a consultation
with all stakeholders responsible for implementing the POCSO Act. During the
consultation it was emphasised that there is a need for dissemination of information,

creation of awareness and registration of cases under POCSO Act.
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Improving process for first time passport applicants

*85. DR. K. P. RAMALINGAM: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that Government has announced two major changes that
would fast track the process for first time passport applicants as well as make it
more convenient to secure an appointment at the local Passport Seva Kendra, if so,
the details thereof; and

(b) whether it is also a fact that citizens would be granted a fresh passport
under the normal category within a week if their applications are accompanied by
three documents, if so the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) Yes, Sir. On the eve of the Republic Day 2016, the Ministry announced a
measure whereby the normal passport applications of all first time applicants furnishing
Aadhaar Card, Electoral Photo Identity Card (EPIC), PAN Card and an affidavit in
the format of Annexure-1 will get faster service without payment of any additional
fees, subject to successful online validation of Aadhaar and EPIC and PAN Cards, if
required from the respective databases. The passports under this liberal dispensation

will be issued on Post-Police Verification basis.

The second measure announced pertains to securing online appointments for
submission of passport applications at Passport Seva Kendras. The new provision is
allowing applicants to choose any appointment date from the earliest five available
dates (working days) for scheduling/rescheduling an appointment for passport related
services. Earlier, the system used to offer only one available date to the applicants

for seeking appointment for passport related services.

(b) While the Ministry has not fixed a timeline, it would be the endeavour of
the Ministry to cut down the processing time of those applications processed on the
Post-Police Verification basis under the measures announced above, within 8-10 days.
The issuance of passports under Post-Police Verification has broadened significantly
due to these measures and now include fresh passport applicants furnishing above

mentioned four documents, apart from applications for re-issue of passports.
Persons from Kerala detained in jails of Western Africa

#86. SHRI MOTI LAL VORA: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government is aware that four persons of Kerala are detained in the
jails of Western African country, Togo due to non-possession of job visa/work permit;

T Original notice of the question was received in Hindi.
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(b) whether any request from Kerala Government has been received for the

release of the above persons; and

(c) if so, the steps taken by Government for the release of the above four

persons?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) Five Indian nationals, belonging to the State of Kerala, are undergoing prison
sentence in Togo upon conviction by a Togolese Court on charges of “association of
criminals/robbery, attempt to robbery and complicity to robbery”. They were arrested

in July, 2013 for their suspected involvement in a piracy attack off the coast of Togo.

(b) and (c) Yes, Ministry of External Affairs, through our High Commission
in Accra, has been making persistent efforts to secure the release of the 5 Indian

prisoners from Kerala detained in a Togo jail.
Age waiver for widows in exams

*87. SHRI MAJEED MEMON: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether the Ministry has sought age waiver for widows allowing them to
sit for competitive exams for Government and PSU jobs and tax rebates for single

married women who are separated, divorced or widowed having children; and
(b) Government’s decision, if any, taken in the matter?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): (a) and (b) The Ministry considering
taking up a proposal for age relaxation for widows for employment in Government
and Central PSUs. The Ministry is also considering moving a proposal for tax rebates
for single women who are having children. These are at a preliminary stage and

formal proposals have not yet been prepared.

Educational institutions under Andhra Pradesh

Reorganisation Act, 2014

*88. DR. T. SUBBARAMI REDDY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the educational institutions proposed and established, separately, under the
provisions of Andhra Pradesh Reorganisation Act, 2014 in the States of Andhra

Pradesh and Telangana;

(b) the measures taken to establish all these institutions;
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(c) the progress of establishing these institutions and the present status; and

(d) whether any time schedule has been drawn up for establishing all these

institutions and the budget provisions made or proposed to be made?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI SMRITI ZUBIN IRANI): (a) to (d) The status of proposed and established

various educational institutions in Andhra Pradesh and Telangana under the provisions

of Andhra Pradesh Reorganisation Act, 2014 is as under:

I
1.

Educational Institutions in Andhra Pradesh

Indian Institute of Technology (IIT) — The Institute has been established
and the academic Session has commenced from the year 2015-16 from its
transit campus at Chadalawada Venkata Subbaiah College of Engineering,
Renigunta Road, Tirupati. An amount of ¥ 12.50 crore has been released during
2015-16 to the Mentor Institute i.e. IIT Madras for its smooth functioning.

National Institute of Technology (NIT) — The Institute has been set up and
started the academic session from September, 2015 in its temporary campus
at Sri Vasavi Engineering College, Tadepalligudem, West Godavari District.
An amount of ¥ 226.00 crore has been approved for NIT, Andhra Pradesh
for the first three years to meet its recurring and non-recurring expenditure.
During 2015-16, an amount of X 10 crore has been released to the Mentor

Institute i.e. NIT Warangal.

Indian Institute of Information Technology (IIITD&M), Kurnool — The
Institute has been established in the State of Andhra Pradesh and academic
session has already commenced during 2015-16 from its temporary campus
at [IITD&M Kancheepuram. An amount of ¥ 3.10 crore has been released
to IIITD&M Kancheepuram, the Mentor Institute for IIIT D&M Kurnool.

Indian Institute of Science Education and Research (IISER), Tirupathi -
The Institute has been established under Andhra Pradesh Reorganisation Act,
2014 at Tirupati in the State of Andhra Pradesh. The Institute is mentored
by IISER Pune. The academic session has commenced from August, 2015
from its transit campus at Tirupati. An amount of ¥ 18.00 crore has been
released during 2015-16. An amount of X 137.00 crores is estimated for
operationalization of IISER Tirupati from its transit/temporary campus during
initial years.

Indian Institute of Management (IIM), Visakhapatnam — The Institute has
been established under Andhra Pradesh Reorganisation Act, 2014 in the State

of Andhra Pradesh. The academic session has commenced from 2015-16 from
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10.

I1.

its transit campus at Andhra University. An amount of I 13.00 crore has
been released during 2015-16 to the Mentor Institute i.e. IIM Bangalore for
the smooth functioning of IIM Visakhapatnam. An amount of I 79 crores
is estimated for operationalization of IIM Visakhapatnam from its transit/

temporary campus during initial years.

Central University (CU) — Andhra Pradesh Reorganization Act, 2014
provides for setting up one Central University in Andhra Pradesh. The Site
Selection Committee has finalized the site offered by the State Government

at Janthaluru Village of Ananthapur District.

Tribal University (TU), Andhra Pradesh — Andhra Pradesh Reorganization
Act, 2014 provides for setting up one Tribal University in Andhra Pradesh.
The Site Selection Committee has finalized the site offered by the State

Government at Relli Village in Vizianagaram District.

Indian Institute of Petroleum and Energy (IIPE), Andhra Pradesh —
The Institute has been established in the State of Andhra Pradesh and an
MoU has been signed with Andhra University to start the academic session
from 2016-17 from the temporary campus. The State Government has
also made available an area measuring 150.42 acres at Vangali Village in
Visakhapatnam District for its permanent Campus. The capital expenditure

for the project is estimated to be about I 855.46 crore.

All India Institute of Medical Science (AIIMS) — The Central Government
has approved establishment of an AIIMS in Guntur District of Andhra Pradesh
at a cost of ¥ 1618 crore. In this regard, a Memorandum of Understanding
(MoU) has been signed with the State Government. The HSCC(I) Ltd., a
PSU of Ministry of Health and Family Welfare has been made the executing
agency for establishing the Institute. An amount of ¥ 10.00 crore has been
released to HSCC(I) Ltd., the executing agency for AIIMS, Guntur. Possession

of land has been taken over.

Agriculture University — The University has been established in the State
of Andhra Pradesh in Guntur District and academic session has already
commenced from 2015-16. An amount of ¥ 37.50 crore has been released

during 2015-16 for smooth functioning of the University.

National Institute of Disaster Management (NIDM) — The Central
Government has decided to establish National Institute of Disaster Management,
(Southern Campus) at Kondapavaluru, Gannavaram Mandal in Andhra Pradesh
at a total cost of ¥ 70.87 crore during 2016-17 and 2017-18.
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II. Educational Institutions in Telangana

1. Tribal University — Andhra Pradesh Reorganization Act, 2014 provides
for setting up one Tribal University in the State of Telangana. The State
Government has been requested to identify suitable land for setting up of

a Tribal University of Telangana.

2. Sri Konda Laxman Telangana State Horticultural University, Hyderabad-
The University has been set up with its head quarter at Hyderabad. An
amount of I 37.50 crore has been released during 2015-16.

Passing of Women Reservation Bill

*89. SHRI SANJAY RAUT: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government plans to get the pending Women Reservation Bill passed,;
(b) if so, time-frame and if not, the reasons therefor;

(c) whether Government has any plan to provide 50 per cent reservations for

women in Urban-Local Bodies; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): (a) and (b) Legislative Department,
Ministry of Law and Justice has informed that a Bill, namely, the Constitution
(One Hundred and Eight Amendment) Bill, 2008 was introduced in Rajya Sabha on
6th May, 2008 by the Ministry of Law and Justice. The Rajya Sabha Passed the said
Bill on 9th March, 2010; but it could not be passed by the Fifteenth Lok Sabha.
The said Bill lapsed on dissolution of the Fifteenth Lok Sabha.

They have further informed that it has been the endeavour of the Government
to provide for reservation of one-third seats for women in the Lok Sabha and the
State Legislative Assemblies. The issue involved needs careful consideration on the
basis of consensus among all the political parties before a Bill for amendment in

the Constitution is brought before Parliament.

(c) and (d) Ministry of Urban Development has informed that the Government is
considering a proposal for increasing representation of women in Urban-Local Bodies
from the present 33 per cent to 50 per cent through an amendment to article 243T
of the Constitution of India.
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Establishment of new Central Universities

%90. SHRI RAM NATH THAKUR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is planning to establish new Central Universities in the

country to provide facilities of higher education to all, if so, the details thereof; and

(b) if not, how does Government propose to enhance the access to higher

education in the country and the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) At present there is no proposal to set up new Central Universities
in the country. However, the Andhra Pradesh Re-organisation Act, 2014 envisages
establishment of one Central Tribal University each in State of Andhra Pradesh
and in the State of Telangana and one Central University in the successor State of
Andhra Pradesh in the Twelfth and Thirteenth Plans. Further the Prime Minister has
announced a package for Bihar on 18.8.2015. This package includes establishment

of a Central University near Bhagalpur at the historic site of Vikramshila University.

(b) During Twelfth Plan (2012-17), as approved by National Development Council,
the thrust is on consolidation of the higher education system. Expansion would be
mainly done by scaling up capacity of the existing institutions in place of setting up
new institutions. In the Twelfth Plan, the Central Government has launched Rashtriya
Uchchatar Shiksha Abhiyan (RUSA) on cost sharing basis to assist States to open
new institutions, consolidate old ones and take appropriate steps to ensure quality in
higher education and to achieve the aims of equity, access and excellence. RUSA
supports establishment of new Model Degree Colleges (MDCs) and upgradation of
colleges into MDCs in Educationally Backward Districts. Funding is also provided
for clustering of colleges into universities, upgradation of autonomous colleges into
Universities, upgradation of colleges into Model Degree Colleges, infrastructure
development in Universities and colleges and for equity initiatives. Funding to States
is made on the basis of critical appraisal of State Higher Education Plans (SHEPs).
These plans describe each State’s strategy to address issues of access, equity and
excellence in higher education. Funding under RUSA is norm based and future grants
are outcome dependent. RUSA has also subsumed the “Sub Mission on Polytechnics”,

without any change in its parameters and implementation strategy.

The University Grants Commission (UGC) is providing General Development

Assistance (GDA) to Universities and colleges declared fit to receive grants under

T Original notice of the question was received in Hindi.
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section 12B of the UGC Act, 1956. This assistance is provided to these institutions for

their overall development covering aspects like enhancing access, ensuring equity, etc.

Since ‘Education’ is a concurrent subject, State Governments are also taking
various initiatives to increase the reach of higher education in the respective States.
Besides, Private Universities/Institutions are also catering to the higher educational

aspirations of the youth of the country.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Civil nuclear agreement with Japan and France
800. SHRI TARUN VIJAY: Will the PRIME MINISTER be pleased to state:

(a) the details of progress of our civil nuclear agreement with Japan and France;

and

(b) what is the future course of civil nuclear energy plans along with amount

of energy generated and price per unit to be charged from public?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) The details are as follows:

(1) The negotiations with Japan on bilateral civil nuclear cooperation agreement
have been concluded during the visit of Japanese Prime Minister to India
in December, 2015, and both sides have confirmed that the agreement will
be signed after the technical details are finalized, including those related to

the necessary internal procedures.

(i) In pursuance of the 2008 Agreement on the Development of Peaceful Uses
of Nuclear Energy between India and France, discussions with France for
setting up nuclear power plants in Jaitapur, Maharashtra have been going on
to finalize the techno-commercial parameters of the project. During the visit
of the French President to India in January, 2016, the two sides agreed on
a roadmap of cooperation to speed up discussions on the Jaitapur Nuclear

Power Project in 2016.

(b) There are presently twentyone (21) nuclear power reactors in the country
with a total capacity of 5780 MW. A capacity of 4300 MW is at various stages of
commissioning/construction. The installed nuclear power capacity is expected to reach
10080 MW by 2019 on progressive completion of the projects under commissioning/
construction. Two projects with a total capacity of 3400 MW have been accorded
sanction. Of these, at one project, Kudankulam Nuclear Power Project (KKNPP)
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3 and 4 (2x1000 MW) at Kudankulam, Tamil Nadu, excavation has commenced.
The other project, Gorakhpur Haryana Anu Vidyut Pariyojna (2x700 MW) is being
readied for launch soon. Further, projects based on both indigenous technology and
with foreign technical cooperation are also planned in future.

The current tariffs of nuclear power plants range from 97 paise per unit for
first generation plant to 394 paise per unit for the latest commissioned plant. The
average tariff of nuclear power in the year 2014-15 was about 278 paise per unit.
The tariffs of nuclear power plants are comparable to that of contemporary plants

of other electricity generating technologies in the region.
Identification of Uranium mines

801. SHRI KIRANMAY NANDA:
SHRI K. C. TYAGI:

Will the PRIME MINISTER be pleased to state:

(a) the details of progress made by Atomic Mineral Division in identifying
Uranium mines in the country during the last three years and the number of Uranium

mines functioning in the country as on date, location-wise; and

(b) the details of the funds released for Uranium mining during 2013-14 and

2014-15 showing the quantum of Uranium explored, mine-wise?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) Atomic Minerals Directorate for Exploration and
Research (AMD), a constituent unit of Department of Atomic Energy (DAE), is
engaged in identifying resources of Uranium, Thorium, and other prescribed substances
required for the Nuclear Power Programme of the country. During the last three
years, AMD has augmented 44,877 tonnes in-situ U,O, (38,055 t U) (up to January,
2016) and the State-wise details areas given below:

State District Uranium deposit Uranium reserve
augmented during
last three years

U,0, U(*t)

1 2 3 4 5
Andhra Pradesh Kadapa Tummalapalle 32,223 27,325
Jharkhand East Singhbhum Jaduguda 1,338 1,135
Bhatin Narwapahar 550 466
(including Extn. and 1,193 1,012

Extn.-deeper block)
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1 2 3 4 5

Singridungri-Banadungri 4,753 4,030
Saraikela- Bangurdih 60 51

Kharswan
SuB TotAL 7,894 6,694
Meghalaya West Khasi Lostoin 98 83
Hills Wahkut 2,375 2,014
Umthongkut 110 93
SuB TotaL 2,583 2,190
Rajasthan Sikar Rohil 2,177 1,846
TotaL 44,877 38,055

*t (tonne)

[1t U,0, = 0.848 t Uranium metal (U)]

The total in-situ Uranium reserve of the country, as on January, 2016 is updated
to 2,35,174 tU,0,(1,99,428 t U).

Operating Uranium Mines in the country:

Name District State
Jaduguda Mine East Singhbhum Jharkhand
Bhatin Mine East Singhbhum Jharkhand
Narwahpahar Mine East Singhbhum Jharkhand
Turamdih Mine East Singhbhum Jharkhand
Banduhurang Mine East Singhbhum Jharkhand
Bagjata Mine East Singhbhum Jharkhand
Mohuldih Mine Seraikela-Kharswan Jharkhand

Mines under construction:

Name District State

Uranium Ore Mining YSR-Kadapa Andhra Pradesh
and Milling Project at (Former Kadapa-district)

Tummalapalle

(b) The total funds released for Uranium mining to Uranium Corporation of India
Ltd., Jaduguda during year 2013-14 was I 40.00 crore and in year 2014-15 was
% 79.00 crore. It is not in the public interest to disclose the quantity of production

of Uranium from these mines.
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Value added products from Rare Earths
802. SHRI K. N. BALAGOPAL: Will the PRIME MINISTER be pleased to state:

(a) whether Government has any specific plan to produce value added products
from Indian Rare Earths, if so, the details thereof;

(b) what are the Rare Earth products produced in the country at present; and

(¢) whether Government is planning to modernise Rare Earth Units in the

country, and if so, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) Indian Rare Earths Limited (IREL), a Public Sector
Undertaking (PSU), under Department of Atomic Energy (DAE) has the mandate for
mining and mineral separation of beach sand minerals to produce Ilmenite, Rutile,
Zircon, Monazite, Sillimanite and Garnet along with production of compounds of Rare
Earths and Thorium. IREL is also involved in processing of Monazite for producing
materials for strategic use by DAE for which it has set up a 10,000 tpa Monazite
Processing Plant (MoPP) at its unit in Odisha Sands Complex (OSCOM), Odisha.
In addition to materials of strategic importance, Monazite processing also results in

production of mixed rare earth chloride and tri-sodium phosphate.

Licensing agreement for transfer of technology has been signed between
IREL and Defence Metallurgical and Research Laboratory (DMRL), Hyderabad
for transfer of rare ecarth based permanent magnet technology available with
DMRL. Further, an agreement has also been entered with Bhabha Atomic Research
Centre (BARC), Mumbai for technology transfer of Samarium-Cobalt magnetic
alloy powder. This is an important step towards producing magnets by Indian
Rare Earths, which is a value added product. For value addition to Ilmenite and
Zircon, IREL is contemplating to set up a plant for production of 99.99% nano-
Titania and 99.99% nano-Zirconia. The environmental clearances for setting up

the plant are being obtained.

(b) The Rare Earth products produced in the country at present are compounds

of Lanthanum, Cerium, Neodymium-praseodymium and Samarium.

(¢) IREL has recently set up a Monazite Processing Plant at OSCOM, Odisha
(MoPP), which started commercial production from May, 2015. Further, the Rare
Earths plant at Rare Earths Division (RED), Aluva based on the feed stock from
MoPP has been retrofitted recently to produce high pure Rare Earths. In view of

the above, there is no plan at present to further modernize the Rare Earth units.
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Leakage in Kudankulam nuclear plant

803. SHRI DILIP KUMAR TIRKEY: Will the PRIME MINISTER be pleased

to state:

(a) whether it is a fact that work in Kudankulam nuclear plant had to be stopped

recently due to some leakages; and

(b) whether any nationwide safety and security audit of nuclear plants has been

conducted after this incident and if so, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) A brief shutdown was taken in Kudankulam Unit-1
recently to attend to minor leak noticed in the conventional system (non-radioactive

system). Subsequently, the reactor was restarted after necessary rectification.

(b) The incident had no radiological safety implications and therefore did not
call for any safety and security audit. However, periodic safety reviews and audits
are carried out by the utility and the regulatory authority (Atomic Energy Regulatory

Board) in all Indian nuclear power plants.
Launching of nuclear insurance pool

804. SHRI AMBETH RAJAN: Will the PRIME MINISTER be pleased to

state:

(a) whether it is a fact that after the launch of India Nuclear Insurance Pool
(INIP) with a capacity of ¥ 1500 crore on 12th June, 2015, many fuel suppliers

across the world have shown interest in Nuclear Power Projects in India; and

(b) if so, the details thereof and the details of the projects which are under

way right now?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) and (b) M/s General Insurance Corporation of India
(GIC-Re), along with several other Indian insurance companies, have launched the
India Nuclear Insurance Pool (INIP) with a capacity of ¥ 1500 crore on 12th June,
2015, to provide insurance to cover the liability as prescribed under Civil Liability for
Nuclear Damage (CLND) Act, 2010. The INIP will address liability related concerns
of suppliers under the CLND Act, 2010 and will pave the way for Indian as well

as foreign suppliers to participate in the Indian Nuclear Power Projects.
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Safety standards for Uranium mining
805. SHRI P. L. PUNIA: Will the PRIME MINISTER be pleased to state:

(a) whether Government has set up any safety standard for Uranium mining in
India, if so, the details thereof;

(b) whether Government makes aware the mining labourers of adverse effect of
Uranium on human health; and

(c) whether the Uranium Corporation of India limited (UCIL) provides protective

gears to Uranium mine workers?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) Yes, Sir.

(b) The safety standards applicable to Uranium mining in India are based on
various Acts, Rules and Regulations, viz. Atomic Energy Act, 1962, Radiation Protection
Rules, 1971, Atomic Energy (Safe disposal of radioactive waste) Rules, 1987, Mines
Act, 1952, Mines Rules, 1955, Metalliferous Mines Regulation, 1961 etc. Statutory
regulatory bodies like Atomic Energy Regulatory Board and Directorate General of
Mines Safety are empowered for the enforcement of such standards. ‘Dedicated Health
Physics Units and Environmental Survey Laboratories’ under the ‘Health, Safety and
Environment Group’ of ‘Bhabha Atomic Research Centre’ imparts periodic radiological
safety awareness training to labourers engaged in Uranium mining regarding effects
of Uranium on human health. There are also vocational training centres for providing

awareness training in mines safety.

(¢) Uranium Corporation of India limited provides various types of protective
safety gears, viz. safety shoes, dust respirators, helmets, cap lamps, hand gloves etc.
to its mine workers depending on the nature of work in which they are engaged in.

Projects implemented by BARC in Gujarat

806. SHRI MANSUKH L. MANDAVIYA: Will the PRIME MINISTER be
pleased to refer to answer Unstarred Question No. 776 given in the Rajya Sabha
on 3rd March, 2011 and state:

(a) the number of projects being implemented by Bhabha Atomic Research Centre
(BARC) in Gujarat in agriculture and other sector, sector-wise details thereof;

(b) the amount of funds spent on these projects, so far, project-wise and

year-wise, since their inception;

(c) the outcome and benefits accrued due to implementation of these projects
in Gujarat; and
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(d)

whether BARC is working in Gujarat for converting sea water for use of

industrial or for irrigation purpose, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) The Bhabha Atomic Research Centre (BARC), a

constituent unit of Department of Atomic Energy (DAE) has implemented following

projects in agriculture and other sectors in the State of Gujarat:—

(@)

(i)

Agriculture: Radiation based induced mutagenesis for crop improvement along
with conventional breeding has been underway at BARC, Mumbai since late
fifties. Using both mutation and cross breeding, BARC has developed 42 crop
varieties and are released and notified for commercial cultivation across the
country. These include 15 varieties in groundnut, 3 in mustard, 2 in soybean,
1 in sunflower (21 in oilseeds), 8§ in mungbean, 5 in urdbean, 5 in pigeonpea,
1 in cowpea (19 in pulse crops), 1 each in rice and jute. For Gujarat State,
5 groundnut (TAG 24, Somnath, TG 26, TG 37A, TPG 41), 3 pigeonpea
(TT 6, TT 401, TJT 501) and 1 mungbean (TARM 1) varicties have been
released through active collaboration with Indian Council of Agricultural
Research (ICAR) and Junagadh Agricultural University, Junagadh. Besides
these, recently released groundnut varieties like TG 38, TG 39, TLG 45 and
TG 51 (released elsewhere) are also popular among the Gujarat farmers. TAG
24 and TG 37A are high yielding varieties with moisture stress tolerance; TG
51 with early maturity and TG 39, TPG 41 and TLG 45 being large seeded

varieties are suitable for export and confectionary purposes.

Recently, new groundnut breeding lines like TG 72, TG 73, TG 74, TG 76,
TG 78, TG 79 and TG 80 having high yield, large seed and early maturity
developed at the BARC are being evaluated at Junagadh Agricultural University

for their superiority.

BARC has provided technical support for implementation of NISARGRUNA
biogas plant at Gajarawadi, Vadodara for processing of carcass of dead
animals in the premises of Vadodara Municipal Corporation. The plant is

functioning satisfactorily over last 26 months.

(ii1) A sewage Sludge Hygienisation Research Irradiator (SHRI) is operating in

Vadodara since 1994. The plant was set up in collaboration with Vadodara
Municipal Corporation to treat 110 meter cube of sewage sludge. Sludge
carrying heavy microbiological load and pathogens is hygienised by high
energy gamma radiation coming from Cobalt-60 source. The plant is regularly
hygienising sludge which is converted into manure and used by local farmers

for agricultural use.
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(iv) Recently, BARC has entered into MoU with Ahmedabad Municipal Corporation
to set up a 100 ton per day dry sludge hygienisation facility. This facility
can hygienise 100 tons of dry sludge every day and in addition to this the
hygienised sludge will be inoculated with useful bacteria to convert it into
manure rich in Carbon, Nitrogen, Phosphorous for use of agriculture. The
facility will be useful to treat most of the city sewage dry sludge generated
at various sewage treatment plants of Ahmedabad.

(b) Funds for the NISARGRUNA project were provided by Vadodara Municipal
Corporation. BARC provided technical guidance.

Funds for setting up of Dry Sludge Hygienisation Project at Ahmedabad will be
provided by Ahmedabad Municipal Corporation. BARC will provide scientific and
technical support.

Earlier, BARC through Board of Research in Nuclear Science (BRNS) has also
funded about I 17.30 lakh to Directorate of Groundnut Research, Junagadh for
Groundnut Research Project.

(¢) The disposal of municipal sewage sludge especially in large metropolitan
cities is emerging as a serious problem for urban authorities as sludge contains a
high load of potentially infectious micro-organisms that can pose a serious threat to
public health. Currently, the sludge is land filled or given to farmers in unregulated
manner. This practice results in spread of diseases and also ground water contamination

affecting environment and human health.

Treatment of sludge with high energy ionizing radiation kills the pathogens and
unwanted constituents. Subsequently, addition of useful bacteria to the hygenized

sludge results in manure which can be used by farmers for agricultural purpose.

The various benefits which are available to farmers who use the hygienised
sludge are:

e Increased crop yield-direct benefits to the farmers.

e Improved soil conditions-soil conservation and restoration.

The benefits to people are mainly in the form of reduced diseases and reduced

ground water contamination and improved overall quality of life.

The project on agriculture has benefited Gujarat in the following manner. Gujarat
State has been indenting breeder seed of BARC groundnut varieties. BARC has
supplied 170 quintals breeder seed (basic seed) of these varieties in the last five
years to Directorate of Groundnut Research, Junagadh Agricultural University, Gujarat
State Seed Corporation, seed companies, NGOs and farmers. These agencies after
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seed multiplication, are distributing thousands of quintals of seeds of BARC varieties
to Gujarat farmers. Feedback about performance of BARC groundnut varieties from
farmers from various places in Gujarat is highly encouraging. Some of the companies

are also exporting seeds of these varieties to various countries.
(d) No, Sir.
Nuclear liability law

807. SHRIMATI JAYA BACHCHAN: Will the PRIME MINISTER be pleased

to state:

(a) whether many countries have expressed their concerns regarding the nuclear

liability law;
(b) if so, what is Government's stand on this regard;

(c) whether Government plans to amend the law or water it down to address

international concerns; and
(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) and (b) Some countries had earlier expressed concern
over the issue of supplier's liability in our Civil Liability for Nuclear Damage Act,
2010. To address such concerns, clarification was provided by the Government along
the lines of 'Frequently Asked Questions' (FAQs), posted on websites of Ministry of
External Affairs and Department of Atomic Energy on February 8, 2015.

(¢) No, Sir.
(d) Does not arise.
NLCPR funds allocated to NE States

808. SHRI SANTIUSE KUJUR: Will the Minister of DEVELOPMENT OF
NORTH EASTERN REGION be pleased to state :

(a) whether it is a fact that Non-lapsable Central Pool of Resources (NLCPR)
funds are allocated to North Eastern States for all round development of the region,
if so, the details thereof;

(b) how many projects have been retained for funding from NLCPR funds in

the current financial year; and

(¢) how many projects have been selected for funding from NLCPR funds in the

current Financial Year and how much funds have been released so far, project-wise?
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THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (DR. JITENDRA SINGH): (a) to (¢) Funds available
in Non-lapsable Central Pool of Resources (NLCPR) are allocated to NE States
for bridging infrastructure gaps based on priority lists submitted by respective State
Governments. As on 26.02.2016, under NLCPR 1569 projects at a cost of I 14309.23
crores have been sanctioned out of which 890 projects at a cost of ¥ 5846.20 crores
have been completed and 679 projects at a cost of I 8463.01 crores are ongoing at
various stages of completion. In addition, a total of 247 projects have been retained
during last three years at a cost of ¥ 3867.90 crores. No project has been retained
for funding from NLCPR funds in the current Financial Year, as yet. In the current
Financial Year, as on 26.02.2016, an amount of ¥ 376.61 crores have been released
for completion of ongoing projects and 17 new projects have been sanctioned for

which ¥ 120.97 crores have been released.
Modern facilities in border States of North-East

+809. DR. SANJAY SINH: Will the Minister of DEVELOPMENT OF NORTH
EASTERN REGION be pleased to state:

(a) whether Government proposes to develop all the border States of North-East
through modern facilities specially like education, health services and trade, if so,
the details thereof; and

(b) the names of projects initiated in this regard and the result thereof so far,

the State-wise and project-wise details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (DR. JITENDRA SINGH): (a) and (b) Government is
taking steps to accelerate the pace of the socio-economic development of the region.
Provision of modern facilities for all round development of border States of North-
East is an ongoing process. Concerned Central Ministries/Departments are required to
earmark at least 10% of gross budgetary support for North Eastern Region (NER). The
Ministry of DoNER and NEC provide funds for bridging infrastructure gaps in NER.

Ministry of DoNER is administering NLCPR scheme under which a total of 53
projects of Health sector amounting to ¥ 63313.36 lakhs and 168 projects in Education
sector amounting to I 145416.55 lakhs, have been sanctioned so far. North Eastern
Council (NEC) is also administering schemes under various sectors in North Eastern
States. In Industry sector, NEC have 41 on-going projects with an approved cost of
3 17322.12 lakhs, Health sector, it has 58 on-going projects with an approved cost

T Original notice of the question was received in Hindi.
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of ¥ 40870.85 lakh and in Education sector, NEC has 78 on-going projects with an
approved cost of I 24294.98 lakh.

Ministry of Home Affairs releases funds for development of border areas under
the Border Area Development Programme (BADP) scheme. ¥ 27757.86 lakhs has
been released in current Financial Year to met the special developmental needs of
the people lying near the international border.

Department of School Education and Literacy, Ministry of Human Resources
Development has sanctioned 630 new schools and selected 3334 schools for
strengthening and enhance the quality of education under Rashtriya Madhyamik Shikhsa
Abhiyan (RSMA). An amount of I 122884.36 lakhs had released since its inception.

Assessment of infrastructural constraints in N-E Region

810. SHRI B. K. HARIPRASAD: Will the Minister of DEVELOPMENT OF
NORTH EASTERN REGION be pleased to state:

(a) whether Government has assessed the various socio-economic challenges and
infrastructural constraints being faced in the North Eastern Region, if so, the details

thereof; and

(b) whether the North Eastern Council (NEC) has taken any steps for development,
if so, the details thereof and the achievement made in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (DR. JITENDRA SINGH): (a) Yes Sir. The North Eastern
Council has been conducting assessment of the various socio-economic challenges and
infrastructural constraints being faced in the North Eastern Region, from time to time.
Major ones are Perspective Transport Plan for development of North Eastern Region
which became the basis for the Special Accelerated Road Development Programme
for North-East (SARDP-NE), Feasibility Study on Comprehensive Power Transmission
and Distribution in North-East which formed the basis for Comprehensive Scheme for
Transmission and Distribution in NE States, the North Eastern Region Vision-2020
Document, Feasibility Study Report on Poverty Eradication in NER, Comprehensive
Tourism Master Plan for North Eastern Region, Health Workforce Development Plan
for NER and Study on Air Connectivity in NER.

(b) Since its inception the North Eastern Council has invested over I 12756
crore for development of the North Eastern Region in sectors such as transport
and communication for roads and bridges, bus and truck terminus, airport and air
connectivity; power generation and transmission; irrigation and water management;
education, community infrastructure and sports; medical and health; agriculture and
allied activities; industries; tourism; science and technology; and livelihood.
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Physical achievement of the North Eastern Council includes construction of
10949 km. of roads of inter-state nature and roads of economic importance. 11 inter-
state bus terminus and 3 inter-state truck terminus in the North Eastern States. The
North Eastern Council also funded 60 per cent of the project costs for upgradation
of twelve airports through Airport Authority of India, namely, Guwahati, Silchar,
Jorhat, Dibrugarh, Lilabari, Tezpur, Umroi, Lengpui, Dimapur, Imphal, Agartala and
Tezu airports.

Besides, the North Eastern Council is instrumental in establishment/funding of
several important institutions in the North Eastern Region that include North Eastern
Electric Power Corporation Ltd., (NEEPCO), North Eastern Handicraft and Handlooms
Development Corporation Ltd., (NEHHDC), North Eastern Regional Institute of Water
and Land Management (NERIWALM), Regional Institute of Medical Sciences (RIMS),
Cane and Bamboo Technology Centre (CBTC).

A livelihood project, the North Eastern Region Community Resource Management
Project (NERCORMP) was initially funded jointly with International Fund for
Agricultural Development (IFAD) and subsequently continued with domestic funding.
The project covers eleven Districts in four States, namely, Dima Haso and Karbi
Anglong in Assam; Senapati, Ukhrul, Chandel and Churachandpur in Manipur; West
Khasi Hills and West Garo Hills in Meghalaya; and Changlang, Longding and Tirap

in Arunachal Pradesh.

The number of projects sanctioned and the amount of funds released by the
North Eastern Council during 2012-13 to 2014-15, State-wise, are given below:

S1. State No. of projects Amount released
No. sanctioned (2012-13 to 2014-15)
(2012-13 to 2014-15) ® in crore)
1. Arunachal Pradesh 49 97.44
2. Assam 30 64.51
3. Manipur 44 163.08
4. Meghalaya 26 63.93
5. Mizoram 27 95.06
6. Nagaland 42 256.58
7. Sikkim 18 67.08
8.  Tripura 09 19.68

TotaL 245 827.36
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Reliability of forecasts of IMD

811. SHRIMATI WANSUK SYIEM: Will the Minister of EARTH SCIENCES
be pleased to state:

(a) whether according to a survey conducted by National Council of Allied
Economic Research, the agriculture specific forecasts of Indian Meteorological
Department (IMD) have been found reliable by more than 93 per cent for Indian

farmers;

(b) whether more than one million active fishermen along India’s coastal districts

rely on IMDs marine weather forecasting for operational ease; and

(¢) whether agromet services presently served by 130 field units covering 633
districts are being expanded to provide block-level weather advisory from the present

district level weather forecast and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES
(SHRI Y. S. CHOWDARY): (a) Yes, Sir. According to a survey conducted by National
Council of Applied Economic Research (NCAER), the agriculture specific forecasts
of Earth System Science Organization-India Meteorological Department (ESSO-IMD)
have been found reliable by more than 93 per cent of Indian formers. 95% of the

farmers say that forecasts of ESSO-IMD have improved during last 2-4 years. Further:

e Most of farmers felt that there had been an improvement in the timeliness

of the weather forecasts.

e Among various components of weather elements, rainfall component has the

highest priority.

As per the NCAER report, farming community of the country is using the
Gramin Krishi Mausam Sewa (GKMS) service products of ESSO-IMD for critical
farm operations FViz. (i) Management of sowing (delayed onset of rains); (ii) Changing
crop variety (delay in rainfall); (iii) Spraying Pesticides for disease control (occurrence

of rainfall); and (iv) Managing Irrigation (heavy rainfall Forecast).

Concurrently, with the implementation of District Level Agro-Meteorological
Advisory Services, India has seen improved agriculture performance in the rain fed

farming (covers 60% of arable land).

(b) As per NCAER report roughly one million marine fishermen are active fishers
and they are benefited by Potential Fishing Zones (PFZs), Ocean State Forecast (OSF)
Advisory Services of ESSO-Indian National Centre of Ocean Information Services
(INCOIS). Out of one million approximately 0.66 million people are involved in

allied fishing activities such as marketing fish, processing fish etc.
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Across the one million coastal fishermen community, the annual value addition
during post Potential Fishing Zone Advisory Services since 2004-05 is assessed at
% 4700 crores. GDP contribution of PFZ and Ocean State Forecasting Services for
the fishery sector is assessed at 3.9 % in 2012-13 from 1.9% in 1995-96 and can
potentially increase to 7.8%. Accordingly, additional annual income to fishermen is
aggregated at ¥ 3,034 crores. Environmental benefits accrue further as the saving due
to reduction in overall diesel consumption computed as carbon credits, on account
on per unit catch due to targeted potential fishing zone identification, aggregates

annually to I 36,200/~ crores.

(c) Agro-Meteorological Services presently served by 130 field units covering 633
districts. Further research efforts are initiated by ESSO-IMD to explore possibility of
generating sub-district scale (block level) Agro-Meteorological forecast with acceptable

level of verification skill in a pilot mode.
Issuing of summer advisory

812. SHRI S. THANGAVELU: Will the Minister of EARTH SCIENCES be

pleased to state:

(a) whether it is fact that for the first time in its history, the Indian Metreological

Department would issue a summer forecast for April, May and June; and

(b) whether it is also a fact that the IMD officially expunged the word drought
from its vocabulary, months after it correctly forecast one of India’s severest monsoon

deficits last year, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES
(SHRI Y. S. CHOWDARY): (a) Yes, Sir. Earth System Science Organisation-India
Meteorological Department (ESSO-IMD) will come out, for the first time, with a
summer advisory/summer temperature outlook this year. These forecast assessments

will be, however, issued in this year on experimental basis.

The temperature outlook valid for the period April to June, 2016 will be issued
by end of March. In addition, an extended range forecast (up to 15 days) of summer

temperatures with a 5 day update will be issued.

(b) A committee was set up to review the present terms and terminologies being
used in operational weather forecasts and to recommend changes for implementation

based on interpretation of latest data.

The modified terminologies have been implemented from 1st January, 2016.

The decision by the committee to discontinue with the usage of the term °‘All India
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Drought Year’ to be replaced by ‘All India Deficient Rainfall Year’ was mainly
owing to the observational fact that the drought situation never manifests across the

country as a whole.

Monitoring of the seasonal (monthly/weekly) rainfall scenario with reference to
respective normal (mean value) is only carried out by ESSO-IMD to regularly assess
and identify zones of deficit rainfall leading to drought conditions, the declaration
of which remains with the mandate of Ministry of Agriculture in consultation with
various State Governments. Because of this, the term °‘All India Drought Year’ is
replaced by ‘All India Deficient Rainfall Year’.

Foreign Secretary level talks with Pakistan

813. SHRI A. K. SELVARAIJ: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether India and Pakistan have agreed to put off Foreign Secretary level
talks, if so, the details thereof; and

(b) whether it is also a fact that both Governments could not arrive at a decision

to hold the next round of Secretary level talks, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) No. Foreign Secretaries of the two
countries have been in touch with each other to schedule their meeting to work out
modalities of the Comprehensive Bilateral Dialogue, agreed between both sides in
December, 2015.

Prime Minister stopping in Pakistan

814. SHRI K.N. BALAGOPAL.:
SHRI DEVENDER GOUD T.:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that the Prime Minister had stopped in Pakistan while

returning from Russia;

(b) if so, whether it was a scheduled or an unscheduled programme, the details

in this regard,;
(c) if it was a scheduled programme, why was it kept secret;
(d) the reasons and developments that led to visit at such a short notice; and

(e) the discussion that took place between PM of Pakistan and our PM?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) to (e) Prime Minister’s brief stopover at
Lahore was in the background of his telephone conversation with Pakistan Prime
Minister Nawaz Sharif on 25 December, 2015 from Kabul, when he conveyed birthday
greetings to Nawaz Sharif and was informed of a wedding in Nawaz Sharif’s family

the same day at the family home of Pakistan Prime Minister in Raiwind, near Lahore.

Given the social context of the Prime Minister’s brief and unscheduled stopover

in Pakistan, the two leaders only broadly touched upon the state of bilateral relations.
Boats seized by neighbouring countries

815. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) the details of number of Indian fishermen apprehended and fishing boats
seized by forces of other neighbouring countries, including off the Gujarat coast by

Pakistan and on the Indian Ocean, off the Tamil Nadu coast in the last three years;

(b) the action taken to get them back to Indian territory, including fishing boats/

trawlers; and

(¢) whether any meeting has been fixed with the authorities from the other
country for amicable settlement of the issue, in the interest of fishermen, if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) As per information available with the
Ministry, the country-wise details of apprehended fishermen who are believed to be
Indians are given in the Statement (See below), along with details of the boats seized.

(b) and (c) The Government attaches the highest priority to the safety, security
and welfare of Indian fishermen. Our Missions and Posts regularly seek consular
access to Indian fishermen detained in foreign countries, ensure their welfare and
also pursue their early release and repatriation, along with their boats. Given the
humanitarian and livelihood dimensions of this issue, the Government has put in place
several bilateral mechanisms to ensure cooperation and understanding between India

and the countries concerned, to promote the safety and security of Indian fishermen.

In case of Pakistan, we have a bilateral agreement on Consular Access, signed
in May, 2008. The India-Pakistan Joint Judicial Committee, consisting of retired
judges from both countries, visit jails in both countries, to review the situation of

prisoners, including fishermen, on both sides.
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In the case of Sri Lanka, our Mission works closely with the Sri Lankan Ministry
of Defence, the Attorney General’s Office and the law enforcement agencies concerned,
to secure the release and repatriation of our fishermen. There is a Joint Working
Group on Fisheries and a Joint Committee on Fisheries, which take up fishermen’s
issues for resolution on basis of the bilateral understanding on Practical Arrangements
of October, 2008. In addition, talks are held from time to time between Fishermen’s

Associations in India and Sri Lanka.

In the case of Bangladesh, on receipt of information of the arrest of Indian
fishermen, our mission contacts the concerned District Magistrates in India to ascertain
their Indian nationality and thereafter pursues these cases with the Bangladeshi
authorities for their release. Our mission seeks consular access to the detained fishermen
from the Bangladeshi Ministry of Foreign Affairs and also contacts local NGOs to

ensure the welfare of the fishermen during their imprisonment in Bangladesh.
Statement

Fishermen/boats seized by neighbouring countries

Statement showing year-wise and country-wise apprehension of Indian fishermen

Year Bangladesh Pakistan Sri Lanka
2013 73 379 676
2014 203 435 787
2015 397 370 454

Statement showing year-wise and country-wise seizure of boats

Year Bangladesh Pakistan Sri Lanka
2013 5 Not available* 126
2014 17 57 161
2015 27 34 71

* Specific figures for the number of boats seized in 2013 are not available.
Indian sailors in jails of Nigeria

816. SHRI RITABRATA BANERIJEE: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether it is a fact that the 11 Indian sailors are still jailed in Nigeria, if

so, the details thereof; and

(b) what action has been taken for their release?



96 Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) Yes. The case is currently being
tried at the Federal Court in Yenagoa, Bayelsa State, Nigeria. Our Mission in Abuja,

through the lawyer engaged, is seeking an expeditious hearing in the case.
Negotiation on fishermen with Sri Lanka

817. DR. E. M. SUDARSANA NATCHIAPPAN: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Ministry has negotiated with Sri Lanka to customarily allow the
fishermen from Tamil Nadu to use the Sri Lankan waters further affirmed by the
Memorandum of Understanding between two countries which has settled in three round
talks of both countries’ fishermen and officials taken place from 2010 to 2014; and

(b) if so, the barriers in bringing back 55 boats seized by Sri Lanka and stopping

recurring arrests of Indian fishermen by Sri Lanka?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) Government attaches the highest
importance to the safety, security and welfare of Indian fishermen. As soon as reports
of apprehension of Indian fishermen by Sri Lankan authorities are received, Government,
through diplomatic channels, immediately takes up the matter with Government of
Sri Lanka to secure their early release and repatriation along with their vessels. The
number of fishermen apprehended by Sri Lankan Navy in 2012 was 197, in 2013 it
was 676, in 2014 it was 787 and in 2015 was 454. Due to efforts made, all these
fishermen have been released and repatriated. Government remains engaged with the
Government of Sri Lanka to secure the expeditious release and repatriation of 27
Indian fishermen and 79 vessels which are currently in Sri Lankan custody; India

has 9 Sri Lankan fishermen and 13 boats in its custody.

Seven rounds of talks have been held between the Fishermen’s Associations of
India and Sri Lanka (May, 2004, April, 2010, March, 2011, Jan., 2012, Jan., 2014, May,
2014 and the last round at Chennai on March 24, 2015). However, no understanding

was reached.

Talks with Pakistan despite tension

+818. SHRI NARESH AGRAWAL: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether it is a fact that despite of tension with Pakistan, Government is

considering to continue talks; and

T Original notice of the question was received in Hindi.
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(b) if so, the reasons therefor and the change in the stand of Pakistan by the

visit of India’s Prime Minister to Pakistan and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) The Government is committed to
working towards a normal relationship with Pakistan by addressing all outstanding
issues through bilateral peaceful dialogue. Following talks between National Security
Advisors of India and Pakistan in Bangkok on 6 December 2015, which focused inter
alia on peace and security, terrorism and tranquility along the Line of Control, and
the express assurance by Pakistan to take steps for expediting the Mumbai Terror
Attack trial underway in Pakistan, both sides agreed on 9 December 2015 to a
Comprehensive Bilateral Dialogue on all outstanding issues. Leadership of Pakistan
viewed positively the gesture of Prime Minister in briefly stopping over at Lahore

on 25 December.

In the aftermath of the Pathankot attack on 2-4 January 2016, it was conveyed to
Pakistan at the highest level that it must take firm and immediate action against the
organizations and individuals in Pakistan responsible for and linked to the attack. After
a series of high level meetings in Pakistan chaired by Prime Minister Nawaz Sharif,
Government of Pakistan stated on 13 January 2016 that based on initial investigation
in Pakistan and the information provided (by India), several individuals belonging to
Jaish-e- Mohammad (JeM) — implicated in the Pathankot attack — were apprehended and
offices of the organization were also being traced and sealed. It was also mentioned
that the Government of Pakistan would send a Special Investigation Team (SIT), in
consultation with Government of India. On 18 February 2016 First Information Report
was filed by Pakistani authorities in the Pathankot attack case against unknown persons.
Sartaj Aziz, the Foreign Policy Advisor to Prime Minister of Pakistan, told an Indian
TV channel recently that according to reports by Pakistan’s agencies, the chief of JeM

Maulana Masood Azhar was placed in protective custody in Pakistan.
Crimes committed under 498A

819. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) what are the reasons that Indians committing offences under Section 498A
and fleeing foreign countries and also committing offences in foreign land remains

scot free without punishment;

(b) if so, what steps Government of India contemplates to take to protect the
harassed women and bringing such elements to book and face trial according to our

laws;
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(c) the details of such cases registered in the last five years, year-wise and

country-wise; and
(d) the efforts being made to bring back the offenders?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) to (d) The Government of India can stop
persons from travelling abroad only on the basis of a Court Order or a Look Out

Circular issued by the concerned law enforcement agencies.

The Government of India has entered into Mutual Legal Assistance Treaties/
Agreements in Criminal Matters with 22 countries. This provides the legal basis for
service of judicial documents including notices, summons or warrants on a person
residing abroad. In case of countries with which we do not have such Treaties,

cooperation is based on an assurance of reciprocity.

In addition, the Government of India has entered into Extradition Treaties with
40 countries and has Extradition Arrangements with 9 more countries. These provide
the legal basis for extradition of fugitive offenders, including for offences under
Section 498 A, and producing them for trial in the concerned Indian Courts. For
an extradition request to be successful, the offences for which the extradition of the

fugitive is sought, should also be offences in the requested country.

In the last five years (2011-2015), Ministry of External Affairs has received
only three (3) extradition requests relating to offences committed under Section 498
A which have been found to be complete and compliant with the relevant treaty
requirements. The year-wise tabulated data is given in the Statement (See below). The
Government of India continues to pursue these cases with the concerned countries

for the extradition of these fugitives.
Statement

Extradition request relating to offences under Section 498-A

SI. No. Country Name of the accused Status
2011
1. U.AE Mr. Konidala Extradition dossier was sent to the
Giridhar UAE authorities in March 2011.
The action is pending with them.
2. Saudi Mr. Abdul Gafoor Extradition dossier was sent to the
Arabia Saudi authorities in March 2012.

The action is pending with them.
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SI. No. Country Name of the accused Status
2015
3. UAE Mr. Dipu Saurav Extradition request was forwarded

to our Embassy in Abu Dhabi on
19 February 2016.

Synchronizing foreign policy with

domestic development plan

+820. SHRI PRABHAT JHA: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether any attempt has been made to synchronize foreign policy with
domestic development plans and whether it has been in major focus in many foreign

visits of Prime Minister, if so, the details thereof; and

(b) whether the achievements made so far in regard to synchronizing foreign policy

with domestic development plans have been as per expectations, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) Yes. In particular, Government has focused
on securing foreign cooperation, investments, technologies, and best practices for
India’s flagship development programmes like Make in India, Digital India, Smart
Cities, Clean Ganga, Skill India, etc. Upgradation of Indian Railways and ensuring

energy security for India have also been priority areas in our international outreach.

(b) Government’s efforts have led to commitments by the Governments and
private sectors in many countries, including USA, Russia, China, Japan, France,
Republic of Korea, UAE, and Singapore to contribute to these programmes. There
has been a significant increase in inflows of Foreign Direct Investments and India’s

rating as an investment destination has improved.
Post of Punjabi language officer in missions abroad

821. SHRI AVINASH RAI KHANNA: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether it is a fact that Government has created a post of Joint Secretary
(Sanskrit) and Hindi Attache in Indian Missions abroad, if so, the details thereof;

(b) whether there is a proposal to create posts of Punjabi language officers on
the lines of Joint Secretary (Sanskrit) and Hindi Attache, if so, the details thereof;

T Original notice of the question was received in Hindi.
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(c) whether it is a fact that Punjabi speaking diaspora is in large numbers in

Europe, Middle East, America and Asia Pacific, if so, the details thereof; and

(d) the details of IFS(A) and IFS(B) officers who qualified 10th with Punjabi

as a subject?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) Yes, there is a Joint Secretary (Hindi and
Sanskrit) in the Headquarters of the Ministry of External Affairs. There are also
posts of Second Secretary (Hindi and Culture) and Attaché (Hindi and Culture) in

Missions in Port of Spain, Port Louis, Suva, Kathmandu and London.

(b) Indian Missions and Posts located in countries having major concentrations
of Indian diaspora are mandated to provide service to the diaspora irrespective of
their regional or language affiliations. There is no proposal at present to change the

Government’s policy in this regard.

(c) There is large Indian diaspora in Europe, Middle East, Americas and Asia

Pacific including Punjabi speaking diaspora.
(d) The Ministry does not maintain such a database.
Hike in hardship pay for posting in troubled countries

822. DR. K. P. RAMALINGAM: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether it is a fact that Government is considering hiking hardship pay for

its officials posted in various troubled countries, if so, the details thereof;

(b) whether it is also a fact that most of the countries pay up to 35 per cent
extra salary based on the hardship its employees face on account of safety, isolation,

housing, climate and local inflation; and

(c) whether it is also a fact that India has set a ceiling of 35 per cent of the

foreign allowance as determined by UN indices for that country?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) to (c) Hardship allowance is currently
given to Government of India officials posted in extremely dangerous places
affected by war/civil unrest/terrorist attacks. These are non-family stations
where the life of the officers is at tremendous risk with almost non-existent
medical facilities. The allowances at these places are fixed and reviewed by

the Government periodically.
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Indians deported from US

823. DR. K.P. RAMALINGAM:
SHRI DEVENDER GAUD T.:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that many Indian students were deported from US

recently if so, the details thereof;

(b) whether Government has taken up this issue with the US Government in

this regard; and
(c) if so, the response received from the US Government?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) to (c) Recently, there were several instances
of denial of entry by the US Immigration authorities to Indian students holding valid
visas. According to the US Government, these students had presented information to

the border patrol agent which was inconsistent with their visa status.

MEA issued two advisories on December 23, 2015 and December 30, 2015
in this regard. Through these Advisories, the Government advised the students
seeking admission in the US educational institutions to do due diligence to ensure
that the institutions to which they were seeking admission had proper authorization
and capacities. The students were also advised to carry all required documentation.
Government of India was also in contact with the concerned State Governments on

the issue.

Government of India strongly took up the matter with the US Government.
Government emphasized the need for the US authorities to honour the visas issued
by their own Embassy/Consulates. Government has closely engaged with the US
Government with the aim of ensuring that no bonafide students or other travellers

were denied entry.
Relations with Pakistan after Pathankot air base attack

824. SHRI K.T.S. TULSI: Will the Minister of EXTERNAL AFFAIRS be pleased

to state:

(a) the policy of Government with respect to relations with Pakistan, in the
backdrop of attack on Pathankot Air base;

(b) whether the dialogue between India and Pakistan can be uninterrupted and

uninterruptible; and
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(c) the steps taken by Government to boost trade between two nations or to

intensify people-to-people contact?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) The Government is committed to
working towards a normal relationship with Pakistan by addressing all outstanding
issues through bilateral peaceful dialogue. In this context, it has been reiterated to
Pakistan that it needs to fulfil its repeated assurances including at the highest level
to not allow its territory or areas under its control for aiding and abetting terrorism

directed against India.

Both sides agreed on 9 December 2015 to a Comprehensive Bilateral Dialogue
on all outstanding issues in view of the express assurance by Pakistan to take steps
for expediting the Mumbai Terror Attack trial underway in Pakistan and the mutual
understanding to cooperate with each other to eliminate terrorism in all its forms.
After the Pathankot attack on 2-4 January 2016, it was conveyed to Pakistan at the
highest level that it must take firm and immediate action against the organization

and individuals in Pakistan responsible for and linked to the attack.

(¢) Government encourages more interaction and exchanges between business
persons, civil society and the common persons of the two countries. The Comprehensive
Bilateral Dialogue agreed between the two countries in December 2015 will also
encompass economic and commercial cooperation, humanitarian issues, people-to-

people exchanges and religious tourism.
Chinese submarine lurking near India

825. SHRI S. THANGAVELU: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether it is a fact that a Chinese submarine is reportedly lurking in waters

around India, if so, the details thereof; and

(b) whether Government has taken up this issue with the Chinese Government,

if so, the response received by it?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) Government is aware that One Chinese
PLA Navy Submarine Support Vessel and one Yuan Class PLA Navy Submarine
entered Karachi Port on 23 May 2015 and left on 29 May for deployment in Gulf
of Aden. A conventional (diesel- powered) Chinese submarine berthed at Colombo
Port from 7-13 September, 2014 and 31 October—6 November, 2014.
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Government keeps a constant watch on all developments having a bearing on
India’s security and takes all necessary measures to safeguard it. Chinese side has
emphasized on several occasions the policy of attaching priority to the development
of good-neighbourly and friendly bilateral relations with India.

Objectives of Know India Programme

826. SHRI AJAY SANCHETI: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the Objectives behind the Know India Programme and how it has performed
so far;

(b) the amount of money spent both by the Centre as well as States on this
programme during the last five years;

(c) whether any review has been made to ascertain usefulness of the programme,
if so, the details thereof; and

(d) whether there is a proposal to merge Know India Programme with Study
India Programme?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) The Know India Programme (KIP) enables
the Government to engage with young members of the Indian Diaspora and to
help them rediscover their roots in India. Under KIP the Ministry organises a three
week long visit to India by young Indian-origin persons to give them an exposure
to various aspects of contemporary India, and India’s diverse forms of art, heritage,
and culture. Under the state leg of KIP, the participants visit one state, to familiarise
them with specific states in India. So far 1053 Indian origin youth from 42 countries
have visited India through 34 editions of KIP.

(b) During last 5 years 586 Indian-origin youth from 30 countries have visited
India and participated in KIP. Based on the information available through various
stake holders an amount of ¥ 15,39,59,241 has been spent on KIP by the Government

of India in the last five years. The data from States is not available.

(c) In 2015, Ministry reviewed the programme as also its usefulness and decided
to increase the number of KIP programmes organized in a year and to work closely
with State Governments, to enable them to connect with young Indian Diaspora. The
duration of KIP was increased from 21 days to 25 days. The duration spent by KIP
participants in the state has been increased from seven to ten days to give them an

exposure to our regional diversity and to specific states.

(d) No.
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Time taken in police verification for passport

827. SHRI AMBETH RAJAN: Will the Minister of EXTERNAL AFFAIRS be
pleased to State:

(a) whether Government is aware that average time taken by State/Union
Territories in police verification to issue fresh passports is 36 calendar days whereas

prescribed time line is 21 days;

(b) if so, the steps taken by Government to reduce the number of days to issue

fresh passports;

(c) whether Government would come forward to take necessary steps under “Digital

India” scheme to minimize the number of days in completing police verification; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) The Ministry has taken various measures
to reduce the time taken in completion of Police Verification Report (PVR) for
expeditious issuance of Passports. The number of days taken in PVR submission
is continuously improving and constant efforts are being made to meet the desired
timeline of 21 days. During the calendar year 2015, the average time taken by
State/Union Territories for submission of Police Verification Report (PVR) to issue
fresh passports has been reduced to 34 days. It was 49 days in 2013 and 42 days
in 2014. As on date, the average time of PVR submission time has come down to
30 days. Some of the State/UT Police are completing the police verification within
2 weeks like Telangana (5 days), Andhra Pradesh (10 days), Chandigarh (12 days),
Goa (13 days) and Delhi (14 days).

(b) To reduce the number of days taken for issuance of fresh Passports, Ministry
has successfully connected most of District Police Headquarters (DPHQ) digitally
into Passport Seva System. As on date, 689 Police Districts (out of total 731) have
been connected with Passport Seva system digitally. In order to further improve
and liberalize Police Verification procedure for passport issuance, the Government
has decided that henceforth normal passport applications of all first time applicants
furnishing Aadhaar, Electoral Photo Identity Card (EPIC), Permanent Account Number
(PAN) Card and an affidavit in the format of Annexure-I will be processed on Post-
Police Verification basis, enabling faster issue of passport, without payment of any

additional fees, subject to successful online validation of Aadhaar number.

(c) and (d) The Ministry has taken a number of innovative measures to minimize

the delay in completing police verification process by digitally integrating District
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Police Headquarters (DPHQs). In addition, the Ministry has recently launched
mPassport Police App for speedy submission of Police Verification Report. The App
would facilitate the field level verification officers to directly capture the PV report
into the system digitally. With the launch of this App, the need to download and
print the physical Personal Particular Form and Questionnaire would no longer be
required resulting in paperless end-to-end digital flow of the PV process, further
reducing the time required for completion of PVR. To further expedite the time taken
in issuance of Passports, Ministry has taken the initiative to leverage the Digilocker
platform created under “Digital India” program. Under this initiative, Ministry would
leverage and validate with Crime Control Tracking and Network System (CCTNS)
database for verification of criminal antecedents once CCTNS database is onboard

in DigiLocker platform.
India’s foreign policy towards Iran

828. SHRI DEREK O’BRIEN: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether there would be a recalibration in India’s foreign policy related to
Iran now that international sanctions on Iran have been removed, if so, details thereof;

and

(b) whether India would have active engagement with Iran in economic arena

now if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) India and Iran have traditionally
enjoyed close, friendly and cooperative bilateral ties rooted in deep historical, cultural
and civilisational links. In recent years, bilateral ties have been characterized by

frequent interactions at the highest levels.

India welcomed the announcement of lifting of nuclear-related sanctions against
Iran in January 2016. External Affairs Minister, in a letter to her Iranian counterpart,
stated that the milestone represented triumph of diplomacy and signalled a new chapter
of peace, progress and prosperity for Iran and our region opening up vast opportunities
for our two countries to expand their ongoing mutually beneficial cooperation in a

number of spheres including energy infrastructure and regional connectivity.

India has active engagement with Iran in the economic sphere. The meeting
between Prime Minister and President of Iran Dr. Hassan Rouhani in Ufa, Russia
on 9 July 2015 provided a broad roadmap for further developing bilateral relations,

including in the economic sphere. This meeting was followed by the visit of Minister
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of Foreign Affairs of Iran in August 2015, which built on the momentum generated
at Ufa. External Affairs Minister co-chaired Joint Commission Meeting with Minister
of Economy and Finance of Iran on 28 December 2015 in New Delhi. In the Joint
Commission Meeting, which was preceded by meetings of Joint Working Groups on
Trade, Infrastructure and Energy, several decisions to strengthen bilateral economic
cooperation were taken. They pertain to, inter-alia, India’s involvement in the

Chahbahar port development and exploration of natural gas in Farzad B field etc.

A contract between Indian Special Purpose Vehicle and Arya Bander of Iran for
development of Chahbahar Port is finalised. Government approved credit of USD
150 million to Iran for development of Chahbahar Port. Requisite credit by EXIM
Bank for beginning supply of 2.5 lakh tonne of steel rails under contracts negotiated
by State Trading Corporation (STC) was also approved in January 2016. Indian oil
companies are in negotiation with their Iranian counterparts for investment in Farzad
B upstream project. Negotiations on an Agreement on India-Iran-Afghanistan Trilateral
Transit Corridor have made progress and the next meeting of experts to finalise the

clauses will be held in India shortly.

Relevant authorities of the two countries are in close touch with each other
regarding several aspects of bilateral banking relations and transaction mechanisms

in the wake of lifting of some of the international sanctions against Iran.
Production targets set by BHEL

+829. SHRI MEGHRAJ JAIN: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) the details of production targets set by Bharat Heavy Electricals Limited
(BHEL) during the last two years, yearwise;

(b) the production targets achieved in last two years and the current financial

year;

(c) the details of the posts lying vacant from 2014-15 in BHEL and whether

these posts have been filled; and

(d) if so, the details thereof and if not, the reasons therefor and by when these

posts are likely to be filled?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA): (a) and (b) The production

targets and corresponding achievements thereto of Bharat Heavy Electricals Limited

T Original notice of the question was received in Hindi.



Written Answers to [3 March, 2016] Unstarred Questions 107

(BHEL) are captured in the financial turnover of the Company. The details in this
regard during each of the last two years and current financial year viz. 2013-14,
2014-15 and 2015-16 (upto 3rd Quarter) is given below:

Details of production targets and achievements during the last two years and
current financial year viz. 2013-14, 2014-15 and 2015-16 (upto 3rd Quarter)

(Amount figures in ¥ crore)

Financial Turnover: BHEL 2013-14 2014-15 2015-16
Target (as per MoU) 43,000 45,600 46,073 (Full Year)
Actual 40,338 30,947 16,247 (upto 3rd Quarter)

(c) and (d) The details of major vacancies/posts including those advertised from
the year 2014-15 till February 2016 in BHEL along with the time by which these
are likely to be filled is given below:—

A. Board level vacancies

Vacancy as on Vacancy as on Remarks
31.03.2015 (nos.) 24.02.2016 (nos.)

Functional 0 1 (viz. of Presently, CMD/BHEL is

Directors Director, Power) holding additional charge of
the post of Director (Power)
w.e.f. 01.01.2016. The
process of filling up of the
vacancy is underway.

Independent 6 3 The matter of filling up of
Directors the 3 vacancies is under
process.

B. Executive Director (E9) level vacancies

Position Vacancy as Vacancy as Remarks
on 31.03.2015 on 24.02.2016
(nos.) (nos.)
Executive 1 13 These vacancies are generally
Director filled by promotion of internal
(E9) candidates of General Manager

(E8) level. The process of filling
up of these vacancies is expected
to be taken up during 2016.
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C. Other major vacancies/posts (advertised from year 2014-15)

Position/Grade and Function Numbers Remarks
sanctioned

Safety Officer/E1l 1 Selection completed. Joining in
progress.

E3-E5/Transformer Group 14 Selection completed. Joining in
progress.

Engineer Trainee—Special Recruitment 34 Joining in progress. Likely to be

Drive for Persons with Disabilities completed in March 2016.

(PwDs)

E3-E5/Law 10 Likely to be completed by May
2016.

Engineer Trainee (ET)/Engineering 200 Likely to be completed by August
2016.

Surplus land held by PSUs

830. SHRI PARIMAL NATHWANI: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(a) the details of the surplus land held by Public Sector Undertakings (PSUs)

in Jharkhand and other States across the country; and

(b) whether Government has a comprehensive plan to develop these surplus
lands with the help of private players, Government PSUs or on PPP mode or/and

any State’s Housing Board’s multistoried flats, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI G. M. SIDDESHWARA): (a) and (b) Details
of surplus land of Central Public Sector Enterprises (CPSEs) is maintained by the
concerned CPSEs and is not centrally maintained. Matters concerning land use for
business expansion, diversification, restructuring etc. is taken by the Board of Directors

of CPSEs/concerned Administrative Ministries/Departments.
CPSUs running in losses

831. SHRI D. KUPENDRA REDDY: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(a) whether it is a fact that about a dozen Central Public Sector Undertakings

including BHEL are running in losses;
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(b) if so, the details thereof and the reasons therefor;
(c) whether it is also a fact that making losses is a habit of these CPSUs;

(d) if so, the details thereof including the losses and the profits made by these
CPSUs during the last five years; and

(e) the effective steps taken/being taken to make these CPSUs at par or above
with the private/MNC players in the field of their expertise?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI G. M. SIDDESHWARA): (a) and (b) As per
information available in Public Enterprises Survey 2014-15, 77 Central Public Sector
Enterprises (CPSEs) incurred losses during 2014-15. The details of losses of these
CPSUs is given in Volume I of Public Enterprises Survey 2014-15, laid in Parliament
on 26.2.2016, from page No. S-16 to S-18.

The reasons for losses in CPSEs vary from enterprises to enterprise. However,
some common problems for losses in CPSEs include old and obsolete plant and
machinery, outdated technology, low capacity utilization, excess manpower, weak
marketing strategies, stiff competition, dependence on Government orders, heavy

interest burden, high input cost, resource crunch, etc.

(c) and (d) The details of profits/losses of these loss making CPSEs for the last

five years is given in the Statement (See below).

(e) Performance improvement of CPSEs is a continuous process. Enterprise specific
measures for their turn around/at par or above with private sector/MNC are taken
by the administrative Ministries/Departments having jurisdiction over the concerned
CPSUs. and may inter-alia, include business restructuring, such as, formation of
joint ventures, merger with another PSE, modernization and improved marketing
strategies, etc. Financial and non-financial targets for the CPSUs are fixed through
Memorandum of Understanding (MoU), which is a negotiated agreement signed
between the Administrative Department of the Government and the Management
of the Central Public Sector Enterprises (CPSEs), including loss making CPSEs.
Mabharatna, Navratana and Miniratna CPSEs have been, inter-alia, delegated powers

to establish joint ventures/subsidiaries within prescribed limits.



Unstarred Questions

[RAJYA SABHA]

110 Written Answers to

89G1- L99- 6SL- L98- 666 'PYT 0D 33ug pue uoSem jereqqg Zl
60¥€T8- 9L610L- brr88L- 0L0S88- 9TH8€9- 'PyT weSIN Jeyoues Jereqq  []
432% vTs- 16L¢- 16- €56 ‘P11 siosserdwoy pue sdwmng jereyqg 0l
6ThE- L1991~ v9T8¢- 1688~ 8681- "PYT $20MOSAY 01RJ IBIRUG 6
6- 8LI 0 0 0 'PYT IOMION pueqpeorq jereyq 8
TELT- $59¢- voL1- T681- 916 'PYT S[eOUNOOBULIBYJ puE S[EOIWAY) [eSudg L
611- s¢ - I- 65 'pr1 ‘udio) [9)0H OYsy wessy 9
PrT1 "diop ‘A0 -jue[d pue 31S9I04
605t~ 020t~ 1LS¢- 961¢- 10LT SPUE[S] 1BQOJIN pUE UBWEPUY G
€0¥81- Teiee- 6€€ET- pLYTI- T16T- 'PYT SOOIAIDS PAI[IY AUIY  f
166585~ 096L79- 910615~ YL6SSL- L15989- PYT BIpUL NIV ¢
0568¢- - - - - 'PYT SOdIAIDS SuLIAUISUF BIPU] MY T
€019- 435 4% 9115¢- 05209~ TTi6e- PYT siMeyD eipul 1y ]
L 9 S v € C I
ST-¥10C vI-€10CT €1-210¢ TI-110¢ 11-010T ‘ON
sso1/Agyold SASdD IS
(Pprer ur )

SI-#107 4oL 2y) Surinp $asso] ul asom Yorym SSJD Jo savad ¢ 1sv] ayp 10f ssoqifold Jo Sppiaq

JU21IIVIS



Unstarred Questions 111

[3 March, 2016]

Written Answers to

18L-
LLE"
SLO8E-
66C¢L6"
€968~
691vC-
Lyv1-
1666¢-
LTI

LOS-
668¢-
99vC-

6¢1-
Y616~
19~

686~
96¢-

988~
4%
0508¢-
8818L-
eCr8-
1€66¢C
916¢-
S6v9C-

154
98-
¢8¢0¢-
878~
cl
196~
evol
c9¢C-
901~

6081~
S6
£608¢-
S0588-
L€69-
8¢0C
86~
96€5¢-
Lyl
4
01¢-
¥899L1-
9961-
88L-
8LT8-
SIL
¢98-
gs-

689
(44
6808¢-
LT8YY-
LTTL
868
(449
0861
OLT
cl
<08
819
019L-
€0¢
0€09-
689
6011~

Y08
€CC
8T8~
6€L09-
810¢-
14813
[4%
eeo-
(4%
61

CSIIS
VICOT1
6CS
v6CS-
819
CLL-

'PIT uLdsmaN ueisnpury
poywury suoqreoorony, UeSNpury
‘Py1 "udio) 19zIMmIs ueISNpuIy
PV S9[qED ueisnpuly

‘P¥T sonoiquuy  ueysnpuiy

p¥1 ‘udio) SuwoouiSuyg AaeoH

P11 sosudiojuyg Ayjeoy pue ysorq

‘PYT (9I0dUBARI]) S[BOIWAY)) PUB SIOZI[ID]

‘PYT JUSUI)SOAU] UId)SeH

"PYT [910H Yoysy ofod 1Auo(

PYT [Pyord TOdH vVAddo

‘p¥T uonerodio) wnojondd reuudy)
‘P71 Auedwo) piepuel§ uing

‘py1 eIpul syueynsuo)) ‘33uy jseopeolqg
"pyT uonerodio) erpuy ysnug

PYT 0D pue emyjrery

'P¥1 suodxyg pue nf spig

PYT SOUIYORIN (801931 TAHY

0¢
6C
8¢
LT
9C
'S¢
Ve
e
44
e
0¢
6l
R
L1
91
Sl
4!
el



Unstarred Questions

[RAJYA SABHA]

112 Written Answers to

12L91- EOVLI- 8S6€£C- 88681~ Y1899~ "PYT s[ednNeOBULIEYJ pue SN UBIPU] Ly
vec 129% [32% 9¢- a91- ‘PrT (npeN [wel) Tddl 9%
[4VX Yo 9tyrye- 90¢8I- 0869¢- SLLSE- PYT ILI 'SP
LEVS- 88SII- LY - 09¢r- - PYT speyyolg IDdH - vb
9v065- LYOY- 798¢ 6CIT 1L9C- 'PyT epuf Jo ‘udio) [AI0H ¢
0c6sc- LOEET Vv Yovce- €LEST PYT seydreM LINH  'Tv
yorel- 99¢¢s- Soey- Y19~ 90¢€6- ‘PYT S[OOL Sumnde]N LINH I¥
LS96~ ICL8 LESYT- 0TT8- voL- P¥T LNH 0¥
So6t- 9116~ 9116~ YOy~ 0vSy- PYT soydrem Ieurny LINH  '6¢
LLLT- 8651~ LOT- clol- cele 'py1 sSutedg LNH '8¢
L~ - - - - PYT yoasold TIH L€
018- L981- 1861- 808¢C- 608¢- PYT "WSOY SHIOM[a9)S UBISNPUIH  "9¢
¥820¢C- 129~ L1SS- 8658~ 00s¢S 'Py1 preAdiys ueysnpury  G¢
sov- IT YL [44 6y~ ‘PYT SHES ueysnpuly e
9ev91¢C- r0cT8I- 6509¢1- ceesel- 999¢11- ‘PYT "0 SuumdpjnuBN SWL] 0J0YJ UBISNPUTH €€
805¢C- 05811~ L8IST- 0CS6- vee9- 'py1 uonelodio) rodeq ueisnpury  zg
129Y% S89LI- 66LET- LO8L~ CLST 'PYT s[eoTWIOYD OlESI) UeISNPUIH  C[€
L 9 S 4 € [4 [




Unstarred Questions 113

[3 March, 2016]

Written Answers to

686-

Ot~

[L3Y-

S91¢-

9L-

6v-

616"

8¢S~

eCCILI-

6€£68¢C-

6911~

08-

12234

y91-

9LET-

vi-

i44a

(4%

9880¢

TLSLT-

801-

¢S9-

1ce-

eLYI-

81109

€IST8L

#0001

vL-

1989-

SoI-

9rE-

844

8¢

0SI-

8018~

(453}

CLI-

0091~

ce9

8Sy1-

169SL-

(48453

124744

96~

6015~

<9

Iy

001

IS1-

06CL-

y10€1

86-

128¢-

801

0611~

85806

8L60TY-

66111

¥9-

69L9-

134

(43

Lyl

VLI-

0¥0L-

€eroel

Y0I1-

Yr6cCl-

691

1221%

€99L11

¢6108¢C-

98691

8-

9¢9¢-

134

4!

P11 "diop) Sunoyiely LSy [RUOISOY UIAISEH [MON

PY1

'ud10)'A9(] WOO[pUEH pue SYEBIOIpUBH UIdSed YMON

P¥T VdIN

‘py1 ‘udio) o[nxX9] [eUONEN

‘udio) juowdooAd YoIeasay [euonEBN

‘pyT uonerodio) SoINOBJNUB N[ [EUOHEN
Pr1 udio) A9 wiig [euoneN

‘P11 Auedwo) 1odeq pue ding pueredeN
"PYT S[BOIWAYO0IdJ PuUB AIULIY oIO[ESUBRIAl
Py weSiN suoydo[o], IeSeueye

Py SIOZINIO SBIPBRI

'py1 ‘udio) juowdo[oAd [BIOUIN M 2 [
Py uonEuSWNNSU]

‘py1 "diop ourdoep uerpuy

PYT S[PYoOld VAIYD-T'O Uelpu]

‘py1 ‘udio) [eonnooewLIRyJ PuB SQUIOIPIJN URIPU]

€9

a9

‘9

‘09

65

8¢

LS

96

'S¢

VS

€S

s

‘s

08

‘oF

k14



[RAJYA SABHA] Unstarred Questions

114 Written Answers to

T86SELT- 7878501~ 6£069C- LEETYT- P61E8ST- 10T
T L6 1L 8 €LI- Py sownsnpuy uekuSiy  CLL
0L- 6S- 19- 09- IL- 'py1 udio) [P10H Nousy [eyn ‘9L
L88T- 161¢- SII¢- SL8T- T19¢- ‘PYT $10npoid [99)§ eIpeyqeSuny, G/
LTLT- 9L81- vI81- 989~ SS- P11 Auedwo) owl ouol§ eISIF OUL  pL
Twe- - - - - PV peOY [IOL ®Bulg TIDL €L
6STIt- TsTse- T196¢- 99+8C- T08LI- PVI IOLS T
L0TSE- €9¥1T 6vETy LYT8S 61LLS 'pr1 epu] “udio) Sunuiy pue Supurg ANmoeg L
€86- a4 0€ 901 €1y~ PYT SIES Ieyques (L
$9¢- €8¢~ 6¥6T- 9791- 9$1¢- 'PYT (TLOT)SEPPNID) puB UOSPIEYIRY  “69
LOT- 8- $6- 86- ss- 'pr1 udio) [e)0H Ieyrg Yoyusy Iqouey ‘g9
9L61- 0r61- 08 54! 0zl "PYT s[ednneoewreyq pue ssniq uegseley L9
986- 43 1L01 809¢ 201¢ Py eipu] juswdojead pue spoford 99

I¢- €e- 0¢- 8¢- 9 'pr1 'udio) [210H Oysy AL_UIIpUOd  'S9
¥$80C- 1L 9696 SS6L T60L PYTI Odd  t9

L 9 S v € C I




Written Answers to [3 March, 2016] Unstarred Questions 115

Revision of policy towards heavy industries

832. SHRI AJAY SANCHETI: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) whether Government propose to revise its policy towards heavy industries

and public enterprises, the details thereof;

(b) how far the existing policy has helped to achieve the objectives set by

Government; and

(c) whether Government has reduced the number of industries reserved for public

sector and if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA): (a) to (c) Department
of Industrial Policy and Promotion has informed the list of items reserved for the
Public Sector is reviewed from time to time depending upon the overall economic
and strategic requirement of the country. The existing list of industries reserved for

the public sector is given below:

List of industries reserved for the public sector

1. Atomic Energy (Production, Separation or enrichment of special fissionable

materials and substances and operation of the facilities)*

2. Railway operations other than construction, operation and maintenance of

the following:**

(i) Suburban corridor projects through PPP, (ii) High speed train project,
(iii) dedicated freight lines, (iv) Rolling stock including train sets, and
locomotives/coaches manufacturing and maintenance facilities, (v) Railway
Electrification, (vi) signaling systems, (vii) freight terminals, (viii) Passenger
terminals, (ix) infrastructure in industrial park pertaining to railway line/
sidings including electrified railway lines and connectivity to main railway

lines and (x) Mass Rapid Transport systems.

* Notification No. S.0. 2630(E) dated 19.10.2009 of Deptt. of Industrial Policy and Promotion, Ministry of
Commerce and Industry, Government of India.

** Notification No. S.0O. 2113 dated 22-8-2014 of Deptt. of Industrial Policy and Promotion, Ministry of
Commerce and Industry, Government of India.
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Closure of HMT watch factory, Ranibagh

+833. SHRI MAHENDRA SINGH MAHRA: Will the Minister of HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES be pleased to state:

(a) whether final decision has been taken to close the HMT watch factory
situated at Ranibagh in Nainital district of Uttarakhand;

(b) if so, whether the employees working therein have been accommodated

elsewhere, if not, the reasons therefor; and
(c) whether Government intends to establish any other industry at this site?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA): (a) Yes Sir. Cabinet
Committee on Economic Affairs (CCEA) in its meeting held on 06.01.2016 has
approved the closure of three subsidiaries of HMT Limited including HMT Watches
Limited which includes Ranibagh unit in Uttarakhand.

(b) No Sir. As per the CCEA approval, all the employees of these companies would
be offered attractive VRS/VSS package at 2007 notional pay scales with gratuity and

leave encashment also at 2007 notional pay scales, in relaxation of DPE guidelines.
(c) No Sir.
Delay in implementation of projects for Puducherry

834. SHRI N. GOKULAKRISHANAN: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether it is a fact that projects have been approved for Puducherry under
BSUP, IHSDP and RAY;

(b) whether it is also a fact that as of December, 2015, out of 1326 dwelling
units, only 600 have been occupied and the remaining are either yet to be constructed

or not fully completed for occupation;
(c) if so, the reasons for delay in implementing the project; and

(d) by when the remaining dwelling Units are going to be completed and given

to the beneficiaries for occupation?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) and (b) Three projects

T Original notice of the question was received in Hindi.
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under Basic Services to the Urban Poor (BSUP) and one project under Integrated
Housing and Slum Development Programme (IHSDP) have been approved for
construction of 1,542 dwelling units (DUs) in Puducherry. Till now, construction
of 1,318 houses have been completed of which 609 houses are occupied by the

beneficiaries. No project has been sanctioned under RAY in Puducherry.

(c) and (d) Construction and Allotment of houses constructed under these schemes
is the responsibility of the State Government. The Ministry, however, reviews of the
status of ongoing projects under these schemes through Quarterly and Monthly Progress
Reports, in the meetings of Central Sanctioning and Monitoring Committee (CSMC)
and review meetings at the level of Secretary (HUPA). Through these reviews, State/
UT Governments have been advised to complete the ongoing projects as early as
possible within the extended period of JNNURM i.e. by 31.03.2017, submit plan of
action for completion of ongoing projects, plan for 100% occupancy and submit the

project completion certificates.
Scheme for home for homeless in Assam

835. SHRI SANTIUSE KUJUR: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether it is a fact that Government proposes to introduce a scheme for

land for landless and house for houseless, if so, the details thereof;

(b) whether any proposals from States are pending with Government in this

regard and if so, the details thereof; and

(c) the details of the steps taken by Government on the request of Assam for

providing home for homeless?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) In pursuance of the
Government’s vision of facilitating housing to all by 2022, the Government has
launched “Pradhan Mantri Awas Yojana-Housing for All (Urban)” Mission on 25.6.2015.
The Mission aims to provide assistance to States/UTs in addressing the housing

requirement of the slum dwellers and urban poor through following four verticals:

(1) “In-sitw” Slum Redevelopment through private participation using land as

resource;
(i) Credit Linked Subsidy Scheme (CLSS);
(ii1) Affordable Housing in Partnership; and

(iv) Subsidy for beneficiary-led individual house construction or enhancement.
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Land and colonisation being state subjects, no Scheme for providing land for

landless has, therefore, been launched by the Government.

(b) State-wise details of eligible proposals for construction of houses accepted
for Central assistance under the Pradhan Mantri Awas Yojana-Housing for All (Urban)

Mission given in the Statement (See below).

(c) No project proposals for seeking central assistance under the Pradhan Mantri
Awas Yojana-Housing for All (Urban) Mission have been received from the State

Government of Assam.
Statement

State-wise details of proposal for construction of houses accepted for central

assistance under Pradhan Mantri Awas Yojana-PMAY (Urban)

as on 29th February 2016

( in crores)

Sl.  Name of the State Number of EWS Central Central
No. Projects Houses Assistance  Assistance

Accepted  Released

1 2 3 4 5 6

1. Andaman and Nicobar - - - _
Islands

2. Andhra Pradesh 110 1,93,147  2,897.21 334.95
3. Arunanchal Pradesh - - - -
4. Assam - - - -
5. Bihar 40 13,315 199.73 -
6. Chandigarh (UT) - - - -
7.  Chhattisgarh 11 12,670 190.05 76.02
8. Dadra and Nagar Haveli - - - -
9. Daman and Diu - - - -
10. Delhi - - - -
11. Goa - - - -

12.  Gujarat 44 32,311 396.77 75.75
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1 2 3 4 5 6
13. Haryana - - - -
14. Himachal Pradesh - - - -
15. Jammu and Kashmir - - - -
16. Jharkhand 38 20,239 303.59 50.00
17. Karnataka - - - -
18. Kerala - - - -
19. Lakshdweep - - - -
20. Madhya Pradesh 17 19,241 288.62 115.45
21. Maharashtra - - - -
22.  Manipur - - - -
23. Meghalaya - - - -
24. Mizoram 8 10,286 154.29 8.18
25. Nagaland - - - -
26. Odisha 4 5,548 83.22 10.50
27. Puducherry - - - -
28. Punjab - - - -
29. Rajasthan 23 12,307 184.61 37.53
30. Sikkim - - - -
31. Tamil Nadu 197 34,013 510.20 40.50
32. Telangana 144 80,481 1,207.22 261.76
33. Tripura - - - -
34. Uttar Pradesh - - - -
35. Uttrakhand 2 464 6.96 -
36. West Bengal 108 74,880  1,123.20 88.85

GranD ToTAL 746 5,08902  7,545.65 1,099.48
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Category of persons entitled for house for all

836. SHRIMATI SAROJINI HEMBRAM: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether Government has started the initial process of constructing houses
under the Government's ambitious scheme of 'House for all by 2022' and if so, the
details thereof;

(b) the category/class of persons enlisted for getting such house; and

(c) the type of houses Government is planning under this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) Details of proposals
accepted by this Ministry for sanctioning and release of Central Grant for construction
of Economically Weaker Section (EWS) houses under the Pradhan Mantri Awas Yojana
(PMAY)-Housing for All (Urban) Mission, launched on 25.6.2015, are given in the
Statement (See below). Housing being a State subject, construction of houses under

the Mission is the responsibility of the State/UT Governments.

(b) The Mission covers beneficiaries belonging to the Economically Weaker
Section (EWS) and Lower Income Group (LIG). The EWS households are defined
as households having an annual income up to X 3,00,000/- and LIG households are

those having annual income between I 3,00,000 and up to ¥ 6,00,000.

(c) The EWS houses having carpet area of upto 30 sq. m. and LIG houses
having carpet area of upto 60 sq. m. are eligible for central assistance under the
various components of the Mission. States/UTs, however, have the flexibility in terms
of determining the size of house and other facilities at the state level in consultation

with the Ministry but without any enhanced financial assistance from Centre.
Statement
Details of proposals accepted in PMAY (Urban)

® in crore)

SI. Name of the State Number of  Central Central EWS
No. Projects = Assistance Assistance  Houses
Accorded Released
1 2 3 4 5 6

1. Andaman and Nicobar - - - -

Islands
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2

3 4

5

6

10.
11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24,
25.
26.
27.
28.
29.

Andhra Pradesh
Arunanchal Pradesh
Assam

Bihar

Chandigarh (UT)
Chbhattisgarh

Dadra and Nagar Haveli
Daman and Diu
Delhi

Goa

Gujarat

Haryana

Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerala

Lakshdweep
Madhya Pradesh
Mabharashtra
Manipur
Meghalaya
Mizoram

Nagaland

Odisha

Puducherry

Punjab

Rajasthan

110 2,897.21

40 199.73

11 190.05

8 154.29

4 83.22

23 184.61

334.95

8.18

10.50

37.53

1,93,147

13,315

12,670

10,286

5,548

12,307
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1 2 3 4 5 6
30. Sikkim - - - -
31. Tamil Nadu 197 510.20 40.50 34,013
32. Telangana 144 1,207.22 61.74 80,481
33. Tripura - - - -

34. Uttar Pradesh - - - -

35. Uttrakhand 2 6.96 - 464
36. West Bengal 108 1,123.20 88.85 74,880
GraAND TOTAL 746 7,545.65 899.46 5,08,902

Sardar Patel national housing mission

837. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HOUSING
AND URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether Government is aware that there is acute shortage of Housing of

approximately 20 million units for the urban poor;

(b) if so, whether Government has planned Sardar Patel National Mission,

streamlining multiple housing schemes and projects and if so, the details thereof; and

(c) how many units have been built/proposed to be built under Rajiv Awas

Yojana, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) and (b) The Ministry
of Housing and Urban Poverty Alleviation constituted a Technical Group (TG-12)
on estimation of Urban Housing shortage of the country for the Twelfth Five Year
Plan (2012-17). As per the report of the said Committee the total housing shortage
estimated at the beginning of the 12th Plan period, i.e. in 2012 was 18.78 million.
Further assuming about 0.2 crores of other non-slum urban poor, the total housing

shortage has been estimated at 2 crores by the year 2022.

In pursuance of the Government’s vision of facilitating housing to all by 2022,
the Government has launched “Pradhan Mantri Awas Yojana (PMAY) — Housing for
All (HFA) (Urban)” Mission on 25.06.2015 with four verticals:

(i) In situ-Slum Redevelopment using land as resource;



Written Answers to [3 March, 2016] Unstarred Questions 123

(i) Credit Linked Subsidy Scheme (CLSS);
(ii1) Affordable Housing in Partnership; and
(iv) Subsidy for beneficiary-led individual house construction or enhancement.

(¢) Rajiv Awas Yojana (RAY) had been discontinued and the liabilities created
under the 183 RAY projects where work had started on ground have been subsumed

in Pradhan Mantri Awas Yojana (Urban) mission.

Under RAY, a total of 183 projects with a total project cost of X 7,721.45 crore
involving Central share of ¥ 3,605.96 crore for construction of 1,41,848 houses have

been approved. Till date, construction of 15,381 houses have been completed.
National policy on urban street vendors

838. SHRI AJAY SANCHETI: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether the Ministry has comprehensively revised the National Policy on
Urban Street Vendors;

(b) if so, the details thereof together with objectives of the revised policy;

(c) whether street vendors selling tobacco products also come under the purview

of this policy; and

(d) whether health hazards and spread of waste by these vendors have been

considered and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) and (b) In order to
protect the rights of urban street vendors and to regulate street vending activities
and for matters connected therewith or incidental thereto, the Ministry of Housing
and Urban Poverty Alleviation hasnow enacted an Act namely the Street Vendors
(Protection of Livelihood and Regulation of Street Vending) Act, 2014 which came
into force we.f. lst May, 2014.

(c) and (d) All urban street vendors including the street vendors selling tobacco
products will come under purview of the Act. As per provisions of the Act, it is
obligatory on the street vendors to maintain cleanliness and public hygiene in the
vending zones and adjoining areas. The aspect of health hazards will be regulated

bythe respective laws of the Central/State Government in this matter.
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Status of affordable housing scheme

839. SHRI DEVENDER GOUD T.: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the status of progress of affordable housing scheme in the country;

(b) the details of loans so far given under affordable housing scheme in the

country since implementation of the scheme, year-wise and State-wise;

(c) whether it is a fact that there are few takers of the scheme in tier II and

tier III cities; and

(d) if so, the reasons therefor andthesteps taken/proposed to be taken to push

this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) The scheme of Affordable
Housing in Partnership (AHP) was a part of Rajiv Awas Yojana (RAY), which has
been discontinued and the liabilities created under AHP projects where work had
started on ground have been subsumed in the “Pradhan Mantri AwasYojana (PMAY)-
Housing For All (Urban)” mission, launched on 25.06.2015.

Further, under PMAY (Urban) mission, Affordable Housing in Partnership with
private sector or public Sector is also a component. The status of progress of
Affordable Housing projects under RAY and PMAY (Urban) mission in the country,

is given in the Statement-I and II, respectively (See below).

(b) Under the PMAY (Urban) mission, Affordable Housing through Credit
Linked Subsidy Scheme (CLSS) is also a component wherein beneficiaries of
Economic Weaker Section having household annual income upto ¥ 3.00 lakh and
Lower Income Group having household annual income between ¥ 3.00 lakh and
upto T 6.00 lakh subject to their being otherwise eligible under the scheme, can
avail of interest subsidy at the rate of 6.5% on the housing loans upto ¥ 6.00 lakh
from Banks, Housing Finance Companies (HFCs) and other such institutions for
a tenure of 15 years or actual tenure of loan whichever is earlier, for acquisition,
construction and extension of house. Housing and Urban Development Corporation
Ltd. (HUDCO) and National Housing Bank (NHB) have been identified as the
Central Nodal Agencies (CNAs) to channelize this subsidy. The loans disbursed
under CLSS, State-wise, as reported by the CNAs is given in the Statement—III
(See below).
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(c) and (d) Housing is a State subject. The Central Government through its

schemes assists the State/UT Governments in addressing the housing shortage of

its citizens. No such issue regarding there being few takers of the scheme in tier
IT and tier III cities, has been brought to the notice of the Ministry by the State/

UT Governments.
Statement-1

Status of Progress of Affordable Housing in Partnership (AHP) under
RAY in the Country

Sl.  State/UT No. of Financial Progress Physical Progress (Nos.)
No. Projects ® in crores)
Approved
Central Central ~ Dwelling Construction DUs in
Share Share Units Completed  Progress

Sanctioned Released Sanctioned

1.  Gujarat 10 130.30 47.60 17,373 800 16,293

2. Karnataka 3 2.49 0.83 992 704 288

3. Rajasthan 8 7.26 2.25 5,776 5,336 440
GRAND TOTAL 21 140.05 50.68 24,141 6,840 17,021

Statement-I11

Status of Progress of Affordable Housing in Partnership (AHP) under
PMAY (Urban) in the Country

SI.  State/UT No. of Financial Progress Physical
No. Projects ® in crores) Progress
Approved (Nos.)

Central Central EWS

Share Share Houses

Sanctioned Released

1 2 3 4 5 6

1. Andhra Pradesh 78 1,801.59 334.95 1,20,106
2. Chbhattisgarh 11 190.05 76.02 12,670
3. Gujarat 14 220.97 55.56 14,731

4. Madhya Pradesh 17 288.62 115.45 19,241
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1 2 3 4 5 6

5. Odisha 4 83.22 10.50 5,548

6. Rajasthan 23 184.61 37.53 12,307

7. Tamil Nadu 19 153.42 17.82 10,228

8. Telangana 144 1,207.22 61.74 80,481

9. Uttarakhand 2 6.96 - 464
GranD ToTAL 312 4,136.66 709.57 2,775,776

Statement-I111

State-wise loans disbursed under Credit Linked Subsidy Scheme (CLSS)

for the year 2015-16

SI. No.

State Name

Loan Disbursed in (%)

10.

11.

12.

13.

14.

15.

16.

Andhra Pradesh
Assam
Chhattisgarh
Delhi

Gujarat

Haryana
Himachal Pradesh
Jharkhand
Karnataka
Madhya Pradesh
Mabharashtra
Odisha
Puducherry
Punjab
Rajasthan

Tamil Nadu

145,23,183.00
7,73,629.00
151,19,750.00
226,89,070.00
947,89,824.00
34,28,744.00
7,39,366.00
6,30,000.00
132,98,196.00
352,27,460.00
3611,41,464.00
9,85,500.00
6,12,356.00
40,96,675.00
230,19,144.00

664,32,592.00
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Sl. No. State Name Loan Disbursed in (%)
17. Telangana 191,10,858.00
18. Tripura 34,25,627.00
19. Uttar Pradesh 258,75,053.00
20. Uttarakhand 34,96,057.00
21. West Bengal 192,35,354.00
TotaL 7286,49,902.00

Slum redevelopment

840. SHRI DEREK O’BRIEN: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether project developers participating in slum redevelopment under the
Pradhan Mantri Awas Yojana are required to provide transit housing to slum residents

during the construction period;

(b) if so, whether Government has issued guidelines for this and if so, details

thereof; and

(c) the number and current status of slums approved for redevelopment under

this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) and (b) The Pradhan
Mantri Awas Yojana (PMAY)-Housing for All (Urban) Mission Guidelines provides
that the private developers executing the slum redevelopment project will also be
responsible for providing transit accommodation to the eligible slum dwellers during

the construction period.

(c) Number and current status of slum accepted for Central Assistance for In-situ
Slum Redevelopment under Pradhan Mantri Awas Yojana-PMAY (Urban) is given in
the Statement.
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Rehabilitation of slum dwellers

841. SHRI DILIP KUMAR TIRKEY: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether it is a fact that most of the Indian cities have become big

conglomeration of slums off late;

(b) if so, the percentage of population living in these slums in the cities with

a population of 10 lakhs or above; and

(c) the action Government plans to take to decongest these cities and rehabilitate

the slum dwellers?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) and (b) Statement showing
the percentage of slum population to total urban population of million plus cities
as per Census 2011 provided by the Office of Registrar General of India (RGI) is

given in the Statement (See below).

(c) In pursuance of the Government’s vision of facilitating housing to all by
2022, the Government has launched ‘“Pradhan Mantri Awas Yojana (PMAY)-Housing
for All (HFA) (Urban)” Mission on 25.6.2015. The Mission aims to provide assistance
to States/UTs in addressing the housing requirement of the slum dwellers and urban

poor through following four verticals:

(i) “In-situ” Slum Redevelopment through private participation using land as

resource;
(i1) Credit Linked Subsidy Scheme (CLSS);
(ii1) Affordable Housing in Partnership; and
(iv) Subsidy for beneficiary-led individual house construction or enhancement.

Statement

Percentage of Slum population to total Urban population of Million plus
Cities-Census 2011

SI. Name of City Name of State Population Percentage
No. Urban Slum of slum
2011 2011 population
1 2 3 4 5 6
1. Greater Mumbai (M Corp.) Mabharashtra 12442373 52,06,473 41.8
2.  Hyderabad (M Corp.+OG)  Andhra Pradesh 6993262 22,87,014 32.7

GHMC
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1 2 3 4 5 6

3. DMC (U) (M Corp.) Delhi 11034555 16,17,239 14.7
4. Kolkata (M Corp.) West Bengal 4496694 14,09,721 314
5. Chennai (M Corp.) Tamil Nadu 4646732 13,42,337 28.9
6. Nagpur (M Corp.) Mabharashtra 2405665 8,59,487 35.7
7. Visakhapatnam (M Corp.)  Andhra Pradesh 1728128 7,70,971 44.6

GVMC
8. Bangalore (M Corp.+OG) Karnataka 8495492 7,12,801 8.4
BBMP
9. Pune (M Corp.) Mabharashtra 3124458 6,90,545 22.1
10. Indore (M Corp+OG) Madhya Pradesh 1994397 5,90,257 29.6
11. Meerut (M Corp.) Uttar Pradesh 1305429 5,44,859 41.7
12. Agra (M Corp.) Uttar Pradesh 1585704 5,33,554 33.6
13. Jabalpur (M Corp.+OG) Madhya Pradesh 1081677 4,83,626 44.7
14.  Bhopal (M Corp.) Madhya Pradesh 1798218 4,79,699 26.7
15. Surat (M Corp.+OG) Gujarat 4501610 4,67,434 10.4
16. Vijayawada (M Corp.+OG) Andhra Pradesh 1143232 4,51,231 39.5
17. Kanpur (M Corp.+OG) Uttar Pradesh 2768057 4,25,008 154
18.  Raipur (M Corp.+OG) Chbhattisgarh 1027264 4,06,571 39.6
19. Lucknow (M Corp.) Uttar Pradesh 2817105 3,64,941 13.0
20. Srinagar (M Corp.+OG) Jammu and 1206419 3,43,125 28.4
Kashmir

21. Ghaziabad (M Corp.) Uttar Pradesh 1648643 3,33,962 20.3
22.  Amritsar (M Corp.+OG) Punjab 1159227 3,29,797 28.4
23. Thane (M Corp.) Maharashtra 1841488 3,26,798 17.7
24. Jaipur (M Corp.) Rajasthan 3046163 3,23,400 10.6
25. Kota (M Corp.) Rajasthan 1001694 3,19,309 31.9
26. Gwalior (M Corp.) Madhya Pradesh 1054420 3,09,793 29.4
27. Varanasi (M Corp.) Uttar Pradesh 1198491 3,02,025 25.2
28. Madurai (M Corp.) Tamil nadu 1017865 2,78,153 27.3
29. Jodhpur (M Corp.+OG) Rajasthan 1056191 2,54,096 24.1

30. Ahmadabad (M Corp.+OG) Gujarat 5633927 2,50,681 4.4
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1 2 3 4 5 6
31. Ludhiana (M Corp.) Punjab 1618879 2,44,163 15.1
32. Aurangabad (M Corp.) Maharashtra 1175116 2,21,001 18.8
33. Faridabad (M Corp.) Haryana 1414050 2,15,053 15.2
34. Navi Mumbai (M Corp.) Mabharashtra 1120547 2,07,645 18.5
35. Nashik (M Corp.) Maharashtra 1486053 1,89,721 12.8
36. Rajkot (M Corp.+OG) Gujarat 1323363 1,89,360 14.3
37. Coimbatore (M Corp.) Tamil Nadu 1050721 1,29,181 12.3
38. Pimpri Chinchwad (M Corp.) Maharashtra 1727692 1,29,099 7.5
39. Kalyan-Dombivli (M Corp.) Maharashtra 1247327 98,157 7.9
40. Allahabad (M Corp.+OG)  Uttar Pradesh 1168385 91,689 7.8
41. Vadodara (M Corp.+OGQG) Gujarat 1752371 84,804 4.8
42. Haora (M Corp) West Bengal 1077075 83,509 7.8
43. Patna (M Corp.+OG) Bihar 1684297 77,034 4.6
44. Ranchi (M Corp.) Jharkhand 1073427 74,287 6.9
45. Vasai-Virar City (M Corp) Mabharashtra 1222390 35,691 2.9
46. Dhanbad (M Corp.) Jharkhand 1162472 14,275 1.2

Standardization of documents in all real estate projects

842. SHRI K.T.S. TULSI: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the steps taken by Government for ease of acquiring house projects by

poorer sections of society, given the major housing crisis in the country; and

(b) whether any steps are proposed to be taken for standardization of documents

in all real estate projects?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) ‘Land’ and ‘Colonisation’
are State subjects and therefore it is the responsibility of States to ensure houses for
all its citizens including the poorer sections of society. To supplement the initiatives
of States/Union Territories (UTs), Ministry of Housing and Urban Poverty Alleviation
has launched the Pradhan Mantri Awas Yojana (PMAY) (Urban) Mission with an
aim to provide central assistance to implementing agencies through States and UTs
for addressing by 2022 all the housing requirements of urban poor, including slum

dwellers, through the following four verticals:
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(1) “In-sitw” Slum Redevelopment through private participation using land as resource;
(i) Credit Linked Subsidy Scheme (CLSS);
(iii) Affordable Housing in Partnership; and

(iv) Subsidy for beneficiary-led individual house construction.

So far, 5,08,902 houses for Economically Weaker Section (EWS) have been
considered for release of central assistance under the PMAY(U).

(b) Under the Real Estate (Regulation and Development) Bill, which is pending
in Rajya Sabha for consideration and passing, there is a provision for mandatory
registration of all real estate projects and mandatory public disclosure of all real
estate project details.

Apart from this, in order to streamline the approval procedures for real estate
projects and standardization of documentation and approval processes with regard to
construction permits, Ministry of Housing and Urban Poverty Alleviation has held
inter-ministerial consultations with line Central Government Ministries/Departments.

Action plans and action taken reports are sought from them time to time in this regard.
Standard of primary education

843. SHRI DILIP KUMAR TIRKEY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware of some recent independent studies in the
field of primary education which suggest that the standard of primary education in

the country is far below the global standards; and
(b) if so, the steps taken by Government to improve the situation?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) A World Bank Report on “Student Learning in South Asia —
Challenges, Opportunities and Policy Priorities”, in 2014, highlights that South Asia
has made considerable progress in improving access to education but faces a major
quality challenge in primary and secondary education. The Report emphasises on
investing in education quality and that policies to improve student learning outcomes
should be embedded within a larger agenda of inclusive growth and governance
reform. For India specifically, the report points out that both Sarva Shiksha Abhiyan
(SSA) and Right of Children to Free and Compulsory Education (RTE) Act, 2009
have led to impressive increases in enrolment, school infrastructure, provision of
trained teachers, free textbooks and ensuring access to elementary schools even in
rural areas. The Report points out that overall student achievement is low and the
policies to promote equity in education need to focus on reducing the large and
growing learning gaps between poor and better-off children.
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The Annual Status of Education Report (ASER), 2014 brought out annually by
“Pratham”, a non-governmental organisation has expressed concern regarding learning
levels of children in English reading and Mathematics at elementary level. It also
presents certain positive findings, including the fact that 96% of children in the 6
to 14 age group are enrolled in schools in rural areas and that the percentage of
out-of-school children in the 6-14 age group is at 3.3% in 2014, the same as the

figure last year. It has also found steady improvement in school infrastructure.

As per UNESCO EFA global Monitoring Report- 2015 India made marked
progress, increasing its net enrolment ratio significantly as GNP per capita improved,

suggesting a more equitable distribution of economic gains.

(b) The Central Government has taken several steps to improve the quality of
primary education.

The National Council of Educational Research and Training (NCERT) conducts
periodic national surveys of learning achievement of children in classes — III and
V of the primary stage. Four rounds of National Achievement Surveys (NAS) have
been conducted so far for class V whereas three rounds have been conducted for
class IIl. These reveal improvement in learning achievement levels of pupils, in

various subjects.

Under Sarva Shiksha Abhiyan (SSA), the State Governments and UT Administrations
are supported on several interventions to improve teaching standards, including regular
in-service teachers’ training, induction training for newly recruited teachers, training
of all untrained teachers to acquire professional qualifications through Open Distance
Learning (ODL) mode, recruitment of additional teachers for better pupil-teacher ratios,
academic support for teachers through block and cluster resource centres, continuous
and comprehensive evaluation system to equip the teacher to measure pupil performance
and provide remedial action wherever required, and teacher and school grants for
development of appropriate teaching-learning materials, etc. The Right of Children
to Free and Compulsory Education (RTE) Act, 2009 specifies statutory duties and
responsibilities of teachers and lays down the minimum qualifications for a person

to be eligible for appointment as a teacher in elementary schools.

The Central Government through SSA has supported States/UTs on early grade
reading, writing and comprehension, and early Mathematics programmes through a
sub-programme namely ‘Padhe Bharat Badhe Bharat’ in classes I and II. Further
the Government has launched Rashtriya Aavishkar Abhiyan (RAA) programme on
09.07.2015, inter-alia, as a sub-component of Sarva Shiksha Abhiyan and Rashtriya
Madhyamik Shiksha Abhiyan (RMSA), to motivate and engage children of the age

group from 6-18 years in Science, Mathematics and Technology through observation,
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experimentation, inference drawing, model building, etc. both through inside and

outside classroom activities.

The Central Government has launched the ‘Pandit Madan Mohan Malviya
National Mission on Teachers and Teaching’ in December, 2014 with a vision to
comprehensively address all issues related to teachers, teaching, teacher preparation,
professional development, curriculum design, research in pedagogy and developing

effective pedagogy.
Scheme for weak students

844. SHRI VIJAY GOEL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Ministry is considering a new scheme for weak

students who are prone to depression due to non-performance;

(b) if so, the details of implementation of this new scheme including the

institutions that would be a part of this scheme; and

(c) whether the Ministry is considering a similar scheme for school going
students, if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) No, Sir.

(b) and (c) Does not arise in view of reply to (a) above
Additional funds under Mid-Day-Meal Scheme for Rajasthan

845. SHRI BHUPENDER YADAV: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether State Government of Rajasthan has requested Government for
allotment of additional funds of ¥ 2284.10 lacs under the Mid-Day-Meal Scheme
towards the cost of food grains for payment to the FCI; and

(b) what is the present status of the action on the said request and by when
the funds would be released?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) The Government of Rajasthan has submitted a revised
proposal dated 9th January, 2016 for release of I 2381.85 lakh towards the payment
of cost of foodgrains to Food Corporation of India (FCI). The proposal is presently

under consideration.
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Pali and Prakrit languages as a subject in central university

846. SHRI BHUPENDER YADAV: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether any central universities have Pali and Prakrit languages/literature as
a course of study or as a subject; and

(b) if so, the details in this regard indicating the salient features of the course
of study?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) of 41 Central Universities (CUs) under the purview of
Ministry of Human Resource Development, 9 CUs have Pali and Prakrit Language/
Literature as a course of study or as a subject. The details of courses offered by

them in Pali/Prakrit are given in the Statement.
Statement

Details of Courses offered by Central Universities in Pali/Prakrit

SI. Name of Details of course of Salient features of the course
No. University study or a subjects of study
in Pali and Prakrit
Language/Literature
1 2 3 4

1. University of The Centre for Buddhist —
Hyderabad Studies of the University
offers a course in Pali and
Bhoti for students of Ph.D
in Buddhist Studies.

2. University of The Department of To prepare Buddhologists who
Delhi Buddhist Studies, would excel in knowledge,
University of Delhi conduct orientation and application of
the following course in Buddhist thought of peace and
Pali Language: non-violence with high ethical
(a) Certificate Course in standards and social relevance.

Pali Language and

Literature

(b) Diploma Course in

Pali Language and
Literature
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3

3. Jawabharlal
Nehru

University

4.  Mahatma
Gandhi
Antarrashtriya
Hindi

(c) M. A. Buddhist Studies
Group: As Pali

Specialization.

JNU has introduced
‘Certificate of Proficiency
Course’ in Pali Language
and Literature in the
Special Centre of
Sanskrit Studies of the
University from the
Academic Year 2015-16.
The duration of the

course is one year.

Dr. Bhadant Anand
Kausalyayan Centre for
Buddhist Studies of the

University is running two

Vishwavidyalaya courses namely.

1. P.G. Diploma in
Pali Language and
Literature

2. Diploma in Pali

Language.

Pali is one of the most important
ancient Indian Languages.
Buddhist, Theravada Literature
and other non-economical
literature is available in Pali
Language. Pali Literature
provides the enormous
information of ancient Indian
culture, History and Philosophy.
This course helps students to
achieve speaking reading and
writing skills in Pali. It helps
to gain the proficiency for
accessing the original texts of
Pali Language.

Pali, a Middle Indo-Aryan
Language, which serves as the
primary source of Information
on Early Buddhism and the
Theravada Buddhist Tradition,
in particular. The texts written
in Pali include the Tripitaka
(The Pali Canon), Atthakatha
(Commentaries), Tika (Sub-
Commentaries), Prakarana
(Compendiums), Vamsakatha
(Chronicles) and so on. This
course is designed to provide
students which an in-depth
knowledge and understanding
of both the Pali Language
and Literature, via a blend
of historical Philological and
Philosophical study approaches.
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1 2 3 4

5. Aligarh Muslim Pali and Prarit Both —

University Subject are being taught
in M.A
6. Banaras Hindu The University has Full Time Courses:
University Department of Pali and (i) B.A. (Hons.) : 3 Years

Buddhist Studies in the

) (i) M.A. Programme : 2 Years
Faculty of Arts, which

(iii) Ph.D Programme in Pali
and Buddhist Studies.

offers Pali Language/
Literature as a course of

study.

Part Time Courses:

(i) Diploma: (Level I) 1 Year.
(i1) Diploma: (Level II) 1
Year.

(Syllabus of all courses
includes Pitaka and Pitaketara

Pali Texts and Pali Grammar)

7. Allahabad One paper at M.A. —
University previous level. Half part
of this paper is intended
to the study of Pali and
Prakrit.

8. Visva Bharati The Department of (a) M.A.—Semester—I-Prakrit

Sanskrit, Pali and Prakrit (b) M.A.—Semester—I1-Pali

has the course curriculum . . .
] ) (c) Certificate in Prakrit—2 years
on Pali and Prakrit.

(d) Certificate in Pali-2 years
(e) Diploma in Pali-1 year
(f) Advanced Diploma in Pali-1

year
9. Tripura Yes, Pali is taught as an The Pali syllabus consists of
University elective subject in one of five papers of 100 marks with

the affiliated colleges of  each paper having four distinct

Tripura University. units.
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Universal quality education to children

847. SHRI D. RAJA: Will the Minister of HUMAN RESOURCE DEVELOPMENT

be pleased to state:

(a) whether it is a fact that a number of surveys have revealed that the quality
of education at all levels continues to be poor leaving a large section of the country
so called educated manpower ill-equipped to participate in a globalised market

economy; and

(b) if so, the details therecof and what measures are proposed to be taken to

provide universal quality education to the children of our country?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI SMRITI ZUBIN IRANI): (a) and (b) The Government is in the process
of framing a New Education Policy (NEP) for meeting the changing dynamics
of the population’s requirement with regard to quality education, innovation and
research, aiming to make India a knowledge super power by equipping its students
with the necessary skills and knowledge and to eliminate the shortage of manpower
in science, technology, academics and industry; for which it has carried out nearly
year-long consultations. The 33 identified themes across both the sectors on which
inputs and suggestions were invited cover a spectrum of varied issues and challenges
in education relating to access, quality of teaching and teachers, inclusion, skill

development, employability etc.

A multi-pronged and multi-stakeholder consultative process was undertaken which
included online, grassroots and national level deliberations. At the grassroots level,
consultations spanned across Gram Panchayats, Blocks, Urban Local Bodies, Districts

and States/Union Territories.

A number of consultations have been held with stakeholder Ministries in the
Government of India and also with the State Governments. MHRD held thematic
consultations through Apex level institutions and regulators, such as, UGC, AICTE,
NCTE, AIU, NCERT, CBSE, IIAS, NLMA, NAAC, NUEPA, IGNOU and Central
Universities by inviting all relevant stakeholders including experts, academics, industry

representatives, civil society etc.

Field practitioner engagement through the UN Solutions Exchange platform,
online survey by CBSE with over 15000 responses, youth survey and focus group
discussions covering 6017 youth by Mahatma Gandhi Institute for Education for
Peace and Sustainable Development, UNESCO Category-I Institute in Asia Pacific

were conducted as part of the public engagement.
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Several themes under School Education address issues related to providing universal
quality education to the children like “Ensuring Learning Outcomes in Elementary
Education”, “Revamping Teacher Education for Quality Teachers”, ‘“Promotion of
Information and Communication Technology systems in school and adult education”,
“New Knowledge, pedagogies and approaches for teaching of Science, Maths and
Technology in School Education to improve learning outcomes of Students”, “Enabling
Inclusive Education — education of Girls, SCs, STs, Minorities and children with
special needs” and “Comprehensive Education — Ethics, Physical Education, Arts
& Crafts, Life Skills”. Some themes under Higher Education are also relevant like
“Improving State public universities”, “Promoting Open and Distance Learning (ODL)
and online courses”, “Developing best Teachers’, “Promoting research and innovation’
and “Opportunities for technology enabled learning”. The theme ‘“Strengthening of
Vocational Education”in School Education, underlines that the need for emphasizing
on integrating skills in education and a renewed focus on vocational education in
secondary education. Similarly “Integrating skill development in higher education”
under Higher Education, mentions that integrating skills within the higher education
holds the key to reaping the demographic dividend. Another theme, “Engagement
with industry to link education to employability” underlines the need for greater
investment in research and focuses on the fact that industry academia linkages are
essential to meet these ends and tries to find out how and what is needed for a

more fruitful partnering with the industry.

The Government of India has constituted a Committee for Evolution of the New
Education Policy and the suggestions received from all these multiple stakeholders have
been sent to the Committee, which is expected to examine the outcome documents,
recommendations and suggestions received and formulate a draft National Education

Policy as well as a Framework for Action (FFA).
Proposals for establishing Deemed Universities

+848. SHRIMATI KANAK LATA SINGH:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the number of proposals received by the University Grants Commission
during the last two years for establishing Deemed Universities, the details thereof;

and

(b) the number of Deemed Universities approved to be set up during the last

two years, the details thereof?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) During the last two years i.e. 2014 and 2015, the University
Grants Commission has received four proposals regarding grant of Deemed to be
University status. The details of proposals are as under:-

Year 2014
1. Vignana Jyothi, Vignana Jyothi Nagar,
Bachupally, Nizampet (SO), Hyderabad, Telangana
2. Northern India Engineering College,
FC-26, Shastri Park, New Delhi.
3. College of Engineering Pune,

Shivajinagar, Pune, Maharashtra.

Year 2015
1. Chinmaya Vishwavidyapeeth
Adi Sankara Nilayam, Veliyanad,

Ernakulam, Kerala.

The above proposals are at different stages of examination in accordance with
the UGC (Institutions Deemed to be Universities) Regulations, 2010 as amended

from time to time.

(b) During the years 2014 and 2015, no Institution has been declared as Deemed
to be university. However, during the current year 2016, one Institution namely
Central Institute of Buddhist Studies, Leh (J&K) has been declared as an Institution
Deemed to be University.

Primary health care as a part of school curriculum

849. SHRI ANIL DESAI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Health Ministry has proposed to the HRD Ministry to include
primary health care as a part of the school curriculum, if so, the details thereof; and

(b) whether this would help Government to create awareness as students are the
best vehicles to do so and if so, by when it would be implemented?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) No, Sir. However, as per the National Curriculum
Framework (NCF)-2005, Health and Physical Education is already a part of the

school curriculum.

T Original notice of the question was received in Hindi.
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High price of books in private schools

850. SHRI MOHD. ALI KHAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the school books of private and Government schools are on the

same pattern in the country, if so, the details thereof; and

(b) whether the prices of private school books are too high in comparison with
Government school books published by NCERT?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) Based on National Curriculum Framework (NCF), 2005,
National Council of Educational Research and Training (NCERT) has formulated
model syllabi and textbooks for schools across different stages of schooling. Given
the geographical, cultural and linguistic diversity in the country, the schools in States/
Union Territories follow their own syllabi and textbooks as per their specific needs,
in consonance with the NCF, 2005. Central Board of Secondary Education (CBSE)
adopts NCERT’s syllabi and prescribes NCERT textbooks for schools affiliated with
it for Classes IX to XII. State/UT Boards are free to either adopt or adapt NCERT’s
syllabi and textbooks or develop their own syllabi and textbooks as per the State
specific requirement. Data on prices of books by private publishers are not centrally
maintained by the Ministry. Moreover, as a part of the Digital India Campaign, this
Ministry has launched ‘e-pathshala’ which is a single point repository of e-resources
containing, NCERT text-books and various other learning resources available free

for all citizens.
New education policy initiative for making people employable

851. DR. EXM. SUDARSANA NATCHIAPPAN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is contemplating a new policy initiative to change
education system to realize Indias demographic dividend as working population are
not employable and most industries, service sector and agriculture is struggling with
scarcity of potential workforce; and

(b) if so, Government's response thereto and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) The Government is in the process of framing a New
Education Policy (NEP) for meeting the changing dynamics of the population’s
requirement with regard to quality education, innovation and research, aiming to make
India a knowledge super power by equipping its students with the necessary skills
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and knowledge and to eliminate the shortage of manpower in science, technology,
academics and industry; for which it has carried out nearly a year-long consultations,
which included online, grassroots and national level thematic deliberations on 33
identified themes.

Under School Education, the theme “Strengthening of Vocational Education”
underlines that there is a greater need for emphasizing on integrating skills in
education and a renewed focus on vocational education in secondary education. The
National Vocational Education Qualification Framework (NVEQF) has been aligned
with the National Skills Qualification Framework (NSQF). The objective of this
theme is examining the issues of enhancing acceptance of vocational qualifications,
difficulties in implementing Vocational Education, ensuring horizontal and vertical
mobility; and availability of teachers. The theme “Integrating skill development in
higher education” under Higher Education, mentions that India has a demographic
advantage of the largest youth population in the world and integrating skills within
the higher education holds the key to reaping the demographic dividend. Another
theme under Higher Education, “Engagement with industry to link education to
employability” underlines the need for greater investment in research and focuses on
the fact that industry academia linkages are essential to meet these ends and tries to

find out how and what is needed for a more fruitful partnering with the industry.

The Government of India has constituted a Committee for Evolution of the
New Education Policy and the suggestions received on these themes have been
forwarded to the Committee. The Committee consists of Shri T.S.R. Subramanian,
Former Cabinet Secretary as the Chairman and Smt. Shailaja Chandra, former Chief
Secretary, NCT of Delhi, Shri Sevaram Sharma, former Home Secretary, NCT of
Delhi, Shri Sudhir Mankad, former Chief Secretary, Gujarat and Prof. J.S. Rajput,
former Director, NCERT as members. The Committee is expected to examine the
outcome documents, recommendations and suggestions received and formulate a draft

National Education Policy as well as a Framework for Action (FFA).
Minority educational institutions in country

852. SHRI NEERAJ SHEKHAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of the criteria of minority educational institution/university in the

country;

(b) the details of the number of minority educational institutions in the country,

State-wise under Central Government; and

(c) details of the central universities which have minority status, State-wise?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) The following criteria is being adopted by the National Commission
for Minority Educational Institutions (NCMEI) for grant of minority status to an

educational institution on religious basis:-

(1) that the educational institution was established by a member/members of the

religious minority community;

(i1) that the educational institution was established for the benefit of the minority

community; and

(iii) that the education institution is being administered by the minority community.

(b) and (c) The minority status of two Central Universities, namely Aligarh

Muslim University (AMU) and Jamia Millia Islamia (JMI) is at present sub-judice.
Drinking water in schools of Himachal Pradesh

1853. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Ministry grants crores of rupees to States every year for basic
facilities in Government schools under Rashtriya Madhyamik Shiksha Abhiyan (RMSA);

(b) whether it is a fact that under RMSA, Government has found drinking water

facilities in schools in Himachal Pradesh very pathetic;

(c) whether it is also a fact that more than five dozen schools in many districts

of Himachal Pradesh do not have drinking water facility; and

(d) if so, the district-wise details thereof and by when this problem would be

resolved?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) Under Rashtriya Madhyamik Shiksha Abhiyan (RMSA), the
Ministry approves grants to States for providing basic facilities such as Additional
Class Rooms, Science Lab, Computer Room, Library, Art/ Culture Room, Drinking

water and Toilet facilities in Government secondary schools.

(b) No, Sir. As per the information received from State Government of Himachal
Pradesh, all Government schools of Himachal Pradesh except 31 newly opened primary

and Upper Primary schools have permanent drinking water facilities.

(c) and (d) The State Government of Himachal Pradesh has informed that 31

newly opened Primary and Upper Primary schools do not have permanent drinking

T Original notice of the question was received in Hindi.
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water facility. These schools are being run in rent free private accommodation where
drinking water is being provided by the owners of the respective buildings. District-
wise list of these 31 Primary and Upper Primary Schools is given in the Statement
(See below). Arrangement of permanent water supply is dependent on the schools

having their own permanent buildings.

Statement

District-wise list of schools where drinking water facility is provided

by the owners of the respective buildings

Primary and Upper Primary Schools

SI.  District Block Name of the School  Primary/Upper
No. Primary
1 2 3 4 5
1. Lahul-Spiti Udaipur GPS Kishori Primary
2. Lahul-Spiti Udaipur GPS Bhujund-II Primary
3. Lahul-Spiti Kaza GPS Pangmo Primary
4.  Lahul-Spiti Kaza GMS Chicham Upper Primary
5. Kullu Kullu-1 GMS Banasha Upper Primary
6. Kullu Kullu-1 GPS Gohar Primary
7.  Kullu Kullu-1 GMS Rashol Upper Primary
8. Kullu Kullu-1 GMS Paah Upper Primary
9. Kullu Anni GPS Koltha Primary
10. Kullu Nirmand GMS Damehri Upper Primary
11. Kullu Nirmand GPS Ratoh Primary
12. Kullu Nirmand GPS Ishwa-2 Primary
13. Kullu Nirmand GMS Damah Upper Primary
14. Kullu Nirmand GMS Bahwa Upper Primary
15. Kullu Nirmand GPS Maktu Primary
16. Mandi Sadar-2 GMS Mohigaloo Upper Primary
17. Mandi Sunder Nagar-2 GPS Nalu Primary
18. Mandi Balh GMS Nalsar Upper Primary
19. Mandi Balh GMS Chawari Upper Primary
20. Mandi Seraj-1 GMS Jhugand Upper Primary
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1 2 3 4 5
21. Mandi Seraj-2 GPS Chohari Primary
22. Mandi Drang-2 GPS Bralang Primary
23. Mandi Drang-2 GPS Rajban Terang  Primary
24. Mandi Dharampur-2 ~ GMS Bhatour Upper Primary
25. Una Gagret-1 GPS Kuthera Primary

Jaswalan (L)
26. Sirmour Bakras GPS Pechhwa Primary
27. Sirmour Kafota GPS Chiwali Primary
28. Sirmour Nohrahar GPS Kafelnu Primary
29. Sirmour Nohrahar GPS Basali Primary
30. Sirmour Paunta Sahib ~ GPS Bhuddi Primary
31. Shimla Kasumpati GPS Tapkari Primary

Institutions under Unnat Bharat Abhiyan

854. SHRI K. K. RAGESH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details about the universities/institutions, which have joined the Unnat

Bharat Abhiyan (UBA) and the respective themes/projects they are associated with;
(b) the details of the progress made in such projects taken up under UBA; and

(c) the details of the non-Governmental organizations and private/autonomous/
charitable institutions collaborating in UBA State-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) So far, 44 Institutions have joined the Unnat
Bharat Abhiyan (UBA) programme. The list of institutions is given in the Statement
(See below). The major themes/projects that are proposed to be taken up relate to
sustainable agriculture, drinking water and water management, health and sanitation,
renewable energy, education, skill development, employment generation, artisans and
rural crafts, information technology, basic amenities etc. Institutions are preparing their
plans of action, working with stakeholders in the area including concerned District
Collectors, Government institutions, technical institutions, social organizations and

grass root voluntary organizations.

(c) Institutions are in the process of identifying partners for collaboration including

non-Governmental organizations and charitable institutions.
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List of Universities/Institutions which have joined Unnat Bharat Abhiyan

SI. No.

Universities/Institutions

1.
2.

R e

11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24,
25.
26.
27.

Indian Institute
Indian Institute
Indian Institute
Indian Institute
Indian Institute
Indian Institute
Indian Institute
Indian Institute
Indian Institute
Indian Institute
Indian Institute
Indian Institute
Indian Institute
Indian Institute
Indian Institute
Indian Institute

Indian Institute

of Technology,
of Technology,
of Technology,
of Technology,
of Technology,
of Technology,
of Technology,
of Technology,
of Technology,
of Technology,
of Technology,
of Technology,
of Technology,
of Technology,
of Technology,
of Technology,

Delhi

Roorkee, Uttarakhand
(BHU) Varanasi, Uttar Pradesh
Kharagpur, West Bengal
Bombay, Maharashtra
Guwahati, Assam
Bhubaneshwar, Odisha
Patna, Bihar

Ropar, Punjab

Madras, Tamil Nadu
Jodhpur, (Rajasthan)
Kanpur, Uttar Pradesh
Bhopal, Madhya Pradesh
Hyderabad, Telangana
Mandi, Himachal Pradesh

Gandhi Nagar, Gujarat

of Science, Bangalore, Karnataka

Malaviya National Institute of Technology, Jaipur, Rajasthan

Motilal Nehru National Institute of Technology, Allahabad, Uttar Pradesh

Government College of Engineering and Technology, Bikaner, Rajasthan

National Institute of Technology, Warangal, Telangana

National Institute
National Institute
National Institute
National Institute
National Institute

National Institute

of Technology,
of Technology,
of Technology,
of Technology,
of Technology,
of Technology,

Arunachal Pradesh, Itanagar
Mizoram, Aizwal

Manipur, Imphal

Silchar Assam

Surat, Gujarat

Durgapur, West Bengal
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SI. No. Universities/Institutions

28. National Institute of Technology, Srinagar, Hazratbal, Jammu and Kashmir
29. National Institute of Technology, Hamirpur Himachal Pradesh
30. Central University of Rajasthan, Jaipur, Rajasthan

31. Central University of Himachal Pradesh, Distt.-Kangra, Shahpur,
Himachal Pradesh

32. Firoz Gandhi Institute of Engineering and Technology, Raibareli,
Uttar Pradesh

33. Women Polytechnic, Aizwal, Mizoram
34. Mizoram University Mizoram, Aizwal

35. Nagaland University, Kohima

36. Indian Institute of Science, Education and Research, Thiruvananthapuram,
Kerala
37. Indian Institute of Management, Bangalore, Karnataka

38. National Institute of Technology, Surathkal, Karnataka
39. National Institute of Technology, Agartala, Tripura

40. National Institute of Technology, Goa, Farmagudi, Ponda
41. National Institute of Technology, Kurukshetra, Haryana
42. National Institute of Technology Meghalaya, Shillong

43, Indian Institute of Information Technology, Jhalwa, Allahabad,
Uttar Pradesh

44, Indian Institute of Science, Education and Research, Bhopal,
Madhya Pradesh

Contribution of Indian Universities in Research and Development

855. SHRI K. K. RAGESH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has any status report on the contribution of Indian
universities and other higher education as well as research bodies in Research and

Development;

(b) whether Government has any ranking based on contributions to Research

and Development to such institutions; and
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(c) if so, the details of the breakthroughs recorded, achieved and published
related to R&D by the top 10 among these institutions in the last two years?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) There is no centralised status report tabulating the research
contribution of Indian Universities and other higher education/research bodies available
in this Ministry. However, under the National Institutional Ranking Framework (brought
out in September, 2015 for ranking the higher educational institutions) the research
contribution by the institutions is being considered for ranking the institutions. These

ranks are expected to be announced in April 2016.
Promotion of sports in schools

856. SHRI MEGHRAJ JAIN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is considering any scheme to improve the deteriorating

condition of sports in the schools throughout the country;

(b) if so, whether any guidelines have been issued to conduct a nation-wide

campaign for training and promotion of sports; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) As per the National Curriculum Framework (NCF), 2005,
Health and Physical Education, which includes sports, is a compulsory subject from
classes I to X and an optional subject at the higher secondary stage. National Council
of Educational Research and Training (NCERT) has developed syllabi on Health
and Physical Education, which outlines class-wise games and sports for students.
Under Sarva Shiksha Abhiyan (SSA), annual grant is provided to Government and
Government aided schools for replacement of non-functional school equipment and
for other recurring costs such as consumables, play material, games and sports
equipment etc. Under Rashtriya Madhyamik Shiksha Abhiyan (RMSA), school grant
of ¥ 50,000/~ is provided annually to Government Secondary Schools as part of
recurring grant for various activities, including purchase of sports equipment and
other sports related activities, based on viable proposals received from States and
Union Territories. In addition, ¥ 20,000/~ per school (for a maximum of 100 schools
per State/UT) is also provided to Government Secondary Schools under RMSA for

purchase of sports equipment.

T Original notice of the question was received in Hindi.



152 Written Answers to [RAJYA SABHA] Unstarred Questions

Central Board of Secondary Education (CBSE) makes it obligatory for its affiliated
schools to have adequate infrastructure for sports. CBSE has also advised its affiliated
schools to allocate 40-45 minutes of physical activities and games for students of
Classes I to X everyday, and at least two periods per week (90 to 120 minutes) for
students of Classes XI to XII. However, education being a subject in the Concurrent
List and most of the schools being under the purview of the State/Union Territory

Governments, it is for the States/UTs to take necessary action in this regard.
First aid training to students and teachers

857. SHRI RAJKUMAR DHOOT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government proposes to impart first aid training to students and

teachers in schools of Maharashtra and rest of the country; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) Jawahar Navodaya Vidyalayas and Kendriya Vidyalayas,
which are under the administrative control of Government of India provide for staff
nurse facility in the school premises to provide first aid facilities and to educate
students on first aid. NCERT has included first aid related component in the syllabi
of Health and Physical Education in the textbooks of class VII and VIII developed
by it. Education, being in the concurrent list and a majority of schools being under
the jurisdiction of the State Governments, it is for State Governments to include first

aid training as part of the school activities.

The Government of Maharashtra has informed that they have not conducted any
training program on First Aid training to the students and teachers in the schools but,
the State Government with the help of Central Government has conducted disaster

management training program for teachers in 200 schools in Pune and Satara districts.
High charges of hostels for girl students at Delhi University

858. SHRI RAJKUMAR DHOOT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that girl students at Delhi University hostels are being

charged more than their male counterparts;

(b) if so, the details thereof, hostel-wise and the reasons behind this discrimination;

and
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(c) what remedial measures Government propose to take in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) The University of Delhi has reported that the University
has a policy of no gender based discrimination in terms of charging fees from the
students. The Managing Committee of the hostels decide the fee structure of the
particular hostel depending upon operational requirement. Therefore, each hostel has
a separate and independent fee structure which has no bearing on the gender of
the student.

Assessment of implementation of RTE Act

859. SHRI AVINASH RAI KHANNA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has conducted any assessment regarding implementation
of Right of Children to Free and Compulsory Education Act, 2009 (RTE) in all

States, if so, details thereof along with obstacles in implementation of said Act;

(b) whether no-detention policy in schools have lowered quality of education,

if so, details thereof;

(¢) whether Government has received requests from various State Governments
for additional funds for effective implementation of the Act in their respective States

in recent past, if so, details thereof along with action taken on such requests; and
(d) other corrective measures taken by Government in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) The Central Government reviews and monitors implementation
of the Right of Children to Free and Compulsory Education (RTE) Act, 2009
periodically with the States and Union Territories at different fora, including the
State Education Ministers’ Conferences. An independent concurrent financial review is
also undertaken to cover all States within two years. Educational data on outcomes
are collected through Unified District Implementation System of Education (UDISE)
every year. The status of these evaluations and monitoring is placed in the public
domain on the Ministry’s website. The Sarva Shiksha Abhiyan (SSA) is the designated
scheme to meet the object of RTE Act, 2009. The combined RTE-SSA programme is
reviewed twice every year by a Joint Review Mission (JRM) comprising independent
experts and members of external funding agencies, covering all States by rotation.
The last JRM was held from 2nd to 12th February, 2015. The major challenge in
meeting the objective of the RTE Act is ensuring quality education for all children

at elementary level.
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(b) The no-detention policy has resulted in improvement of retention of children
in schools. This is reflected in the decline in annual average dropout rate of children
which is 4.15% at elementary level as per UDISE, 2014-15. Some States have
requested for review of no-detention policy. Reports and views of several State
Governments reflect that standard of elementary education has come down due to

no-detention policy.

(c) Section 7 of the RTE Act, 2009 provides that the Central and State
Governments have concurrent responsibility for providing funds for carrying out the
provisions of the RTE Act. Allocation of outlays of the States under SSA are made
on the basis of the approved Annual Work Plans and Budgets (AWP&B) prepared
by the States based on their requirements. The Central share released to States/UTs
under SSA during the last five years and the current year is given in the Statement
(See below).

(d) The Government of India has introduced several measures to facilitate the
implementation of the SSA to meet the objectives of the RTE Act by (i) launching
‘Padhe Bharat Badhe Bharat’- a foundational sub-programme under SSA to improve
early reading and writing with comprehension and early mathematics; (ii) launching
‘Rashtriya Avishkaar Abhiyan’ — a convergent framework to make Science, Mathematics
and Technology exciting for children; (iii) sharing an exemplar on continuous and
comprehensive evaluation in elementary education developed by the National Council
for Educational Research and Training (NCERT); (iv) sharing learning outcomes by
class and stage of education brought out by the NCERT; (v) conducting National
Achievement Surveys for Classes III, V and VIII to track student learning outcomes;
(vi) bringing out guidelines against discrimination in schools; (vii) monitoring of
States to set up decentralized grievance redressal systems under the RTE Act; and
(viii) launching of National Programme on School Standards and Evaluation called
“Shala Sidhhi”, which is an initiative aimed at evaluating each school as an institution,

with the intent to improve the quality of school education.



Unstarred Questions 155

[3 March, 2016]

Written Answers to

$S°0866C1 1$°9LT1S 0S"€V168 $8'5080S $°0L00€ 6L 870 Tuysey] pue nwwer 0
vS° 6758 0€°LYSTI 01" ESHIT 0€'LELOT 8L'T6IYI 99'98LET ysopeld [eyorwiy 6
T€9189C $9°011TH Tr'880S€ $E018¢¢ 1% 19+0% 11°98LT¢ eueley g
10°9615% 8Y'9LYSL £€9°65508 80'ST6EIT  6L°LT088 10°S90t+ ey oL
9€°09$ 8E0IEl LS EEET v0 €101 PI6L01 LTTLY v0D 9
€9'1589% PE'S0LT6 ¥9°6699L €L°S1058 TT0L869 00°€98L8 qessmeqyd g
€€°LSSIST S0'9€€91T  TI'EI019T  STTOYSLT  T'BOISSI £€9'68L¥0T g p
08'L¥€88 LT'T8LL6 €L°0T8TET  09'1880€T  SI'IT690T  SEHSSIL wessy ¢
09°691L1 €8°L09€€ $8° 19761 L9 YILEY 1'088€C LL'TOV0T ysopeld [eyoeunly g
18701899 89'996¥ST  6ESILPLT  9V'6VOTHT  TLISSEST 00700018 ysopeld eIypuy [
8 L 9 S b € T 1

(9107°C0°10 uo se)
91-$10¢ ST-¥10T vI-€10C €1-710T TI-1102 11-010C SOJEIS AY) JO QWEN ON [S
(Wrey ur )

AD2A JuaLND Y] pup Sival 241 )sV] Y] SULINP YSS Lopun

S[[1/SoIDIS O] pasvajad aivys [DAJUd)) [0 S|IDIAP ISIN-9IDIS SUIMOYS JUIUIIDIS

JU21IIVIS



Unstarred Questions

[RAJYA SABHA]

156 Written Answers to

T10°9LLIT 8890118 eueSue[Ql 6T
SSEvsoL 6L°618S¢1 8Y°LT896 ELEIIL 9611189 LS'89069 npeN [lwel  y¢
I8°8EIC erocsy 80°S61Y $8°€69¢ ¥8CC0y 61°69%¥ wepls  ee
89 V918LI S I08¥¢C 0L'88YCHC I1°0CSesT 98085871 6CC81971 ueyseley 7
croceLe 86°'S179¢ CLETERE 89°CLY6Y Yy CII8Y YLTI96€ qelung "1
¥6'6C86S 1€°66999 80°956¢L ¢9°LOEYOT 86'61LC6 S8LLIEL BUSIPO  '0C
€5°6¢L8 CL'8950C C0°€08S1 S6'1¢ClI €E€'86L6 £8°9¢98 pueedeN ‘61
£8°6819 69°6¢LY1 69°L5901 09°LTEST SOvI80I [€61101 WeIoZIN - "8]
¥0°€876 1$¥0v0C 98°01¢8¢ 8L°0L981 901wyl 0601581 ekefeySolN L]
L0'9966 08°S9v1¢C €6°¢61¢l Yy Co¢EL1 901733 LL'€STEL mdiuey 9]
86°€665C PS'88C8S $9°€5959 29°¥58901 8STI6LII 00°LESS8 enysereqely - ¢
9€'9820¢CI 16760611 9¢°80%00¢ 0ceresel CILTy061 00°€8LILT ysopeld eAypeN  pl
88°L0OT01 0vr8I1¢ 99°0080¢ vlovvel S8 TCOLI €L709961 Bl gl
00°SITIE ¢S E1T99 €E1LESI 85°0S¥89 GE88LTY 00°€0699 eyeenrey) 7l
86'1€98¢ 8I'SLLSL IL°010SY L8 €198 9Y°€06LS 9779568 pueyyeyr [

8 L 9 S %4 € 4 [




Unstarred Questions 157

[3 March, 2016]

Written Answers to

YOVIISION CTIOI0E0VT  T860SELYC  TO'SS9EBEC  €E8ESLLOT  TH LOV6SOI TVIOL

S19ce 00001 61cvy 16816 ¢9°LSL 8¢ S8y Aoyonpng  '9¢
goee £8'8¢ 000 LS 98°LTI 6¢°LTI doompeysyeT  'g¢
YTy8Ie €L ECT9 [4 X442 vaoeety 60 €8LE [L7CSS¢E HpEd ve
8¢€8L LLTL 12234 clreey 90°LST 66791 nig pue ueweq ¢
00'29% vL'II6 61°LT6 9L°CS9 SEPIS 8LElY I[oAeH IeSeN pue eipeq 7€
8T ECLT €57 €68¢ 97°600¢ YOCLLY ITTI191 68°SSI1C qresipuey)y  [¢
91°65¢ 1TLY1 ceCI9 8C°6801 9¢'L06 8LLSE SPUe[S] IBQOJIN pue Uewepuy  “(O¢
68°9¢809 0€°0¥CLo TV 961¢S1 86°95085¢C YL TSOLLT LT"COLYLT [eSuog oM 6T
90°08¢61 96°088¢C¢C 1$°€¥0CC 0T T¥6LIT 6¥°C680C Y6'€6LST pueyeienn '8¢
0€¥eEYSOS €5°L986YY ¥0°86999% 9TILYSLE 19°C89¢9¢ 88°C9Y01¢€ ysopeld rIenn - LT
00°68€T1 €1°00861 6016651 I1°0T0CI 9L covL1 8V ICTILI emduy, 97



158 Written Answers to [RAJYA SABHA] Unstarred Questions
Admission policy in Kendriya Vidyalayas

860. SHRI ANUBHAV MOHANTY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Kendriya Vidyalayas were created exclusively

for the children of parents whose jobs are transferable;

(b) whether it is also a fact that the principle on which the Kendriya Vidyalayas
were created has been diluted to such an extent that even the children of Defence

forces are finding it difficult to get admission in the Kendriya Vidyalayas; and

(c) whether the Ministry would consider making it mandatory for the Kendriya
Vidyalayas to give admission to the children who have come on transfer and reside

near by?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) Kendriya Vidyalayas (KVs) were established to cater to
the educational needs of the children of transferable Central Government employees
including Defence and Para-military personnel by providing a common programme of
education. As per the admission guidelines duly approved by the Board of Governors
of Kendriya Vidyalaya Sangathan (KVS), following priorities are followed in granting

admission to the KVs in Defence/Civil Sector:-

1. Children of transferable and non-transferable Central Government employees
and children of ex-servicemen. This will also include children of Foreign
National officials, who come on deputation or transfer to India on invitation

by Government of India.

2. Children of transferable and non-transferable employees of Autonomous Bodies/
Public Sector Undertaking/Institute of Higher Learning of the Government of India.

3. Children of transferable and non-transferable State Government employees.

4. Children of transferable and non-transferable employees of Autonomous
Bodies/Public Sector Undertakings/Institute of Higher Learning of the State

Governments.

5. Children from any other category including the children of Foreign Nationals
who are located in India due to their work or for any personal reasons.
The children of Foreign Nationals would be considered only in case there

are no children of Indian Nationals waitlisted for admission.

The Children of Defence personnel are considered as first priority category for
admission in KVs. The Children admitted in a KV can automatically claim admission

in another KV, if their parent is transferred from one station to another.
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Action against activists under SC and ST Act

861. SHRI K.T.S. TULSI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) reasons behind suspension and expulsion of dalit students from hostel of
Hyderabad central university and barring their entry to various buildings in the

campus in January 2016;

(b) whether any action recommended by the Ministry under the SC and ST
(Prevention of Atrocities Act) against the Akhil Bhartiya Vidyarthi Parishad (ABVP)
activists who attacked the screening of ‘Muzaffarnagar Baaqi Hain in 2015 and

made derogatory remarks about students belonging to dalit community; and

(c) whether any letter/correspondence was made at the instance of the Ministry
with the new Vice-Chancellor of Hyderabad University following which he expelled
the said dalit students?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) No student has been suspended and expelled from the hostel
and barred from the entry to various buildings of University of Hyderabad in
January 2016.

(b) No, Sir.
(¢) In view of submission at (a) above, question does not arise.
Utilisation of education cess

862. SHRI BHUPINDER SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the total amount collected as education cess during each of the last three

years in the country including Odisha;
(b) details of the usage and utilisations during last three years;

(c) whether it is a fact that despite levying the cess there has been negligible

improvement in quality of elementary and higher education; and
(d) the Steps taken for qualitative improvement in education in the country?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) The Education Cess comprises of 2% Primary Education
Cess and 1% Secondary and Higher Education Cess. The Primary Education Cess is
credited to Prarambhik Shiksha Kosh (PSK) and is used to meet part of expenditure
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on Sarva Shiksha Abhiyan (SSA) and Mid Day Meal (MDM) Scheme. There is no
separate fund to credit Secondary and Higher Education Cess and funds required for
secondary and higher education are directly allocated through Budgetary provisions.

The details of collection of these Cesses and utilization are as follows:

® in crore)

Financial Year Fund collected as Utilisation from Utilisation of Secondary

Education Cess Prarambhik and Higher Education
Shiksha Kosh Cess
2012-13 30571.53 20137.47 Since Secondary and
2013-14 33280.75 19988.24 ~ Higher Education Cess is

2014-15 35977 33 2232319 not credited into any fund,
details of utilisation are

not maintained by MHRD.

(¢) and (d) Government is aware of the need for improvement of quality of
all stages of education. The proceeds of 2% Primary Education Cess are utilized
exclusively for (i) the Sarva Shiksha Abhiyan (SSA), which is the main vehicle for
implementation of the Right of Children to Free and Compulsory Education (RTE)
Act, 2009, and (ii) the Mid Day Meal Scheme (MDMS) of the Government of
India. The Central Government through the SSA has introduced several measures
to improve the quality of elementary education in the States, including the ‘Padhe
Bharat Badhe Bharat’, a foundational programme to improve early reading and writing
with comprehension and early mathematics; Rashtriya Aavishkar Abhiyan, a focussed
programme on strengthening Science and Maths learning, inter-alia, at the upper
primary level; conducting periodic National Achievement Surveys for Class III, V
and VIII to track student learning outcomes; providing funds and technical guidance
to States for annual refresher training of teachers and providing academic support to

teachers and schools through Block and Cluster Resource Centres.

The Rashtriya Madhyamik Shiksha Abhiyan (RMSA) provides for improving access
by approving new secondary schools and by provisioning for additional classrooms,
science laboratory, library, computer room, art/craft/culture room, toilets, drinking
water facilities etc. in new secondary schools and existing secondary schools, to

reduce dropout rates.

Minimum standard of education in every University is ensured by the University
Grants Commission (UGC) through its regulations in this regard. The UGC has taken
measures to improve the standards of education in universities and colleges, such

as the introduction of a semester system, the regular updating of curricula and
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Choice Based Credit Systems (CBCS), etc. The UGC also implements various
schemes aimed at improving the quality of higher education, such as Universities
with Potential for Excellence (UPE), Colleges with Potential for Excellence (CPE),
Special Assistance Programme (SAP), Basic Scientific Research (BSR) etc.

A new scheme Pandit Madan Mohan Malviya National Mission on Teachers
and Teaching has also been launched on 25th December, 2014 to provide an
integrated platform for building synergies among all the existing initiatives,
providing oversight to the existing activities and also to carry out new activities
aimed at gap filling so that a comprehensive vehicle for teachers and faculty

related programmes and schemes is created.
Facilities for forward and backward communities

863. SHRI D. KUPENDRA REDDY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Ministry has received any suggestions for reviewing the
existing facilities provided to all the categories of students including Forward

Communities/ Backward Communities (FCs/BCs) of the country;

(b) if so, the details thereof and whether Government has any plans to review

such facilities; and

(c) if so, the details thereof and the steps taken by Government in this

regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (¢) The Ministry of Human Resource Development receives
suggestions from different stakeholders from time to time on various issues including
reviewing the existing facilities provided to all categories of students of the country.
Last year, the Government also initiated a collaborative, multi—stakeholder and
multipronged consultation process for a New Education policy (NEP). Six Zonal
meetings were held by the Minister of Human Resource Development which was
attended by Education ministers and officials of the States/UTs. Ministry alsoheld
thematic consultations through apex level institutions and regulators, such as,
University Grants Commission (UGC), All India Council for Technical Education
(AICTE), National Council for Teacher Education (NCTE), Association of Indian
Universities (AIU), National Council of Educational Research and Training (NCERT),
Central Board of Secondary Education (CBSE), Indian Institute of Advanced Study
(ITAS), National Literacy Mission Authority (NLMA), National Assessment and
Accreditation Council (NAAC), National University of Educational Planning and
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Administration (NUEPA), Indira Gandhi National Open University (IGNOU) and
Central Universities and invited relevant stakeholders including experts, academicians,
industry representatives, civil society, etc. On 33 themes of NEP, inputs and suggestions
were invited covering a spectrum of issues and challenges in education relating to
access, quality, inclusive education, bridging gender, social and regional disparities,

skill development, employability, etc.

At the grassroots level, consultation covered gram panchayat, blocks, urban local
bodies, districts and States/Union Territories and suggestions have been uploaded on

www.MyGov.in.

The suggestions and inputs received during the consultation process would be
relevant to the aspects of facilities for students from all sections of the society,

including forward Communities/ Backwards Communities (FCs/BCs).

The Government has constituted a Committee for Evolution of the New Education
Policy and the suggestions received from all these multiple discussions have been
sent to the Committee, which is expected to examine the outcome documents,
recommendations and suggestions received and formulate a draft National Education

Policy as well as a Framework for Action (FFA).
Complaints of financial irregularities in Jamia Milia Islamia

864. SHRI SANJAY RAUT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has received any complaints against Jamia Millia Islamia

regarding financial and administrative irregularities in the university's functioning; and
(b) if so, details thereof and Government's reaction thereto?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a)and (b) The Central Universities including Jamia Millia Islamia
(JMI) are autonomous bodies established by an Act of the Parliament. The JMI is
governed by the Jamia Millia Islamia Act, 1988 and the Statutes and the Ordinances
framed there-under. Whenever a complaint regarding mismanagement/irregularities is
received, it is forwarded to the University for appropriate action at their end or for
providing factual position in the matter, as the case may be. Further, the Accounts
of the Central Universities are mandatorily subjected to audit by Comptroller and
Auditor General (C&AG) of India every year and the Annual Accounts duly audited

are tabled in both the Houses of the Parliament.
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Scholarship and Literature in Urdu

865. SHRI AVINASH PANDE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the measures being taken by Government to protect, preserve and promote
scholarship and literature in Urdu;

(b) The total number of people in the country who are speakers of Urdu and

the State-wise break-up thereof; and

(c) The total number of cultural/language institutions receiving aid from
Government for promotion of the language, the total amount of funds disbursed for

this purpose State-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) Government of India is promoting the Urdu language through
National Council for Promotion of Urdu Language (NCPUL), an autonomous
organization under this Ministry, by administering various activities to protect, preserve
and promote scholarship and literature in Urdu viz. financial assistance to Urdu writers/
scholars for publication of manuscripts, purchase of books/journals/magazines, financial
assistance to hold seminar/lecture-series, organization of Urdu book fairs, Computer
Applications, Business Accounting and Multilingual DTP Course in Urdu, Calligraphy
in Urdu and Graphic design centres, Urdu Correspondence Course through accredited
study centres and Urdu Online Learning Programme. Maulana Azad National Urdu
University (MANUU), Hyderabad, a Central University, extends support for sanction
of scholarship from the respective State Governments for Under Graduate and Post
Graduate programmes and University Grants Commission fellowship is granted to
M.Phil and Ph.D. courses.

(b) The population of the country who speak Urdu, State-wise is given in the
Statement-I (See below).

(c) The number of cultural/language institutions receiving aid from Government
for promotion of the language and the total amount of funds disbursed for this

purpose, State-wise is given in the Statement-II and III, respectvely.
Statement-1

Literature in Urdu

Sl. No. States Population (As per Census, 2011)
1. Uttar Pradesh 382,72,080
2. Bihar 177,57,548
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Sl. No. States Population (As per Census, 2011)

3. Telangana 85,75,033

(Combined with Andhra Pradesh)
4, Maharashtra 68,95,501
5. Karnataka 55,39,910
6. Jharkhand 33,24,411
7. Madhya Pradesh 31,86,364
8. Delhi 26,74,333
9. West Bengal 16,53,739
10. Rajasthan 14,62,983
11. Gujarat 13,50,630
12. Tamil Nadu 13,42,299
13. Odisha 6,11,509
14. Uttarakhand 4,97,081
15. Haryana 2,60,687
16. Chhattisgarh 88,008
17. Goa 54,163
18. Punjab 27,660
19. Kerala 13,492
20. Jammu and Kashmir 13,251
21. Chandigarh 7,254
22. Puducherry 7,092
23. Himachal Pradesh 4,787
24, Assam 4,715
25. Sikkim 2,930
26. Meghalaya 2,531
27. Andaman and Nicobar Islands 1,615
28. Arunachal Pradesh 1,258
29. Dadra and Nagar Haveli 994
30. Nagaland 759
31. Daman and Diu 574
32. Manipur 483
33. Tripura 313
34, Mizoram 98
35. Lakshadweep 26

ToTAL 936,36,111
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Audit of deemed universities

866. SHRI DEVENDER GOUD T.: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether University Grants Commission (UGC) regulations permit auditing
of deemed universities in the country by Comptroller and Auditor General (CAG);

(b) if so, details of regulations under which CAG can audit deemed universities;

(c) whether it is also a fact that UGC is opposing to the idea of auditing

deemed universities since no grant from Government is given;

(d) whether Ministry wants to audit deemed universities, in spite of UGCs

opposition; and
(e) how Ministry is thinking of going ahead on this issue in view of (c) above?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI SMRITI ZUBIN IRANI): (a) and (b) The Deemed to be Universities
are governed by University Grants Commission (UGC) (Institutions Deemed to be
Universities) Regulations, 2010 amended from time to time. The relevant portion of
Clause 20.0 of Annexure 2 of the said regulation, pertaining to audit of institutions

deemed to be universities is as under:

“20.0 Funds, Accounts, Audits and Annual Report

(1) The accounts of the institution deemed to be university shall be maintained
in the name of the institution deemed to be university and not in the name
of the sponsoring Society or Trust. The accounts of the institution deemed
to be university shall be kept in such forms as may be laid down by the
Board of Management and shall conform to the rules, if any, prescribed by
the commission. The accounts of the institution deemed to be university shall
be open for examination by the Controller and Auditor General of India.

The accounts shall also be open for inspection by the Commission.

(i1)) The annual financial statements and accounts shall be audited by the Chartered

Accountant of the Institution deemed to be university”.

(c) to (e) No, Sir. The UGC is not opposing the auditing of deemed universities
by CAG. In the context of clarification sought on whether it comes under the purview
of CAG to audit institutions which are neither funded by Central Government/State
Government or by the UGC, the matter was referred to CAG, which has sought
specific proposals under section 20 of the CAG’s (Duties, Power and Conditions of

Service) Act, 1971 for their consideration and appropriate action.
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Higher education institution for each Ministry

867. SHRI DEVENDER GOUD T.: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is thinking of setting up of higher education institutions
for each Department or Ministry which are primarily the engines of economic growth;

and
(b) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) No such proposal is under consideration of

the Government.
School infrastructure for specially abled children

868. SHRI MD. NADIMUL HAQUE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that school infrastructure constructed under Sarva Shiksha
Abhiyan (SSA) is not friendly to the needs of specially abled children, if so, the

reasons therefor;

(b) the steps taken by Government in this regard and funds sanctioned for the

same during last three years, State-wise;

(c) the number of specially abled children enrolled under SSA at all levels,

State-wise; and

(d) the detail of schools providing infrastructure friendly to the needs of the

specially abled children, State-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) The school infrastructure constructed under Sarva Shiksha Abhiyan
(SSA) is friendly to the needs of specially abled children. As per the Unified District
Information System for Education (UDISE: 2013-14), 82.33% schools have ramps

and handrails.

(b) Under SSA, guidelines/directives have been issued regarding barrier-free
design and access in school buildings for the benefit of children with special needs
(CWSN). State-wise details of the funds sanctioned in the last three years to make
school infrastructure friendly to the needs of specially abled children are given in
the Statement-I (See below).
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(¢) Under SSA, 25.05 lakh CWSN have been enrolled in schools. This includes
17.21 lakh enrolled at the primary level and 7.84 lakh enrolled at the upper primary

level. State-wise details are given in the Statement-II (See below).

(d) State-wise details of schools providing infrastructure friendly to the needs

of the specially abled children are given in the Statement-III.
Statement-1
Details of the funds sanctioned to make school infrastructure friendly

( in lakh)

Sl Name of 2012-13 2013-14 2014-15
No. States/UTs

Ramps  Handrails Ramps  Handrails = Ramps Handrails

with in existing with in existing with in existing
handrails ramps handrails ramps handrails ramps

1 2 3 4 5 6 7 8
1. Andaman and 296.89 0.00

Nicobar Islands
2. Andhra Pradesh  141.12 0.00 141.12 434.80
3. Arunachal 727.32 156.50  207.64 122.91

Pradesh
4. Assam 0.00 0.00 1038.50 12.60
5. Bihar 1878.36 513.92 294.66
6. Chandigarh
7. Chhattisgarh 1943.31 694.22
8. Dadra and 22.16

Nagar Haveli

9.  Daman and Diu 12.47

10. Delhi 70.00 58.44 20.12
11.  Goa 1.50 16.20 15.00
12.  Gujarat 107.80 57.00 1.28 3.14
13. Haryana 718.07
14.  Himachal 120.88 329.08 66.24
Pradesh
15. Jammu and 38.50 171.00

Kashmir
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1 2 3 4 5 6 7 8
16.  Jharkhand 693.44 137.70
17. Karnataka 160.65 52.35 107.40
18. Kerala 371.60 30.90

19. Lakshadweep

20. Madhya 343.90
Pradesh
21. Maharashtra 831.60
22.  Manipur 388.33 194.17 388.34
23. Meghalaya 322.00 322.01
24. Mizoram 327.60 374.50
25. Nagaland 348.87 261.68
26. Odisha 1410.42 99.24
27. Puducherry 29.50 27.90
28. Punjab 220.95 17.58
29. Rajasthan 141.87 0.00 69.11 9.47
30. Sikkim 109.00
31. Tamil Nadu 1078.08 563.05 996.57
32. Telangana 1026.00
33. Tripura 16.89 12.78 33.04 9.71 9.60
34. Uttar Pradesh 166.98
35. Uttarakhand 320.70 249.83 24.75
36. West Bengal 1620.10 480.22  944.67 501.54
TotaL 13443.48 1429.02  5002.99 66.71  6333.98 3.14

Source: Annual Work Plan and Budget.
Statement-11

Enrollment of children with special needs under SSA

Sl. No. States/UT Primary Upper Primary
1. Andaman and Nicobar Islands 345 203
2. Andhra Pradesh 130661 45671
3. Arunachal Pradesh 9700 3310

4, Assam 72648 20434
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S1. No. States/UT Primary Upper Primary
5. Bihar 162224 49746
6. Chandigarh 2360 2139
7. Chhattisgarh 57290 28833
8. Dadra and Nagar Haveli 226 126
9. Daman and Diu 103 59
10.  Delhi 9692 8924
1. Goa 1265 1061
12.  Gujarat 65302 36551
13. Haryana 3519 1731
14.  Himachal Pradesh 8627 5217
15. Jammu and Kashmir 14682 6918
16.  Jharkhand 57284 19402
17. Karnataka 73331 44861
18.  Kerala 96317 91828
19.  Lakshadweep 190 110
20.  Madhya Pradesh 47845 25125
21.  Mabharashtra 194606 100296
22, Manipur 6717 1455
23, Meghalaya 6972 1176
24, Mizoram 9681 2043
25. Nagaland 7047 1984
26.  Odisha 90260 40097
27.  Puducherry 619 533
28.  Punjab 73670 31010
29.  Rajasthan 84780 29221
30.  Sikkim 997 352
31. Tamil Nadu 73275 62380
32.  Tripura 2512 1406
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S1. No. States/UT Primary Upper Primary
33.  Uttar Pradesh 217909 72259
34.  Uttarakhand 10389 3820
35.  West Bengal 128253 43586

ALL STATES 1721298 783867
Source: UDISE - 2013-14
Statement-111

Progress on Barrier Free Access under SSA

SI. No. States/UTs Percentage of elementary
schools with Ramps

1 2 3

1. Andaman and Nicobar Islands 39.82
2. Andhra Pradesh 69.06
3. Arunachal Pradesh 85.93
4. Assam 89.62
5. Bihar 82.37
6. Chandigarh 95.24
7. Chhattisgarh 82.01
8. Dadra and Nagar Haveli 96.61
9. Daman and Diu 94.44
10. Delhi 100.00
11. Goa 63.62
12. Gujarat 95.57
13. Haryana 87.43
14. Himachal Pradesh 92.10
15. Jammu and Kashmir 62.97
16. Jharkhand 67.49
17. Karnataka 90.77
18. Kerala 91.22
19. Lakshadweep 72.22
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1 2 3
20. Madhya Pradesh 74.11
21. Mabharashtra 89.15
22. Manipur 51.04
23. Meghalaya 68.43
24, Mizoram 47.41
25. Nagaland 76.21
26. Odisha 84.02
27. Puducherry 95.77
28. Punjab 84.14
29. Rajasthan 65.17
30. Sikkim 73.33
31. Tamil Nadu 85.22
32. Tripura 48.57
33. Uttarakhand 81.88
34. Uttar Pradesh 90.37
35. West Bengal 89.32

ToraL 82.33

Source: UDISE - 2013-14
Funds for utensils under Mid-Day Meal Scheme

869. SHRI MD. NADIMUL HAQUE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the number of utensils compared to students in
schools under Mid-Day Meal Scheme, is disproportionate, if so, the details thereof

and reasons therefor; and

(b) whether Government is considering to revamp its current uniform policy of
allocating ¥ 5000 for utensils and make allocation of money according to the number

of students in the school, if so, the details thereof and if not, reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) The Central Government provides funds @ ¥ 5000 per school to
the State Governments for procurement of kitchen utensils as well as for replacement

of kitchen devices after every 5 years.
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(b) There is a proposal in the Ministry to revise norms for providing Central

Assistance for kitchen devices linked to enrolment in schools.
Sarva Shiksha Abhiyan in Jharkhand

870. SHRI SANJIV KUMAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) total amount allocated and released under Sarva Shiksha Abhiyan (SSA) to
Jharkhand during financial year 2014-15;

(b) how does the Ministry ascertain that the amounts released are being spent

for the purpose intended; and

(c) whether the Ministry received complaints of misappropriation/diversion/frauds
etc. with regard to utilisation of SSA funds in Jharkhand?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) For the financial year 2014-15, an outlay of ¥ 193794.50 lakh
was approved by the Project Approval Board (PAB) of Sarva Shiksha Abhiyan (SSA)
for the State of Jharkhand. As per approved fund sharing pattern for 2014-15, the
Central share was ¥ 101981.42 lakh, out of which an amount of ¥ 75775.18 lakh
was released to the State of Jharkhand during 2014-15.

(b) For ascertaining the judicious use of funds released under SSA there are
inbuilt checks, counter-checks and internal control system as prescribed in the Manual
on Financial Management and Procurement of SSA. Besides, there are internal audit,
statutory audit, concurrent audit and audit by State Accountant General. Additionally,
Joint Review Missions comprising of experts, senior policy makers and the other
stakeholders regularly visit States to monitor the work being done under SSA and
to ensure that funds are spent for the intended purpose. The grant is released to the
States/UTs on the basis of utilisation certificates and audited accounts in respect of

previous grants.

(c) The Ministry has not received any complaint of misappropriation/diversion/
frauds etc. with regard to the utilisation of SSA funds in Jharkhand. However, during
the year 2013, a complaint regarding not following due procedure for procurement for
SSA textbooks for the academic year 2013-14 was received and Central Government
issued directives to the State Government not to use SSA funds for the said

procurement. The matter is presently sub judice.
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Agitation in JNU

871. SHRIMATI AMBIKA SONI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that agitation and dharnas were held over the police

action in the Jawaharlal Nehru University campus recently, if so, the details thereof;

(b) whether complaints have been received against student's fundamental rights
being curbed in the Jawaharlal Nehru University (JNU) campus to favour a particular

wing of students unions, if so, the details thereof; and

(c) the action taken/proposed to be taken to bring normalcy in the University

and to bring balance among various sections of students unions?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) Jawaharlal Nehru University (JNU) has reported that students
have held meetings and undertaken marches in JNU campus over the police action
since the incident that took place at JNU on 9th February, 2016.

(b) No, Sir.

(¢) The University administration is in constant touch with faculty, students and
staff and several appeals have been issued and circulated among the JNU community
for restoring normalcy. Presently, most of the classes are being held regularly and

the academic atmosphere of the University is normal.
National Authority for Testing for admission in IITs

#872. SHRI HARIVANSH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government is considering to set up a National
Authority for Testing for admission in IITs and other prestigious colleges, if so, by

when this agency is likely to be constituted;

(b) whether it would put additional burden on the students to prepare for another

examination; and

(c) the details of other recommendations of Ashok Mishra Committee accepted

by Government?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) Based on the decision taken in the 49th meeting of

T Original notice of the question was received in Hindi.
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the Council of IITs held on October 6, 2015 at IIT Bombay, MHRD constituted a
Committee of eminent persons under the Chairpersonship of Prof. Ashok Mishra,
Chairman, BoG, IIT Roorkee to review the current JEE System for admission in
[ITs. The Committee has submitted its report on November 5, 2015. The Committee
inter-alia recommended setting up a National Testing Service (or a similar named
agency) in India along the lines of the Education Testing Service of USA. The
Report of the Committee was uploaded on the MHRD website for discussion with
the stakeholders requesting them to send the feedback/comments by 30.11.2015.

Scholarship for students in Gujarat

873. SHRI AHMED PATEL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of scholarships provided to students in colleges and schools in
the State of Gujarat in each of the past three years, scheme-wise district-wise and

year-wise; and

(b) the details of scholarships provided to SC/ST students in colleges and schools
in the State of Gujarat during the said period, scheme-wise and district-wise and

year-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) The Ministry of Human Resource Development is
implementing (i) Centrally Sponsored National Means-cum-Merit Scholarship Scheme,
(i) National Scheme of Incentive to Girls for Secondary Education and (iii) Central
Sector Scheme of Scholarship for College and University Students. The details of
scholarships provided to students of colleges and schools in the State of Gujarat for
the General, Schedule Caste and Schedule Tribe category, in the last three years are

given in the Statement-I, II and III, respectively.
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Guidelines for volunteer teachers

874. SHRI SHANTARAM NAIK: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government proposes to introduce volunteer teachers in schools, if

so, the definition of "volunteer teachers";
(b) what are going to be their minimum prescribed qualifications;
(c) whether Government proposes to issue guidelines for the purpose; and

(d) whether any assistance/feedback obtained from Rashtriya Swayamsevak Sangh
in this regard, if so, details of the feedback given by them?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) The Central Government is working on a pilot programme
to involve retired government teachers and others to conduct co-scholastic activities
in schools.

The Central Government is in the process of developing guidelines including the

minimum qualification, in collaboration with State Governments.
(d) No, Sir.
Cases against Ministry in Central Administrative Tribunal

875. DR. SANJAY SINH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of the cases, decided against the Ministry by Central Administrative
Tribunal, (CAT) Principal Bench during the last one year;

(b) the details of the appeals preferred by the Ministry, before higher courts
against orders passed by Principal Bench of Central Administrative Tribunal in the

cases decided against the Ministry, during the last one year;

(c) details of cases in which orders passed by Principal Bench of CAT decided
against the Ministry has been accepted by the Ministry but compliance of the same
has not been made till date; and

(d) the reasons and justification for non-compliance of court orders made in
each case?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) and (b) No case has been decided against the Ministry
by Central Administrative Tribunal, Principal Bench during the last one year.

(c) and (d) In view of statement in (a) & (b) above, does not arise.
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Schemes for backward regions of country

876. SHRI GULAM RASOOL BALYAWI: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(a) in what way, the schemes, Plans and Programmes of the Ministry are being

used as agents of change and development;

(b) whether it is a fact that the Schemes of the Ministry can play a vital role
in the development of backward regions of the country; and

(c) if so, in what way it is being done?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) to (¢) The Ministry of Micro,
Small and Medium Enterprises has been implementing various schemes and programmes
for promotion and development of Micro, Small and Medium Enterprise (MSMEs)
sector across the country including the backward regions of the country. The major
schemes/programmes include Prime Minister’s Employment Generation Programme
(PMEGP), A Scheme for Promoting Innovation, Rural Industry and Entrepreneurship
(ASPIRE), Credit Guarantee Scheme, Credit Linked Capital Subsidy Scheme (CLCSS),
National Manufacturing Competitiveness Programme, Micro and Small Enterprises-
Cluster Development Programme (MSE-CDP), Marketing Development Assistance,
Skill Development Programmes, International Cooperation Scheme etc. These schemes/
programmes, inter-alia, aim to promote the micro, small and medium enterprises as

agents of change and development.
Economic package against recession

877. SHRI KIRANMAY NANDA: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether it is a fact that the small and medium enterprise of the country
are also hit by international recession, if so, the details in this regard;

(b) whether the industries of this sector have been provided facilities under
economic package so as to protect them from the effects of recession; and

(c) if so, the total assistance made available to this sector till October, 2015?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) Global economic activity
has moderated with emerging markets slowing down and recovery in advanced
economics remaining weak. Indian exports have declined over the last several months

owing to persistent weak global demand. Some of the sectors which have reported
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decline in exports during April-October, 2015 over the same period last year include
leather and leather manufactures, gems and jewellery, plastic and rubber articles,
base metals, optical, medical and surgical instruments, electronics items, petroleum

crude and products etc.

(b) and (c) Recently, the Government has approved the proposal for implementing
the Interest Equalization Scheme on Pre and Post shipment Rupee Export Credit
we.f. 1st April, 2015 for 5 years, incorporating an interest equalization element of
3% per annum. This scheme will facilitate access to export credit at competitive
rate of interest, given the lower interest rate level prevailing for exporters in other
countries. The scheme would be available to all exports of MSME and 416 tariff
lines. Furthermore, Ministry of Commerce and Industries has also announced New
Foreign Trade Policy (2015-20) and new schemes like Merchandise Exports from
India Scheme (MEIS). Ministry of MSME is also promoting various MSME sectors
including the affected segments through its schemes and programmes e.g. Prime
Minister Employment Generation Programme (PMEGP), Credit Linked Capital Subsidy
Scheme (CLCSS), National Manufacturing Competitiveness Programme (NMCP),
Credit Guarantee Fund Scheme, MSE-Cluster Development Programme, and Market
Development Assistance Scheme etc.

Employment generation in country

878. SHRI DARSHAN SINGH YADAV: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(a) whether the MSME sector has been playing an important role in generation

of employment in the country;

(b) if so, the details of the targets fixed by Government for generation of

employment by the MSMEs sector during last two years so far, State-wise;

(c) the extent to which the target has been achieved during the said period,

State-wise; and

(d) the details of the steps taken by Government to achieve such targets during

the current plan period?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) Yes, Sir.

(b) and (c) The Ministry is implementing the scheme of Prime Minister’s
Employment Generation Programme (PMEGP) for employment generation in the micro
sector. PMEGP, a credit linked subsidy scheme of Government of India, for setting

up of new micro-enterprises to generate employment opportunities in the country
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through Khadi and Village Industries Commission (KVIC), State Khadi and Village
Industries Board (KVIB) and District Industries Centre (DIC) in rural and urban areas.

The scheme was introduced in 2008-09 and up to January 2016, 3.50 lakh
micro units have been set up by utilizing margin money amounting to I 7004.40
crore. The total loans disbursed would be around ¥ 28,000 crore (MM subsidy
corresponds to average of 25% of the project cost). 29.82 lakh jobs have been
created from these units. During the current FY 2015-16, an allocation of ¥ 1265.68
crore is available, which will be utilized for setting up of about 60,000 micro units
providing employment to about 4.5 lakh persons. Upto 31.01.2016, ¥ 657.84 crore
margin money has been utilized for setting up of 29,174 projects and providing

employment to 2.11 lakh persons.

State-wise targets fixed and achievement thereon under PMEGP scheme for
employment generation in KVI sector from 2013-14 and 2014-15 is given in the

Statement.

(d) In addition to PMEGP, Ministry is implementing a large number of schemes
which generate direct and indirect employment. The Ministry through KVIC and Coir
Board is generating employment by implementing the schemes of Market Development
Assistance (MDA), Interest Subsidy Eligibility Certificate (ISEC) scheme, Scheme
of Fund for Regeneration of Traditional Industries (SFURTI), Coir Udyami Yojana,
Development of Production Infrastructure, Skill Upgradation Programmes, Mahila Coir

Yojana, establishment of Livelihood Incubation Centres, etc. throughout the country.

Ministry through National Small Industries Corporation (NSIC) offers industry
oriented, demand driven skill development training programmes through its Technical
Centres and facilitates the trainees in employment through placement cells located at
its Centres. Entrepreneurship development training programme are also conducted at
NSIC Incubation centres to create self-employment opportunities for the unemployed

people.

Total number of Trainees passed from National Small Industries Corporation is

as under:
Year Trainees passed (Nos.)
2013-14 19353
2014-15 21860

26 Scheme of Fund for Regeneration of Traditional Industries (SFURTI) clusters
under Khadi, Village Industries and Coir categories have been granted final approval

with a total project cost of ¥ 72 crore benefiting around 25000 artisans. Assistance
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under SFURTI would be ¥ 54.22 crore. During the year 2015-16 (upto 31.01.2016)
funds of ¥ 20.75 crore has been released.

Employment targets fixed and achievement (cumulative) of Coir Board are as under:

Year Target (in lakhs) Achievement (in lakhs)
2013-14 7.50 7.14
2014-15 7.50 7.18

for

No, State-wise targets are fixed under Coir Board.

Under the Assistance to Training Institutions Scheme, targets are annually fixed

conducting training programmes for Entrepreneurship-cum-Skill Development

Programmes (ESDPs)/Entrepreneurship Development Programmes (EDPs). The ESPDs/

EDPs are aimed at generation of Wage-employment and Self-employment. However,

no targets are fixed for generation of employment under the Scheme. During the
period FY: 2014-15 and FY: 2015-16 (as on 31.01.2016), 23057 number of trainees

were able to get Wage-Employment and 12454 number of trainees were able to get

Self-Employment.

Statement

State/UT-wise details of Target and Achievement in respect of Employment
Generation under PMEGP for the years 2013-14 and 2014-15.

SI.  States/UT 2013-14 2014-15

No. Target Achievement Target Achievement
1 2 3 4 5 6
1. Jammu and Kashmir 20920 12301 20648 11025
2. Himachal Pradesh 11848 5188 11664 6352
3.  Punjab 18816 7629 18692 6438
4. Chandigarh (UT) 1664 385 1592 160
5. Haryana 19640 5866 19408 7024
6. Delhi 7944 1136 7880 1584
7. Rajasthan 35936 13471 35160 15002
8.  Uttarakhand 13096 7335 12864 7889
9. Uttar Pradesh 85096 44044 82784 48604
10. Chhattisgarh 22112 6106 21488 5821
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1 2 3 4 5 6
11. Madhya Pradesh 54672 19442 53472 21896
12.  Sikkim 3984 255 3800 54
13.  Arunachal Pradesh 13872 6570 13616 2871
14. Nagaland 11360 4373 10768 2407
15.  Manipur 9984 5277 9328 829
16. Mizoram 7744 5050 7432 6736
17. Tripura 6440 9074 5680 6333
18. Meghalaya 8280 1386 7656 3680
19. Assam 36456 29332 32984 15535
20. Bihar 51040 20013 49352 9240
21.  West Bengal 26368 24189 25392 24646
22.  Jharkhand 29096 13062 28288 8495
23.  Odisha 36088 16653 35096 10211
24.  Andaman and 3752 654 3640 790

Nicobar Islands

25. Gujarat (*) 29072 14777 28520 18107
26. Maharashtra(**) 41248 20183 40216 28311
27. Goa 2824 412 2728 406
28. Andhra Pradesh 29104 18200 16192 12220
29. Telangana 0 0 12040 6604
30. Karnataka 30512 25752 29984 21825
31. Lakshadweep 3584 8 3360 93
32. Kerala 14912 11507 14608 9738
33. Tamil Nadu 33096 29107 32480 36190
34. Puducherry 4816 170 4680 386
GRranD ToOTAL 725376 378907 703492 357502

*including Daman and Diu.

**including Dadra and Nagar Haveli.
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Promoting entrepreneurship in MSME

879. SHRIMATI JAYA BACHCHAN: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) whether Government has prepared any plan to promote entreprencurship in
MSME of the country, if so, details of the same;

(b) whether Government plans to provide seed funding and assistance to youth

willing to take up entrepreneurship in MSME, if so, the details thereof; and

(c) if not, how does Government plan to motivate youth to undertake

entrepreneurship in MSME, details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (c) The National
Policy for Skill Development and Entrepreneurship, 2015 envisages fostering social
entrepreneurship and grassroots innovation by providing support in terms of fiscal
incentives, creation of grass root technology innovation hubs, legal support and
market linkages. The Ministry of Micro, Small and Medium Enterprises (MSME)
has launched a scheme called “A Scheme for Promoting Innovation, Rural Industry
and Entrepreneurship”- (ASPIRE) on 16.3.2015 which focus on setting up of
(1) Livelihood Business Incubation Centre (LBI), (ii) Technology Business Incubation
Centre and (iii) Fund of Funds under Small Industries Development Bank (SIDBI).
The Fund of Funds (FoF) provides for creation of a framework for Start-up Promotion
through Small Industries Development Bank (SIDBI) by using innovative means of
finance like Equity, Quasi Equity, Angel Fund, Venture Capital Fund, Impact Funds,
Challenge funds etc. to enable ideas/innovation with creativity scalability to come to
the fore and convert these into commercial enterprises with specific outcomes and

within a specific time period with an allocation of I 60 crore.
New Technology Centres in the country

1880. DR. SANJAY SINH: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether Government is running Equipment Cells and Technology Development
Centres to provide technological support to the micro, small and medium industries

in the country, if so, the details thereof, State-wise;

(b) whether there is any plan to set up some new Technology Centres in the

country; and

T Original notice of the question was received in Hindi.
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(c) if so, the basis of selection of these new centres and names of places where

they are going to be set up and by when?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) Ministry of Micro, Small
and Medium Enterprises (MSME) is running 18 Technology Centres (10 Tool Rooms
and 8 Technology Development Centres) to provide technological support to the
micro, small and medium industries in the Country. The State-wise details of 18
existing Technology Centres are given in the Statement-I (See below). There is no
Equipment Cell under Ministry of MSME.

(b) Ministry of MSME have been implementing Technology Centre Systems
Programme, under which 15 new Technology Centres are to be established in the

country.

(c) For selection of places for new Centres, preference has been given to
States, in which there is no MSME-Technology Centre at present. The remaining
places have been identified on need basis and response from State Governments. The
Technology Centres are going to be set up during the implementation period of six
years commencing January, 2015. A Statement showing the details of proposed 15

new Technology Centres is given in the Statement-II.
Statement-1

State-wise details of existing Technology Centres

Sl. No. State Name of Technology Centre
1. Assam Tool Room and Training Centre, Guwahati
2. Gujarat Indo German Tool Room, Ahmedabad
3. Jharkhand Indo Danish Tool Room, Jamshedpur
4. Madhya Pradesh Indo German Tool Room, Indore
5. Maharashtra Indo German Tool Room, Aurangabad
6. Institute for Design of Electrical Measuring

Instruments, Mumbai

7. Odisha Central Tool Room and Training Centre,
Bhubaneswar

8. Punjab Central Tool Room, Ludhiana

9. Central Institute of Hand Tools, Jalandhar

10. Telangana Central Institute of Tool Design, Hyderabad
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Sl. No. State Name of Technology Centre
11. Tamil Nadu Central Footwear Training Institute, Chennai
12. Uttar Pradesh Fragrance and Flavour Development Centre, Kannauj
13. Centre for the Development of Glass Industry,

Firozabad
14. Process and Product Development Centre, Agra
15. Process cum Product Development Centre, Meerut
16. Central Footwear Training Institute, Agra
17. Uttarakhand Electronics Service and Training Centre, Ramnagar
18. West Bengal Central Tool Room and Training Centre, Kolkata
Statement-11
State-wise details of proposed 15 New Technology Centres

Sl. No. State Locations
1. Andhra Pradesh Pudi, District Visakhapatnam
2. Arunachal Pradesh Itanagar
3. Chbhattisgarh Borai, District Durg
4. Haryana Rohtak
5. Himachal Pradesh Baddi, District Solan
6. Jammu and Kashmir Ghatti, District Kathua
7. Karnataka Bengaluru
8. Kerala Angamaly, Ernakulum
9. Madhya Pradesh Bhopal
10. Manipur Imphal
11 Puducherry Puducherry
12.  Rajasthan Bhiwadi, District Alwar
13.  Uttar Pradesh Greater Noida, District Gautam Budh Nagar
14. NTC Mill, Kanpur
15.  Uttarakhand Sitarganj, District Udham Singh Nagar
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Reply to communications of former MPS

881. SHRI MANSUKH L. MANDAVIYA: Will the PRIME MINISTER be

pleased to state:

(a) whether Government has any guidelines for Government Departments/
PSUs/entities to take appropriate and prompt action and subsequent reply to the
communications of former Members of Parliament, if so, the details thereof, and if

not, whether Government contemplates to issue such guidelines; and

(b) whether such advisory would also be issued to the State Governments, if
so, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) and (b) The procedure for carrying out official work
in Central Government offices has been laid down in the 14th Edition of Central
Secretariat Manual of Office Procedure (CSMOP). The para 37(v) of CSMOP deals

with the replies to ex-MPs, which states as under:

“In case, a reference from an ex-Member of Parliament is addressed to a Minister
or Secretary, reply to such reference may be sent by a Joint Secretary level
officer after obtaining approval of the Secretary of the Ministry/Department. In
case the reference is addressed to a lower level officer, reply to such reference
could be sent by the officer on his own in non-policy cases and after obtaining
approval of the higher authorities in policy cases. However, the minimum level
at which reply could be sent should be that of an Under Secretary and that too

in a polite letter form only.”

2. Presently, there is no proposal to issue an advisory in the matter to State

Governments.
Report of Transparency International on corruption

882. SHRIMATI WANSUK SYIEM: Will the PRIME MINISTER be pleased

to state:

(a) whether according to the latest report of the Berlin based Transparency
International, India has improved its ranking to 76th from 84th last year on perceptions

of public sector corruption among 168 countries surveyed for 2015; and

(b) whether the closely watched Transparency International Index uses twelve sets
of data collected from organizations such as World Bank and the World Economic
Forum to cobble up a picture of perceptions of business people and experts, and if

so, the details in this regard?
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THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) and (b) As reported in Transparency International’s
website, the Corruption Perception Index ranking of India for last two years is
tabulated below:

Year Rank of India out of the total number of countries surveyed
2014 85/175
2015 76/168

As reported in Transparency International’s website, the following 12 data sources

were used to construct the Corruption Perceptions Index 2015:

1. African Development Bank Governance Ratings 2014
Bertelsmann Foundation Sustainable Governance Indicators 2015
Bertelsmann Foundation Transformation Index 2016
Economist Intelligence Unit Country Risk Ratings 2015
Freedom House Nations in Transit 2015
Global Insight Country Risk Ratings 2014
IMD World Competitiveness Yearbook 2015

Political and Economic Risk Consultancy Asian Intelligence 2015

$ ® =2 kWD

Political Risk Services International Country Risk Guide 2015

—_
=]

. World Bank - Country Policy and Institutional Assessment 2014
11. World Economic Forum Executive Opinion Survey (EOS) 2015
12. World Justice Project Rule of Law Index 2015

Population of slum dwellers

883. SHRI HUSAIN DALWAI: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the number of slums existing in the country, the details thereof, State-wise;
(b) the population of slum dwellers in India, the details thereof, State-wise;

(¢) how many slums have been demolished in India since 2010 and the amount

of compensation disbursed, the details thereof, State-wise, year-wise;

(d) how many slums have been regularized in India since 2010, the details

thereof, State-wise, year-wise; and

(e) the amount of money disbursed for construction of low cost housing in India
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since 2005 and the number of houses constructed, the details thereof, State-wise,

year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) Estimated number of
slums in major States/UTs as available from Report No. 561, NSS 69th round, Urban
Slums in India, 2012, National Sample Survey Office is 33510. State/UT-wise details

are given in the Statement-I (See below).

(b) State-wise slum population in India as available from Primary Census Abstract,

Census of India-2011 is given in the Statement-II (See below).

(c) and (d) Housing, slum and colonization are State subjects. As such, demolition
of slums, compensation thereto and regularization of slums come under the purview
of State/UT Governments.

(e) This Ministry assists State/UT/City Governments through its schemes in
facilitating housing for the urban poor including slum dwellers. State-wise details of
houses constructed in Jawaharlal Nehru National Urban Renewal Mission (JNNURM),
Rajiv Awas Yojana (RAY), and amount of money disbursed under INNURM, RAY
and Pradhan Mantri Awas Yojana (Urban) since 2005 are given in the Statement-III

and IV respectively.
Statement-1

Estimated Number of Slums in Major States/UTs-2012

States/UT* Estimated number of slums-69th Round
(July 2012-December 2012)
Notified Non- notified All
1 2 3 4

Andhra Pradesh 3224 1315 4539
Bihar * 636 655
Chhattisgarh 632 446 1079
Gujarat * 2058 2923
Karnataka 716 708 1424
Madhya Pradesh 1327 308 1635
Maharashtra 1954 5769 7723
Odisha * 744 756

Rajasthan 947 653 1600
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1 2 3 4
Tamil Nadu 1208 1156 2364
Uttar Pradesh 836 978 1814
West Bengal 1274 2684 3957
ALL INDIA™* 13761 19749 33510
Source: Report No. 561, NSS 69th Round, Urban Slums in India, 2012,

National Sample Survey Office.

Note: * Number of sample slums less than 10, hence estimates not presented.
** Based on all States and UTs, including States and UTs not shown.
Statement-11
State-wise Slum Population in India-2011
States/UTs* Total Slum population
Person Male Female

1 2 3 4
Andhra Pradesh 10186934 5103377 5083557
Arunachal Pradesh 15562 8029 7533
Assam 197266 101424 95842
Bihar 1237682 649475 588207
Chhattisgarh 1898931 966623 932308
Goa 26247 13826 12421
Gujarat 1680095 912571 767524
Haryana 1662305 887947 774358
Himachal Pradesh 61312 32555 28757
Jammu and Kashmir 662062 342422 319640
Jharkhand 372999 192908 180091
Karnataka 3291434 1650724 1640710
Kerala 202048 97429 104619
Madhya Pradesh 5688993 2957524 2731469
Mabharashtra 11848423 6328217 5520206
Meghalaya 57418 28737 28681
Mizoram 78561 38861 39700
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1 2 3 4
Nagaland 82324 42651 39673
Odisha 1560303 800963 759340
Punjab 1460518 776388 684130
Rajasthan 2068000 1078991 989009
Sikkim 31378 16216 15162
Tamil Nadu 5798459 2886993 2911466
Tripura 139780 70143 69637
Uttar Pradesh 6239965 3298339 2941626
Uttarakhand 487741 257624 230117
West Bengal 6418594 3321700 3096894
Andaman and Nicobar Islands 14172 7386 6786
Chandigarh 95135 53340 41795
Delhi 1785390 974329 811061
Puducherry 144573 70491 74082
INDIA 65494604 33968203 31526401

Source: Primary Census Abstract, Census of India-2011.

*Manipur, Dadra and Nagar Haveli, Daman and Diu and Lakshadweep are not included.
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Bill on reservation policy in promotions

884. DR. BHALCHANDRA MUNGEKAR: Will the PRIME MINISTER be
pleased to state:

(a) what is the status of introducing comprehensive Bill on reservation policy
for incorporating reservations in promotions for the SCs, STs and the Socially and
Educationally Backward Classes (SEBCs) ;

(b) whether the Ministry has proposed such legislation;
(c) if so, what is the time-frame for introducing the Bill; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) A Bill, namely, the Scheduled Castes and the Scheduled
Tribes Reservation in posts and Services Bill, 2008 was introduced in Rajya Sabha
in December, 2008. The Bill was passed by the Rajya Sabha and transmitted to Lok
Sabha for consideration and passing. The Bill could not be discussed in Lok Sabha
and lapsed on the dissolution of the 14th Lok Sabha.

(b) There is no proposal at present.
(c) Does not arise in view of reply given to part (b) of this question.

(d) The policy of reservation for Scheduled Castes, Scheduled Tribes and Other
Backward Classes in services of the Central Government is being administered through
executive instructions. The Hon’ble Supreme Court in the matter of Indra Sawhney

has held that executive instructions so issued have the force of Law.
Abolition of interview for group C and D services
+885. SHRI PRABHAT JHA: Will the PRIME MINISTER be pleased to state:

(a) whether any declaration has been made by Central Government to abolish
interview for group C and group D posts in Central Government, if so, the details

thereof; and

(b) whether it has been implemented and it is going on smoothly and if so,
the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) and (b) The Central Government has decided to
dispense with the interview for all Group C (including Group D) and non-gazetted
Group B category in Central Government by 31.12.2015.

T Original notice of the question was received in Hindi.
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Accordingly, instructions have been issued to the Staff Selection Commission
mandated with the recruitment of mainly, Group B (Non-Gazetted) and Group C
(Non- technical) posts in the Central Ministries/Departments to discontinue the

interview in all mandated recruitments commencing from 1.1.2016.

SSC has already issued a notification for Combined Graduate Level Examination
(CGLE) 2016 for recruitment of various Group B and Group C Posts in the Central
Ministries/Departments/Attached and Subordinate Offices, and notification of Sub-
inspectors in Delhi Police, Central Armed Para-military Forces (CAPFs) and Assistant
Sub-inspectors in Central Industrial Security Force (CISF) Examination 2016, in which

interview has been dispensed with.

If a Department/Ministry considers interview absolutely necessary for any specific

posts, then clearance of Department of Personnel and Training is necessary.
Fast track clearance of LTC claims
886. SHRI S. THANGAVELU: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that Government is considering to fast track clearance

of LTC claims of Government employees, if so, the details thereof; and

(b) whether it is also a fact that the new Central Civil Services Rules seek to
ease the procedural difficulties faced while applying for and settling LTC claims, if
so, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) and (b) Yes, Sir. Government has come out with a
set of guidelines to simplify the procedure of application and make the procedure
of processing of LTC claims time bound. The details are given in the Statement
(See below). vide DOPT’s O.M. No. 31011/3/2015-Estt.(A-IV) dated 18.02.2016.

Statement

No. 31011/3/2015-Estt (A-IV)
Government of India
Ministry of Personnel, Public Grievances and Pensions
Department of Personnel and Training
Establishment A-IV Desk

North Block, New Delhi-110001
Dated: February 18, 2016
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OFFICE MEMORANDUM

Subject:- Central Civil Services (Leave Travel Concession) Rules, 1988—Fulfillment

of procedural requirements.

1. This Department is in receipt of a number of references regarding the
procedural difficulties faced by the Government employees in application and
settlement of the LTC claims. Sometimes, the Government servants claim
that failure to follow the correct procedure was on account of a lack of
knowledge of the rules/instructions. It is alleged that in some cases, processing
of LTC claims takes unduly long time, particularly when the employee and

the sanctioning authorities are located at different stations.

2. To remove these bottlenecks, it has been decided to simplify the procedure
of application and make the procedure of processing of LTC claims time
bound. The following time-limits shall be followed while processing the LTC

applications/claims of the Government servants.

SI. No. Course of action Time-limit
1. Leave Sanction 5 working day + 3 working
days*
2. Sanction of LTC advance/Leave 5 working day + 3 working
encashment days*
3. Time taken by Administration for 10 working days + 3 working
verification of LTC claim after days*

the LTC bill is submitted by the

Government employee for settlement.

4. Time taken by DDO 5 working days + 3 working
days*

5. Time taken by PAO 5 working days + 3 working
days*

* (a) Additional 3 days transit-time may be allowed in cases where the place of posting of the
Government employees is away from their Headquarters. The Government employee may proceed
on LTC after action on S.No.l.

(b) Efforts should be made to reduce the duration of processing of LTC applications/claims at the
earliest. The maximum time-limit should be strictly adhered to and non—compliance of time-limit
should be adequately explained.

3. Under CCS (LTC) Rules, the Government servants are required to inform
their Controlling Officer before the journey(s) on LTC to be undertaken. It

has now been decided that the Leave Sanctioning Authority shall obtain a



206 Written Answers to [RAJYA SABHA] Unstarred Questions

self-certification from the employee regarding the proposed LTC journey. The

proforma for self-certification has been annexed with this O.M.

4. In addition to the above, it has been decided that whenever a Government
servant applies for LTC, he/she should be provided with a copy of the

guidelines (enclosed) which needs to be followed while availing LTC.

5. Employees may be encouraged to share interesting insights and pictures, if
any, of the destination he/she visited while availing LTC in an appropriate

forum.
Enclosures:
(1) Proforma for self-certification.
(2) Guidelines

(Surya Narayan Jha)

Under Secretary to the Government of India

To

The Secretaries

All Ministries/Departments of Government of India
(As per the standard list)

Copy to:
1. Comptroller and Auditor General of India, New Delhi.
2. Union Public Service Commission, New Delhi.
3. Central Vigilance commission, New Delhi.
4. Central Bureau of Investigations, New Delhi.
5. Parliament Library, New Delhi.
6. All Union Territory Administrations.
7. Lok Sabha/Rajya Sabha Secretariat.

8. All Attached and Subordinate Offices of Ministry of Personnel, P.G. and

Pensions.

9. NIC, DoP&T with the request to upload this O.M. on Department's web
site (OMs/Orders<< Establishment<< LTC Rules).

10. Hindi Section for Hindi version.
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Proforma for self-certification by the Government employee

I Sh/Smt./Kr. oo, (Name of the Government
servant) wish to confirm that I am availing ........................... (Home Town/
Any Place in India) LTC in respect of self/ family member(s) for the block year
................. to Visit ......ccceeevennn..... (Place of visit) during...............coeiiiiiin
(dates of journey). It is stated that I or the family member for whom I wish to avail

LTC has/have not availed of the same before in the present block.

2. The Particulars of members of family in respect of whom the Leave Travel

Concession is being claimed are as under:

SI. No. Name(s) Age Relationship with the

Government servant

3. It is certified that the above facts are true and any false statement shall
make me liable for appropriate action under Rule 16 of CCS(LTC) Rules,
1988 and the relevant disciplinary rules.

* N.B.: The Government employee may share interesting insights and pictures,

if any, of the destination visited while availing LTC on an appropriate forum.

Guidelines

1. Please ensure that you have applied for leave and submitted the self-

certification form to your Administration before the LTC journey is undertaken.

2. Please check your eligibility before applying for LTC. LTC to Home Town
can be availed once in a block of two years and LTC to any place in India
may be availed once in a four year block. If not availed during these blocks,

the LTC may also be availed in the first year of the following block.

3. Please note that the current two year block is 2016-17 and the current four
year block is 2014-17.

4. 1In case of fresh recruits, LTC to Home Town is allowed on three occasions
in a block of four years and to any place in India on the fourth occasion.
This facility is available to the fresh recruits only for the first two blocks
of four years applicable after joining the Government service for the first
time. (For details, please refer to DoPT’s O.M. No. 31011/7/2013-Estt. (A-1V)



208 Written Answers to [RAJYA SABHA] Unstarred Questions

10.

I1.

dated 26.09.2014 available on ‘www.persmin.nic.in’ << ‘OMs & Orders’<<
‘Frequently Asked Questions (FAQs) on LTC entitlements of a Fresh Recruit’)

A Fresh recruit may at his option choose to avail LTC under the normal
LTC rules as applicable to other Government employees. In this case he/she
will not be allowed to avail other LTCs as admissible to the fresh recruits

in that block of four years.

The retiring Government employees are eligible to avail LTC as per their
entitlement provided that the return journey is performed before their date

of retirement. LTC is not allowed after retirement.

The Journeys on LTC are to be undertaken in the entitled class of the

Government servant in public/Government mode of transport.

Travel by private modes of transport is not allowed on LTC, however,
wherever a public transport is not available, assistance shall be allowed
for the private transport subject to the certification from an Appropriate
Authority that no other public/Government mode of transport is available for
that particular stretch of journey and these modes operate on a regular basis
from point to point with the specific approval of the State Governments/

Transport authorities concerned and are authorised to ply as public carriers.

If a Government servant travels on LTC upto the nearest airport/railway
station by authorized mode of transport and chooses to complete rest of the
journey to the declared place of visit by ‘own arrangement’ (such as personal
vehicle or private taxi etc.), while the public transport system is already
available in that part, then he may be allowed the fare reimbursement till
the last point where he has travelled by the authorised mode of transport.
This will be subject to the undertaking from the Government employee that
he has actually travelled to the declared place of visit and is not claiming
the fare reimbursement for the part of journey performed by the private
owned/operated vehicle.

Government servant may apply for advance for himself and/or his family
members sixty five days before the proposed date of the outward journey
and he/she is required to produce the tickets within ten days of the drawal

of advance, irrespective of the date of commencement of the journey.

Reimbursement under LTC scheme does not cover incidental expenses and
expenditure incurred on local journeys. Reimbursement for expenses of journey
is allowed only on the basis of a point to point journey on a through ticket

over the shortest direct route.
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12.

13.

14.

15.

16.

17.

The time-limit for submission of LTC claim is :

e VWithin three months of completion of return journey, if no advance is

drawn;
e  Within one month of completion of return journey, if advance is drawn.

Government employees entitled to travel by air are required to travel by Air
India only in Economy Class at LTC-80 fare or less unless permitted to do

so by any general or specific provision.

Government employees not entitled to travel by air may travel by any airline,
however, reimbursement in such cases shall be restricted to the fare of their

entitled class of train/transport or actual expense, whichever is less.

In all cases whenever a Government servant claims LTC by air, he/she is
required to book the air tickets either directly through the airlines or through
the approved travel agencies viz: M/s Balmer Lawrie and Co. Ltd./M/s Ashok
Tours and Travels Ltd./IRCTC. Booking of tickets through any other agency

is not permissible.

Travel on tour packages is not allowed, except in the case of tours
conducted by Indian Tourism Development Corporation (ITDC), State
Tourism Development Corporation (STDC) and Indian Railway Catering
and Tourism Corporation (IRCTC). In such cases, only the fare component
shall be reimbursable provided ITDC/STDC/IRCTC separately indicate the
fare component and certify that the journey was actually performed by the
Government servant and his family members for which he/she is claiming

the Leave Travel Concession.

Please ensure that your LTC claim is as per the instructions to avoid rejection

of your claim.

Guidelines for nomination of representatives in SCOVA

887. SHRI MAHENDRA SINGH MAHRA: Will the PRIME MINISTER be

pleased to state:

(a) whether Government has issued Guidelines for the nomination of the

representatives of Associations/Bodies of Pensioners in Standing Committee of Voluntary
Agencies (SCOVA);

(b) if so, what are the guidelines and whether many Association and Bodies

of Pensioners have been nominated, if so, whether all of them fulfill the norms

prescribed; and

(c) the details of these Associations/Bodies along with their organisational profile?
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THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) to (c) The Standing Committee of Voluntary Agencies
(SCOVA) is a forum for holding consultation with the stakeholders, i.e., the pensioners
through their Associations and various Ministries/Departments of the Government of
India, to get feedback on implementation of pension related policies, to discuss and
critically examine the policy initiatives and to mobilise voluntary efforts to supplement

Government action.

A mechanism has been put in place for nomination of a Standing Group comprising
of 5 Associations and a Rotating Group comprising of 10 Associations through a
Resolution issued from time to time. As per the existing mechanism the Standing
Group serves for 3 terms of 2 years each or till the pleasure of the Chairman of
SCOVA whichever is earlier and Rotating Group serves for 1 term of 2 years and
is eligible for re-nomination for one more term. These Associations represent various

categories of Central Government pensioners from various Regions/States.

The last reconstitution of SCOVA was done vide Ministry of Personnel, Public
Grievances and Pensions, Department of Pension and Pensioners Welfare’s Resolution
No. 42/08/2013-P&PW(G) dated 25.08.2015 is given in the Statement-I (See below).
and the details of Pensioners Associations is also given in the Statement-1 (See below).

and the details of these organizations are given in the Statement-II.
Statement-1

F. No. 42/8/2013-P&PW(G)
Government of India
Ministry of Personnel, Public Grievances and Pensions
(Department of Pension and Pensioners' Welfare)

3rd Floor, Lok Nayak Bhavan,
Khan Market, New Delhi-110003
Date: 25th Aug, 2015

RESOLUTION

Consequent upon expiry of the tenure of the Standing Committee of Voluntary
Agencies (SCOVA) constituted vide this Department's Resolution No. 42/08/2013-
P&PW(G) dated 18th July, 2013 for a period of two years, the Government of India
has decided to reconstitute the SCOVA with the following composition:-

(a) Minister of State (Personnel, P.G. and Pensions)— Chairman

(b) Secretary, Department of Pension:— Convener and Member Secretary and

Pensioners' Welfare
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(c) Official Members:-

(1) Representative of Ministry of Finance

(il) Representative of Ministry of Defence

(ii1) Representative of Ministry of Railways

(iv) Representative of Department of Posts

(v) Representative of Department of Telecom

(vi) Representative of Ministry of Health & Family Welfare
(d) Non-Official Members (15)

(i) Standing Group (5 Associations)

(i) Air Force Association, Air Force Station, Race Course Camp,
New Delhi-110003.

(ii)) N.F. Railway Pensioners Association, Rest Camp, Pandu, Guwahati-781012,

Assam.

(iii) Central Government Pensioner Association (CGPA), 4/159, Malviya Nagar,
Jaipur-302017, Rajasthan.

(iv) Central Government Pensioners Welfare Association (CGPWA), Community
Centre, Kendriya Vihar Library, Sector-51, Noida-201303

(v) Tamil Nadu Ex-Services League, No. 10, R. R. Layout, Farakka Nagar
Pasumalai, Madurai-625004, Tamil Nadu.

(ii) Rotating Group (10 Associations)

(i) Disabled War Veterans (India), B6/6, DLF City, Phase I, Gurgaon,
Haryana-122002.

(ii))  Association of Retired Officers of [A&ID, H. No. 2154, Sector 38-C,
Chandigarh-160038.

(iii)  All India Central Government Pensioners Association, EP-233, Naya Bazar,
Jalandhar City, Punjab.

(iv)  Karnataka Posts and Telecommunications Pensioners Association (R), 165,
4th Main, 3rd Block, 3rd Stage, Banaveshwara Nagar, Bangaluru-560079

(v)  Central Government Pensioners' Association, Kerala, "Pension Kendra",
Patturaickal Jn, Thrissur-680022, Kerala.

(vi)  All India Central Government Pensioners' Association, 355, Ganga Mandir,
Cuttack, Odisha.
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(vii)

(viii)

(ix)

(x)

Kendriya Nivrutta Karmachari Mandai, "Shiva Suman", Martanda Complex
(back-side), Near Vaduwala Hospital, Kapdi Pole, Vadodara- 390001, Gujarat.

Government Pensioners Association, 40/3, Bhandari Bagh, Dehradun-
2480001, Uttarakhand.

Central Government Pensioners Welfare Association, E-6, Shiv Basav Nagar,
Shiv Mandir Road, Ambarnath-421501, Maharashtra.

Uttarpara Central Government Pensioners' Association, Sushma Apartment
(Ground Floor), 35, Dwarik Jungle Road, P.O.Bhadrakalai, Hooghly-712232,
West Bengal.

The term of SCOVA being reconstituted through this Resolution will be of
2 years. The Standing Group members would serve for three terms of two
years (one term of two years) or till the pleasure of the Chairman, SCOVA,
whichever is earlier. The Rotating Group members would serve for one term

of two years and would be eligible for renomination for one more term.

The SCOVA will hold its meeting as often as may be necessary. However,

it will meet at least once in a year.
The SCOVA will function to promote the following objectives:-

(i) To provide a feed back on implementation of policies/programme of the

Department of Pension and Pensioners' Welfare.
(il) To discuss and critically examine the policy initiatives; and
(ii1) To mobilize voluntary efforts to supplement the Government action.

Travelling Allowance and Daily Allowance to Non-official members for
attending the meeting of the SCOVA shall be regulated in accordance with
the provisions of SR 190 and orders of Government of India thereunder as

issued from time to time.

The expenditure involved will be met from within the sanctioned budget

grant of Department of Pension and Pensioners' Welfare.

(Sujasha Choudhury)
Dy. Secretary (P)
Tele: 24635979
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ORDER

Ordered that the Resolution be published in the Gazette of India.

Ordered also that a copy of the Resolution be communicated to all State

Governments/Administration of Union Territories, Ministries/Departments of the

Government of India and all other concerned.

To

(Sujasha Choudhury)
Dy. Secretary (P)

The Manager,

Government of India Press.

Faridabad
Copy to:
1.  All Members
2. Office of the C&AG
3. Prime Minister's Office
4. Cabinet Secretariat
5. Joint Secretary (JCA), Department of Personnel and Training
6. Joint Secretary (EV), Department of Expenditure, Ministry of Finance
7. Joint Secretary(Admn), Department of Financial Services, Ministry of Finance
8. Joint Secretary, Department of Ex-Servicemen and Welfare, Ministry of Defence
9. Joint Secretary, Department of Defence, Ministry of Defence.
10. Executive Director (Estt.), Ministry of Railways
11. DDG (Estt.), Department of Posts.
12. DDG (Estt.), Department of Telecommunication.
13. Controller General of Defence Accounts (CGDA)
14. Controller General of Accounts
15. Central Pension Accounting Office (CPAO)

Copy for information to:

1.
2.
3.

PS to Minister of State (Personnel, P.G. and Pension)
PPS to Secretary (Pension, AR and PG)

Director, NIC, 3rd floor, Lok Nayak Bhawan-for placing this "Resolution" on
this Department's website.
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Standing Group (5 Associations)

SI. Name and Address of the Number of Remarks
No. Association Membership
(approx.)
1. Air Force Association, New Delhi 82000 All these Associations are
2. N.F. Railway Pensioners Association, 22336 registered under Society
Guwahati (Assam) Registration Act. or similar
A f th h
3. Central Government Pensioner 3250 ths ot t e'Stateds v;here
.. . . t t .
Association, Jaipur (Rajasthan) &y .ar.e fegts e.re eée
associations are involved in
4. Central Government Pensioners 425 o .
o . activities concerning welfare
Welfare Association, Noida (UP) of their members who
5. Tamil Nadu Ex-Services League, 1900 are primarily Government
Madurai (Tamll Nadu) pensionerS.
Rotating Group (10 Associations)
SI. Name and Address of the Number of Remarks
No. Association Membership
(approx.)
1 2 3 4
1. Disabled War Veterans, Gurgaon 48000 All these Associations are
(Haryana) registered under Society
2. Association of Retired Officers of 542 Registration Act. or similar
IA&ID, Chandigarh Acts of the States where
th istered. Th
3. All India Central Government 7654 ©Y are registered. these
. o associations are involved
Pensioners Association, Jalandhar ) o )
. . In activities concernin
City (Punjab) v . &
welfare of their members
4. Karnataka Posts and 2295 who are primarily
Telecommunications Pensioners Government pensioners
Association, Bangaluru
5. Central Government Pensioners’ 23060
Association, Thrissur (Kerala)
6. All India Central Government 2805

Pensioners’ Association, Cuttack
(Odisha)
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1 2 3 4

7. Kendriya Nivrutta Karmachari 1063
Mandal, Vadodara (Gujarat)

8. Government Pensioners Association, 1700
Dehradun (Uttarakhand)

9. Central Government Pensioners 1122
Welfare Association, Ambarnath
(Maharashtra)

10. Uttarpara Central Government 1462
Pensioners’ Association, Hooghly
(West Bengal)

Timely disposal of public grievances

888. SHRI MD. NADIMUL HAQUE: Will the PRIME MINISTER be pleased

to state:

(a) whether it is a fact that there exists no uniform time-frame across State
authorities to dispose off the grievances of public or an individual, if so, the details

thereof and the reasons therefor; and

(b) whether the Ministry would frame guidelines for a timely disposal of public
or individual grievances lying with the State authorities, and if so, the details thereof

and if not, the reasons therefor?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) and (b) As per the guidelines issued by the Department
of Administrative Reforms and Public Grievances, a grievance is required to be
redressed within a period of two months. In case, it is not possible an interim reply
with reasons for delay is required to be provided. However, due to federal structure of
governance, each State can also create its own grievance redress mechanism prescribing
different timelines for redress of public grievances. The grievances received in the
nodal departments/offices of Central Government which pertain to State Governments

are forwarded to them for appropriate action.
Separate cadre for All India Services for Goa

889. SHRI SHANTARAM NAIK: Will the PRIME MINISTER be pleased to

state:

(a) whether Government of Goa has proposed creation of a separate cadre of

All India Services for the State of Goa;
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(b) whether the subject was ever discussed between the representatives of Goa

Government and Government of India;

(c¢) what was the nature of discussion and what was the stand of Government

of Goa in this regard;

(d) the number of States which presently form part of Arunachal Pradesh, Goa,
Mizoram, Union Territory (AGMU) cadre; and

(e) the details of the present strength of cadre of All India Service as regards
State of Goa?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) to (c) Yes, Sir. There was a communication from the
State Government of Goa in 2011 proposing for creation of separate cadre of All
India Service for Goa. Being the Cadre Authority for AGMUT cadre, the comments/
views of Ministry of Home Affairs were sought. It was thereafter conveyed to
the State Government that the existing Joint AGMUT cadre system addresses the
concerns of the State Government with reference to cadre management. A similar
proposal has been submitted by the State Government of Goa to the Cadre Authority
i,e. MHA in 2014. It is currently under examination by MHA along with similar
proposals by other constituent segments of AGMUT cadre.

(d) (1) Arunachal Pradesh
(2) Goa
(3) Mizoram

(4) Ministry of Home Affairs, Government of India (Representing all Union

Territories)

(e) Senior Duty Posts of the IAS of Goa Segment of AGMUT cadre is 18.
Senior Duty Posts of the IPS of Goa Segment of AGMUT cadre is 8. Senior Duty
Posts of the IFS of Goa Segment of AGMUT cadre is 12.

Cases pending before CBI
+890. SHRI HARIVANSH: Will the PRIME MINISTER be pleased to state:

(a) the total number of cases for investigation before Central Bureau of
Investigation (CBI);

T Original notice of the question was received in Hindi.
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(b) how many of them are pending and the number of cases on which CBI is

taking action; and

(c) the types of problems being faced by CBI to expedite the action thereon

and who is responsible for that alongwith the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) and (b) As on 31.01.2016 1163 cases (1049 Regular
Cases + 114 Preliminary Enquiries) are under investigation with CBI. In addition,
there are 256 cases under further investigation as per the directions of the different
courts or in which further investigation is pending after submission of the charge

sheet in the courts concerned.

(c) Investigation/enquiry is conducted by CBI as per provisions of Code of
Criminal Procedure (Cr.PC) and as per instructions contained in the Crime Manual
of CBI. However there are various reasons which cause the pendency. Some of these
reasons are (a) stay by the courts, (b) delay in handing over the cases to CBI for
investigation after initial investigation by local police, (c) non traceability of accused
persons, (d) delay in getting expert opinion, (e) large number of cases referred by
State Governments, Hon’ble Supreme Court and Hon’ble High Courts, (f) complex
and voluminous nature of cases, (g) delay in execution of Letters Rogatory (LR)

with foreign Countries, etc.
It is the endeavour of CBI to complete the investigation/enquiry expeditiously.
Shortage of manpower in Central Government Department
891. SHRI SHADI LAL BATRA: Will the PRIME MINISTER be pleased to state:

(a) whether there is a huge shortage of manpower in the Central Government

Departments, if so, the details thereof and the reasons therefor;

(b) whether it is a fact that the recruitment of staff is not proportionate to the

posts vacated by retired employees; and

(c) if so, the details thereof along with the measures taken to improve the staff

strength in Government departments?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) The number of sanctioned posts and number in
position in various Ministries/Departments as available in the Annual Report on Pay
and Allowances of Central Government Civilian Employees 2013-14 as on 1.3.2013,
published by Pay Research Unit, Department of Expenditure, Ministry of Finance, is

given in the Statement (See below).
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(b) and (c) The data regarding recruitment of staff vis-a-vis posts vacated

by retirement of employees is not maintained. However, the posts sanctioned in

Government Ministries/Departments are required to be filled as per the Recruitment

Rules as

and when vacancies arise.

Statement

Group-wise number of sanctioned posts and incumbents in position,

vacancies and their percentages to total sanctioned posts
as on 1.3.2013

Group Number of  Number of Number of Percentage of vacant
sanctioned incumbents in vacant posts posts to total sanctioned

posts position posts in the group
A* 107958 90192 17766 16.46
B(G) 99994 81005 18989 18.99
B(NG) 153447 120958 32489 21.17
C(NG)* 3355121 2822040 533081 15.89
TotaL 3716520 3114195 602325 16.21

3500000
3000000
2500000
2000000
1500000
1000000

500000

0

Number of sanctioned Posts and in Position in Different gropus

[0

A*

=
B(G)

I—l_|

B(NG)
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SErstwhile Group D posts have been categorized as Group C after implementation of 6" CPC.

*Includes some Non-Gazetted posts also.
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Vacancies in Ministries

892. SHRI MANSUKH L. MANDAVIYA: Will the PRIME MINISTER be
pleased to refer to answer to Unstarred Question 3936 given in the Rajya Sabha
on the 2nd May, 2013 and state:

(a) the details of vacancies in various Ministries during the last three years,

year-wise and group-wise;

(b) the details of the action taken/proposed by the Ministry to fill up the vacant
posts at the earliest, in view of the fact that large number of vacancies not only
adversely affects smooth execution of Government policies but also keeps the existing

workforce under constant stress thereby affecting their morale; and

(c) the fresh initiatives taken/proposed to keep its workforce motivated and stress

free?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) Details of Ministry/Department-wise vacancy position
during the years 2011-12, 2012-13 and 2013-14 are given in the Statement (See below).

(b) The vacancies arising due to retirement of officers and employees are
required to be filled-up by the concerned Ministry/Department as per the provisions

in Recruitment Rules for the post.

(c) It is endeavour of the Government to improve overall performance of its
officers through adoption of various measures such as promoting transparency and
accountability in their regular functioning, monitoring of performance, capacity
building through training at various levels, welfare activities like adventure sports,

yoga etc.
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Increasing resources for scientists

893. SHRI A. K. SELVARAIJ: Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state:

(a) whether it is a fact that Government is considering to increase resources for

scientists, if so, the details thereof; and

(b) whether it is also a fact that Government is considering to institute a single
body or uniform frame to audit the scientific works of the institutions like Council of
Scientific and Industrial Research (CSIR) and Indian Council of Agricultural Research
(ICAR), if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY (SHRI Y. S. CHOWDARY): (a) Yes Sir. The total Plan allocation
of Ministry of Science and Technology for the Financial Years 2013-14, 2014-15,
and 2015-16 was I 5145.00, ¥ 5495.00 and ¥ 7200.80 crores, respectively, which
clearly shows an increasing trend. This has enabled to provide more resources for

scientists to carry out Research and Development (R and D) activities.

(b) Yes Sir. The Government is working on evolving a framework of auditing

scientific ministries and scientific projects.
Research projects for inventions by CSIR

894. SHRI RAMDAS ATHAWALE:
SHRI K. C. TYAGI:
SHRI KIRANMAY NANDA:

Will the Minister of SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether the Council of Scientific and Industrial Research (CSIR) has taken
up many research projects for new inventions in various fields for the benefit of the
common people;

(b) if so, the details of major projects, undertaken by CSIR in various States,
including Uttar Pradesh and Bihar during the last two years; and

(c) the budget allocated for the projects, State-wise during the above said period?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY (SHRI Y. S. CHOWDARY): (a) Yes, Sir. The Council of Scientific
and Industrial Research (CSIR) has been providing the S&T knowledgebase needed
for the benefit of the common people. The efforts are focused at bringing in desired
S&T interventions for improving the quality of life, removing drudgery and augmenting
income of the people. Details are given in the Statement-I (See below).
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(b) Details of major projects undertaken by CSIR in various States during
the last two years under the Twelfth Five Year Plan are given in the Statement-II
(See below).

(c) The budget allocated to CSIR laboratories, State-wise and spent on various

projects during the above said period is given in the Statement-III.
Statement-1
Technologies developed by CSIR for common people

CSIR has developed technologies for: food and food processing; water; healthcare;
building and construction; environment and sanitation; rural roads; cultivation and
processing economic plants; farm machinery; leather; pottery etc. The technologies
developed have been gainfully utilized in several States and contributed for improving

quality of life and economic growth of common people.

CSIR has developed a number of technologies on water, ranging from source
finding to mapping of water resources, from quality assessment to enhancing
potability of water and from recycling to waste water treatment. The technology
for community scale RO desalination plants has been developed. The RO plants in
various States (Rajasthan, Tamil Nadu, Delhi, West Bengal, Gujarat etc.) have been
set up based on the technology. Further, technology for arsenic removal from water
has been developed and based on the same common people have benefitted in the
state of West Bengal. Also high flux hollow fibre membrane based technology for
water disinfection and purification at affordable cost has been developed and is being

used at commercial level.

CSIR has developed KrishiShakti, a small range (11.2 hp) diesel engine tractor.
The technology of the same has been transferred and manufacturing has been initiated
in West Bengal. The tractor was launched in Delhi on 20th November 2014. During
the launch five tractors were handed over to farmers. The KrishiShakti has enabled

farmers with small land holdings for effective tilling.

A cost effective and efficient anti-tarnishing lacquer has been developed for
brasswares, helping the Moradabad brass cluster. The developed lacquer is very
efficient to prevent tarnishing for long durations. Also, energy efficient brass melting
furnace has been developed which is smoke-free coal furnace, handles more charge
(brass melt), reduces gas emission and pollution by 80% and consumes 20% less coal.
It is user friendly as artisans can adopt this furnace without changing their current
practices and like the present furnace, this modified version can also be repaired by

the artisans. The knowhow has been transferred for commercial use.
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CSIR has developed an indigenous substitute of Ukraine clay in granito
ceramic tiles which has reduced the Ukraine clay requirement from 20% to
about 1%, reducing thus the foreign material import and associated costs. This
has made major economic difference and benefitted small and medium scale

enterprises in Gujarat.

A food processing unit has been set up at CSIR-Centre for High Altitude Biology
(CSIR-CeHAB) in the remote tribal region of Lahaul and Spiti. A brining unit has
been designed and prototype developed for the preservation of locally and abundantly
produced peas and cauliflowers. The knowhow was showcased at the District level
Tribal Fair at Keylong and training organized for the benefit of progressive farmers
in the area of food and food processing: making novel products from Buckwheat;

and also brining of the peas which is a major crop.

CSIR has worked with the Indian Council of Agricultural Research (ICAR) for
the development of highly priced rice variety, Samba Mahsuri, resistant to the serious
Bacterial Blight (BB) disease. This new variety called, improved Samba Mahsuri
has been released for commercial cultivation and is being very much appreciated

by farmers growing rice.

CSIR in collaboration with Rice Research Station, Chinsurah, West Bengal has
developed novel low grain arsenic accumulating rice genotype. The variety which is
named as “Muktashree” will be soon released for cultivation in vast arsenic affected

belts of West Bengal.

A novel variety of Ashwagandha with high root yield of 15 quintal/hectare has
been developed and released to farmers which would help farmers with more earnings.
The Ashwagandha has useful applications in pharma applications as anti-inflammatory,

anti-stroke and anti-arthritis drug adjuvant.

CSIR has developed a new variety ‘CIM-Jyoti’ of Ocimum through intensive
breeding efforts for high yield of herb and essential oil with desirable quality of
higher citral (68-75%). This variety will produce citral in a short duration of 70-80
days. It also fits in crop rotation/intercropping between wheat and paddy and with
other vegetable crops of small farmers. Leaves of this variety can also be used in

lemon tea.

The people of North East India make a number of leather products but they
were unable to reach the market and earn desired profit due to lack of aesthetic
appeal and standardisation. There was a need to transform this knowledge into

wealth by increasing the value of the products without losing its real essence.
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CSIR carried out a comprehensive survey in the north eastern region. Based on the
inputs from the survey, new ranges of products were developed. The handbags are
crafted and designed with the ethnic materials of the North-east and the inspirations
are derived from ornaments, dresses and artifacts adorned by tribal folks of the
northeast India. The products were displayed in various national/international fairs
and have attracted many enquiries. This has benefited the women entrepreneurs of

North Eastern region.

CSIR has set up post-harvest centres in Mizoram (Aizawl) and Arunachal
Pradesh (Pashighat). These centres are focused at helping the local farmers in the
region for value addition to their agricultural produce. The centres house technology
for high efficiency drying and processing of ginger, cardamom, turmeric, chilies etc.
The farmers are able to sell their produce at 20-25% higher price to the processing
centres set up. The CSIR Post Harvest Technology Centres would generate direct
employment to about 300 people.

CSIR has introduced and commercialized Lilium cultivation in Lahaul and Spiti
region of Himachal Pradesh. CSIR has played a catalytic role in the promotion
of commercial floriculture in Himachal Pradesh. The transfer of agro technology
of Lilium in the region was realized by the flower growers through sale of cut
flowers at Delhi flower market. Over 3000 farmers are engaged in floriculture in
Himachal Pradesh.

CSIR has developed knowhow for easy cultivation of economically important
seaweed, namely Kappaphycus alvarezii, which was disseminated to the fishing
community in coastal regions of Tamil Nadu as supplementary activity to existing
fishing activities. Presently, more than eight hundred Self-Help Groups (SHGs) are
engaged in seaweed farming in the region. It provides a regular and sustainable
income source for women, with each of them earning on an average I 5000/- per
month for a period of eight months in a year. CSIR has further developed integrated
process for simultaneous recovery of two products from the harvested fresh seaweed,

namely, hydrocolloid of commercial use and liquid biofertilizer for use by farmers.

CSIR has been adopting villages to promote employment generation and
income augmentation. It has thus catalyzed commercial cultivation of Geranium in
Uttaranchal and Lavender in Jammu and Kashmir through community participation.
In these end to end missions, farmers have been trained not only for cultivation
of Geranium and Lavender but also for extraction of oil, augmenting thus their
income. Like-wise CSIR efforts through development of niche Mentha varieties

and their propagation for mass cultivation are noteworthy. The efforts have led to
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economic growth and have enabled India to acquire a world leadership position

in Menthol mint oil production and export.

CSIR efforts for socio-economic development had led to: empowering people of
the Kashmir Valley through creation of aromatic plant industry; development of bio-
inoculants for enhancing plant productivity and its dissemination to the farmers in
Uttar Pradesh in the partnership with the State Government on a very large scale and
it has enhanced agriculture productivity; and development of mushroom technology,
its transfer and training which has benefitted economically the rural women in North
East States. CSIR has also launched the Jammu Aroma Arogya Gram (JAAG) Yojana
for deployment of CSIR agri-technologies and handholding the farmers of Jammu

and Kashmir for cultivation of medicinal and aromatic plants in the State.

CSIR has been contributing in the area of healthcare. Some recently developed
technologies/interventions benefitting the common people include: Streptokinase
(a drug for cardiovascular disease); Risorine (a cost effective bioavailability enhanced
anti-tuberculosis drug); Battery operated hand-held Micro PCR (towards affordable
and point of care disease diagnostics for Tuberculosis, Malaria, Dengue, Chikungunya,
Hepatitis B and HIN1); non Clonable ID technology for medical product authentication;
Diagnostic system for affordable, point of need testing to manage HIV and TB;
Novel molecular diagnostics for eye diseases; and e-Health Center (eHC, a platform
for the fourth paradigm of science, data-intensive discovery, while bringing affordable
healthcare services to the doorstep of people). CSIR has recently developed a novel,
safe poly-herbal formulation BGR-34 as a safe hypoglycaemic agent for management

of diabetes conditions which has recently been commercialized by an industry.

CSIR has played a major role in protecting the traditional knowledge by creating
a Traditional Knowledge Digital Library (TKDL). The TKDL contains information
in 5 international languages, i.e. English, Japanese, Spanish, French and German
concerning 2.93 lakh medicinal formulations in Ayurveda, Unani and Siddha. Through
the TKDL access agreement concluded with European Patent Office (EPO, 34
Member States), US Patent and Trade Mark Office (USPTO), Canadian Intellectual
Property Office (CIPO), IP Australia, Japan Patent Office (JPO), United Kingdom
Patent and Trademark Office (UKPTO), German Patent Office (GPO), Chile Patent
Office and Malaysian Patent Office, examiners of these offices can utilize TKDL for
search and examination of Intellectual Property applications filed but cannot make
any third party disclosure. TKDL is recognized globally as a model for protection

of traditional knowledge.
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Statement-I11

Details of major projects undertaken by CSIR during last two years

Name of Nodal
Laboratory and location

Title of the Project

1

2

CSIR-Advanced
Materials and Processes
Research Institute,
Bhopal

CSIR-Central Building
Research Institute,

Roorkee

CSIR-Centre for
Cellular and Molecular

Biology, Hyderabad

CSIR-Central Drug
Research Institute,

Lucknow

CSIR-Central
Electrochemical Research
Institute), Karaikudi

Novel Energy Effective Metallic Materials for

Automotive and General Engineering Application

Design and Development of Thermo Responsive and
Magnetic Shape Memory Materials and Devices for

Engineering Applications

Engineering of Disaster Mitigation and Health

Monitoring for Safe and Smart Built Environment

Innovative Materials and Technologies for Next

Generation Green buildings
Plant-Microbe and Soil Interactions
Epigenetics in Health and Disease

Conservation of endangered animals of India:

Molecular Genetics and Reproduction Approaches
Biology of Ageing and Human Health
Plant Breeding, Genomics and Biotechnology

Factors Governing competent gamete production and

reproductive dysfunction

Towards holistic understanding of Complex Diseases:

Unraveling the Threads of Complex Diseases

New Approaches Towards Understanding of Disease

Dynamics and to Accelerate Drug Discovery

Emerging and re-emerging challenges in infectious
diseases: Systems based drug design for infectious

diseases
Anabolic Skeletal Targets in Health and Illness

Multi-functional electrodes and Electrolytes for

Future Technologies
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1

2

CSIR-Central Electronics
Engineering Research

Institute Pilani

CSIR-Central Food

Technological

Research Institute,

Mysore

CSIR-Central Glass
and Ceramic Research
Institute, Kolkata

CSIR-Central Institute
of Medicinal and

Aromatic Plants, Lucknow

CSIR-Central Institute
of Mining and Fuel
Research, Dhanbad

Very High Power Microwave Tubes: Design and

Development Capabilities

Research Initiative on Nano-Devices and Nano-

Sensors

Advanced Micro-sensors and Microsy-stems: Design,

Development and Applications
Advanced Facility for Nano Electronics

New initiatives to boost agriculture productivity

through maximizing pre-and post-harvest yields
Wellness through Foods and Nutraceuticals
Lipidomics Center

Creation of Advanced Research Facility in Molecular

Nutrition

Development of Novel CSIR Technologies for
Manufacturing Tailored and Patient-Specific Bio-
ceramic Implants and Bio-medical Devices at
Affordable Cost

Advanced ceramics materials and components for

energy and structural application

Leadership in Specialty Glass and Optical Fiber
Technologies

Chemical Biology of Ocimum and other Aromatic
Plants

Clean Coal Technology

Development of a technology for optimal extraction
of locked-up coal from underground mines using

artificial pillars

Development of underground coal gasification

technology in India

Development of suitable design methodology for
extraction of coal at greater depths (>300 m) for

Indian geomining conditions
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1

2

CSIR-Central Leather
Research Institute,

Chennai

CSIR-Central Mechanical
Engineering Research

Institute, Durgapur

CSIR-Fourth Paradigm

In stitute, Bengaluru

CSIR-Central Road
Research Institute,
New Delhi

CSIR-Central Scientific

Instruments

Organisation, Chandigarh

CSIR-Central Salt and
Marine Chemicals
Research Institute,

Bhavnagar

CSIR-HQ-Council of
Scientific and Industrial
Research, New Delhi

Zero Emission Research Initiative for Solid Wastes

from Leather

Science and Technology Revolution in Leather with

a Green Touch
Research Initiative for Waterless Tanning

Design Innovation for Smart Material Transformation

Yeaning Leather Life Style Products
Robotics and Micro Machines
Autonomous Underwater Robotics
Intelligent devices and smart actuators

Advanced Research in Engineering and Earth
Sciences: Data intensive modelling and crowd

sourcing approach

Development and Application of Technologies for

Sustainable Transportation

Evaluation of Economic Loss Due to Idling of

Vehicles at Signalized and Mitigation Measures
Development of Indian Highway Capacity Manual

Advanced Instrumentation Solutions for Health Care

and Agro-based Applications

Opto-Mechatronics Technologies for Next Generation

Sensorsand Applications

Membrane and Adsorbent Technology Platform for

Effective Separation of Gases and Liquids

Potassic (K) fertilizer Technology to Empower the

Nation

High Purity Salt and Recovery of Valuable Metal

Jons from Marine Resources

S&T interventions to combat malnutrition in women

and children
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1

2

CSIR-Institute of
Genomics and Integrative
Biology, Delhi

CSIR-institute of
Himalayan Bio-resource
Technology, Palampur

CSIR-Indian Institute
of Chemical Biology,
Kolkata

CSIR-Indian Institute of
Chemical Technology,
Hyderabad

Centre for Cardiovascular and Metabolic Disease

Research

Genome Dynamics in cellular organization,

differentiation and enantiostasis

CSIR-NCL-IGIB Joint Research Initiative: Interfacing
Chemistry and Biology

Wellness Genomics Project-Understanding genomic
signatures of healthy livingin Indian population

Towards Understanding skin Cell Homeostasis

Effective Application of Community Health Efforts
through New Age, IT Based Modes

Visualisation of Organisms in Action

Plant Diversity: Studying adaptation biology and
understanding/exploiting medicinally important plants

for useful bioactives

Introduction, domestication, improvement and
cultivation of economically important plants

Establishment of Centre for High Altitude Biology

Process and Products from Himalayan Region and

their toxicological evaluation

Understanding supra molecular ensembles and

machines

Host Interactome analysis: Understanding the Role
of Host molecules in Parasitic Infection

Neurodegenerative diseases: Causes and Corrections

Therapeutics of Chronic Obstructive Pulmonary
Disease (COPD) and Related Respiratory Disorders

Bio-energetic Disorders: A multi-model approach to

monitoring and management

CSIR-Mayo Clinic Collaboration for Innovation and
Translational Research

Biocatalysts for Industrial Applications and Greener
Organic Synthesis
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2

CSIR-Indian Institute of
Integrative Medicine,

Jammu

CSIR-Indian Institute of

Petroleum, Dehradun

10.

11.
12.
13.
14.

A A

Inherently Safer Practices for Industrial Risk

Reduction

Organic reactions in generating innovative and

natural scaffolds

Non-Infringing chemistry and engineering for

pharmaceuticals

Metabolic profiling of human body fluids by MS
and NMR

Screening molecules in lead exploration

Development of Sustainable Processes for Edible
Oils with Health Benefits from Traditional and

New Resources

Development of Sustainable Waste Management

Technologies for Chemical and Allied Industries
Intelligent Coatings

Development of Innovative Technologies for Strategic

Flurochemicals

Development of Novel Vaccine Adjuvants
Affordable Cancer Therapeutics

Advance Drug Delivery System

Augmentation of Analytical Research Facilities

Medicinal Chemistry for stem cell biology and

regenerative medicine

Nurturing a new Pan-CSIR drug pipe line: high

intensity preclinical, clinical studies on lead candidates
Energy Efficient Technologies

Biomass to Energy

Catalysts for Sustainable Energy

New generation lubricants and additives

Research Initiative for Low Emissions

Waste to Wealth-Waste plastics

Advanced Carbon Materials
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1

2

CSIR-Indian Institute of
Toxicology Research,

Lucknow

CSIR-Institute of
Minerals and Materials

Technology, Bhubaneswar

CSIR-Institute of
Microbial Technology,
Chandigarh

CSIR-National Aerospace

Laboratiories, Bengaluru

CSIR-National Botanical
Research Institute,

Lucknow

Integrated Next Gen approaches in health disease

and environmental toxicity

Nanomaterials: Applications and Impact on Safety,

Health and Environment
Minerals to Metals for Sustainable Planet

Processing of natural gemstones for aesthetic

improvement and value addition
Centre for Special Materials

Man as a Superorganism: Understanding the Human

Microbiome
Centre for Bio therapeutic Molecule Discovery

Genomics and Informatics Solutions for Integrating

Biology

Multidirectional approaches for molecular and
systems level understanding of regulatory networks

in pathogenic microbes
Drug Discovery: Bugs to Drugs Programme

Expansion and Modernization of the Microbial Type

Culture Collection and Gene Bank

Technology Solutions for Micro Air Vehicle

Development

Avionics and Flight Controls Civil Aerospace

Technologies
Advanced Structural Technologies for Aircraft

Aerodynamics and Propulsion Technologies for Next

Generation Civil Aircraft
Transport Aircraft Design Bureau

Augmentation and Refurbishment of National

Trisonic Aerodynamic Facilities

Bioprospection of plant resources and other natural

products

Genomics of Medicinal Plants and Agronomically

Important Traits
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2

CSIR-National Chemical
Laboratory, Pune

CSIR-National
Environmental
Engineering Research

Institute, Nagpur

CSIR-North-East
Institute of Science and

Technology, Jorhat

10

Root Biology and its correlation to sustainable plant

development and soil fertility

Hydrogen Energy: Overcoming materials challenges
in PEMFC towards generation, separation, storage

and conversion of hydrogen

Innovate, develop and up-scale modular, agile,

intensified and continuous processes and plants
Catalysts for Specialty Chemicals

Encapsulated Microorganisms for Environmental

Protection

Creating intellectual property and capabilities for
the development of improved security features and

substrates for the Indian currency note.

A Multi-Scale Simulation and Modeling Approach
to Designing Smart Functional Materials for use in

Energy, Electrochemistry and Bio-mimetics
Centre for Surface and Interface Science Research

Nuclear Magnetic Resonance Centre for Advanced

Research
National Repository of Molecules

Up gradation of Facilities/National Repository of
Molecules and National Collection of Industrial

Micro Organisms Resource Centre

Centre of Excellence: Waste Utilization and

Management

National Clean Air Mission

Clean Water: Sustainable Options

Natural Products as Affordable Healthcare Agents

Environmental Research Initiative for Paper and

Process Industry
Advanced Polyolefins
North East Exploration for Pharmaceutical

CSIR Advanced Analytical Facility for North East




250 Written Answers to

[RAJYA SABHA] Unstarred Questions

1

2

CSIR-National
Geophysical Research
Institute, Hyderabad

CSIR-National Institute
for Interdisciplinary
Science and Technology,

Thiruvananthapuram

CSIR-National Institute
of Oceanography, Goa

CSIR-National
Institute of Science
Communication and
Information Resources,
New Delhi

Geodynamic and Earthquake generating processes in
NE India and Andaman Subduction Zone

Hazard due to Earthquakes and Tsunami in the

Indian region
India Deep Earth Exploration Programme

Shallow subsurface imaging of India for resource

exploration

Sustainable Technologies for the Utilization of Rare
Earths

Development of functional foods and their
formulations for potential health benefits of common

man
Molecules to Materials to Devices
Speciality Materials based on Engineered Clays

Ocean Science Towards Forecasting Indian Marine

Living Resource Potential

Geological processes in the Indian Ocean-Under-

standing the input fluxes, sinks and Paleoceanography

Geo-scientific investigations for deciphering the
Earth's internal processes and exploration of energy

resources

Indian Aquatic Ecosystems: Impact of Deoxygenation,

Eutrophication and Acidification

Analyses and Harnessing of Marine Biodiversity
for Bioremediation of Aquaculture and Industrial
Effluents

CSIR Knowledge Gateway and Open Source Private

Cloud Infrastructure

CSIR-Wide Consortium Access to Online Information

Resources

Vulnerability assessment and development of adaptation
strategies for climate change impact with special

reference to coasts and island ecosystems of India
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1

2

CSIR-National Institute
of Science, Technology
and Development
Studies), New Delhi

CSIR-National
Metallurgical Laboratory,

Jamshedpur

CSIR-National Physical
Laboratory, New Delhi

CSIR-Structural
Engineering Research

Centre, Chennai

CSIR-Traditional
Knowledge Digital
Library, Ghaziabad

CSIR-Unit for Research
Development of
Information Products,

Pune

Indian S&T and Innovation Policy

Development of Zero Waste Technology for

Processing and Utilization of Thermal Coal

Development of Magnesium Metal Production

Technology

Development of Advanced Materials for Next-

Generation Energy-Efficient Devices

Advanced Quantum Research and Innovation with
Ultra Small Systems

Measurement for Innovation in Science and Technology

Probing the Changing Atmosphere and its Impacts in
Indo-Gangetic Plains (IGP) and Himalayan Regions

Research and Development on Single Trapped lon

based Frequency Standard

Innovative Technologies for Health Assessment and

Damage Mitigation of Structures

Engineering Sustainable Materials and Structures Action
Plan I: Sustainability Through Eco-Balancing

Engineering Sustainable Materials and Structures Action
Plan II: Sustainability Through Nano-Technology and

Bio-Mimetics

Analysis and Monitoring of patent applications
in International Patent Office for preventing

misappropriation of India's Traditional Knowledge
Traditional Knowledge Digital Library 2020
Patinformatics

Chembioinformatics for Drug Discovery

Open Science and Open Innovation Infrastructure
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Unstarred Questions

(X in lakh)
S1.No. States Laboratory/Institute 2013-14 2014-15
1.  Andhra I. CSIR-Centre for Cellular and 4619.283 2697.414
Pradesh/ Molecular Biology (CSIR-CCMB),
Telangana* Hyderabad*
II. CSIR-Indian Institute of Chemical 4779.359 3924.713
Technoloqy (CSIR-IICT), Hyderabad*
III. CSIR-National Geophysical Research 1897.843 1466.951
Institute (CSIR-NGRI), Hyderabad*
2. Assam I.  CSIR-North East Institute of Science  1847.52 1775.256
and Technoloqy (CSIR-NEIST), Jorhat
3.  Chandigarh 1. CSIR-Central Scientific Instruments 1908.739 1478.038
Organisation (CSIR-CSIO), Chandigarh
II. CSIR-Institute of Microbial Technology 3154.203 2826.169
(CSIR-IMTECH), Chandigarh
4. Delhi I.  CSIR-Central Road Research Institute ~ 993.012  687.938
(CSIR-CRRI), New Delh
II. CSIR-Hq.-Council of Scientific and 632.755 770.950
Industrial Research, New Delhi
II. CSIR-Institute of Genomics and 4478.842 3055.437
Integrated Biology (CSIR-IGIB),
New Delhi.
IV. CSIR-National Institute of Science 1902.580 2038.203
Communication and Information
Resources (CSIR-NISCAIR), New Delhi
V. CSIR-National Institute of Science, 186.386 212.330
Technology and Development Studies
(CSIR-NISTADS), New Delhi
VI CSIR-National Physical Laboratory 5291.345 954.541
(CSIR-NPL), New Delhi
5. Goa I.  CSIR-National Institute of 6681.921 2497.760

Oceanography (CSIR-NIO), Goa




Written Answers to

[3 March, 2016]

Unstarred Questions 253

SI.No. States

Laboratory/Institute

2013-14

2014-15

6.

10.

11.

12.

13.

14.

Gujarat

Himachal
Pradesh

Jammu and
Kashmir

Jharkhand

Karnataka

Kerala

Madhya
Pradesh

Mabharashtra

Odisha

L.

II.

III.

Iv.

L.

L.

IL.

L.

CSIR-Central Salt and Marine Chemicals
Research Institute (CSIR-CSMCRI)
Bhavnagar

CSIR-Institute of Himalayan
Bioresource Technology (CSIR-IHBT),
Palampur

CSIR-Indian Institute of Integrative
Medicine (CSIR-IIIM), Jammu

CSIR-Central Institute of Mining
and Fuel Research Institute
(CSIR-CIMFR), Dhanbad

CSIR-National Metallurgical
Laboratory (CSIR-NML), Jamshedpur

CSIR-Central Food Technological
Research Institute (CSIR-CFTRI),
Mysore

CSIR-National Aerospace Laboratories
(CSIR-NAL), Bengaluru

CSIR 4" Paradigm Institute
(CSIR-4" PI)

CSIR-National Institute of
Interdisciplinary Science and
Technology (CSIR-NIIST),
Thiruvananthapuram

CSIR-Advanced Materials and
Processes Research Institute
(CSIR-AMPRI), Bhopal

CSIR-National Chemical Laboratory
(CSIR-NCL), Pune

CSIR-National Environmental
Engineering Research Institute
(CSIR-NEERI), Nagpur

CSIR-Institute of Minerals and
Materials Technology (CSIR-IMMT),
Bhubaneshwar

1733.810

1871.798

2888.612

1151.936

477.223

2016.975

2867.279

1722.946

1925.487

434.465

4653.532

1289.305

1837.345

1850.014

1526.797

1531.192

1555.932

264.500

1286.058

1791.318

741.698

1816.992

333.597

3711.802

1040.484

758.113
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S1.No. States Laboratory/Institute 2013-14 2014-15
15. Rajasthan I.  CSIR-Central Electronics Engineering 3139.843 1971.327
Research Institute (CSIR-CEERI), Pilani
16. Tamil Nadu [I. CSIR-Central Electrochemical Research 3518.878 2899.023
Institute (CSIRCECRI), Karaikudi
II. CSIR-Central Leather Research 2029.377 1662.936
Institute (CSIR-CLRI), Chennai
III. CSIR-Engineering Research Institute 3723.455 1736.014
(CSIR-SERC), Chennai
17. Uttrakhand 1. CSIR-Central Building Research 776.360 791.725
Institute (CSIR-CBRI), Roorkee
II. CSIR-Indian Institute of Petroleum 1962.413 1237.899
(CSIR-IIP), Dehradun
18. Uttar Pradesh I. CSIR-Central Drug Research 3877.217 6549.829
Institute (CSIR-CDRI), Lucknow
II. CSIR-Central Institute of Medicinal 1158.239 1287.008
and Aromatic Plants, (CSIR-CIMAP),
Lucknow
III. CSIR-Indian Institute of Toxicological 1041.242 973.597
Research (CSIR-IITR), Lucknow
IV. CSIR-National Botanical Research 2256.561 1838.568
Institute (CSIR-NBRI), Lucknow
V. CSIR-Human Resource Development  405.725 363.967
Centre
19.  West I. CSIR-Central Glass and Ceramic 3231.834 2133.743
Bengal Research Institute (CSIR-CGCRI),
Kolkata
II. CSIR-Central Mechanical Engineering 2042.249 2063.957
Research Institute (CSIR-CMERI),
Durgapur
III. CSIR-Indian Institute of Chemical 3848.855 2809.277

Biology (CSIR-IICB), Kolkata
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Setting up of Biotechnology Boards

895. SHRI MOHD. ALI KHAN: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government has any proposal to set up Biotechnology Boards in
all districts of Andhra Pradesh; and

(b) if so, the details and present status thereof along with funds sanctioned/spent

for this purpose?

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY (SHRI Y. S. CHOWDARY): (a) No, Sir.

(b) Does not arise.
Skill development centres in Bihar

#896. SHRI BASHISTHA NARAIN SINGH: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(a) the details of Skill Development centers in Bihar to develop skills and

entrepreneurship among the youths;

(b) the number of youths and names of the disciplines in which these youths

have been provided training by these centers so far;

(c) whether Government tries to ensure that these youths trained so far get some

employment; and
(d) if so, the number of such trained youths who have become self-employed?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (d) Government
has set up National Skill Development Corporation (NSDC) as a Public Private
Partnership (PPP) entity to promote private training providers across the Country.
As on 31st January, 2016, NSDC training partners have 4,415 operational training
centers (including 05 mobile and 123 fixed training centres in Bihar) across 28
States and 5 Union Territories which run the training programme in various sectors
like Agriculture, Automobile, Building and Construction, Capital Goods, Gems and

Jewellery etc.

Further, as on 29th February, 2016, 14.69 lakh candidates (including 75,707

candidates in Bihar) have been enrolled under Pradhan Mantri Kaushal Vikas Yojana

T Original notice of the question was received in Hindi.
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(PMKVY) for vocational training under different sectors in 10,066 training centres
(including 409 centres in Bihar) spread across the Country. The training partners are
incentivised under the scheme for facilitating employment of youth trained in their

centres under the scheme.

Common Norms approved by the Government for skill development schemes
on 15th July, 2015, has also the provision of incentivising the training providers
to facilitate employment of youth trained under their centres and tracking of the

trainees for the initial period.
Prime Minister skill development scheme in backward districts

+897. SHRI NARESH AGRAWAL: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state?

(a) whether it is a fact that training centres under the Prime Minister Skill
Development Scheme are not available in backward districts of the country where

they are needed the most;

(b) if so, the reasons therefor and by when these centres are planned to be
established; and

(c) if not, the number of training centres available at present?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (c)
Government has launched the flagship scheme, ‘Pradhan Mantri Kaushal Vikas
Yojana (PMKVY)’ on 15th July, 2015 to enable and mobilize a large number
of youth across the Country to take up outcome based skill training and earn
their livelihood. It is a skill certification and reward scheme wherein trainees
after their successful assessment and certification, get monetary reward through
direct bank transfer to their account. The scheme has the target to benefit
24 lakh persons across the Country with training of 14 lakh fresh entrants
and certification of 10 lakh persons under Recognition of Prior Learning
(RPL) within one year. National Skill Development Corporation (NSDC) is
the implementing agency for PMKVY.

As on 29th February, 2016, 14.69 lakh candidates have been enrolled for vocational
training under different sectors in 10,066 training centres spread across the country

with the coverage of 606 districts including backward areas/regions.

Further, setting up of new skill training centres is a continuous process.

T Original notice of the question was received in Hindi.
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Financial assistance for start ups

898. SHRI K. C. TYAGI: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(a) the number of indigenous enterprises which have started operating during

the last one year, State-wise and sector-wise;

(b) whether the Government is promoting social entrepreneurship through additional
financial assistance, training and mentorship and if so, the details thereof and if not,

the reasons therefor;

(c) whether there has been a considerable increase in the number of start-ups

under Information Technology sector in comparison to other sectors; and

(d) if so, whether Government proposes to promote start-ups in other sectors

like health, energy etc.; if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) Indigenous
enterprises form part of the Micro, Small and Medium Enterprises. State/UT-wise
and Sector-wise information relating to the number of Entrepreneurs Memorandum
Part-Il (EM-II) filed at District Industries Centres (DICs) and their distribution as
Micro, Small and Medium for the last year i.e 2014-15 is given in the Statement-I
and II, respectively (See below).

(b) The National Policy for Skill Development and Entrepreneurship 2015
envisages fostering social entrepreneurship and grassroots innovation by providing
support in terms of fiscal incentives, creation of grass root technology innovation
hubs, legal support and market linkages. The Government has established a mechanism
to be known as SETU (Self-Employment and Talent Utilisation) under NITI Aayog
to support all aspects of start-up businesses, and other self-employment activities,
particularly in technology-driven areas. Besides, the Government has also launched
in August 2015 India Aspiration Fund (IAF) under the Small Industries Development
Bank of India (SIDBI) with a capital of ¥ 2000 crores to give a boost to start-up
ecosystem in the country. The objective of IAF is to catalyse tens of thousands of
crores of equity investment into start-ups and MSMEs creating employment for lakhs

of persons, mostly educated youth, over the next four to five years.

(c) The Department of Electronics and Information Technology (DeitY) is
implementing a scheme entitled “Technology Incubation and Development of
Entrepreneurs (TIDE)” under which 147 start-ups have been supported at 25 TIDE
Centres established in premier institutes like IITs, NITs, IIMs etc.
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(d) Hon’ble Prime Minister has launched the Start up India movement on 16th
January, 2016 in which a dedicated Start-up fund worth I 10,000 crore would be
created for funding of Start-ups. Besides Start-ups would be exempted from paying
income tax on their profit for the first three years. Further, there will also be eighty
per cent exemption in patent fee for Start-ups business along with a self-certification
based compliance system for Start-ups. Such initiative of the Government would help
Start-up in Health and Energy sector also. Apart from the above, the Government
through Atal Innovation Mission (AIM) has earmarked I 150 crore for the Financial
Year 15-16 for 10 Grand Challenges to incentivise innovations in India. These
innovations led start-up have been recommended for essential ultra low cost, low
maintenance and durable innovations customised to local conditions dedicated to
improved health care, cleaner environment, affordable and cleaner energy that can

vastly improve the quality of life across the board.
Statement-1

State/UT-wise distribution of number of entrepreneurs memorandums
part-Il (EM-II) filed at district industries centres

Sl. No. States/UTs Number of EM-II Filed
2014-15
1 2 3
1. Jammu and Kashmir 1,159
2. Himachal Pradesh 388
3. Punjab 2,137
4. Chandigarh 160
5. Uttarakhand 2,669
6. Haryana 1,482
7. Delhi 652
8. Rajasthan 18,655
9. Uttar Pradesh 52,203
10.  Bihar 2,009
11. Sikkim 7
12. Arunachal Pradesh 25
13. Nagaland 91

14. Manipur 198
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1 2 3
15. Mizoram 278
16. Tripura 172
17. Meghalaya 118
18. Assam 2,629
19. West Bengal 15,244
20. Jharkhand 3,450
21.  Odisha 2,995
22. Chhattisgarh 1,702
23. Madhya Pradesh 19,903
24. Gujarat 64,160
25. Daman and Diu 56
26. Dadra and Nagar Haveli 90
27. Mabharashtra 36,992
28. Andhra Pradesh 2,810
29. Karnataka 28,754
30.  Goa 160
31. Lakshadweep 5
32. Kerala 14,906
33. Tamil Nadu 143,104
34. Puducherry 96
35. Andaman and Nicobar Islands 112
36. Telangana 5,787

ALL INDIA 425,358
Distribution of number of EM-II filed by type of enterprises
Year Number of EM-II filed pertaining to
Micro Small Medium Total
2014-15 3,46,206 70,933 8,219 4,25,358
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Details showing industry group-wise distribution of number of EM-II filed to

the msmes by the dics under the various State/UT commissionerates/

directorates of industries during year 2014-15 (provisional).

Position as on: 30th June, 2015

SI. No. Description Number of EM-II filed
2014-15

1 2 3
All India

1. Agriculture, Hunting and Related Service 12,722
Activities

2. Forestry, Logging and Related Service 1,108
Activities

3. Fishing, Aquaculture and Service Activities 343
Incidental to Fishing

4. Mining of Coal and Lignite; Extraction of 199
Peat

5. Extraction of Crude Petroleum and Natural 227
Gas; Service Activities incidental to Oil and
Gas Extraction, excluding Surveying

6. Mining of Uranium and Thorium Ores 82

7. Mining of Metal Ores 310

8. Other Mining and Quarrying 3,966

9. Mfg of Food Products and Beverages 31,242

10. Mfg of Tobacco Products 615

I1. Mfg of Textiles 45,494

12. Mfg of Wearing Apparel; Dressing and 29,914
Dyeing of Fur

13. Mfg of Leather & Leather Product 6,868

14. Mfg of Wood And Wood Products 12,079

15. Mfg of Paper And Paper Products 5,839

16. Publishing, Printing and Reproduction of 9,534

Recorded Media
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1 2 3

17. Mfg of Coke and Refined Petroleum Products 526
and Nuclear Fuel

18. Mfg of Chemicals and Chemical Products 9,451

19. Mfg of Rubber and Plastics Products 9,062

20. Mfg of Other Non-Metallic Mineral Products 11,342

21.  Mfg of Basic Metals 7,978

22. Mfg of Fabricated Metal Products 23,821

23.  Mfg of Machinery and Equipment n.e.c. 16,189

24, Mfg of Office, Accounting & Computing 1,444
Machinery

25. Mfg of Electrical Machinery and Apparatus 7,005
n.e.c.

26. Mfg. of Radio, Television and Communication 2,103
Equipment and Apparatus

27.  Mfg of Medical, Precision and Optical 3,694
Instruments, Watches and Clocks

28. Mfg of Motor Vehicles, Trailers and Semi- 2,251
Trailers

29. Mfg of Other Transport Equipment 1,657

30. Mfg of Furniture; Manufacturing n.c.c. 18,731

31. Recycling 943

32. Electricity, Gas, Steam and Hot Water Supply 1,485

33. Collection, Purification and Distribution of 1,347
Water

34. Construction 3,476

35. Repair and Maintenance of Motor Vehicle, 6,716
Retail Sale of Automotive Fuel

36. Wholesale of Trade and Commission Trade 24,589

37. Repair and Maintenance of Personal and 25,588
Household Goods; Retail Trade

38. Hotels and Restaurants 4,009

39. Land Transport; Transport via Pipelines 5,902

40. Water Transport 90
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41. Air Transport 75
42. Supporting & Auxiliary Transport & Travel 1,725
Agents Activities

43.  Post and Telecommunications 918

44. Financial Intermediation, Except Insurance & 1,434
Pension Funding

45. Insurance and Pension Funding, Except 59
Compulsory Social Security

46. Activities Auxiliary to Financial 281
Intermediation

47. Real Estate Activities 1,946

48. Renting of Machinery & Equipment Without 691
Operator & of Personal & Household Goods

49. Computer and Related Activities 13,998

50. Research and Development 250

51. Other Business Activities 29,261

52. Public Administration and Defence; 334
Compulsory Social Security

53. Education 1,573

54. Health and Social Work 1,997

55. Sewage and Refuse Disposal, Sanitation and 303
Similar Activities

56. Activities of Membership Organization n.e.c. 250

57. Recreational, Cultural and Sporting Activities 2,090

58. Other Service Activities 16,104

59. Activities of Private Households as Employers 131
of Domestic Staff

60. Undifferentiated Goods - Producing Activities 271
of Private Households for Own Use

61. Undifferentiated Service - Producing Activities 1,138
of Private Households for Own Use

62. Extra Territorial Organization and Bodies 110

63.  NIC Description Not Reported 478
TotaL 425,358
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Demand and supply gap for workforce

899. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(a) whether it is a fact that as per the Skill Gap Report, the country needs 119

million more skilled workers by 2022;

(b) whether any assessment has been made about the skill requirements, State-

wise, if so, the details of skilled workforce required, sector-wise and State-wise;

(c) the difference between earlier estimates and the new estimates and the plan

of action to bridge the gap between demand and supply; and

(d) the amount required for skilling the workforce and how Ministry is planning

to pool the resources in the light of low budgetary support?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (c) As per
National Skill Development Corporation (NSDC’s) Sector Specific reports on Human
Resource and Skill Requirements in the 24 Sectors, India had an employment base of
461.1 million in 2013 which is expected to increase to 581 million by 2022. Thus,
about 120 million people would be added to the workforce who need fresh skilling
in these sectors. In addition, there is a need for constant upskilling and re-alignment
of existing workforce. A list of 24 sectors covered is given in the Statement (See
below). However, after removal of duplication in retail sector the net incremental

human resource requirement during 2013-2022 comes to 109.73 million.

(d) The National Policy for Skill Development and Entrepreneurship, 2015 defines

strategy for meeting resources for skill development which infer-alia includes:—

(1) National Skill Development Fund for donations/contribution from contributors
including Government, multilateral organizations, corporation etc. for

furtherance of the objectives of skill development.

(i) Channelization the interest of a plethora of organizations to participate in the
mission of Skill India through Resource Optimization for Skilling at Scale

Platform.

(iii) To encourage companies to spend at least 25% of their Corporate Social

Responsibility funds on skill development initiatives.

(iv) To encourage all Government schemes to apportion a certain percentage of

the scheme budget towards skilling of human resources.

(v) End user funding through a basic fee paying model.
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(vi) Credit Guarantee Fund for Skill Development to support loans for the purpose

of skilling so as to leverage credit financing in the skill landscape.
Statement

Break Up of Incremental Requirement Across Sectors

Sl.  Sector Employment Projected Incremental
No. Base in 2013 Employment Human

(million) by 2022 Resource

(million) Requirement

(2013-22)
1 2 3 4 5
1. Auto and Auto Components 10.98 14.88 3.9
2. Beauty and Wellness 4.21 14.27 10.06
3. Food Processing 6.98 11.38 4.4
4. Media and Entertainment 0.4 1.3 0.9
5. Handlooms and Handicrafts 11.65 17.79 6.14
6. Leather and Leather Goods 3.09 6.81 3.72
7. Domestic Help 6 10.88 4.88
8. Gems and Jewellery 4.64 8.23 3.59
9. Telecommunication 2.08 4.16 2.08
10. Tourism, Hospitality and Travel 6.96 13.44 6.48
11. Furniture and Furnishing 4.11 11.29 7.18
12. Building, Construction and Real 45.42 76.55 31.13

Estate

13. IT and ITES 2.96 5.12 2.16
14. Construction Material and 8.3 11 2.7

Building Hardware

15. Textile and Clothing 15.23 21.54 6.31
16. Healthcare 3.59 7.39 3.8
17. Security 7 11.83 4.83
18. Agriculture 240.4 215.6 (24.8)
19. Education/skill development 13.02 17.31 4.29

20. Transportation and Logistics 16.74 28.4 11.66
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1 2 3 4 5
21. Electronic and IT Hardware 4.33 8.94 4.61
22. Pharma and Life Sciences 1.86 3.58 1.72
23. BFSI 2.55 4.25 1.7
24. Retail 38.6 55.95 17.35

GranD ToTAL 461.1 581.89 120.79

Note: After adjusting double counting in retail segment in larger sectors, the net incremental Human
Resource Requirement during 2013-22 comes to 109.73 million

Funds of skill development

900. SHRI BHUPINDER SINGH: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) number of boys and girls skilled in the country State-wise, during the Eleventh
Plan Period, how many would be skilled by the Twelfth Plan Period, State-wise;

(b) how many of them have been employed, State-wise, so far; and

(c) funds projected in the Twelfth Plan period by Government, and funds so

far spent, State-wise in the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (c¢) There are
over 40 skill development schemes across various sectors implemented by over 18
Central Ministries/Departments to promote skilling of all people including youth, in
the Country. Funds under these schemes are provided by the concerned Ministries/
Departments to the implementing agencies including States in accordance with the

guidelines issued for the schemes.

Details of people trained under various skill development schemes/programmes
of over 18 Central Ministries/Departments for the year 2013-14 to 2015-16 (upto
December, 2015) are as under:-

(Figures in lakhs)

Year Number of persons trained
2012-2013 51.88
2013-2014 76.37
2014-2015 76.12
2015-2016 37.44

(upto December, 2015)
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Further, skilling of youth is a continuous process. However, the National Policy
for Skill Development and Entreprencurship, 2015 projects the need for Recognition
of Prior Learning (RPL), reskilling and upskilling of 298.25 million existing workforce
and skilling of 104.62 million new entrants over 2015-2022.

In order to enable and mobilize a number of youth to take up outcome based
skill training, the Government has launched Pradhan Mantri Kaushal Vikas Yojana
(PMKVY) on 15th July, 2015 which has a budget provision of ¥ 1500 crore with
the target to benefit 24 lakh persons across the country with training of 14 lakh fresh
entrants and certification of 10 lakh persons under Recognition of Prior Learning
(RPL) within one year. National Skill Development Corporation (NSDC) is the
implementing agency for PMKVY. An amount of ¥ 500 crore has been released till

date under the scheme during the current financial year i.e. 2015-16.

Further, funds for skill development programmes during the balance period of
Twelfth Five Year Plan would be allocated as per the annual budget approved by

the Parliament of India.
Skill India programme in West Bengal

901. SHRI VIVEK GUPTA: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(a) whether the Ministry is aware that two crore young people enter into work

force every year and most of them remain unemployed or marginally unemployed;

(b) the allocation and utilization of funds under Skill India Programme till date,

State-wise;

(c) the details of training centres, number of people trained and number of
people who have been placed under Skill India Programme till date including State

of West Bengal, State-wise, district-wise; and

(d) the allocation and utilization of funds along with the steps taken to promote

skilldevelopment in West Bengal in the last two years, district-wise?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAIJIV PRATAP RUDY): (a) to (d) It is
estimated that approximately 104.6 million people (excluding those who are joining
the workforce with higher education and without vocational education or training)

are going to inter into workforce in the period of 2015-2022.

There are over 40 skill development schemes across various sectors implemented

by over 18 Central Ministries/Departments to promote skilling of all people including
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youth, in the Country. Funds under these schemes are provided by the concerned
Ministries/Departments to the implementing agencies including States in accordance
with the guidelines issued for the schemes. A total of 37.44 lakh persons have been

skilled these programmes in the year 2015-16 till December, 2015.

Besides, Government has set up National Skill Development Corporation (NSDC)
as a Public Private Partnership (PPP) entity to promote private training providers
across the Country,. As on 31st January, 2016, NSDC training partners have 4,415
operational training centers, including 394 mobile centers (including 13 mobile out
of 242 training centres in West Bengal) across 28 States and 5 Union Territories
which run the training programme in various sectors like Agriculture, Automobile,

Building and Construction, Capital Goods, Gems and Jewellery, etc.

Further, Government has launched Pradhan Mantri Kaushal Vikas Yojana (PMKVY)
on 15th July, 2015 which has the target to benefit 24 lakh persons across the country
with training of 14 lakh fresh entrants and certification of 10 lakh persons under
Recognition of Prior Learning (RPL) within one year. It is a skill certification and
reward scheme wherein trainees after their successful assessment and certification,
get monetary reward through direct bank transfer to their account. NSDC is the

implementing agency for PMKVY.

As on 29th February, 2016, 14.69 lakh candidates have been enrolled for vocational
training under different sectors across the country with coverage of 29 States and 6
Union Territories (UTs). State/UT-wise break-up of enrolment made under PMKVY

is given in the Statement.
Statement

State/UT-wise break-up of skill training under Pradhan Mantri
Kaushal Vikas Yojana (PMKVY)

(As on 29th February, 2016)

States Total Enrolled Total Trainings Completed
Andaman and Nicobar Islands 194 194

Andhra Pradesh 100017 57851
Arunachal Pradesh 789 691

Assam 27121 18856

Bihar 75707 44560

Chandigarh 3768 2435
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States Total Enrolled Total Trainings Completed
Chbhattisgarh 28681 17711
Dadra and Nagar Haveli 168 103
Daman and Diu 196 30
Delhi 59003 39536
Goa 473 235
Gujarat 37490 24127
Haryana 64979 37845
Himachal Pradesh 18627 12316
Jammu and Kashmir 13235 8232
Jharkhand 21358 13792
Karnataka 59059 37185
Kerala 12711 6505
Madhya Pradesh 123539 77357
Mabharashtra 72625 50107
Manipur 1158 926
Meghalaya 1593 1424
Mizoram 923 397
Nagaland 1151 649
Odisha 48011 30262
Puducherry 5327 3717
Punjab 58609 34390
Rajasthan 90315 53467
Sikkim 739 595
Tamil Nadu 131423 94703
Telangana 79583 50921
Tripura 12850 8461
Uttar Pradesh 201172 112745
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States Total Enrolled Total Trainings Completed
Uttarakhand 11488 6816

West Bengal 105165 65918

GranD ToTAL 1469247 915059

MoU for skill development scheme

902 DR. KANWAR DEEP SINGH: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) whether any Memorandum of Understanding (MoU) is being signed between
AICTE and Skill Development Committee to implement the Skill Development

Scheme, if so, salient features thereof; and

(b) whether it includes utilizing infrastructure of the Engineering Colleges which

want to close down for skill development?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) and (b) Ministry
of Skill Development and Entrepreneurship has not entered into an MoU with All
India Council for Technical Education (AICTE). However, Ministry is working with
AICTE for incorporating skill development courses in Polytechnics and Engineering

Colleges also.
Data Related to Operation of ITIs

903. SHRI SHADI LAL BATRA: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) whether Government has direct access to data of the operations of individual

Training Institutes (ITIs) in the country; if so, the details thereof;

(b) whether information of such data is inadequate to assess the actual training

capacity in the country, if so, the reaction of the Government thereon; and

(¢) whether the National Skill Development Association (NSDA) had requested
the National Sample Survey Organisation (NSSO) to incorporate new questions to

capture details into their household and enterprise survey and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) and (b) Yes, Sir.
A portal namely National Council for Vocational Training—Management Information
System (NCVT-MIS PORTAL) has been created to have access to data about the
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operation of individual Training Institute (ITIs) in the following areas:-
(1) Affiliation data and Seating Capacity.
(i) Data of admitted trainees.
(iii) All marks obtained by the trainee in All India Trade Test and result.
(iv) Issue of marksheets and National Trade Certificates.

(¢) Questions relating to skilling have been included in NSSO’s Enterprise
Survey that started in July, 2015 (NSS 73rd round survey) to capture information
on skilled worker (male/female) and non-availability of skilled labour as and when

needed. Details of Question are given in the Statement.
Statement

Details of Questions related to skill/skill development incorporated in Sch. 2.34
of NSS 73rd round Survey on Unincorported Non-agricultural Enterprises (Excluding

Construction)

(i) With respect to item 220; viz.““did the enterprise face any problem in its
operation during last 365 days” there are provisions to report two of the
most severe problems (from a specified list) against item 221 and 222. A
problem namely, ‘non-availability of skilled labour as and when needed’

was newly added in the list of problems specified in the schedule for these

items.
[2] particulars of operation and background information  Item no Code
Did the enterprise face any problem in its operation 220

during last 365 days? (Yes-1, no-2)

If yes in item 220, nature of problems Most severe 221
faced in its operation during the last problem
365 days (at most two code in order

of severity of problem)

Next severe 222

problem

(i) In the block pertaining to the employment particulars of the enterprise
(Block 8) additional provision to collect information on skilled worker (male/

female) was added as under:
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[8] employment particulars of the enterprise during last 30 days ended on
...................... /last calendar month ended on .......................

Type of worker Item Average number of workers

no. Full time Part time Total Skilled

Female Male Female Male (Cols. Female Male
3 to 6)

(D @ 03 “) (%) (6) (N (®) ®
Working owner 801

Formal hired 802

worker

Informal hired 803

worker

Helper/ 804
apprentice

Other worker 805
Total (items 809
801 to 805)

Active members 810
of SHGs

Goals fixed for National Skill Development Mission

904. SHRT ANUBHAV MOHANTY: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) whether goals have been fixed for the National Skill Development Mission
(NSDM);

(b) how does Government proposes to achieve those goals in the coming two
years; and

(c) the funds allocated to the NSDM in order to achieve its set goals for the
years 2015-16 and 2016-17?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) The National Skill
Development Mission has been launched to provide overall institutional framework
to rapidly implement and scale up skill development efforts across India. Some of

the Mission objectives are:-
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(1)
(i)

(iii)

(iv)

V)

(vi)

Create an end-to-end implementation framework for skill development.

Align employer/industry demand and workforce productivity with trainees’

aspirations for sustainable livelihoods.

Promote convergence and co-ordination between skill development efforts

of all Central Ministries/Departments/States/implementing agencies.

Support weaker and disadvantaged sections of society through focused

outreach programmes and targeted skill development activities.

Leverage existing public infrastructure and industry facilities for scaling

up skill training and capacity building efforts.

transitioning between the vocational training system and the formal education

system, through a credit transfer system.

(vii) overseas employment

(b) National Skill Development Mission initially consists of seven Sub-Missions

in priority areas namely Institutional Training, Infrastructure, Trainers, Overseas

employment, Convergence, sustainable livelihoods and leveraging Public Infrastructure.

These Sub-Missions would serve as a building block for achieving overall objectives

of the Mission. The Government has taken several policy interventions and initiatives

for achieving the Mission objectives as under:-

(@)

(i)

(1i1)

(iv)

™)

(vi)

National Skill Qualification Framework (NSQF) to organize qualifications

according to series of level of knowledge, skills and aptitude.

The Institutional framework of the mission has been put in place with
constitution of the Governing Council headed by the Prime Minister,

Steering Committee chaired by Minister, SDE and Executive Committee.

Common Norms for all skill development programmes across Central

Ministries/Departments.

The National Policy for Skill Development and Entreprencurship 2015
provides an umbrella framework to all skilling activities including skill

development scheme/programme being carried out within the country.

Strategic partnerships have also been undertaken between MSDE and
other Ministries/Departments in the Central Government, to collaborate
on scaling up skill training activities in specific sectors and leveraging

existing infrastructure.

Pradhan Mantri Kaushal Vikas Yojana (PMKVY), the flagship programme
for skill development in the country. So far more than 15.60 lakh youth

have been trained/enrolled under the scheme in the current year.
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(vii) MSDE has also signed MoUs with Germany, UK, China and Australia,
to scale up apprenticeships support, training of trainees, curriculum
development, ensure benchmarking of standards and create Centres of

Excellence in skill training across the country.

(¢) The implementation of skilling activities under the Mission will be as per

the budget provisions of various schemes under their respective heads of account.
Financial assistance to backward castes in Maharashtra

905. SHRIMATI RAJANI PATIL:
SHRI RAMDAS ATHAWALE:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state:

(a) the details of financial assistance given to the backward castes in Maharashtra
for higher education through National Backward Classes Finance and Development

Corporation during the last two years;
(b) the number of persons benefited;
(c) the number of applications received and pending out of them; and
(d) the criteria adopted for selection of persons for such assistance?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) The National Backward Classes
Finance and Development Corporation (NBCFDC) provides financial assistance through
State Channelizing Agencies (SCAs) nominated by respective State Governments/
UTs at concessional rate of interest to the members of Backward Classes living
below double the poverty line for income generating activities and to generate self-
employment opportunities.

(b) The details of the financial assistance provided and number of persons
benefitted under Education Loan Scheme of NBCFDC during the year and last two

years in the state of Maharashtra, is as follows:—

2013-14 2014-15

Financial Physical Financial Physical

T 1.05 crore 204 Beneficiaries T 1.00 crore 200 Beneficiaries

(¢) The NBCFDC provides financial assistance to the SCAs on their demand.
No application is received by NBCFDC.
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(d) The eligibility criteria for selection of person is as follows:-

I.  He/She Should be a member of Backward Classes, as notified by Central

Government/State Governments from time to time.

II. The annual income of the applicant’s family should be below double
the poverty line i.e. I 1,20,000/- p.a. in urban areas and I 98,000/- p.a.

in rural areas.

II. The applicant should have obtained admission for any professional courses
approved by appropriate authority such as All India Council for Technical

Education, Medical Council of India, University Grant Commission etc.
Action after suicide of dalit scholar

906. DR. BHALCHANDRA MUNGEKAR: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) the action that the Ministry has taken on the suicide of a dalit scholar of
Hyderabad Central University;

(b) whether the Ministry was in contact with the Ministry of HRD;
(¢) if so, the outcome thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) With reference to a news item dated
19.01.2016, captioned “Behind Dalit student suicide: how his campus showed him the
door”, the Chief Secretary, Government of Telangana, was demi-officially addressed on
19.01.2016 requesting for a factual note in the matter and the circumstances that led
to a drastic step taken by the student. The details in regard to relief amount under
relevant provisions of the Scheduled Castes and the Scheduled Tribes (Prevention of
Atrocities) {PoA} Act, 1989 were also sought.

Government of Telangana, informed that the case was booked by Gachibowli
Police Station of Cyberabad Police Commissionerate vide crime no. 19/2016 under
section 174 Cr. PC based on the report of the hostel warden in the incident of the
reported suicide of Shri Rohith Vemula. Another FIR was filed by complainant Shri
Dontha Prashant, alleging atrocities of Professor P. Appa Rao, Vice Chancellor of
University of Hyderabad and some others in which a case was booked in Crime No.
20/2016 under section 306 IPC and section 3(1)(ix) ,(x) and 3(2)(vii) of the PoA
Act. Subsequently section 3(2)(v) of the PoA Act was also added. The University
authorities also announced payment of an amount of I 8,00,000/- as ex-gratia to the

bereaved family of Rohith Vemula.
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(b) and (c¢) The Ministry of Human Resource Development which was addressed
in the matter has informed that in the wake of the chain of unfortunate events at
the Central University of Hyderabad, a Fact Finding Committee was constituted by
the Ministry, and based on the observations and findings of the Committee, the
Government has appointed a Commission of Enquiry consisting of Justice Ashok
Kumar Roopanwal (Retired), in exercise of the powers conferred by section 3 of
the Commission of Inquiry Act, 1952(60 of 1952), to enquire into the events at the
University of Hyderabad, culminating in the death of Shri Chakravarti R. Vemula.

(d) Does not arise.
Benefits of reservation policy to SCs and STs

907. PROF. M.V. RAJEEV GOWDA: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) whether the Ministry has done a survey to assess the benefits of reservation
policy among different caste and tribe belonging to Scheduled Caste and Scheduled

Tribe categories respectively, if so, the details thereof;

(b) whether the Ministry is planning to introduce sub-quotas to distribute the

benefits of affirmative action more equitably; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) No, Sir. This Ministry has not done
a survey to assess the benefits of reservation policy among members of Scheduled
Caste and Scheduled Tribe. The ambit of this Ministry extends only to Scheduled
Caste Welfare.

(b) No, Sir.
(¢) In view of reply to (b) above, does not arise.
Expansion of list of disabilities

908. SHRIMATI RENUKA CHOWDHURY: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether Government proposes to expand the existing list of disabilities;
(b) if so, the details of such disabilities to be included in the list; and

(c) the steps taken by Government to lay down stringent guidelines to ensure

a non-discriminatory, equitable system for the disabled persons especially the dwarf?
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE
AND EMPOWERMENT (SHRI KRISHAN PAL): (a) and (b) The Persons with
Disabilities (Equal Opportunities, Protection of Rights and Full Participation) Act,
1995 recognizes 7 disabilities namely (i) blindness, (ii) low vision, (iii) leprosy-
cured, (iv) hearing impairment, (v) locomotor disability, (vi) mental retardation
and (vii) mental illness . The Rights of Persons with Disabilities Bill, 2014 which
has been introduced in Rajya Sabha on 7.02.2014 contains 19 specified disabilities
namely, (i) Autism Spectrum Disorder, (ii) blindness, (iii) cerebral palsy, (iv) chronic
neurological conditions, (v) deafblindness, (vi) hemophilia, (vii) hearing impairment,
(viii) intellectual disability, (ix) leprosy cured person, (x) locomotor disability,
(xi) low-vision, (xii) mental illness, (xiii) muscular dystrophy, (xiv) multiple scelerosis,
(xv) specific learning disabilities, (xvi) speech and language disability, (xvii) thalassemia,

(xviii) sickle cell disease and (xix) multiple disability.

(¢) The Rights of Persons with Disabilities Bill 2014 mandates the appropriate
Government to ensure that the persons with disabilities enjoy the right of equality,
life with dignity equally with others. It also prohibits discrimination on the ground
of disability. Dwarfism being a part of the broad category of locomotor disability is
covered within the ambit of the provisions of the Bill.

Inclusion of castes from OBCs to SCs

7909. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI KANAK LATA SINGH:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to

state:

(a) the number of proposals for inclusion of castes from OBCs into SCs and

from General category into OBCs pending with the Ministry at present, State-wise;

(b) if a person belongs to OBC category in a State and his child is born in
some other State where that caste is recognised as scheduled caste, whether the child

born in this situation would be entitled to get SCs certificate from that State; and

(c) if so, whether the children born in Delhi are entitled to get their caste
certificates from Delhi

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) (i) Details of State-wise proposals
pending with the Ministry for inclusion of OBC castes in the list of Scheduled
Castes are as follows:—

T Original notice of the question was received in Hindi.



Written Answers to [3 March, 2016] Unstarred Questions 277

SI. No. State No. of proposals
L. Bihar 1
2. Chhattisgarh 1
3. Haryana 2
4. Kerala 1
S. Mabharashtra 1
6. Odisha 1

(i1) Details of State-wise proposals for inclusion in Other Backward Classes are

as follows:-
Sl. No. Name of the State No. of proposals
1. Andhra Pradesh 09
2. Bihar 02
3. Himachal Pradesh 01
4. Jammu and Kashmir 02
5. Jharkhand 06
6. Maharashtra 01
7. Madhya Pradesh 11
8. Uttarakhand 02
9. Telangana 91

(b) No Sir. An OBC person cannot claim Scheduled Caste status in the migrated
State/UT irrespective of the fact that his community has been specified as Scheduled
Caste in the State/UT of migration. To be eligible for Scheduled Castes status in
relation to a State/UT, one should be permanent resident of that State/ UT on the

date of notification of the Presidential Order applicable in his case.

(c) Does not arise.
Rise in number of disabled people in the country

910. SHRI BAISHNAB PARIDA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether India has become a home to disabled people in the world and if

so, the details thereof;

(b) whether the number of disabled people has been rising unabatedly in the
country and if so, the details thereof; and

(c) the action plan of Government to control its upward trend?
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) and (b) No, Sir. Number of persons
with disabilities constituted 2.13 % of total population numbering 2.19 crore as per
Census 2001 and has increased to 2.21 % of total population amounting to 2.68

crore as per Census 2011. The increase is thus very marginal i.e. 0.08%.

(c) The Persons with Disabilities (Equal Opportunities, Protection of Rights and
Full Participation) Act, 1995 mandates the appropriate Government to take measures
to prevent the occurrence of disabilities. These measures include screening of children
for the purpose of identifying at-risk cases, measures for prenatal and postnatal care
of mother and child, awareness campaign and dissemination of information for general
hygiene, health and sanitation. Ministry of Health and Family Welfare implements
various programmes such as Universal Immunisation Programme, National Programme
for Control of Blindness, Pulse-Polio Programme, National Mental Health Programme,
National lodine Deficiency Disorders Control Programme, National Programme for
Prevention and Control of Deafness, National Programme for Prevention and Contol

of Flurosis.

Proposals for construction of hostels for SC/ST and OBC
students in Rajasthan

t911. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether Government has received proposals from Government of Rajasthan
for construction of hostels for students belonging to SC/ST and OBC, if so, the

number of such pending projects and the details thereof; and

(b) whether Government intends to approve these proposals, if so, by when and

if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) No complete proposal under
the relevant Schemes has been received from the Government of Rajasthan
for construction of hostels for students belonging to SC and OBC during the year
2015-16.

As regards hostels for ST students, proposals for construction of six new hostels
were received and funds released to the Government of Rajasthan during 2015-16
by the Ministry of Tribal Affairs.

(b) Question does not arise.

T Original notice of the question was received in Hindi.
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Prohibition of employment as manual scavengers in Delhi

1912. SHRI MOTILAL VORA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether it is a fact that Prohibition of Employment as Manual Scavengers
and their Rehabilitation Act, 2013 is in force in Delhi;

(b) whether it is also a fact that the survey that had to be carried out by all
the three corporations of Delhi and New Delhi Municipal Council under the said
Act to identify the manual scavengers has not been carried out with due apparatus,

manner and timeline, if so, the reasons therefor; and

(c) the steps being taken by Government to improve the condition of manual

scavengers in Delhi and to rehabilitate them?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) Yes, Sir.

(b) Government of National Capital Territory of Delhi and New Delhi Municipal
Council have informed that there are no manual scavengers in the three Corporations

of Delhi and New Delhi Municipal Council respectively
(c) Does not arise in view of reply to (b) above.
Funds for rehabilitation of manual scavengers in Uttar Pradesh

+913. SHRI P. L. PUNIA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government is aware that manual scavengers are unable to get the
benefits of various schemes being run for their rehabilitation and if so, the directions
issued by Government to implement Prohibition of Employment as Manual Scavengers
and their Rehabilitation Act, 2013 effectively; and

(b) whether it is a fact that a large number of people in Uttar Pradesh are
engaged in manual scavenging and if so, the details of total number of people who

got funds for rehabilitation and benefits under self employment projects?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE
AND EMPOWERMENT (SHRI VIJAY SAMPLA): (a) Under Section 19 of the
Prohibition of Employment as Manual Scavengers and their Rehabilitation Act, 2013
(MS Act, 2013), District Magistrate and the authority authorized under section 18

or any other subordinate officers specified by them under that section have been

T Original notice of the question was received in Hindi.
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made responsible to ensure that manual scavengers identified under the Act are
rehabilitated in accordance with the provisions of the MS Act, 2013. The proposals
received from the State Government for the rehabilitation of identified manual
scavengers are processed by the National Safai Karamcharis Finance and Development
Corporation (NSKFDC), the implementing agency for the Self Employment Scheme
for the Rehabilitation of Manual Scavengers (SRMS). Implementation of MS
Act, 2013 is monitored regularly with the States/Union Territories and concerned
Central Government Departments and Agencies regularly through progress reports
and meetings. A Central Monitoring Committee (CMC) has been constituted under
the Chairmanship of the Minister of Social Justice and Empowerment to review
the implementation of MS Act, 2013 including the progress of identification and
rehabilitation of manual scavengers. The CMC has held three meetings so far and
the last meeting was held on 29.06.2015.

(b) The State Government of Uttar Pradesh has reported identification of 10,039
manual scavengers in the State. On the basis of proposals received from the State
Government, 6388 manual scavengers have been provided onetime cash assistance of
% 40000/- each. In addition proposals for the skill development training of 680 identified

manual scavengers and their dependants have been sanctioned upto 15.02.2016.
Increase in limit of creamy layer

914. SHRI C.M. RAMESH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether it is a fact that the National Commission for Backward Classes has

recommended increasing the limit of creamy layer to 15 lakhs;

(b) whether it is also a fact that the Commission has also recommended dividing

OBCs into three groups;
(c) the other major recommendations made by the Commission; and

(d) the steps taken/proposed to be taken to accept and implement the above

recommendations by Government?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE
AND EMPOWERMENT (SHRI KRISHAN PAL): (a) to (c¢) Yes, Sir. The National
commission for Backward Classes (NCBC) has recommended in its report dated
26.10.2015, inter-alia enhancing the income ceiling for creamy layer to I 15 lakh
per annum. The NCBC has also reported that it had considered the sub-categorization
of Other Backward Classes (OBCs) in three groups. There were no other major

recommendations.
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(d) The recommendation dated 26.10.2015 of NCBC have been sent to Department
of Personnel and Training. As regards sub-categorization of OBCs, it is stated that
only advices for inclusion/exclusion tendered under Section 9(1) and (2) of NCBC
Act 1993 are ordinarily binding upon the Central Government. The proposal of sub-

categorization amongst OBCs is not covered under Section 9(1) of the NCBC Act.
Demand for inclusion in the list of Backward Classes

915. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) whether Government's attention has been drawn to the demand of Kapus
and Telagas in Andhra Pradesh, Jats in Uttar Pradesh and Rajasthan and Muslims
for inclusion in the list of Backward Classes/ Other Backward Classes (OBCs);

(b) if so, whether Government would consider appointing another Commission
for taking a comprehensive view instead of leaving the issue to the States concerned;

and
(c) if not, what are the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) Yes, Sir.

(b) and (¢) The National Commission for Backward Classes (NCBC), constituted
in 1993, is empowered to examine requests for inclusion of any class of citizens
as a backward class in the lists and hear complaints of over-inclusion or under-
inclusion of any backward class in such lists and tender such advice to the Central
Government as it deems appropriate in terms of the NCBC Act., 1993. The NCBC
is also empowered to review its advice tendered to the Government. The requests
received from various sources by the NCBC are examined by them as per their
procedures. Thereafter, NCBC sends its recommendations to the Government for its
due consideration. The procedure is adequate to take care of inclusion/exclusion of
Other Backward Classes.

Cases of abuses against elderly persons in Delhi and Maharashtra

916. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether Government is aware that crime against elderly persons is increasing

particularly in urban areas;

(b) if so, which schemes have been launched for safety, security, medical care

and other facilities for such elderly persons;
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(c) how many cases of abuse of elderly persons have come to the notice of
Government particularly in Delhi and in the cities of Maharashtra during the last

one year; and
(d) the details of action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) and (b) As per the information
provided by Ministry of Home Affairs (National Crime Records Bureau) a total
of 18,714 cases were registered under crimes against senior citizens (60 years and
above) during 2014. (latest data). The Bureau does not maintain information on crime

against elderly persons in urban areas separately.

As per the Seventh Schedule of the Constitution of India, “Police” and “Public
Order” are State Subjects and, as such the primary responsibility of prevention
detection, registration, investigation and prosecution of crime, lies with the State
Governments/Union Territory Administrations. Ministry of Home Affairs has issued
an Advisory dated 30th August, 2013 on “Protection of Life and Property of Senior
Citizens”which is also available at http://www.mha.nic.in/sites/upload_files/mha/files/
Advisory 040913.pdf

The Ministry of Social Justice and Empowerment is implementing a Central
Sector Scheme of Integrated programme for Older Persons (IPOP) since 1992 with
the objective of improving the quality of life of senior citizens by providing basic
amenities like shelter, food, medical care and entertainment opportunities and by
encouraging productive and active ageing. Under this Scheme, financial assistance
(up to 95% in the case of States of Jammu and Kashmir, Sikkim and North-
eastern states and 90% for rest of the country) is provided to Non-Governmental/
Voluntary Organisations, Panchayati Raj Institutions etc. for maintenance of Old Age
Homes, Respite Care Homes and Continuous Care Homes, Multi-service centres,
mobile medicare units, Day care centres for Alzheimer’s disease/Dementia patients,

physiotherapy clinics for older persons etc.

Keeping in view the recommendations made in the National Policy on Older
Persons, 1999 as well as the State’s obligations under the Maintenance and Welfare
of Parents and Senior Citizens, 2007, the Ministry of Health and Family Welfare
had launched the National “Programme for Health Care of the Elderly” (NPHCE)
during 2010-11 to address various health related problems of elderly people. The
major objectives of the NPHCE are establishment of Department of Geriatric in
identified Medical Institutions as Regional Geriatric Centre for different regions of

the country and to provide dedicated health facilities in District Hospitals, CHCs,
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PHCs and Sub Centre levels through State Health Society.
Following facilities are being provided under the programme:

I.  Geriatric OPD, 30 bedded Geriatric Ward for in — patient care etc. at Regional
Geriatric Centres (RGCs)

II. Geriatric OPD and 10 bedded Geriatric Ward at District Hospitals.
III. Bi-weekly Geriatric Clinic at Community Health Centres (CHCs).
IV. Weekly Geriatric Clinics at Primary Health Centres (PHCs).

V. Provision of Aids and Appliances at Sub-Centres.

(c) and (d) State/UT-wise and crime head-wise cases reported under crimes
against senior citizens (60 years and above) during 2014 is given in the Statement-I
(See below). Mega City (having population of 10 lakhs and above) wise cases
registered, cases charge-sheeted, cases convicted, persons arrested, persons charge-
sheeted and persons convicted under crime against senior citizens (60 years and

above) during 2014 is given in the Statement-II.
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Statement-I11

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons
Arrested (PAR), Persons Charge Sheeted (PCS) and Persons Convicted (PCV)

under crimes against senior citzens in megacities of Maharashtra during 2014

Sl.  Cities in 2014
No. Maharashtra
CR CS Cv PAR PCS PCV

1.  Mumbai 944 209 22 474 250 25
2. Nagpur 120 18 0 44 23 0
3. Nasik 94 44 1 71 60 1
4.  Pune 267 102 2 375 206 4
5. Vasai Virar 36 6 0 21 9 0

TotaL CITIES 1461 379 25 985 548 30

Source: Crime in India
Request being examined by NCBC

917. SHRI AMBETH RAJAN: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) the details of the requests being examined at present by National Commission
for Backward Classes (NCBC) to include various castes in the Central OBC List
as envisaged in Section 9 of the National Commission for Backward Classes Act,
1993; and

(b) the details of the steps taken by the National Commission for Backward

Classes (NCBC) so far, after receiving such request?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) National Commission for Backward
Classes has received request for inclusion of 253 castes/communities in the Central

List of Other Backward Classes from various State Governments.

(b) The State-wise details and action taken by the National Commission for

Backward Classes are given in the Statement.
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Statement

List of Castes/Communities for which requests are received from State
Governments for inclusion in the Central List of OBC and
Action taken by NCBC thereon

SI. No. State/UTs Number of Castes/ Action taken by NCBC
Communities

1. Odisha 03 Report has been asked from
the State Government

2. Haryana 06 Under process awaiting the
SECC data

3. Chhattisgarh 55 Report has been asked from
the State Government

4. Dadra and Nagar 05 Report has been asked from

Haveli the State Government

5. Gujarat 08 Report has been asked from
the State Government

6. Karnataka 22 Report has been asked from
the State Government

7. Kerala 04 Report has been asked from
the State Government

8. Maharashtra 106 Report has been asked from
the State Government

9. Puducherry 10 Public Hearing is scheduled
in March 2016

10.  West Bengal 34 Under process

TotaL 253

Reservation for "Dalits" in education and Government jobs

918. SHRI DEREK O’BRIEN: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether there is any reservation available exclusively for "Dalits" in education

and Government jobs and if not, the reasons therefor; and

(b) whether Government is planning a separate quota for "Dalits" on the same
lines as of Scheduled Castes and if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) and (b) No, Sir. The term “Dalit” has
neither been defined in the Constitution nor in any law in force. However, the term
Scheduled caste has been defined in clause (24) of Article 366 of the Constitution
of India. There is already reservation for Scheduled Castes in educational institutions

and services under the State.
Deployment of regional positioning system

919. SHRIMATI JAYA BACHCHAN: Will the PRIME MINISTER be pleased

to state:

(a) whether Indian Space Research Organisation (ISRO) is undertaking a project

to deploy a regional positioning system for India if so, the details thereof; and

(b) what is progress and budget allocated for the project, and the details of the
benefit of such project?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) Yes, Sir. Indian Space Research Organisation (ISRO)
has undertaken a project for developing an indigenous regional positioning system

for India known as Indian Regional Navigation Satellite System (IRNSS).

IRNSS consists of seven satellites in a constellation, three satellites in geostationary
orbit (GEO) and four satellites in geosynchronous orbit (GSO). The objective of
IRNSS is to provide positioning and navigational services for India and surrounding

region up to 1500 Km. with an absolute position accuracy of better than 20 metres.

(b) Out of the 7 satellites required in the constellation, five satellites namely,
IRNSS-1A, 1B, 1C, ID and 1E have already been operationalised in-orbit. Remaining
two satellites, IRNSS-1F and 1G are planned to be placed in orbit by March/April
2016. With regard to ground infrastructure to operate IRNSS constellation, all primary
facilities have been established. Establishment of backup navigation and timing centres
is in progress. Two ranging and integrity monitoring stations are contemplated in

Indonesia and Mauritius, for which the work is under progress.

A budget of ¥ 1420 crores has been approved by the Government for the
realisation of IRNSS programme including satellites and associated ground segment.

The benefits of IRNSS programme include — (i) establishing India’s own
independent navigational satellite system providing position, navigation and timing
services and (ii) enabling applications in the areas viz. terrestrial, aerial and marine
navigation, vehicle tracking, fleet management, precision timing services for power

grid synchronisation etc.
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Objectives of Chandrayaan-1 project

920. DR. KANWAR DEEP SINGH: Will the PRIME MINISTER be pleased

to state:

(a) whether the Chandrayaan-1 project has achieved its objectives, if so, the

details thereof;

(b) what is the position/objectives of Chandrayaan-2 and whether it has been

approved; and
(c) if not, by when it is expected to be approved?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) Out of the 6 objectives of Chandrayaan-1 project, 4
objectives have been fully achieved and 2 objectives have been partially achieved.

The details are as given under:
(i) Planning, development and execution of Chandrayaan-1 mission—Fully achieved
(il) Evolution and validation of several new technologies—Fully achieved
(iii) Creation of Deep Space Network—Fully achieved
(iv) Dropping of Moon Impact Probe on the Moon—Fully achieved

(v) High resolution imaging/Mineralogical mapping of Moon—Full coverage over
high latitudes and Polar Regions. At the equator and low latitudes, coverage

was about 50%.

(vi) Systematic topographic mapping of the Moon-70% of lunar topography
mapped.

In addition, Chandrayaan-1 was an example of cooperation with different countries
and achieving the complex technological and scientific task in a coordinated manner.
One of the payloads has discovered the presence of hydroxyl and water molecules
on the lunar surface. It has renewed interest of younger generation in scientific and

space activities and enhanced India's prestige amongst the world scientific community.

(b) Chandrayaan-2, India’s second mission to the Moon, has been approved as
a totally indigenous mission comprising of Orbiter, Lander and Rover. The scientific
objectives of the mission are to further improve the understanding of origin and
evolution of the Moon using instruments onboard Orbiter and in-sifu observations
of lunar surface using Lander and Rover. The spacecraft, payloads and subsystems

are under realisation.

(c) Does not arise.
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Popularity of Government portal bhuvan
921. SHRI TARUN VIJAY: Will the PRIME MINISTER be pleased to state:

(a) the reasons Government portal bhuvan is not being able to get popularity

and be an effective alternative to Google Earth whose all data is parked abroad; and

(b) what are Government's plans to empower and help gain principal position
for C-DAC and Survey of India to become modernized and provide an effective

Indian alternative to foreign based agencies in their respective fields?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) ISRO’s BHUVAN (www.bhuvan.nrsc.gov.in) is a well
known national geo-portal, which is being widely, used by the Government, public,
NGOs and Academia. Bhuvan is developed with a clear focus of addressing Indian
requirements of satellite Images and theme-oriented services to enable planning,
monitoring and evaluation of stakeholder’s activities in governance and development.
Bhuvan provides nation- wide seamless ortho-corrected image base, thematic datasets
for many natural resources, transport network, Digital Surface Model, hydrologic
base from basin to watershed, 10 Million Points of Interest (POI) data. Bhuvan
services include visualisation of remote sensing data (India-centric), free satellite data
download, geophysical products, host of thematic services and customised application
tools for Government data collaboration and enabling G-governance. It also renders
near real-time data and information support towards management of natural disasters

in the country.

Some of the basic statistics of Bhuvan usage indicates that the portal is gaining
importance in the country. In less than 6 years of its existence, it has more than
70,000 registered users; 800 GB of data is transacted per month and it witnesses
60 Million hits per month. About 4.6 lakh satellite data products, including derived
products, have been downloaded by users. The ortho-corrected images and seamless
thematic databases are being consumed, as a service in public domain, by many
organisations. The customised application tools and datasets are being used by more
than 30 Central Ministries and about 20 State Governments in various sectors,
which include, land and water resources, agriculture, forestry, watershed, urban and
infrastructure development, environment, de-centralised planning, asset geo-tagging
and mapping, including monitoring of G-governance programmes. A few examples of

Government data collaboration/applications are given in the Statement (See below).

Bhuvan is designed, developed, deployed and managed by a small team of scientists
within ISRO. It primarily focuses on societal-benefits and is not a commercial venture.

On the contrary, Google Earth is a commercial enterprise with a large investment



292 Written Answers to [RAJYA SABHA] Unstarred Questions

and large resource base and makes a huge business through advertisements and
products. Google has a definite business model (in positioning and maintaining very
high resolution satellite images) that is directly dealt with satellite operators/services
providers. The business model that is being operated is not in the public domain.
Google Earth does provide very high to high resolution remote sensing data (World-
wide) for visualisation with advanced value added services, but does not provide
India specific seamless multi-thematic GIS data sets, free satellite data downloads

and customised application tools for Government data collaboration.

Thus, Bhuvan and Google Earth are two different platforms developed for

different purposes and objectives.

(b) Department of Science and Technology has taken the following measures in
respect of Survey of India (SOI):

(1) Indian Institute of Surveying and Mapping (IISM) infrastructure is being
revamped to improve basic training/teaching in IISM, Hyderabad so as to
impart training to the officers and staff of SOI to keep abreast of state-of-

the-art techniques in surveying and mapping.

(ii) Optimal use of space borne earth observation data for generating topographical
and other geo-spatial data for use in preparing user specific products from
SOl

(ii1) Focus on the primary geospatial data collection with a view to maintain the

temporally accurate departmental geospatial data.

Department of Electronics and Information Technology (DeitY) has taken following

measures in respect of C-DAC:

(i) Originally established to carry out research and to develop High Performance
Computing, the R&D of C-DAC has expanded to various other areas such
as grid and cloud computing, multilingual computing, heritage computing,
professional electronics including VLSI and embedded systems, cyber security
and cyber forensics, health informatics, software technologies and education

related to these technologies.

(ii) In the area of High Performance Computing (HPC) and Grid Computing,
C-DAC is playing an important role in building HPC technologies and
developing software parallelisation tools and solutions for Science and
Engineering applications.

(iii) Further, C-DAC has now been entrusted with the implementation of the
National Supercomputing Mission (NSM) announced by Government of
India.
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Statement

A few examples of Government data collaboration/applications

Bhuvan acts like Cloud for Government departments by providing standardised

set of geographical data and application tools. These are being used by stakeholders

in governance and development. To name a few:

Irrigation infrastructure monitoring—Ministry of Water Resources, RD and GR

Monitoring and Evaluation of 52,000 micro watersheds—Department of Land

Resources

National Urban Information System and Master Plan preparation-Ministry of

Urban Development
Ground water prospects—Ministry of Drinking Water and Sanitation

Islands Information System and National Database for Emergency

Management—Ministry of Home Affairs

Site Management Plans for heritage sites-Ministry of Culture
Geo-spatial Inventory of Post Offices-Department of Post
De-centralised planning at Panchayat level-Ministry of Panchayati Raj
Biennial Forest inventory and Forest Fire-Forest Survey of India
Thunderstorm and Fog alerts-Indian Meteorological Department
Monitoring of dwelling construction-A.P. State Housing Corporation

Know your Forest, Forest Fire alert/regimes, Change Monitoring-State Forest
departments of Karnataka, HP and Uttarakhand

Municipal GIS (Ludhiana), Amritsar Tourism Web GIS

Bhuvan is also rendering support to many flagship programmes of Government
of India viz. AMRUT, Housing for all by 2022, National Mission for Clean Ganga,
PMKSY, MNREGA etc.

Launching of satellites in the country

922. SHRI VIVEK GUPTA: Will the PRIME MINISTER be pleased to state:

(a) the total number of satellites which have been launched by India both

successfully and unsuccessfully along with their break up according to their purpose

into military satellites, commercial satellites and the rest during last three years;

(b) the expenditure incurred on and revenue earned from these satellites, satellite-

wise;
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(c) the list of existing satellites in use along with their remaining lives, satellite-

wise;
(d) whether these satellites are achieving their intended objectives; and

(e) if so, the details of the benefits received along with the details of their

beneficiaries, satellite-wise?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) During the last three years (i.e. 2013, 2014 and
2015), Indian Space Research Organisation (ISRO) has successfully launched 13
Indian Satellites (weighing about 24,000 kg) and 28 Foreign Satellites (weighing
about 3207 kg) from nine countries. The purpose of the 13 Indian satellites launched
includes — earth observation (2 Nos.), navigation (4 Nos.), communication (5 Nos.),
and space science and planetary exploration (2 Nos.). The 28 foreign satellites were
launched on-board ISRO’s Polar Satellite Launch Vehicle (PSLV) from Sriharikota,
under commercial agreements between Antrix Corporation Limited (Antrix) and
respective foreign customer. All satellites launched during the last three years have

been successful.

(b) The expenditure incurred and revenue earned on these satellites, satellite-wise

is given in the Statement-I (See below).

(c) The satellite-wise details of existing Indian satellites in use, along with their

remaining lives are given in the Statement-II (See below).
(d) Yes, Sir.

(e) The satellite-wise details of benefits received along with details of beneficiaries

are enclosed in the Statement-III.
Statement-1

Expenditure incurred and revenue earned on Indian Satellites launched
during the last three years (2013, 2014 and 2015)

Sl.  Satellite Expenditure Incurred Revenue Earned
No. (in crores)
1 2 3 4
1. SARAL 66.31 Satellite for scientific studies of
ocean altimetry®
2. IRNSS-1A 125.00 Satellite for enabling navigation

services in the country®
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1 2 3 4

3. INSAT-3D 206.00 Satellite for Meteorological
observations to support weather
forecasting®

4.  GSAT-7 User funded satellite Satellite for communication®

5. Mars Orbiter 446.98 Satellite for scientific studies of the

Mission planet Mars®

6. GSAT-14 43.73 Approximately I 43.94 Crores

7. IRNSS-1B 125.00 Satellite for enabling navigation
services in the country®

8. IRNSS-1C 125.00 Satellite for enabling navigation
services in the country®

9. GSAT-16 269.55 Approximately X 16.71 Crores

10. IRNSS-1D 125.00 Satellite for enabling navigation
services in the country®

11. GSAT-6 232.96 Satellite for mobile services

12.  ASTROSAT 172.52 Satellite for scientific studies of
astronomical objects®

13.  GSAT-15 209.86 Transponders recently allocated

@Satellites are meant for scientific and societal applications.

Revenue earned as launch fee for launching following foreign satellites
during the last three years (2013, 2014 and 2015)

SI.  Satellite Country Revenue Earned as
No. Launch Fee
(in Euros)

1 2 3 4

1. SAPPHIRE Canada 4,280,000
2. NEOSSAT Canada 2,000,000
3. NLS-8.1 Austria 525,000
4.  NLS-8.2 Austria

5. NLS-83 Denmark

6. STRAND-1 UK 120,000
7. SPOT-7 France 17,500,000
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1 2 3 4

8. AISAT Germany 175,000
9. NLS-7.1 (CAN-X4) Canada 375,000
10.  NLS-7.2 (CAN-X5)

11.  VELOX-1 Singapore 140,000
12.  DMC-3/1

13.  DMC-3/2

14. DMC-3/3 UK 28,000,000
15.  CBNT-1

16.  De-orbitsail

17. LAPAN-A2 Indonesia 550,000
18.  NLS-14 Canada 420,000
19. LEMUR
20. LEMUR

USA 540,000
21. LEMUR
22.  LEMUR

23.  TELEOS-1
24.  VELOX-CI
25.  KentRidge-1
26. VELOX-II
27.  Athenoxat-1
28.  (Qalassia

Singapore 26,000,000

Statement-I11

Existing satellites in use along with their remaining lives

Sl.  Satellite Launch Designed Remaining Life (Approx.)
No. Date life (No.
of Years)
1 2 3 4 5
1. INSAT-3C 24-01-2002 12 Working 2 years beyond designed

life
2. KALPANA-1 12-09-2002 7 Working 6 years beyond designed
life
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1 2 3 4 5

3. INSAT-3A 10-04-2003 12 Working 10 months beyond
designed life

4. CARTOSAT-1 05-05-2005 5 Working 5 years beyond designed
life

5. INSAT-4A 22-12-2005 12 Expected life 2 more Years

6. CARTOSAT-2 10-01-2007 5 Working 4 years beyond designed
life

7. INSAT-4B 12-03-2007 12 Expected life 3 more Years

8. INSAT-4CR 02-09-2007 12 Expected life 32 more Years

9. CARTOSAT-2A  28-04-2008 5 Working 2% years beyond
designed life

10. RISAT-2 20-04-2009 5 Working 1 ' years beyond
designed life

11. OCEANSAT-2 23-09-2009 5 OCM is working 1% year beyond
designed life

12. CARTOSAT-2B 12-07-2010 5 Working 7 Months beyond
designed life

13. RESOURCE- 20-04-2011 5 Expected life 2 more Months

SAT-2 likely to continue beyond designed

life

14. GSAT-8 21-05-2011 12 Expected life 7 more years

15. GSAT-12 15-07-2011 8 Expected life 3 more years

16. Megha Tropiques 12-10-2011 5 Expected life 8 more Months

MADRAS payload is not working
Other payloads likely to continue
beyond designed life

17. RISAT-1 26-04-2012 5 Expected life 1 more year
18. GSAT-10 29-09-2012 15 Expected life 112 more years
19. SARAL 25-02-2013 5 Expected life 2 more years

20. IRNSS-1A 01-07-2013 10 Expected life 72 more years
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1 2 3 4 5
21. INSAT-3D 26-07-2013 7 Expected life 42 more years
22. GSAT-7 30-08-2013 7 Expected life 42 more years
23. Mars Orbiter 05-11-2013 6 months Working 11 months beyond
Mission m designed life
Martian
orbit
24. GSAT-14 05-01-2014 12 Expected life 10 more years
25. IRNSS-1B 04-04-2014 10 Expected life 8 more years
26. IRNSS-1C 16-10-2014 10 Expected life 8% more years
27. GSAT-16 07-12-2014 12 Expected life 11 more years
28. IRNSS-1D 28-03-2015 10 Expected life 9 more years
29. GSAT-6 27-08-2015 9 Expected life 82 more years
30. ASTROSAT 28-09-2015 5 Expected life 42 more years
31. GSAT-15 11-11-2015 12 Expected life 112 more years
32. IRNSS-1E 20-01-2016 10 Expected life 10 more years
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Encouragement of young minds to study space
923. SHRI TARUN VIJAY: Will the PRIME MINISTER be pleased to state:
(a) Government's plan for encouraging young minds to study space science; and

(b) whether there are any plans to establish an exclusive university for space
sciences, if so, the details thereof, if not, the reasons therof and whether this could

be considered in future?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) Department of Space (DOS) has taken the following

measures for encouraging young minds towards space science research:

(i) ISRO Space Science Promotion Scheme (ISRO-SSPS) is an initiative
intended towards supporting and strengthening of research in space science
in universities. The scheme, initiated during 2008-09 period, includes-
M.Sc/M.Tech fellowships to meritorious students, one time grant for laboratory

augmentation and support for visiting scientists/guest faculties.

(il)) ISRO’s Sponsored Research (RESPOND) programme is intended for
encouraging academia, Junior Research Fellows, young researchers to
participate and contribute in various space programme related research

activities in Indian universities and institutes.

(ii1) The space science and planetary missions, viz. Chandrayaan-1, Mars Orbiter
Mission, ASTROSAT, undertaken by ISRO renew the interest of young minds

towards space science.

(iv) Department of Space regularly organises workshops, exhibitions and outreach
programmes to create excitement amongst students in space science and

technology.

(b) Department of Space has established Indian Institute of Space Science and
Technology (IIST), Deemed University at Thiruvananthapuram, to provide specialised
education in the areas of space technology. The institute is the first of its kind in
the country to offer high quality education at the undergraduate, graduate, doctoral
and post-doctoral levels in the areas related to space science and technology and its

applications.
State plans under Smart City Scheme

924. SHRI D. KUPENDRA REDDY: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether a large number of States sought extension for submitting their plans
under the Smart City Scheme;
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(b) if so, the details of the States which sought such extension and the reasons
put forth; and

(c) the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) to (c) The last date of submission of Smart
City Proposals (SCPs) was 15th December, 2015. The State Government of Tamil
Nadu had sought extension in time for submission of SCPs for their cities due to
unprecedented rains and floods in several parts of the State. On the request of the
State Government, this Ministry allowed the State to submit the SCPs of their cities
by 29th December, 2015.

Next list of smart cities

1925. SHRI LAL SINH VADODIA: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether it is a fact that Government is considering to issue next list of

smart cities;

(b) if so, whether some cities of Gujarat are likely to be included in next list;

and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) to (c) After announcement of 20 winning cities,
which includes Surat and Ahmedabad from the State of Gujarat, the remaining
54 cities (excluding those cities which have been selected on fast track basis, located
in 23 States/UTs in which none of the potential smart cities were able to come in
the list of 20 winning cities) have to participate in the Round 2 of the Smart City
Challenge process which will start from 01.04.2016. Inclusion of other cities from
Gujarat will depend on the quality of Smart City Proposals prepared by the shortlisted
cities of Gujarat and submitted before 30 June, 2016.

Constitution of Inter-Ministerial Task Force

926. SHRI HUSAIN DALWAI: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether an Inter-Ministerial Task Force constituted to devise an appropriate
strategy and action plan for developing 338 identified towns having substantial

minority population has submitted its report; and

T Original notice of the question was received in Hindi.
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(b) if so, how far Government has implemented the action plan in these towns

as recommended by Task Force?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) No, Sir.

(b) Does not arise.
Resources of smart city projects

927. SHRI ANIL DESAI: Will the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether the smart city project aims to generate the bulk of the resources

from the private sector or Government, the details thereof;

(b) whether the first list of smart city programme ignores cities like Mumbai
and Kolkata which should have received top priority and if so, the reasons therefor;

and

(c) by when cities of 23 States who have failed to make to the lists would be

included in the smart city project?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) Government of India will provide financial
support to the extent of ¥ 48000 crores over five years i.e. on an average
% 100 crore per city per year. An equal amount on a matching basis will have to
be contributed by the State/Urban Local Body (ULB). These contributions, however,
will meet only a part of the project cost and balance fund as required by the city in

terms of their Smart City Proposal are expected to be mobilized by the cities from:

(i) States/ULBs own resources from collection of user fees, beneficiary charges

and impact fees, land monetization, debt, loans, etc.

(il) Additional resources transferred due to acceptance of the recommendations

of the Fourteenth Finance Commission (FFC).

(ii1) Innovative finance mechanisms such as municipal bonds with credit rating

of ULBs, Pooled Finance Mechanism, Tax Increment Financing (TIF).

(iv) Other Central Government schemes like Swachh Bharat Mission, AMRUT,
National Heritage City Development and Augmentation Yojana (HRIDAY).

(v) Leverage borrowings from financial institutions, including bilateral and

multilateral institutions, both domestic and external sources.
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(vi) States/UTs may also access the National Investment and Infrastructure Fund
(NIIF), which was announced by the Finance Minister in his 2015 Budget
Speech, and is likely to be set up this year.

(vii)Private sector through PPPs.

As per the financial plan of 20 winning cities contained in their Smart City
Proposals, the requirement of financial resources is around ¥ 48,063.61 crore which
includes contribution made by Government of India/States, private investment as
well as through convergence with other schemes/programmes of various Ministries/
Departments. The details of sources of funding are in the Smart City Proposals of

the 20 Cities, which are available on the Mission’s website (www.smartcities.gov.in).

(b) The selection of 20 Smart Cities was based on the results of a competition
and the cities of Mumbai and Kolkata got low scores and could not make it to the
top 20 scoring cities. The scores of 97 cities are available on the Mission’s website

(www.smartcities.gov.in).

(¢) In order to spread the message of urban transform-nation in all parts of
the country, 23 cities located in 23 States/UTs in which none of the potential smart
cities were able to come in the list of 20 winning cities, have been provided an
opportunity to upgrade their proposal on fast track. These 23 cities have to revise
and upgrade their Smart City Proposals (SCPs) and submit to this Ministry by
15th April, 2016. These will be again evaluated and those proposals which achieve
the benchmark set by the top winning cities in Round 1 of the competition, will
become eligible for funding on accelerated basis in 2016-17.

Haphazard development of cities
due to increased population

928. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI KANAK LATA SINGH:

Will the Minister of URBAN DEVELOPMENT be pleased to state:

(a) the details of population growth in the mega cities of the country during
the last five years and whether this burgeoning population in the cities is leading
to a haphazard development of these cities; and

(b) the plans afoot to provide basic amenities to the urban populace and robust
development of cities in view of peoples migration to cities and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) Decadal Population growth details of Metropolitan

T Original notice of the question was received in Hindi.
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Cities from 1951 to 2011 are given in the Statement (See below). The unprecedented
population growth rate has put substantial pressure on provisioning of urban

infrastructure.

(b) Urban Development is a State subject and it is primarily the responsibility
of State Governments to provide basic amenities. However, Government has launched
various programmes to support the effort of State Governments by providing financial
assistance and capacity building. The Government has recently launched following
missions to improve urban planning and management as well as to exploit the growth
potential of urbanisation in the country.

Atal Mission for Rejuvenation and Urban Transformation (AMRUT) for
providing financial support for basic services. The thrust area of the mission are:
Water Supply, Sewerage facilities, Septage Management, Storm Water Drains, Pedestrian
non-motorised and public transport facilities, parking spaces and creating green spaces.
The mission is implemented in 500 identified cities in the country.

Smart Cities Mission with the objective to promote cities that provide core
infrastructure and give a decent quality of life to its citizen, a clean and sustainable
environment and application of ‘Smart’ Solutions to improve infrastructure and services.
The strategic components are area-based development plus a Pan-City initiative in
which Smart Solutions are applied city-wide. The mission is implemented in 100
cities in the country selected in phases.

Heritage City Development and Augmentation Yojana (HRIDAY) to preserve
and revitalise the soul of the heritage city to reflect the city’s unique character by
encouraging aesthetically appealing, accessible, informative and secured environment. To
undertake strategic and planned development of heritage cities aiming at improvement
in overall quality of life with specific focus on sanitation, security, tourism, heritage
revitalization and livelihoods retaining the city’s cultural identity.

The scheme is implemented in 12 towns viz. Ajmer, Amaravati, Amritsar, Badami,

Dwarka, Gaya, Kanchipuram, Mathura, Puri, Varanasi, Velankanni and Warangal.

Swachh Bharat Mission (SBM): The mission is implemented in all urban areas
with the following objectives:—

e Elimination of open defecation.

e FEradication of Manual Scavenging.

e Modern Scientific Municipal Solid Waste Management.

e To effect behavioural change regarding healthy sanitation practices.

e Generate awareness about sanitation and its linkage with public health.

e Capacity Augmentation for ULB’s
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Government share in Jaipur metro company

1929. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Central Government is insisting on keeping 50 per
cent share in the board of directors and the share capital of Jaipur Metro Company, if
so, the reasons for sanctioning only 20 per cent cost of the total financial assistance

for phase-I of Jaipur Metro Rail Project; and

(b) whether Government is pondering on giving a financial assistance equivalent

50 percent cost of the project, if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) Yes, Sir. As per National Urban Transport Policy
(NUTP), 2006, Government of India provides financial support subject to a ceiling of
20% of the capital cost of metro rail projects through equity and subordinate debt,
in the projects taken up through a jointly owned Special Purpose Vehicle (SPV) of
Government of India and the concerned State Government with equal equity holding.
The funding pattern as proposed by Government of Rajasthan for Jaipur Metro Rail
Project Phase-I on 50:50 joint venture model with equal equity participation between
Central Government and State Government was approved by Government of India
on 30.10.2013.

(b) No, Sir. As per National Urban Transport Policy, 2006, the Government of
India can provide funds only upto 20% of the cost of metro rail projects, by way
of equity and subordinate debt.

Oulgaret smart city in Puducherry

930. SHRI N. GOKULAKRISHNAN: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Oulgaret in Puducherry has been selected as one

of the Smart cities in the country;

(b) if so, what are the reasons that it has not been included in the first phase
of 20 cities;

(c) the criteria adopted in identifying the 20 cities that have been selected and
how Oulgaret was denied the same; and

(d) the facilities that are going to be provided in the selected 20 cities and how
much money is going to be spent on each of the above 20 cities?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) The Smart Cities Competition consists of two stages.
In Stage 1 of the Competition, Oulgaret in Puducherry has been shortlisted as one
of the potential Smart Cities in the country.

(b) and (c) The criteria for selection in Stage 2 of the Challenge were — City
Level Criteria (Vision and goals, Strategic plan, Citizen engagement and Baseline,
Key Performance Indicators, self-assessment and potential for improvement), Area-
Based Development (Smartness of proposal, Citizen engagement, Results orientation,
Process followed and Implementation framework, including feasibility and financial
plan) and Pan-City Solution (Smartness of solution, Citizen engagement, Results
orientation, Process followed and Implementation framework, including feasibility and
cost-effectiveness). On the basis of scoring done by the Panel of Experts, top 20
cities have been selected for funding in the current financial year (2015-16). Oulgaret
in Puducherry secured 75th rank in the competition. As such, Oulgaret city has not
been included in the list of 20 cities. The scores are available on Mission’s website

(www.smartcities.gov.in).

However, to spread the message of urban transform-nation in all parts of the
country, 23 cities including Oulgaret, located in 23 States/UTs in which none of the
potential smart cities were able to come in the list of 20 winning cities, have been
provided an opportunity to upgrade their proposal on fast track and submit to this
Ministry by 15.04.2016.

(d) Government of India will provide financial support to the extent of I 48000
crores over five years i.e. on an average I 100 crore per city per year. An equal
amount on a matching basis will have to be contributed by the State/Urban Local
Body (ULB). These contributions, however, will meet only a part of the project cost
and balance fund as required by the city in term of their Smart City Proposal are
expected to be mobilized by the city from other sources. The facilities and their
funding in these selected 20 cities will be provided as per their Smart City Proposals

which are available on Mission’s website (www.smartcities.gov.in).
Web-based land inventory system

931. DR. T. SUBBARAMI REDDY: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether Government proposes to bring web-based land inventory system with
details of Government land owned by Government departments and their affiliate
organizations, if so, the details thereof;

(b) whether it would also display complete information about land they own,

how much has been encroached upon and how much is lying vacant etc.; and
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(c) By what time, all the information will be available on the website?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) Yes, Sir. For this purpose, a Working Committee
under the Chairmanship of Secretary, Department of Economic Affairs, has been
constituted by Department of Economics Affairs, Ministry of Finance vide Office
Memorandum dated 13.01.2016.

(b) Web-based land Inventory system is being designed so as to display all
the Central Government land including land belonging to Government Controlled
Statutory Authorities reflecting inter-alia various relevant details e.g. legal status mode

of acquisition, ownership etc.
(c) Web Portal will be launched on completion of collection of information.
Use of DDA flats for commercial activities

932. SHRI RAMDAS ATHAWALE: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether it is a fact that several parks/plots’/MLU plots of DDA in Delhi

have been encroached;

(b) whether it is a fact that a lot of DDA flats/plots/MLU plots are still not
allotted, if so, details thereof;

(c) whether it is also a fact that residential flats of DDA in Delhi are being

used for commercial activities; and
(d) if so, what steps Government has taken or proposes to take?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) Delhi Development Authority (DDA) has informed
that it has received reports of encroachments on its parks/plots/Mixed Land use plots

in some areas.

(b) Yes, Sir. DDA has informed that it has 27 numbers of mixed land use vacant
plots and nearly 1000 flats of various categories in different localities on account of

surrender/cancellation,which have not been allotted.

(c) and (d) DDA has informed that it has received complaints regarding misuse of
certain flats. In respect of de-notified areas, in which nearly 95% of DDA’s residential
flats fall, action against misuse is taken by the concerned Municipal Corporation.
In the notified area, DDA takes action under the provisions of Section 29 (ii) of
the Delhi Development Act, 1957. Whenever misuse of DDA’s flats is reported,
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DDA issues show cause notice to stop such misuse. In case, such activities are not
stopped, necessary action for sealing, etc. of such flats is taken by the concerned
Zonal Engineers of the DDA and misuse charges are also levied as per rules.

Compost from municipal solid waste

933. SHRI PAUL MANOJ PANDIAN: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has made it mandatory for private

companies to buy compost that is extracted from municipal solid waste;

(b) whether it is also a fact that Government is finding creative ways to turn

mounting municipal waste into national asset; and

(c) whether it is also a fact that about 45 compost producing plants across the
country were almost defunct because private firms were not interested in marketing
their products and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) Government has come out with a Policy on Promotion
of City Compost. As per the Policy, Fertilizer companies and marketing entities will
co-market City Compost with chemical fertilizers through their dealers’ network. The
mechanism, extent and mode of implementation of such co-marketing depending on
levels of compost production, demand generation and other relevant factors which
will be decided by the Department of Fertilizers.

(b) Yes, Sir. Government of India has taken various initiatives under the Waste

to Wealth initiatives. The details are mentioned below:

(i) For making Waste to Energy projects financially viable and attractive,
Government has mandated the purchase of 100% power produced from all
the Waste-to-Energy plants in the State by the DISCOMs. Central Electricity
Regulatory Commission (CERC) has notified the generic tariff of ¥ 7.04 per
unit and ¥ 7.90 per unit for Municipal Solid Waste and Refuse Derived Fuel
based waste to energy plants respectively for the year 2015-16.

(i) Market development assistance of I 1,500/MT of compost will be provided

for scaling up production and consumption of the product.

(c) 45 Compost plants in the Country are working at sub-optimal level and 11
Compost plants are non-functional. Details are given in the Statement (See below).
The most common reasons are inadequate segregation, higher production cost, poor
compost quality, poor marketing, non-availability of the standard market for the

compost, agitations by the local people etc.
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Statement
List of Waste to Compost Plants

A. Details of working compost plants at sub-optimal level

Sl.  Name of the States Plant Qty. of Annual Actual
No. Location/ MSW to Compost Annual
City be used Production Compost
as input Capacity Production
every day (MT) (MT)
(MT)
1 2 3 4 5 6
1. Andaman and Port Blair 2 90 45
Nicobar Islands
2. Chhattisgarh Dhamtari 60 1,350 500
3. Daman and Diu Daman and 90 4,050 110
Diu
4. Delhi New Delhi 1,400 69,300 7,541
5. Delhi Okhla 500 24,750 7,825
6. Delhi New Delhi 400 19,800 500
7.  Goa Goa 25 1,125 225
8. Gujarat Surat 200 9,900 500
9. Gujarat Vadodara 200 9,900 300
10. Gujarat Ahmedabad 200 9,900 600
11.  Gujarat Ahmedabad 300 14,850 10,034
12.  Gujarat Bhavnagar 200 9,900 300
13.  Gujarat Dakor 750 37,125 8,000
14. Gujarat Patan 40 1,800 1,550
15. Gujarat Godhra 40 1,800 1,550
16. Gujarat Surendra 40 1,800 1,650
Nagar
17. Gujarat Porbandar 40 1,800 1,650
18. Gujarat Morbi 40 1,800 1,500

19. Karnataka Mysore 250 12,375 4,707




318 Written Answers to

[RAJYA SABHA]

Unstarred Questions

1 2 3 4 5 6
20. Karnataka Mangalore 200 9,900 703
21. Karnataka Bangalore 900 44,550 550
22. Karnataka Shimoga 100 4,950 2,904
23. Karnataka Belgaum 150 7,425 2,112
24. Kerala Calicut 100 4,950 3,404
25. Madhya Pradesh Indore 500 12,375 8,000
26. Mabharashtra Pune 500 24,750 2,271
27. Mabharashtra Nagpur 200 9,900 1,500
28. Mabharashtra Turbhe 500 24,750 8,300
29. Rajasthan Jaipur 300 14,850 8,844
30. Tamil Nadu Madurai 90 4,455 3,000
31. Tamil Nadu Conoor 9 446 325
32. Tamil Nadu Coimbatore 650 32,175 12,950
33. Tamil Nadu Metupalyam 35 1,733 617
34. Tamil Nadu Udumplet 20 990 420
35. Tamil Nadu Trichy 300 14,850 1,991
36. Tamil Nadu Erode 100 4,950 1,305
37. Tamil Nadu Pollachi 60 2,970 787
38. Telangana Hyderabad 3,700 1,83,150 19,120
39. Telangana Suryapet 56 2,520 300
40. Uttar Pradesh Muzafarnagar 120 5,940 4,000
41. Uttar Pradesh Aligarh 220 5,445 3,500
42. Uttar Pradesh Moradabad 280 7,425 3,000
43. Uttar Pradesh Fatehpur 55 1,485 1,000
44.  West Bengal Kolkata 750 37,125 12,253
45.  West Bengal Haldia 250 12,375 875

TotaL 14,922 7,09,849 1,53,118
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B. Details of non-functional compost plants

Sl.  Name of the State Plant Location/ Qty. of MSW Annual
No. City to be used as Compost
input every Production
day (MT) Capacity (MT)
L. Gujarat Rajkot 550 27,225
2. Haryana Faridabad 500 24,750
3. Himachal Pradesh Shimla 50 2,475
4. Madhya Pradesh Gwalior 500 24,750
5. Maharashtra Jalgaon 550 27,225
6. Mabharashtra Pune 200 9,900
7. Odisha Junagarh 200 9,900
8. Tamil Nadu Salem 200 9,900
9.  Uttar Pradesh Agra 700 34,650
10.  Uttar Pradesh Bareilly 500 24,750
11.  Uttar Pradesh Kanpur 1,500 74,250
ToTtAL 5,450 2,69,775

Development of small towns of Gujarat

1934. SHRI LAL SINH VADODIA: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether it is a fact that Government is considering to accelerate the

development of small towns situated in the country;

(b) if so, whether Government is also considering development of small towns

situated in Gujarat; and

(c) if so, the number of such towns to be developed and by when and if not,

the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) to (c) Urban Development is a State subject.
Government has launched schemes and programs to support the effort of State
Governments by providing financial and technical support. The Government has also

prescribed service level benchmarks for all towns regarding basic urban services. The

T Original notice of the question was received in Hindi.
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Government of India has launched the Atal Mission for Rejuvenation and Urban
Transformation (AMRUT) for strengthening the infrastructure in selected 500 Mission
cities. The cities eligible for coverage under the Mission includes all cities above

one lakh population as per Census 2011 including those in Gujarat.
Regulator for metro corporation

1935. SHRI LAL SINH VADODIA: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether it is a fact that Government is considering to constitute regulator

for metro corporation;
(b) if so, whether Government has taken any step in this regard so far; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) No, Sir.

(b) Does not arise.

(¢) Metro projects are governed by the Metro Railway (Construction of Works)
Act, 1978 and Metro Railway (Operation & Maintenance Act), 2002, which have

provisions for safety certification and fare fixation.
Integrated solid and liquid waste disposal plan

936. SHRI SANJAY RAUT: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether Government has zeroed in on Punjab’s low-cost sewage system
to manage liquid waste and Tamil Nadu’s integrated solid waste disposal plan for
the Prime Minister’s pet project Swachh Bharat Mission, if so, the details thereof;

and

(b) by when these systems would be adopted in other States as part of Swachh
Bharat Mission?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) and (b) No, Sir. Prioritization of the projects is being
done at the State level. However, for the sewage system and solid waste management,
Central assistance is available to the States under Atal Mission for Rejuvenation and
Urban Transformation (AMRUT) and Swachh Bharat Mission (SBM).

T Original notice of the question was received in Hindi.
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Monitoring and support in implementation of AMRUT

937. SHRI VIVEK GUPTA: Will the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) the city-wise details of funds spent for providing end-to-end support for
AMRUT cities;

(b) the city-wise current status of appointing Project Development and Management
Consultant (PDMC) and preparation of City-wide Concept Plans by such PDMCs;

(c) the details of incentives to be given for reform implementation to cities
under AMRUT;

(d) the details of monitoring done at national level including the current city-

wise status of appointing agencies for third-party monitoring (IRMA); and

(e) the steps taken and city-wise funds released and spent specifically for

individual and institutional capacity building under AMRUT?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) The Ministry approves the Annual Action Plans of the
States/UTs (SAAPs) under the Atal Mission for Rejuvenation and Urban Transformation
(AMRUT) as a whole and the Guidelines provide for Administrative and Office
Expenses (A&OE) up to a limit of 8% for providing support. The details of fund

released as A&OE component to States/UTs are given in the Statement (See below).

(b) The AMRUT provides for Project Development and Management Consultant
(PDMC) at States/UTs level for providing end to end support for project design,
development, implementation and management. The Project Development and
Management Consultant (PDMC) is to be procured by the concerned State/
UT Government and expenditure on this account is eligible to be met from the
Administrative and Office Expenses (A&OE) component of the State/UT Government.
The Ministry has provided model scope of work and ‘Request for Proposal’ documents
to assist the States/UTs procure the Consultants. AMRUT Guidelines do not require

preparation of City-wide Concept Plans.

(¢) The AMRUT Guidelines provide for setting aside 10% of annual budgetary
allocation to the Mission from the second year onwards to be given as incentive
to the States/UTs that accomplish reforms in accordance with the Guidelines and

timelines specified.

(d) The Government monitors the implementation by Apex Committee through

progress report and claims submitted by States/UTs. The Mission Guidelines provides
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for independent review by third party to be known as Independent Review and
Monitoring Agency (IRMA) to be appointed by the State/UT Governments. The IRMA
is required to submit their report to the States/UTs and State Level High Powered
Steering Committee (SHPSC) is required to review the action taken on the report
of IRMA.

(e) The expenditure on account of individual and institutional capacity building
is eligible to be met from Administrative and Office Expenses (A&OE) component.
The Ministry has released ¥ 25 lakh per city as A&OE subject to overall limit of
State/UTs eligibility for preparation of Service Level Improvement Plan (SLIP) and
individual Capacity Building. No State/UTs have so far claimed any subsequent

installments.

Additional support for capacity building under AMRUT is also provided through
‘Capacity Building in Urban Development’ programme run by the Ministry. Such
support from Capacity Building in Urban Development Project (CBUD) is provided
on reimbursement basis. The States/UTs have yet to claim any reimbursement for
the year 2015-16.

Statement
State/UT-wise release for A&OE under AMRUT during 2015-16

® in crore)

SL States/UTs A&OE Shares of Amount Released
No. State/UT

1 2 3 4
1.  Andaman and Nicobar Islands 0.10 0.10
2. Andhra Pradesh 10.26 8.25
3. Arunachal Pradesh 1.14 0.25
4.  Assam 5.24 1.00
5. Bihar 10.28 6.75
6.  Chandigarh 0.47 0.25
7. Chhattisgarh 8.98 2.25
8. Daman and Diu 0.15 0.15
9.  Dadar and Nagar Haveli 0.11 0.11
10.  Delhi 7.00 1.00
11.  Goa 0.92 0.25
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1 2 3 4
12.  Gujarat 18.26 7.75
13.  Haryana 6.78 5.00
14.  Himachal Pradesh 2.46 0.50
15.  Jammu and Kashmir 4.76 1.00
16.  Jharkhand 4.85 1.75
17. Karnataka 18.35 6.75
18. Kerala 8.91 2.25
19.  Lakshdweep 0.02 0.02
20. Madhya Pradesh 22.46 8.50
21.  Mabharashtra 31.05 11.00
22.  Manipur 1.43 0.25
23.  Meghalaya 0.64 0.25
24.  Mizoram 1.13 0.25
25. Nagaland 0.97 0.50
26.  Odisha 7.06 2.25
27.  Puducherry 0.59 0.50
28.  Punjab 9.87 4.00
29.  Rajasthan 14.26 7.25
30.  Sikkim 0.37 0.25
31.  Tamil Nadu 42.47 8.00
32.  Telangana 6.32 3.00
33.  Tripura 1.02 0.25
34.  Uttar Pradesh 43.62 15.25
35.  Uttarakhand 4.14 1.75
36. West Bengal 17.1 14.75

TotaL 313.52 123.38

Construction of multi-storey buildings in Lutyens Zone

938. SHRI MAHENDRA SINGH MAHRA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) Whether Government has decided to construct multi-storey buildings in

Lutyens Zone in New Delhi;

T Original notice of the question was received in Hindi.
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(b) if so, the names of places where construction of multi-storey buildings has

been allowed;

(c) whether the construction work of these multi-storey buildings would be

awarded to a private company; and

(d) whether the construction of multi-storey buildings in Lutyens Zone is likely

to damage its landscape of the area and if not, how?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) No, Sir.

(b) to (d) Do not arise.
Progress under Swachh Bharat Mission

939. SHRI AHMED PATEL: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether much progress has not been made under the Swachh Bharat Mission
(SBM) (Urban) so far;

(b) if so, the details thereof and the reasons therefor;

(c) the achievements made under the SBM (Urban) so far against the set targets;

and

(d) the number of cities/towns which have secured 100 per cent achievement
in collection and transportation or in processing of solid waste as sought under the

said initiative?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) to (c) A lot of progress has been made under
Swachh Bharat Mission (Urban) after its inception on 2nd October, 2014. Mission
is focusing on construction of Individual Household Toilets, Community Toilets
and Public Toilets with the aim of making India Open Defecation Free by the
end of the Mission. Moreover, Solid Waste Management Program for tackling the
issue of Waste Management in 4041 cities/towns has been included as part of
the Mission. To effect behavioural change regarding healthy sanitation practices,
lot of initiatives relating to Information, Education, Communication and Public
Awareness (IEC/PW) is being taken. Capacity augmentation of Urban Local
Bodies (ULBs) is also being carried out as part of the Mission. The Physical and
Financial progress made so far in various components is given in the Statement
(See below).
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(d) Chandigarh (UT) has achieved 100 percent achievement in collection and
transportation as well as in processing of solid waste. Goa has achieved 100 percent

achievement in collection and transportation.
Statement

Status of construction of Individual Household Toilets (IHHT)
(As reported by States)

Mission period Target Completed Total funds released
(2014-19)
1,04,12,523 10,28,621 3 898.41 crore

Status of construction of Community Toilets and Public Toilets
(CT&PT) (As reported by States)

Mission period Target Completed Total funds released
(2014-19)
5,07,587 35,216 T 85.19 crore

Solid Waste Management (SWM) (As reported by States)

Mission period Target Wards Mission period Total Total funds
(2014-19) for door with door Target (2014-19) Processing released
to door collection to door for processing

and transportation of collection and disposal of
municipal solid waste municipal solid

waste

100% 43.57% 100% 17.97% X 483.59 crore

Short listing of Panaji for smart city

940. SHRI SHANTARAM NAIK: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether it is a fact that Panaji city from the State of Goa, was shortlisted
for being declared as a smart city;

(b) whether it is also a fact that a number of meetings were organised by Panaji

Municipal Corporation for the purpose; and

(¢) which were the criteria on which Panaji city failed to be considered for

inclusion in the first list?
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THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) and (b) Yes, Sir.

(c) The criteria for selection in Stage 2 of the Challenge were—City Level
Criteria (Vision and goals, Strategic plan, Citizen engagement and Baseline, Key
Performance Indicators, self-assessment and potential for improvement), Arca-Based
Development (Smartness of proposal, Citizen engagement, Results orientation,
Process followed and Implementation framework, including feasibility and
financial plan) and Pan-City Solution (Smartness of solution, Citizen engagement,
Results orientation, Process followed and Implementation framework, including
feasibility and cost-effectiveness). On the basis of scoring given by the Panel of
Experts, top 20 cities have been selected for funding in the current financial year
(2015-16).

Panaji secured 32nd rank in the competition and could not make it to the
top 20. The scores are available on Mission’s website (www.smartcities.gov.in),
Panaji’s Smart City Proposal had shortcomings in the City level criteria, Area
based development and Pan city solutions which have been communicated to the
City of Panaji. Some of the specific gaps in the Proposal of Panaji include, lack
of quantified service indicators, inadequate justification of urban design, lack of

spatial detailing, inclusiveness, etc.
Constitution projects under HRIDAY scheme

941. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of URBAN
DEVELOPMENT be please to state:

(a) whether it is a fact that the Ministry is considering to take up construction
projects under Heritage City Development and Augmentation Yojana (HRIDAY)
scheme with an outlay of 31 crores in selected cities in the country, if so, the details

thereof; and

(b) the number of cities selected for this purpose in the country particularly in
the state of Jharkhand?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) and (b) The HRIDAY scheme is set to be implemented
before March 31, 2017 in following 12 identified cities viz. Ajmer, Amravati, Amritsar,
Badami, Dwaraka, Gaya, Kanchipuram, Mathura, Puri, Varanasi, Velankanni, and
Warangal, with a total outlay of ¥ 500 Crores. No city from the State of Jharkhand
has been selected under HRIDAY scheme.
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Improvement in sex-ratio and education of girls

942. SHRI PAUL MANOJ PANDIAN: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Beti Bachao, Beti Padhao programme had seen

yielding positive results; and

(b) whether it is also a fact that sex ratio and education of girls had drastically
improved in the 100 districts where the programme was implemented which prompted
the Government to extend the programme to 61 more districts and if so, the details

thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): (a) and (b) Beti Bachao Beti Padhao
(BBBP) was launched by the Prime Minister on 22nd January, 2015 in Panipat,
Haryana to address the declining Child Sex Ratio (CSR) and related issues of
disempowerment of women over a life-cycle continuum.It is a tri-ministerial,
convergent initiative of Ministries of Women and Child Development, Health and
Family Welfare and Human Resource Development with focus on awareness and
advocacy campaign at national level, enforcement of Pre-Conception and Pre Natal
Diagnostic Techniques (PC&PNDT) Act and multi-sectoral action in select 100
districts. The Scheme is at its nascent stage of implementation and it is too early
to do an evaluation of results however, the Scheme has been received well. In the
last one year, several local innovative interventions have been demonstrated by the
districts with support from Department of WCD, Health and Education. This has
resulted in increased awareness, sensitization and conscious building around the

issue of declining CSR in the public domain.

The Beti Bachao Beti Padhao Scheme has been extended to additional 61 districts
across 11 States (Jammu and Kashmir, Haryana, Punjab, Gujarat, Himachal Pradesh,
Madhya Pradesh, Maharashtra, Delhi, Rajasthan, Uttar Pradesh and Uttarakhand).
List of additional 61 Districts added to the existing 100 districts under BBBP
scheme, with lowest CSR selected from States/UT having CSR below 918 is given

in the Statement.



328 Written Answers to [RAJYA SABHA] Unstarred Questions

Statement

Additional 61 Districts with lowest CSR selected from States having
CSR below 918

SI. No. Name of State/UT Districts Census 2001 Census 2011

India 927 918
1. Gujarat (4) Anand 849 884
2. Amreli 892 886
3. Patan 865 890
4. Bhavnagar 881 891
5. Haryana (8) Gurgaon 807 830
6. Jind 818 838
7. Faridabad 847 843
8. Hisar 832 851
9. Fatehabad 828 854
10. Sirsa 817 862
11. Panchkula 829 863
12. Palwal 854 866
13. Himachal Pradesh (2) Kangra 836 876
14. Hamirpur 850 887
15. Jammu and Kashmir Samba 798 779
16.  (10) Baramula 961 863
17. Ganderbal 1014 863
18. Rajouri 905 865
19. Srinagar 983 865
20. Shupiyan 1011 878
21. Kupwara 1021 879
22. Kulgam 1003 885
23. Udhampur 912 886
24, Bandipore 967 892
25 Madhya Pradesh (2)  Rewa 926 885
26. Tikamgarh 916 892
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SI. No. Name of State/UT Districts Census 2001 Census 2011
27. Maharashtra (6) Hingoli 927 882
28. Solapur 895 883
29. Pune 902 883
30. Parbhani 923 884
31 Nashik 920 890
32. Latur 918 889
33, NCT of Delhi (2) North East 875 880
34. South 888 885
35. Punjab (9) Faridkot 812 851
36. Bathinda 785 854
37. Ludhiana 817 860
38. Moga 818 860
39. Rupnagar 799 863
40. Hoshiarpur 812 865
41. Kapurthala 785 871
42. Jalandhar 806 874
43. Shahid Bhagat 808 885

Singh Nagar
44. Rajasthan (4) Jaisalmer 869 874
45. Hanumangarh 872 878
46. Jodhpur 920 891
47. Tonk 927 892
48. Uttar Pradesh (11) Etawah 895 875
49. Aligarh 886 877
50. Etah 880 879
51. Firozabad 887 881
52. Jalaun 889 881
53. Bijnor 905 883
54. Mainpuri 892 884
55. Hamirpur 904 886

56. Saharanpur 872 887
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SI. No. Name of State/UT Districts Census 2001 Census 2011
57. Farrukhabad 897 889
S8. Mahoba 900 892
59. Uttarakhand (3) Hardwar 862 877
60. Dehradun 894 889
61. Chamoli 935 889

Poor food at anganwadis

943. SHRI A. K. SELVARAJ: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government had proposed to set up 50,000 more
anganwadis as against the required six lakhs across the country in order to tackle

malnourishment among children;

(b) whether it is also a fact that the food provided at anganwadis is uniformly
poor across the country due to lack of proper monitoring; and

(c) whether it is also a fact that Government has taken the issue very seriously
and also initiated steps to set things right and if so, the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
SHRIMATI MANEKA SANJAY GANDHI): (a) No, Sir. Under the Integrated Child
Development Services (ICDS) Scheme, 14 lakh Anganwadi Centres/Mini-Anganwadi
Centres were sanctioned by the Government of India and all these Centres have

already been allocated to various States/UTs.

(b) Supplementary nutrition (SNP) is one of the six services provided at the
AnganwadiCentres (AWCs) through the Anganwadi Workers (AWWs). ICDS Scheme
is implemented by the State Governments/UT Administrations as per the guidelines/
instructions issued by Government of India. The role of Government of India is
to form guidelines/instructions for implementation of the Scheme, release of the
funds in the prescribed ratio and monitor the implementation of the Scheme. SNP
is provided to the ICDS beneficiaries as per the guidelines issued by Government
of India dated 24.02.2009. The SNP provided to the ICDS beneficiaries is required
to be prepared as per the guidelines and the standards prescribed. The complaints/
irregularities reported to this Ministry regarding poor quality of food are referred to
the State Governments for report and rectification.

As regards the monitoring, the Government of India has prescribed a 5 tier
monitoring Committee at the National, State, District, Block and Anganwadi Centre
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level. The data of the services rendered at the AWCs are generated by the AWWs
and is transmitted upwards which is reported to this Ministry every month by the

State Governments as consolidated by them.

(¢) The Government of India is quite serious to monitor the quality of the SNP
provided at the AWCs and besides monitoring, as mentioned above, review meetings
are taken at the highest level with the States/UTs. Instructions are also issued to
the State Governments from time to time about maintaining quality of the food,

cleanliness and hygiene at the AWCs.
Making the law against child abuse stricter

944. SHRI VIJAY GOEL: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the number of children physically and verbally abused in the country including

cases of neglect, during the last three years, State/UT-wise and year-wise;

(b) whether Government propose to make the existing law against child abuse
stricter by including emotional, neglect and physical abuse as punishable offences;

and

(c) if so, the details of the progress made on this account and if not, the reasons

therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATT MANEKA SANJAY GANDHI): (a) As per National Crime Records
Bureau, a total of 38,172 cases, 58,224 cases and 89,423 cases were registered
under crime against children during 2012, 2013 and 2014 respectively. The number
of children physically and verbally abused in the country including cases of
neglect, State/UT-wise and year-wise since last three years is given in the Statement
(See below).

(b) and (c¢) The Juvenile Justice (Care and Protection of Children) Act, 2015
which came into force on 15.01.2016, has provisions for punishment relating to
offences against children, viz. punishment for cruelty to child, employment of child

for begging, sale and procurement of children for any purpose etc.
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Plan to improve juvenile homes

1945. SHRI BASHISTHA NARAIN SINGH: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether Government has chalked out a plan to extensively improve the
juvenile homes extensively taking into account their miserable condition, if so, the
details thereof;

(b) whether it is not a fact that these juvenile homes failed to bring about a

positive change and desired improvement among the children; and

(c) if so, the stand of Government with regard to bringing sweeping reforms

in the condition of these juvenile homes?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): (a) to (¢) The Juvenile Justice (Care
and Protection of Children) Act, 2015 (JJ Act) has come into effect from 15.01.2016
repealing the Juvenile Justice (Care and Protection of Children) Act, 2000. Under
the JJ Act, 2015 several provisions have been included to improve the condition of
Child Care Institutions (CCls) including those housing children in conflict with law
by providing for inspections of these CCIs by Juvenile Justice Board; prescribing
various rehabilitation and reintegration services including skill development, recreational

facilities, mental health interventions, etc.
Vacancies for judges in POCSO courts

946. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) the details of the number of vacancies for judges in Protection of Children

from Sexual Offences (POCSO) Courts in the country, State-wise and district-wise;

(b) the steps being taken by Government to ensure that all vacancies are filled,

including the timeline by which this shall be accomplished;

(c) whether the Ministry is aware that vacancies for judges in POCSO Courts
is jeopardizing the objective of the POCSO Act; and

(d) if so, the steps Government is taking to review the capacity of the institutions

involved with implementing the POCSO Act effectively?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): (a) As reported by National Commission

T Original notice of the question was received in Hindi.
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for Protection of Child Rights (NCPCR), out of 654 districts across the country,
there are 605 special Courts established under Protection of Children from Sexual
Offences (POCSO) Act, 2012. However, the details of number of vacancies for judges

in such courts are not available.

(b) to (d) Section 44 of the POCSO Act, 2012 empowers the NCPCR and
State Commission for Protection of Child Rights (CPCR) for monitoring the
implementation of the provisions of this Act in such manner as may be prescribed.
Section 28 of POCSO Act inter-alia provides that the State Government shall in
consultation with Chief Justice of the High Court designate for each district a
Court of Session to be Special Court to try the offences under this Act. However,
the Ministry has been requesting to States/UTs from time to time to implement
the provisions of POCSO Act 2012.

Shortage of special public prosecutors in POCSO courts

947. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of WOMEN
AND CHILD DEVELOPMENT be pleased to state:

(a) whether the Ministry is aware that there is acute shortage of Special
Public Prosecutors appointed to serve in Special Courts under section 32(1) of
the POCSO Act; and

(b) if so, the steps being taken by the Ministry to ensure that Special POCSO
Courts in all districts of the country appoint Special Public Prosecutors, including

the time-line by which Government would fill these vacancies?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): (a) and (b) As reported by National
Commission for Protection of Child Rights (NCPCR), there are 605 special Courts
across the country and 478 Special Public Prosecutors have since been appointed
under Protection of Children from Sexual Offences (POCSO) Act, 2012. Section
44 of the POCSO Act, 2012 empowers the NCPCR and State Commission for
Protection of Child Rights (CPCR) for monitoring the implementation of the
provisions of this Act. Section 32 of POCSO Act inter-alia provides that the
State Government shall appoint a Special Public Prosecutor for every Special
Court for conducting cases only under the provision of this Act. However, the
Ministry has been requesting to State/UTs from time to time to implement the
provisions of POCSO Act 2012.
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Measures to stop atrocities on women in West Bengal

948. SHRI RITABRATA BANERJEE: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether it is a fact that West Bengal tops the list as far as atrocities on

women are concerned;
(b) how many such cases have been reported in the last three years; and
(c) the remedial measures adopted to stop the attack and atrocities on women?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): (a) No Sir. As per the latest data for
the year 2014 of National Crime Records Bureau (NCRB), the West Bengal ranks

second under crime against women.

(b) As per the National Crime Records Bureau (NCRB) data, a total of 30942,
29826 and 38299 cases were reported in the West Bengal under crime against women
during 2012, 2013 and 2014 respectively.

(c) As per the seventh schedule “police” and “public order” are the State subjects
under the Constitution and as such the primary responsibility of prevention, detection,
registration, investigation and prosecution of crimes including witch-hunting, lies with

the State Government/Union Territory Administrations.

Safety of women in the country is of utmost priority to the Government.
Efforts have all along been made to establish mechanisms to provide safe and
secure environment for women. On the legislation front, women specific laws like
the Protection of Women from Domestic Violence Act, 2005; Dowry Prohibition
Act, 1961; Indecent Representation of Women (Prohibition) Act, 1986; and the
Sexual Harassment of Women at Workplace (Prevention, Prohibition and Redressal)
Act, 2013 have been enacted. The Criminal Law (Amendment), Act 2013 has also
been enacted making the punishment more stringent for offences like rape, besides
recognizing various other activities like voyeurism, stalking etc. as offences and

crime against women.
Adoption of special children by foreigners

949. SHRI BAISHNAB PARIDA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state;

(a) whether it is a fact that the rate of adoption of special children in India is
not good and such children are adopted by residents of foreign countries, if so, the

details thereof and the reasons therefor; and
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(b) whether it is proposed to attend to this and work out measures to maintain

human dignity in the country and if so, the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): (a) and (b) Central Adoption Resource
Authority (CARA) has reported that 170, 242, 217 special needs children have
been placed in inter-country adoption during the year 2012-13, 2013-14, 2014-15
respectively. The data related to adoption of special needs children within the country
is not available prior to August, 2015, so no conclusion can be drawn on the fact
that the rate of adoption of special needs children in India is not good. Children
having special needs do have rights to family and to live with dignity. The rights of
special needs children placed in inter-country adoption is well safeguarded through
follow up mechanism as provided in Adoption Guidelines 2015 and also through

child protection services of the receiving country.
Frauds through matrimonial websites

950. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI :

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a) whether Government proposes to set up a panel to establish regulatory
mechanism to control and curb and look into frauds through matrimonial websites,
if so, the details thereof; and

(b) the efforts made to reduce complaints on account of various kinds of frauds

through exploitation of innocent persons by fraudsters on matrimonial websites?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATT MANEKA SANJAY GANDHI): (a) and (b) No, Sir. However, a committee
has been constituted by this Ministry with representative of Ministry of Home Affairs
(MHA), Department of Information Technology (DEITY) and online service providers
of the matrimonial sites to find out the possible ways for better regulations in order

to mitigate and eliminate the frauds in the digital space concerning matrimonial sites.
Establishment of Anganwadi Centres

951. SHRIMATI SAROJINI HEMBRAM: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether Government has established or directed the State Governments to
establish more number of Anganwadi Centres in the country, if so, the details thereof;

and
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(b) whether any time-limit or target has been fixed for establishing such

centres?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): (a) and (b) The Integrated Child
Development Services (ICDS) Scheme was universalized in 2008-09 across the
country with the approval of 7076 ICDS projects and 14 lakh Anganwadi Centres/
Mini-Anganwadi Centres. All the 14 lakh approved Anganwadi Centres/Mini-Anganwadi
Centres have already been allocated to the State Governments/UT Administrations.
Out of this, about 13.5 lakh AWCs are functional as on September, 2015. State-wise
list of approved and operationalised AWCs is given in the Statement (See below).
The States/UTs are required to operationalise the AWCs within a period of one year

from the date of allocation.
Statement

Number of sanctioned, operational Anganwadi Centres (AWCs)
as on 31.12.2015

Sl.  State/UT No. of Anganwadi Centres
No. Sanctioned by Operational Pending
GOI

1 2 3 4 5
1. Andhra Pradesh 55607 55594 13
2. Telangana 35700 35621 79
3. Arunachal Pradesh 6225 6028 197
4. Assam 62153 62153 0
5. Bihar 115009 91677 23332
6.  Chhattisgarh 52474 52474 0
7. Goa 1262 1260 2
8. Gujarat 53029 52082 947
9. Haryana 25962 25962 0
10.  Himachal Pradesh 18925 18922 3
11.  Jammu and Kashmir 31938 29599 2339

12.  Jharkhand 38432 38432 0
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1 2 3 4 5
13. Karnataka 65911 64558 1353
14.  Kerala 33318 33115 203
15. Madhya Pradesh 97135 92198 4937
16. Maharashtra 110486 108010 2476
17.  Manipur 11510 9883 1627
18. Meghalaya 5896 5863 33
19.  Mizoram 2244 2244 0
20. Nagaland 3980 3455 525
21. Odisha 74154 71204 2950
22.  Punjab 27314 26656 658
23.  Rajasthan 62010 60801 1209
24.  Sikkim 1308 1290 18
25.  Tamil Nadu 54439 54439 0
26. Tripura 10145 9911 234
27. Uttar Pradesh 190145 187997 2148
28.  Uttrakhand 20067 19479 588
29. West Bengal 119481 114763 4718
30. Andaman and Nicobar 720 720 0

Islands
31.  Chandigarh 500 500 0
32.  Delhi 11150 10897 253
33. Dadra and Nagar Haveli 302 302 0
34. Daman and Diu 107 107 0
35. Lakshadweep 107 107 0
36.  Puducherry 855 788 67

ALL INDIA 1400000 1349091 50909
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Committee for tracing missing children

952. SHRI PARIMAL NATHWANI: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) Whether Government has appointed/proposes to appoint any panel/committee

to frame action plans to trace missing children in the country;
(b) if so, the details thereof and the action taken by Government in this direction;
(¢) whether the said panel has submitted its report to the Government; and

(d) if so, the details thereof along with the follow-up action taken by Government

thereon?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): (a) to (d) The National Human Rights
Commission had constituted a Committee in 2007 to examine the issue of missing
children in the country. The Committee had submitted its report. The recommendations
of the Committee were forwarded to Ministry of Home Affairs, Ministry of Women
and Child Development, National Commission for Protection of Child Rights, National
Commission for Women as well as to Chief Secretaries and Director General of
Police of all States and Union Territories. Based on the recommendations of the
Committee a reporting format was devised seeking ATRs from the States/UTs. The
Commission had also organised a National Conference on missing children on 15
January, 2013 at New Delhi.

While the National Human Rights Commission has not appointed any Committee
to inquire into the cases related to missing children in the country, a Committee
has been appointed by the Commission to examine draft model guidelines pertaining
to missing children, in the light of the SOP prepared by National Legal Services
Authority, the guidelines earlier prepared by the Commission in the year 2007 and
the judgment by the Supreme Court of India in WP(C) No.75/2012, Bachpan Bachao
Andolan Vs UOI and Others. The Committee has not yet submitted its report.

Guidelines to adopt children by single parents

953. SHRIMATI VANDANA CHAVAN: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state;

(a) whether the new guidelines governing Adoption of Children, 2015, has

increased the child adoption rate, if so, the details thereof; and



342 Written Answers to [RAJYA SABHA] Unstarred Questions

(b) whether the revised guidelines for making single parents eligible to adopt

through online registration proved to be productive and if so, the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): (a) and (b) The Guidelines Governing
Adoption of Children, 2015 came into effect from Ist August 2015 hence it is
too ecarly to come to any conclusion on increase or decrease of adoption rate. The
provision for adoption by single parents was also a part of the earlier adoption

guidelines, The Guidelines Governing Adoption of Children, 2011.
Global gender gap report

954. SHRI ANUBHAV MOHANTY: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether it is a fact that due to poor performance of India the World Economic

Forum (WEF) has downgraded its position in its report “Global Gender Gap”;

(b) whether the Ministry has reviewed all the developmental programme/schemes

to assess the reason for the downgrading of India’s position;

(c) what reformative action has the Ministry taken to regain its ranking in the
Global Gender Gap Report; and

(d) how does the Ministry propose to fund the reformative activities and what

time-frame has been set to achieve the targets?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) No, Sir. The World Economic Forum’s ‘Global
Gender Gap Report, 2015’ has ranked India at 108. The last year’s (2014) report
had positioned India at 114. Therefore, according to Global Gender Gap Report,

India has significantly improved its position from 114 to 108.

(b) to (d) Ending gender based inequities, discrimination and violence faced by
girls and women in the country is of utmost priority for the Government. The various
Ministries under the Government of India and State Governments/UT Administrations
have been implementing several schemes/programmes in order to reduce disparity
between men and women, improve socio-economic status of women and to increase
their participation in various fields. Details of some of the reformative actions taken

by the Ministry of Women and Child Development are as follows:

(i) Beti Bachao, Beti Padhao (BBBP) programme to address the issue of declining
Child Sex Ratio (CSR) in age group of 0-6 years;
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(i) Swadhar and Short Stay Homes to provide relief and rehabilitation to destitute

women and women in distress;

(ii1) Support to Training and Employment Programme for Women (STEP) to
ensure sustainable employment and income generation for marginalized and

asset-less rural and urban poor women across the country;

(iv) Rastriya Mahila Kosh (RMK) to extend micro-finance services to bring about

socio-economic upliftment of poor women;

(v) National Misssion for Empowerment of Women (NMEW) to strengthen the

overall processes that promote all round development of Women;

(vi) Rajiv Gandhi Scheme for Empowerment of Adolescent Girls-Sabla for all-
round development of adolescent girls of 11-18 years by making them self-

reliant by facilitating access to learning, health and nutrition;

(vii) Working Women Hostels for ensuring safe accommodation for women working

away from their place of residence;

(viii) Indira Gandhi Matritva Sahayog Yojana (IGMSY) has been contributing
towards better enabling environment by providing cash incentives for improved

health and nutrition to pregnant and nursing mothers;

(ix) Schemes of One Stop Centre and Universalisation of Women Helpline are
being implemented to provide integrated support and assistance to women

affected by violence;

(x) Gender Budgeting has been adopted as a tool for mainstreaming gender
perspective at various stages of planning, budgeting, implementation, impact

assessment and revisiting of policy/programme objectives and allocations;

(xi) Awareness generation programmes and publicity campaigns on rights of
women, which includes gender sensitization through workshops, fairs, cultural
programmes, seminars, training programmes, street plays, Nariki Chaupals,
Beti Janmotshav at the district level. Advertisements in the press and
electronic media educating peoples about issues of domestic violence, Child
Sex Ratio and Child Marriage are also being taken up. Platforms such as
the International Women’s Day and the National Girl Child Day are used
to create awareness on issues related to women and to bring to the centre

stage issues such as sex selective abortions and child marriage.

(xii)Further, A number of legislations have already been enacted by GOI to address

gender based discrimination; like Protection of Women from Domestic Violence
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Act, 2005; Dowry Prohibition Act, 1961; Indecent Representation of Women
(Prohibition) Act, 1986; the Sexual Harassment of Women at Workplace
(Prevention, Prohibition and Redressal) Act, 2013 and the Prohibition of
Child Marriage Act, 2006 (PCMA).

The funds proposed for various reformative activities of Ministry of Women and

Child Development during 2015-16 is as follows:

BE: 17,834.73 crore
RE: 17,257.00 crore
Expenditure: 15,178.00 crore

(as on 29.02.2016)

The implementation of these Schemes will further bring significant improvement
in bridging the gender-gap in all aspects in the Country.

Regularisation of services of anganwadi workers

955. SHRI PAUL MANOJ PANDIAN: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has ruled out the possibility of regularising

services of anganwadi workers and treating them as government servants;

(b) whether it is also a fact that the rejection was made on two counts that

there was no provision and money in this regard,;

(c) whether it is also a fact that the job of anganwadi workers stands permanent;

and

(d) whether it is also a fact that Government is considering to give promotion
to anganwadi workers as supervisors for those who have done around ten years of

service and if so, the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATT MANEKA SANJAY GANDHI): (a) to (c) Integrated Child Development
Services (ICDS) Scheme envisages the Anganwadi Workers and Helpers as “honorary
workers” from the local community who come forward to render their services, on

part time basis, in the area of child care and development.

Since Anganwadi Workers and Anganwadi Helpers are honorary workers, they
cannot be declared as Government employees. Further, in a ruling of 07.12.2006 in
Civil Appeal No. 4953-4957 of 1998 — State of Karnataka and Ors. Vs. Ameerbi and
Ors., the Hon’ble Supreme Court has also held that Anganwadi Workers/Anganwadi
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Helpers do not hold any civil post.

Being honorary workers, they are paid monthly honoraria as decided by
Government from time to time. Besides, some States/UTs are also giving additional
honorarium to Anganwadi Workers and Anganwadi Helpers out of their own resources

for any additional work assigned to them from time to time.

(d) As per the guidelines on recruitment of Supervisors under ICDS Scheme,
dated 15.09.2015 issued to the States/UTs, 50% of the vacancies in the posts
of Supervisors would be filled up by promotion from amongst Anganwadi
Workers with 10 years of experience as Anganwadi Workers and having the
prescribed educational qualifications as per the recruitment rules for the post of
Supervisor, failing which the vacancies would be filled up by direct recruitment
and remaining 50% vacancies in the posts of Supervisors would be filled up

by direct recruitment.
Malnourished children below three years of age

956. SHRIMATI RAJANI PATIL: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether it is a fact that 44 per cent of children below three years of age
in the country are malnourished and our country houses the largest number of

malnourished people in the world, if so, the details thereof;
(b) the States where most malnourished children live; and
(c) the steps taken by Government in this regard?

THE MINISTER FOR WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): (a) and (b) As per nutrition data
available for children under 3 years of age from National Family Health Survey
(NFHS)-3 (2005-06), commissioned by Ministry of Health and Family Welfare, 40.4%
are underweight, 22.9% are wasted and 44.9% are stunted. State-wise prevalence
of underweight in decreasing order as per NFHS-3 is given in the Statement
(See below).

(¢) The Government has accorded high priority to the issue of malnutrition and is
implementing several schemes/programmes of different Ministries/Departments through
State Governments/UT Administrations to address one or other aspect related to Nutrition.
This Ministry is implementing Integrated Child Development Services (ICDS) Scheme,
‘Rajiv Gandhi Scheme for Empowerment of Adolescent Girls (RGSEAG)—‘Sabla’, and
Indira Gandhi Matritva Sahyog Yojana (IGMSY) as direct targeted interventions to

address the problem of malnutrition among women and children.
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Additionally, the Food and Nutrition Board of the Ministry, through its 43
regional field units, is engaged in conducting training programmes in nutrition,
in addition to advocacy towards generating awareness through nutrition education
programmes on the importance of healthy balanced diets especially through the
use of locally available foods, mass awareness campaigns and use of electronic

and print media.

The main aim of all these activities is to improve nutritional outcomes and
bring down the level of malnutrition in the country especially amongst women

and children.
Statement

Prevalence of Malnutrition in Children Under 3 years as per NFHS-3

Sl.  States Underweight  Stunting (%)  Wasting (%)
No (%)
1 2 3 4 5
1. Madhya Pradesh 57.9 46.5 39.5
2.  Bihar 54.9 50.1 32.6
3. Jharkhand 54.6 47.2 35.8
4.  Chhattisgarh 47.8 52.6 24.1
5.  Meghalaya 42.9 47.7 31.8
6.  Uttar Pradesh 41.6 524 19.5
7. Gujarat 41.1 49.2 19.7
8. Odisha 39.5 43.9 23.7
9. Haryana 38.2 43.3 22.4
10. West Bengal 37.6 41.8 19.2
11. Rajasthan 36.8 40.1 22.5
12.  Assam 35.8 41.1 53
13.  Tripura 352 34.1 24
14. Karnataka 333 424 18.9
15.  Maharashtra 32.7 44 17.2
16.  Uttarakhand 31.7 39.6 18.2
17. Himachal Pradesh 31.1 343 19.9

._
o

Andhra Pradesh 29.8 38.4 14.9
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1 2 3 4 5
19.  Arunachal Pradesh 29.7 37 17
20. Tamil Nadu 25.9 31.1 22.9
21. Delhi 24.9 432 17.2
22.  Jammu and Kashmir 24.0 33.1 18.3
23. Nagaland 23.7 34.1 15.8
24. Punjab 23.6 34.7 10.2
25. Goa 21.3 25.9 12.8
26. Kerala 21.2 26.5 15.6
27. Manipur 19.5 29 10.8
28.  Sikkim 17.3 31.8 12.8
29. Mizoram 14.2 35.1 9.7

INDIA 40.4 44.9 22.9

Pam Rajput Committee on rights of women

957. DR. CHANDAN MITRA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether the Pam Rajput Committee has submitted its report to Government;
(b) if so, the salient recommendations contained in the report; and

(c) the fresh steps taken by Government to put the Rights of Women in live-in
relationship and single dependent daughters on a legally firmer footing in order to
ensure their claim to maintenance?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): (a) and (b) The High Level Committee
on Status of Women has submitted its report in June 2015. The Committee has
given several recommendations on key priority areas impacting the Status of women.
These range from specific recommendations on sectors such as health, education,
economy to reforming institutions with emphasis infer-alia on a life cycle approach
to empowerment of girls and women and creation of community safety nets, policy
on sex ratio within the rights based framework, zero tolerance to Violence Against
Women and Girls, rigorous implementation of Acts addressing discrimination against
girls and women, Smart cities for safety of women and girls, health problems of
women in informal sector, water and sanitation for women etc. The detailed Executive

Summary of the Report is available at http.//wcd.nic.in/.
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(¢) The Protection of Women from Domestic Violence (PWDA) Act, 2005
already has provisions to protect women in relationships of cohabitation or live-in
relationships, provided that such relationships are in the nature of marriage. Under
the Hindu Succession Act, 2005, daughters irrespective of their marital status have

coparcenary rights to the ancestral property as sons.
Posts vacant in Anganwadi Centres

958. SHRI AHMED PATEL: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the number of Anganwadi Centres operational in Gujarat against the sanctioned

number, district-wise;

(b) the number of vacant posts of anganwadi supervisors and workers in Gujarat

against the sanctioned strength, district-wise; and

(c) the percentage of Anganwadi Centres which do not have even the basic

amenities such as drinking water and toilet facilities, district-wise?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): (a) There are 53029 Anganwadi Centres
(AWCs) sanctioned by Government of India in Gujarat. Out of this, 52088 AWCs

are operational as on date.

(b) The number of vacant posts of anganwadi supervisors and workers in Gujarat

against the sanctioned strength are as under:-

Sanctioned Filled Vacant
Supervisors 2311 1801 510
Anganwadi Workers 53029 50629 2400
Anganwadi Helpers 51232 48009 3223

(c) The percentage of AWCs having basic amenities such as drinking water and

toilet facilities are as under:-
e Percentage of AWCs having drinking water facilities = 100%
e Percentage of AWCs having toilet facilities = 92.83%

District-wise details of (a) to (c) above are given in the Statement (See below).
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Unregistered child care homes

959. SHRIMATI RENUKA CHOWDHURY: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether a large number of child care homes have not been registered in

pursuance of Juvenile Justice (Care and Protection) Act 2015;

(b) if so, the details thereof along with the reasons therefor, State-wise, including

Andhra Pradesh and Telangana; and

(c) the steps taken by Government for mandatory registration of all the child

care homes across the country?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): (a) The Juvenile Justice (Care and
Protection of Children) Act, 2015 (JJ Act) has come into effect from 15.01.2016
repealing the Juvenile Justice (Care and Protection of Children) Act, 2000. The primary
responsibility of implementing the provisions of the JJ Act, lies with the States/UTs
concerned. The Ministry of Women and Child Development has been requesting
the States/UTs from time to time to take measures for effective implementation of
the JJ Act including mandatory registration of Child Care Institutions (CCIs) as per

provisions of the Act.

(b) The information is being collected and will be laid on the table of the

House.

(¢) Under the JJ Act, 2015 the provisions related to registration of all CCls
housing children in need of care and protection and those who are in conflict with
law have been made more stringent with the inclusion of penal provisions in case
of non compliance and also by defining the timelines in the process of registration
of CCls.

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

GOVERNMENT BILL
The National Identification Authority of India Bill, 2010

MR. DEPUTY CHAIRMAN: Now there is a Bill which is to be withdrawn by

the Finance Minister. I think, for one minute, I am allowing him. Shri Arun Jaitley.
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THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS
AND THE MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Mr. Deputy Chairman, Sir, I rise to move for leave to withdraw a Bill
to provide for the establishment of the National Identification Authority of India for
the purpose of issuing identification numbers to individuals residing in India and to
certain other classes of individuals and manner of authentication of such individuals
to facilitate access to benefits and services to such individuals to which they are

entitled and for matters connected therewith or incidental thereto.
The question was proposed.

MR. DEPUTY CHAIRMAN: The question is that leave be granted ...(Interruptions)...

No, let me finish it. ...(Interruptions)...

RE. CLARIFICATION REGARDING THE BILL BEING
INTRODUCED AS MONEY BILL

SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, I have a question.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: You are objecting to it.

SHRI JAIRAM RAMESH: Sir, I have a question on this from the hon. Finance
Minister. While he is seeking permission to withdraw this Bill, I would like to ask
the hon. Finance Minister whether it is true that he is going to bring forward a new
Bill which will be classified as a Money Bill. That is the question that I would like
the hon. Finance Minister to answer because we are not against this legislation. We
want this legislation. But, Sir, if it is going to be introduced as a Money Bill, we
have serious reservations and questions on it, which I hope the Finance Minister
will clarify.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir,
I also want to say something here. In this regard, yesterday night, I had written
to the hon. Leader of the House and the Finance Minister on the very idea of
withdrawing this Bill from this House and getting it introduced. Just now I was
told in the lobby that the Bill has already been introduced. When the hon. Members
of Parliament from my Party raised this issue that this should not be declared
as a Money Bill, no answer was given by the Government. So, we will have a
serious objection that if this particular legislation is declared as a Money BIll,
that means an affront is being done by the present Government of India by limiting

the role of this House. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: No, no, please. On this particular aspect, we have

no role. It is for the ...

SHRI GHULAM NABI AZAD: It is about the importance of this House because
we have seen on earlier occasions also that Money Bills which generally should not
have been Money Bills are being brought as Money Bills so that this House becomes

redundant. So, we don't want this House to become redundant.
MR. DEPUTY CHAIRMAN: I got your point.

SHRI GHULAM NABI AZAD: I think, you, as Deputy Chairperson also and as
a Presiding Officer and number two in the hierarchy as far as the Presiding Officers
are concerned, after Chairman, and he, the Finance Minister, not as a Finance Minister
but as the Leader of this august House, both of you, should be equally concerned.
It is not the concern of Opposition only. It is the concern of the entire House that
the dignity, respect, honour and the powers which we have been given under the

Constitution should be maintained. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will allow you. But the question is, since it has
been referred to me, I also want to make the position clear. See, to certify a Bill
whether it is a Money Bill or not, it is fully the prerogative of the Hon. Speaker of
the Lok Sabha. As far as I am concerned or, for that matter, the hon. Chairman is
concerned, we have nothing to do with that. That is the position. It is a constitutional

position. Then, what to do? ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, one minute, please. I am not questioning the
authority of the Speaker. I am not questioning the prerogative of the Government
to have Bills declared as Money Bills. This was a Bill that the UPA Government
had introduced. It was rejected in toto by the then Standing Committee, headed by
the former Finance Minister, Shri Yashwant Sinha. This was a promise made in the
Budget a few days ago. I want to reiterate that we want this Bill. We are strongly
for this legislation. I want to reiterate this. We have no desire to circumvent any
procedure. We have no desire to weaken this legislation. But we want an opportunity
to study the new legislation. And I would request the hon. Finance Minister to give

us that opportunity and not take us for granted.

MR. DEPUTY CHAIRMAN: No; even if it is a money Bill, it will come here.
The only thing is that... ...(Interruptions)...

SHRI GHULAM NABI AZAD: No, no. ...(Interruptions)... This House will have

no role. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. The Finance Minister.
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THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS
AND THE MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Sir, let me, at the very outset, clarify that the Government has given a
very serious thought to this matter. The new Bill — when it comes to this House, the
hon. House would get an opportunity to discuss it — is substantially and significantly
different from the earlier Bill. The earlier Bill was designed in both, pith and
substance, as a unique identification, and it dealt with that subject. The present Bill,
the core of the present Bill, is that those who want the benefits of any monies or
subsidies from the Consolidated Fund of India, the targeting of that expenditure must
be to the deserving and, therefore, that Bill creates a machinery for that particular
identification. Now, it is the prerogative, as the hon. Chair has rightly mentioned,
of the Speaker of the Lok Sabha. I had introduced the Bill; I was permitted to
introduce the Bill today. Members of the Congress Party and a few others have raised
certain issues. I have addressed those issues and, under Article 110 of the Constitution,
it is the prerogative of the Speaker of the Lok Sabha to certify, or otherwise, with
regard to its character as a Money Bill. This House does not sit in appeal over what
the Speaker in the House decides. And, therefore, a discussion on this question as
to what the Speaker would decide is the sole prerogative of the sovereignty as far
as that House is concerned. Shri Azad rightly mentioned many other Bills which
he thought were not Money Bills. In 1986, the Juvenile Justice Bill was introduced
as a Money Bill. In 1969, the Workmen Injury Compensation Bill was introduced
as a Money Bill. The South African Bank Bill was introduced as a Money Bill
when his Party was in power. I am not sure whether he is aware of that. As far
as the present Government is concerned, we will only introduce those Bills which
are squarely within Article 110 as Money Bills and not otherwise. It is a matter for
the other House and the Speaker to decide. This House ......(Interruptions)... get an
opportunity to decide this. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... No, no. You have asked

two questions. ...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, I have one question. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Let us go to......(Interruptions)... You have

asked two questions already. ...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, this legislation is substantially...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Mr. Sukhendu Sekhar
Roy. Mr. Ramesh, you have asked two questions. ...(Interruptions)... Mr. Sukhendu
Sekhar Roy.
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SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, you have given a ruling
that the Speaker is the ultimate authority.

MR. DEPUTY CHAIRMAN: It is as per the Constitution; it is not my ruling.

...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, I am coming to that. The hon. Leader of
the House has also clarified that the decision of the Speaker cannot be challenged. I am
not challenging the decision of the Speaker, if at all a decision has been taken by her on
any such issue. Article 110(3) of the Constitution says, "If any question arises whether a
Bill is a Money Bill or not, the decision of the Speaker of the House of the People thereon
shall be final." So, it is 'if the question arises'. Otherwise, there is a laid-down procedure
for ascertaining when a Bill is treated as a Money Bill or not. Article 110 (a), (b), (c),
(d), (e), (f) and (g) have actually defined which Bills should be treated as Money Bills.
Thereafter, if a question arises whether this particular Bill comes under the purview of
Article 110 (a), (b), (c), (d), (e), (f) and (g) or not, then the decision of the Speaker
would be final. My question is whether any question arose before the Speaker or not.

This is my question. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Speaker has to certify before that whether a
Bill is a Money Bill or not. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Whether the question arose or not, that is

my question. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let the Bill come; then we will decide.

...(Interruptions)... Let the Bill come. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, I have not had the benefit of secing the Bill.
But I take the Finance Minister's statement that this new Bill is substantially and
significantly different from the Bill that was introduced previously by the UPA
Government. If this is the case, Sir, my question to the hon. Finance Minister is:
Will the Standing Committee on Finance have an opportunity of looking at this Bill,

or, are you going to ram-rod this Bill through?

MR. DEPUTY CHAIRMAN: Okay. Let the Bill come; then we will decide.
...(Interruptions)... Let the Bill come. ...(Interruptions)... No discussion. ...(Interruptions)...

No further discussion. ...(Interruptions)...

SHRI ANAND SHARMA (Rajasthan): Sir, please, I will be very brief.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let the Bill come. ...(Interruptions)...
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SHRI ANAND SHARMA: No, Sir. Please allow me. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay.

SHRI ANAND SHARMA: Sir, what is very important is that this Bill, which
will be a game-changer, was introduced earlier. The Finance Minister said and we
heard it that the Bill which they are bringing is different. But the fact is that earlier
also provision was there. You can say that the number was less, but the process of
direct transfer of benefit had started. It has been accelerated; I acknowledge that.
But the Government is withdrawing that Bill, rather than introducing the amended
Bill. It was already here; you are withdrawing from here. But you have gone to
the other House. Fine! Without saying much, you say, it is the prerogative of the
Speaker to certify it. Will the Government then, at least, send it for the scrutiny of
the Departmentrelated Standing Committee?

SHRI GHULAM NABI AZAD: That is for the Government. ...(Interruptions)...

SHRI ANAND SHARMA: That is for the Government. There you cannot
say, 'Speaker to decide.' ...(Interruptions)... If it doesn't go, it speaks their intent.
...(Interruptions)... Sir, then I am questioning the intent behind it. ...(Interruptions)...
I am questioning then the intent. That you take it to the other House and the hon.
Speaker has certified it and it does not get any parliamentary scrutiny and you bring
it here. It is a fait accompli. You are saying, Mr. Deputy Chairman, Sir, with due
respect, that this House will discuss it when it comes. This House will discuss it for

what then? You cannot do anything except to discuss and look at it. ...(Interruptions)...
SHRI ARUN JAITLEY: Let's not play the game in this House. ...(Interruptions)...

SHRI ANAND SHARMA: We are not playing; the Government is playing the

game. ...(Interruptions)...

SHRI ARUN JAITLEY: The Bill will come out in due course. ...(Interruptions)...
What is to be done with the Bill, the other House has to decide it. ...(Interruptions)...

We cannot presume ...(Interruptions)...

SHRI ANAND SHARMA: Will the Government accept that that is for the

Government to decide, not for the Speaker. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I tell you, this argument is a futile argument
because it is for the hon. Speaker to decide whether a particular Bill is a Money
Bill or not. ...(Interruptions)... If hon. Speaker decides that it is a Money Bill, then
you know what happens, and that we will do. If it is not a Money Bill, then we
will go according to the rules.



Re. Clarification regarding... [3 March, 2016]  ...introduced as Money Bill 357

GOVERNMENT BILL
The National Identification Authority of India Bill, 2010 — Contd.

The Question is:

That leave be granted to withdraw a Bill to provide for the establishment
of the National Identification Authority of India for the purpose of issuing
identification numbers to individuals residing in India and to certain other
classes of individuals and manner of authentication of such individuals
to facilitate access to benefits and services to such individuals to which
they are entitled and for matters connected therewith or incidental thereto.

...(Interruptions)...

The motion was adopted.

SHRI ARUN JAITLEY: Sir, I withdraw the Bill.

SUPPLEMENTARY DEMANDS FOR GRANTS (RAILWAYS) 2015-16

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, there is Supplementary Demands
for Grants (Railways). ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, all right. Lay it.

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): Sir, I beg to
lay on the Table, a Statement (in English and Hindi) showing the Supplementary
Demands for Grants (Railways) for the year 2015-16.

RE. CLARIFICATION REGARDING THE BILL BEING
INTRODUCED AS MONEY BILL — Contd.

SHRI JAIRAM REMESH: Sir, please don't be a party to this. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am not a party. ...(Interruptions)... How can I
decide on something for which I have no authority at all? ...(Interruptions)... That

is not my job to decide. ...(Interruptions)...

SHRI JAIRAM REMESH: I am requesting the hon. Finance Minister.

...(Interruptions)...

SHRI GHULAM NABI AZAD: At least, the Government can inform us.

...(Interruptions)...
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SHRI JAIRAM REMESH: It is up to the Government. ...(Interruptions)...

SHRI GHULAM NABI AZAD: As Mr. Anand Sharma said, hon. Speaker has
no role. ...(Interruptions)... Finance Minister is one, who is the Finance Minister
for both the Houses. ...(Interruptions)... Ultimately, it is hon. Finance Minister who
shall have to decide whether this will go to the Standing Committee or not. Once

it comes to this place, here, we cannot send it to the Standing Committee.
MR. DEPUTY CHAIRMAN: I have no objection either way.

SHRI GHULAM NABI AZAD: So, we want to know from the hon. Minister
whether he is going to send this particular legislation to the Standing Committee

for the scrutiny of the Parliament. It is a simple question.

SHRI JAIRAM RAMESH: Sir, we want him to reveal the intention of the

Government.

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, you said that it is a futile

exercise. It is not a futile exercise.

SHRI ANAND SHARMA: Sir, it is not a small Bill. It is a big Bill. It is about
the identity as well as the direct transfer of benefits. We fail to understand as to

why the Government is silent. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: We cannot do anything.
SHRI GHULAM NABI AZAD: At least, the Minister can say, "Yes or no".

SHRI ANAND SHARMA: Why is the Government silent? That is why [ was saying
that it is the intent behind this move — to withdraw it from this House and go to

that House. They want to bypass the legislative process. It is a very unhealthy thing.

MR. DEPUTY CHAIRMAN: Anand Sharmaji, we are discussing an issue, for

which the Chair or we have no authority. It is for the Speaker to decide.

SHRI D. RAJA (Tamil Nadu): Sir, it is a new Bill. Will it be referred to the
Standing Committee or not? The Finance Minister should tell this House. That is

the simple question we are asking. It is a new Bill.
MR. DEPUTY CHAIRMAN: The Bill has not come here.

SHRI D. RAJA: We are not questioning the Speaker or Speaker's decision. We

are simply trying to understand...(Interruptions)...

SHRI GHULAM NABI AZAD: This is a new Bill. Every new Bill shall have

to go to the Standing Committee.
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MR. DEPUTY CHAIRMAN: But the Bill is there.

SHRI GHULAM NABI AZAD: We are asking the hon. Minister a simple

question. Being a new Bill, will it go to the Standing Committee?
MR. DEPUTY CHAIRMAN: Is this Bill here? It is only there.
SHRI GHULAM NABI AZAD: But the Minister is here. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: What I am saying is that the Bill is there.

SHRI GHULAM NABI AZAD: Had the Minister not been here, we would not

have asked this question! ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. LoP, for my information, I am asking...

(Interruptions)...

SHRI JAIRAM RAMESH: Sir, the Minister is here. Why can't you ask the

Minister to reveal the intention ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, I agree. Sit down. I allowed you. Now, sit

down. ...(Interruptions)...
SHRI JAIRAM RAMESH: Please ask him. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Sit down. Now, I want to be clear about it. Has
this Bill already been introduced in this House? No.

SHRI ANAND SHARMA: Yes, it was here. It has just been withdrawn. They
could have amended the Bill. Why has it been withdrawn? That is the question.

...(Interruptions)...

SHRI GHULAM NABI AZAD: Had it not been withdrawn, this question would

not have arisen. The Bill has been withdrawn from this House.

MR. DEPUTY CHAIRMAN: See, I am only asking the hon. Finance Minister.
...(Interruptions)... Let me be clear. I will give the ruling. ...(Interruptions)... 1 have to
understand in any case. As far as I understand, the new Bill, which the hon. Finance

Minister mentioned, has not been introduced here. Has it been introduced here?
SHRI ARUN JAITLEY: It has been introduced in the other House.

MR. DEPUTY CHAIRMAN: It has been introduced in the other House. Then,
how can we discuss about a Bill which is introduced in the other House? That is

what I am asking. ...(Interruptions)..
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SHRI JESUDASU SEELAM: They want to introduce the Bill there.

...(Interruptions)... You are not understanding, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, I am not understanding. What can I do?

...(Interruptions)...

SHRI ANAND SHARMA: Mr. Deputy Chairman, Sir, why has the Government
withdrawn it if it is a new Bill? And it has nothing to do with the old Bill. Now,

let us understand...(Interruptions)...

MR. DEPUTY CHAIRMAN: That's what I am saying. That Bill is not here.

So, you cannot say. It is there only. ...(Inferruptions)...

SHRI ANAND SHARMA: Sir, if that was the case, why has the Finance Minister
sought the permission of this House to withdraw that Bill?

MR. DEPUTY CHAIRMAN: That is withdrawing only. We have only done
withdrawal of the Bill.

SHRI ANAND SHARMA: Please, Sir, I would like to know as to what is the
title of the Bill. ...(Interruptions)... 1 want to know the title of the Bill which is
categorized as a Money Bill. Is it different from the title of the Bill which was
pending before this House?

SHRI ARUN JAITLEY: Yes, it is different.
SHRI JAIRAM RAMESH: Sir, the Bill has been introduced in the Lok Sabha.

MR. DEPUTY CHAIRMAN: So, you cannot discuss here. That's what I am

saying. ...(Interruptions)...
SHRI JAIRAM RAMESH: Please listen to me, Sir. ...(Interruptions)...

SHRI ARUN JAITLEY: That Bill is for targeted subsidies. This is the National
Identification Authority Bill. ...(Interruptions)...

SHRI JAIRAM RAMESH: It is classified as a Money Bill. Everything is
agreed. We are requesting the hon. Finance Minister to enlighten us whether there is
Government's intent to refer it to a Standing Committee or not. Sir, in the interest of
good governance, we are asking this question. ...(Inferruptions)... We are not wanting
to torpedo this Bill. We are not wanting to subvert this Bill. ...(Interruptions)... The

Prime Minister talks about good governance. Is it good governance?

MR. DEPUTY CHAIRMAN: Okay. That is a question regarding a Bill introduced

in the other House. It is up to the Finance Minister to answer or not to answer.
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I am not bothered about that. I cannot direct the Government to give a reply
on a Bill which is introduced there and not introduced here. That is my point.
...(Interruptions)... What do I do? It is up to him. I cannot direct because the Bill
is not here. ...(Interruptions)... If the Bill was here, or, if the Bill was introduced
here, 1 would have certainly asked the Government to respond to that. I cannot
do that. ...(Interruptions)... That is my lack of ...(Interruptions)... Mr. Seelam, that
is my lack of understanding. What can I do? ...(Interruptions)... What can I do?

...(Interruptions)...

SHRI ANAND SHARMA: Sir, the hon. Finance Minister is the Leader of
the House also. ...(Interruptions)... We request the Government to explain to us...

...(Interruptions)...

SHRI JESUDASU SEELAM: Mr. Deputy Chairman, Sir, it is limited to withdrawal
of this Bill. It is withdrawal of the Bill. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is a matter on which the Government can reply
if it wants but I cannot direct because the Bill is not introduced here. It is a new
Bill. And, this Bill is already withdrawn also. It has gone from our House. Neither
this Bill is with us now, as it is withdrawn, nor that Bill because that is only there
and has not come here. So, we are discussing in vacuum. ...(Interruptions)... See,
when the Bill comes up, you decide on it. ...(Interruptions)... If it is a Money Bill,
it is because of the Constitution. What can we do? You amend the Constitution.
What you should do is to bring a proposal to amend the Constitution, I have no
problem. ...(Interruptions)... Okay. Now, Calling Attention Motion. Shri Ghulam Nabi

Azad to call the attention of the hon. Home Minister.

CALLING ATTENTION TO THE MATTER OF URGENT PUBLIC
IMPORTANCE

The inflammatory speeches made by a Minister in the Union Government and
Elected Representatives violating the Constitution and Oath of

Office and the Response of the Government thereto

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir,
I call the attention of the Home Minister to the inflammatory speeches made
by a Minister in the Union Government and elected representatives violating
the Constitution and oath of office. ...(Interruptions)... Where is the Statement?

...(Interruptions)...
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SHRI ANAND SHARMA (Rajasthan): Where is the Statement? ...(Interruptions)...
SHRI D. RAJA (Tamil Nadu): Where is the Statement? ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Is the Statement distributed? ...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): Yes, Sir.

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): Yes, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: All right. ...(Interruptions)... Mr. Minister, please

read it. ...(Interruptions)...
SHRI MUKHTAR ABBAS NAQVI: Sir, it is already laid. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay. It is already distributed. ...(Interruptions)...
SHRI KIREN RIJIJU: Sir, it is distributed. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Minister, either you have to lay it or you
have to read it. If you are not reading, then, you say, I lay it on the Table of the

House. ...(Interruptions)...

SHRI KIREN RIJIJU: Sir, I lay it on the Table of the House. ...(Interruptions)...

Sir, I sought your permission to lay it. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay. All right. ...(Interruptions)...

SHRI KIREN RIJIJU: * "Sir, as per available information, after the murder of
Shri Arun Mahaur, Professor Ram Shankar Katheria, Minister of State for Human
Resource Development participated in the Condolence Meeting held on 28.2.2016 at

Agra, U.P. Shri Arun Mahaur was a known activist against slaughtering of cows.

While offering his condolences to the family of Shri Arun Mahaur, he insisted
for strict action against the persons responsible for the murder and demanded justice

and adequate compensation by the State Administration to the family of the deceased.

The video recording of the occasion has been seen. The video recording does
not reveal any objectionable utterances by the Minister. He has not said anything
against, or, used derogatory language against any community. No objectionable contents
against any particular community have been noticed in the speech of Prof. Ram
Shankar Katheria. Accordingly, the news reports appear to be distorted and incorrect.

* Laid on the Table.
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Agra Police is seized of this whole matter. Police and Public Order are State
subjects as per the Constitution of India. It is expected that the State Government
will conduct the investigation of the case and the entire matter in a fair and impartial

manner and take necessary action.

This Government is opposed to all statements/speeches which divide the country
on the basis of religion, caste and creed. This Government is fully committed to the
Constitution and the law of the land. We should all strive to maintain a conducive
atmosphere among the different communities. Nobody stands to gain by violence

or murder."

MR. DEPUTY CHAIRMAN: It is laid on the Table. ...(Interruptions)... Now,
Mr. Ghulam Nabi Azad has not read it. That is the problem. ...(Interruptions)...

Meanwhile, do you want to say something? ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Ghulam Nabiji, put the question. Time is only

seven minutes.

3l A T IS W, BRI C[SH S ddd A TIE Bl 8 ...(FadM). ..
S (CAENRVY BPYL PYRUIR W VLT PR [P A S YW P TR LY,
MR. DEPUTY CHAIRMAN: Only seven minutes! ...(Interruptions)...

SHRI GHULAM NABI AZAD : Our time will start from this moment; not the

half-an-hour which other Members have taken.

MR. DEPUTY CHAIRMAN: Yes. That is correct. That is why you have seven

minutes. Now, six minutes. Put your question. ...(Interruptions)... Put your question.
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I have not yet started this. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Only seven minutes. ...(Interruptions)....

SHRI GHULAM NABI AZAD: There are four Members only who have given the

notice for Calling Attention. You are not going to have a discussion...(Interruptions)...

MR. DEPUTY CHAIRMAN: Ghulam Nabiji, sorry. Let me explain the position.
Please understand. For Calling Attention, the rule is that the initiator can take five-

seven minutes. Others will take only three minutes.
SHRI GHULAM NABI AZAD: There are four Members only.
MR. DEPUTY CHAIRMAN: No, no. There are eleven.
SHRI GHULAM NABI AZAD: Then you allow one-hour discussion.
MR. DEPUTY CHAIRMAN: Yes, one hour is there.
SHRI GHULAM NABI AZAD: This is the reason the House does not function.
MR. DEPUTY CHAIRMAN: No, no. I have to go by the rule.

SHRI GHULAM NABI AZAD: This is the reason. And then you say that the
Opposition does not allow the House to function. I have not yet started on what

the Union Minister said in a public meeting.

MR. DEPUTY CHAIRMAN: Ghulam Nabiji, please understand the position.
The position is that for Calling Attention, you can ask clarification and the initiator
can take seven minutes maximum. It is a clear-cut direction. The initiator can take
a maximum of seven minutes and others can take a maximum of three minutes.
This is the practice which is followed every time. In your case, I cannot give any
exemption for Calling Attention. Being the Leader of the Opposition, when you
speak, you will be given enough time. But Calling Attention is governed by certain

rules. And I have to go by that.

SHRI GHULAM NABI AZAD: I will speak as a Member calling the attention
and the Leader of the Opposition...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no...(Interruptions).... 1 cannot allow that.

...(Interruptions)...

SHRI GHULAM NABI AZAD: | am the same person. ...(Interruptions)... I am

not two persons. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Then you could have given notice for a Short
Duration Discussion. ...(Interruptions)... If it is Calling Attention...(Interruptions)... If

I give you exemption ...(Interruptions)... How can I give you exemption?
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SHRI GHULAM NABI AZAD: Sir, out of seven minutes, six minutes have
been taken by you.

MR. DEPUTY CHAIRMAN: No, no. Please put the question. Ghulam Nabiji,
please. You have to cooperate. ...(Interruptions)... 1 have to go by the rules.

...(Interruptions)...

SHRI GHULAM NABI AZAD: I am sorry. Then we are going to walk out.
We will walk out...(Interruptions)... If the Chair is not interested in this discussion,

then I am sorry...(Interruptions)... We will walk out...(Interruptions)...
MR. DEPUTY CHAIRMAN: What can 1 do? ...(Interruptions)...
SHRI GHULAM NABI AZAD: What is this? ...(Interruptions)...
SHRI MUKHTAR ABBAS NAQVI: Sir, let him complete. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: That is not the question. ...(Interruptions)...
SHRI MUKHTAR ABBAS NAQVI: Let him complete, Sir. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Tomorrow, you will say...(Interruptions)...
SHRI GHULAM NABI AZAD: No, no. We will not participate. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Sir, if the Leader of the Opposition wanted

to ...(Interruptions)...

SHRI GHULAM NABI AZAD: We are not going to participate, if this is the

attitude ...(Interruptions)...
MR. DEPUTY CHAIRMAN: What can 1 do? ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Sir, it is all right. You can relax the rule
for the Leader of the Opposition. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please understand my position. This is the rule and
this has been the practice. This is a specific direction from the hon. Chairman which
we have been practising from day one. ...(Interruptions)... For Calling Attention, the
initiator can take five to seven minutes. ...(Interruptions)... Let me complete. And
others can take three minutes each. ...(Interruptions)... This has been the practice
whoever may be the initiator. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Out of eight minutes, you have taken...

(Interruptions)...

MR. DEPUTY CHAIRMAN: No, I have not taken...(Interruptions)... 1 asked you

only after eight minutes. ...(Interruptions)...
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SHRI GHULAM NABI AZAD: I have five minutes because out of that, five

minutes have gone in. ...(Interruptions)... 1 am very sorry...(Interruptions)...

MR. DEPUTY CHAIRMAN: Calling attention is governed by certain rules.
...(Interruptions)... You can’t do that. ...(Interruptions)...

PROF. RAM GOPAL YADAV (Uttar Pradesh): Sir, sometimes rules are relaxed.

...(Interruptions)...
SHRI GHULAM NABI AZAD: I am sorry. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, if the House agrees, I will relax the rule here.
...(Interruptions)... The House agrees and all of you agree to it. ...(Interruptions)...
Okay, I relax the rule here. ...(Interruptions)... 1t is the direction of the Chairman. If
the whole House wants it, I agree to it. All right. That is the wish of the House,

not mine. How much time you will take?
SHRI GHULAM NABI AZAD: At least ten minutes.
MR. DEPUTY CHAIRMAN: Okay. This relaxation is only for today.

2 A T SIS WY, AT T8 Gl S A R4 IEl Her § b R dhiEEsa
& el iR o $ AU, 3R TH.UL.US. §9 ORE ©I WV BT ST BRI ol
MY T H T WA <A1 I1ed 21 1 #Al off ufg 89IR &) WS # ded &, R |
TEl Fed € 6 AT I 31, 9B IE * & Tl AN S YHR DI B &4 @
BN I8 ded § ot iR fiR gy donft & vl @ree 1. 9 e off, wasR
HAHN & dad %, if you want to test Hindus then let us decide a date and take
on Muslims. SITH FETE, 3MWRI, SR U<¥ & TA.UA.U., T, I8 1 ded &, “To
el = 8Rl, g% dge Sor 81, % a1g I BN, Flfh 2017 & IAAdl
SOIaRI 3 X8 8, AU d1bd 3741 I a1 g% $RI” a1 Irad Sff 3R Aradt S,
3y <Ry, dg@i iR ATGHaI w1, Ml T il | dalava &1 3@ 21 LU H el
SR B 81, A IFS oy FAKRN < 2 € % dic § 781 el &R 95 & =l
...(FAY)... B9 A1 € B, § A1 IoT XET gl $Ub WY B Praadbl i, ol iex
FIT Bl & “BIUT ARI, IRPI USl olfb I© HR-ER BR 3ll, Yb R & gaal
9 R @ &1 39 -9 R R $El Sar ® 9 g9R & Wi H, <o
feeg @1 @A 7 @iel, @A 81 g8 Uil 87 § yul drsdl § & s SIIeT TBRd 3R
M SR &1 T ARIdT 8 Fhal 8?7 S RA- argd, i Rex ded mr #ed
g fo vefifee™ s 98 9= <81 8 6 § 53 8 T oIk 'y 9y fIg T
B9 39 HaWT Bl AN B 3R WSS AR ISTH9S Bl 89 fU-3101 Hedll H oA
Mol 3R e # @ Marelll I8 1 81 TS 3RT Bl a1d| HUIcd i drordl
A die 781 BN 981 & 3Fd PAR e F il I AT usd wel, ug Hifsan 9
HIHT § bel, ¥ g TP H’s’ﬂﬂ%ﬁﬂé?ﬁﬂl I quote him. BJP MLA Ananthkumar

* Expunged as ordered by the Chair..
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Hegde said, "If you are ready to use the exact words used by me I will say this.
My only condition is that the exact words should be used. Then only I will speak
and will not deny what I have said. I am the only one who has been saying this
for the past 20 years. As long as we have Islam in the world, there will be no end
to terrorism. If we are unable to end Islam, we won’t be able to end terrorism. If

you media people have the freedom to report this, please report this."

AR T8 #31 Sfl, I8 S9dl Wl 8 W8T 81 uIel F Y 3P U Ueisl ® 3iR
AR & {7 GO Yoiell AR “FIH] T2, FaaT [P &g iR 9t gl &
B BT dl, T dIC dl, dgb Iol oI, el Tl I8 urdl &g, Fifd g8 3Mad!
S TR golded oSl 3R 39 I8f ARGR Fmsill I STl A AFH- I8 #a1
ST, T Terfll I8 YR Bl fAiTd &)= &7 Uh aRIdT YR SIHdT UTel Ial el
2l AP AR 1 U (&I TSP, Hodl PAR W sedition Pl HH RN, cfs
S Er, S wE, S gAY, S THTAT Q9T H ST o j@ § dCaRT BRd ©, /I ST
W IE sedition BT HF AN Tl BT 87 $9db Y sedition fhe &9 B, gAY VA
QNN & RISATH sedition BT HH T @12 <7 H =18 I8 fowg, 1 GAAHH B,
gfarr § P g, YoM UIfcai €, Sl SFIE-ST8 election ol Ikl &l U8l U
ST Y, R gt STE WY, f9RR T &R o gt @ Gt 7, 9 o Q9 & Wi
od 81 99 R 41 U A syl H R gg T8 deal § f$ Ar g8 i gl A
qHHM &I, U ARl & RIe® 9 oSyl offdb dfs g8 ol & ge o=l ¢,
WWW@E&;E@; constituenciesﬁﬁwaﬁ?%ﬁmm%,ﬁm
fe=g, dic Meldn &, SAfiy amd S UR ) 81 T8l WU 81 Ah! J& B, g8
319 BT el MG, Afe § I8 deal g b Sl Juad g, 918 98 <fror 7 faed
®I Uit 81, 918 98 UHAT 81 AT TAUA 8l S99 IR AT sediton P HE MY IR I
S diordt & H3 3fR office bearer & AT YHUT &, 37 WX I sedition Pl $¥ U
JE A AT B, 9gd-98d gIa|
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if you want to test Hindus then let us «on %S =S S o &8 (o>
=S Uy i 81 waluyy (&s  decide a date and take on Muslims.
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I quote him. BJP MLA Ananthkumar Hegde said, “If you are ready to use the
exact words used by me I will say this. My only condition is that the exact words
should be used. Then only I will speak and will not deny what I have said. I am
the only one who has been saying this for the past 20 years. As long as we have
Islam in the world, there will be no end to terrorism. If we are unable to end Islam,

we won't be able to end terrorism. If you media people have the freedom to report

this, please report this.”
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MR. DEPUTY CHAIRMAN: Next is Mr. D. Raja. Now hereafter each Member
will take three minutes only.

SHRI PRAMOD TIWARI (Uttar Pradesh): I have given the notice. My name

is there.

SHRI RAJ BABBAR (Uttarakhand): I represented Agra three times, I want to
speak.

MR. DEPUTY CHAIRMAN: If your name is there, I will call you.

2 IS @R W, b g8 AT &F 8, sAY g &I A dia b1 Al fear
S ..(@aE). .

MR. DEPUTY CHAIRMAN: Mr. Raja, will get three minutes. I have ten
names, each Member will take three minutes. That is the rule. That is the decision.
..(Interruptions).. No, no, I know which names are there, I will go by that. Nobody

should come to me and recommend any name.

SHRI RAJ BABBAR: I thought that after LoP's speech, I would be called.

This is a request.

+ Transliteration in Urdu script.
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MR. DEPUTY CHAIRMAN: Sorry, Mr.D. Raja. Hon. Members, sit down $YT
3 9f3TI Hon. Members I have got ten names which were received in time. I have
to first call them. You see the House can be run only by certain rules. If I start
calling each one of you as per your wish what will happen. The House has to run

as per the rules. This is the Elders' House.

SHRI ANAND SHARMA: Sir, my name is there. I would request the Chair to
call the name of Mr. Raj Babbar instead of my name.

MR. DEPUTY CHAIRMAN: In that case, I will call his name in the last. That

I can do. ..(Interruptions).. But Anand Sharma's name is not here. ..(Interruptions)..
SHRI ANAND SHARMA: Sir, please see the list.

MR. DEPUTY CHAIRMAN: It is not there. Mr. Raja. ..(Interruptions).. That
is a different thing. There are so many names. Please read the rules. There may
be names. I am not calling from that list. I am not calling from this. Mr. D. Raja.
According to the rules, it will not come. What can 1 do? Mr. D. Raja please. Mr.
Raja, sorry. Let me dispose of this point. The rule is that first the initiator will be
called. After that names will be taken according to party representation. The LoP
is from the Congress Party, I have to call next the name of the Member from the
other party. That is rule in the Rule Book.

MR. DEPUTY CHAIRMAN: Towards the end $& &I 81 I will also read...
...(Interruptions)... You see, some people feel that I am trying to be partial and I am
not objective. I will read this. Hon. 314 ﬁﬁ'&’l ...(Interruptions)... 1 am reading from
the Bulletin-Part II — "Where a Calling Attention notice stands in the names of a
number of Members, in choosing Members who desire to seek clarifications, the first
principle will be Party/Group." That is the point. So, the first principle is Party/Group.
All parties need to be exhausted. Then, there is another thing. ...(Interruptions)... Five

minutes. ...(Interruptions)... One more thing. ...(Interruptions)...
SHRI ANAND SHARMA: Rules can be suspended also. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I agree. I am with you on that. Now, second — "A
Member who initiates a Calling Attention should not take more than seven minutes."
This has been circulated, and that is why I was being strict. I have otherwise nothing
against anyone. Mr. Ghulam Nabi Azad is my good friend. I have nothing against

him. I was only. ...(Interruptions)...

SHRI RAJEEV SHUKLA (Maharashtra): Sir, I agree with whatever you have
said. But in the past, there has been a convention that names of even those Members
who have not given notice have been included in the list of speakers, and you have

allowed them.
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MR. DEPUTY CHAIRMAN : Yes.

SHRI RAJEEV SHUKLA: Sir, similarly, he could speak on this too. His name
may be added.

MR. DEPUTY CHAIRMAN: But that is only after this is over. ...(Interruptions)...
That is only after all these Members have spoken. I have got ten names here.
...(Interruptions)... Mr. D. Raja, please. ...(Interruptions)... Only three minutes.

...(Interruptions)... Not any more. ...(Interruptions)...

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): Sir, just one minute.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shrimati Viplove Thakur, do you know the meaning
of 'Viplava'? It is revolution. ...(Interruptions)... You are a revolutionary here, every

time......(Interruptions)..

sl fae@ S1gR: W), § MU I8 gul Arsdl § & Hifen e ar e
8172 § I8 AR ST =18 gl ...(@au)... R F oy b g8 =1 Aredl g
6 519 BIs "I SR SIHIE" BT AIfCH <al & A IFH BARI I 491 Bl B
«.(AYT)... 1 just want to know.

MR. DEPUTY CHAIRMAN: In the Calling Attention notice, if your name is
there, that doesn't mean you will be called. If your name is the first one, then your
name will be called as the initiator. After the first name is called, then, we go party-
wise. That is the point. Now, Shri D. Raja. Sorry, Raja, but take only three minutes.

SHRI D. RAJA: Sir, the statement given by the Minister says, "This Government
is opposed to all statements/speeches which divide the country on the basis of religion,
caste and creed. This Government is fully committed to the Constitution and the law
of the land." Now, I ask the Home Minister: Who are these people who are making
these speeches/statements targeting the minorities, the Dalits and the downtrodden
sections of our society? Are they not in your Government? They are people who
are in the Government. They are the elected representatives of your party. Sir, you
have been the BJP President for one or two terms. I do not know for how many
terms, but you were the head of that Party. Do you call them fringe elements? If
they are fringe elements, do you allow these fringe elements to be elected as your
representatives, sitting in Parliament and making such hate speeches? Do you allow
such fringe elements sitting in your Cabinet and making such hate speeches? I am
asking you this straight, Sir. Now, because of constraints of time, I would just
endorse what the LoP has said.

Sir, I have with me here the Indian Express issue dated February 29, 2016. It
gives a description of what happened at Agra. But the Minister's statement says,
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"Accordingly, the news reports appear to be distorted and incorrect." If they are
distorted and incorrect, they are distorted and incorrect, Sir! But you say, "...appear
to be...." Why do you take such a dubious line, Sir? This is an august House. This
is a temple of democracy. Let us speak the truth. There are elements in your party,
in your Government; and they are making such hate speeches. What action are you
going to take? You speak in the name of mother India. Who your mother India is, I
do not know. But my mother India does not discriminate amongst Hindus, Muslims,
Christians, Buddhists, Jains, etc. My ‘Mother India’ is such ‘Mother India’ and all
the time you speak in the name of ‘Mother India’. Don’t insult ‘Mother India’. I
am asking you. My good friend Shri M.J. Akbar is not here. I am quoting. Shri
M.J. Akbar has written a biography on Jawahar Lal Nehru and there is a chapter
on Mahatma Gandhi. ‘In the year 1942, Mahatma Gandhi gave that slogan “Quit
India”. He was to hoist the National Flag in the Azad Maidan in Bombay but he
was arrested on August 8. The British Police went there to arrest Mahatma Gandhi.
He asked them to wait for a few minutes. He went inside and after a few minutes
he came back. He took one copy of Bhagavad Gita, one copy of Quran and Charkha
and these were the things collected by Mahatma Gandhi and he offered arrest and
he was taken. That is why, the next day, Aruna Asaf Ali hoisted the Flag.” That
was Gandhi, Sir. Hindu-Muslim unity that was the message Gandhi gave to the
entire country. "AG®I FHI" he wanted. $S¥AR 3fccAl® AR AW, FdH! FHRT T
A" Now I am asking, this (I, §HfT, At least, your people should have
the T, Why do you destroy this country? That is what I am asking. It is not
an isolated incident, what happened in Agra. On the one side, Nathuram Godse, he
is describing him as a patriot, ‘Temple is built for Nathuram Godse’ but Mahatma
Gandhi is insulted; Mother India is insulted. ...(Time Bell rings)... That is why, I am
questioning the Home Minister. What action are you going to take? How are you
going to defend the secular fabric of this country? Your statement is so disappointing.

...(Interruptions)... Sir, let him explain the truth.

MR. DEPUTY CHAIRMAN: Sit down, all right. Now, Shri Bhupinder Singh.

You have only three minutes. Please co-operate with me.

it yfier R @fsem): R RiF W), § e a9 4 WHR F el
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9t & 3feR PIg Y41 Rived 27 § AR | S =@medl g 6 S g1 |fdgm g,
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ST BT 8, 89 SHST FHIT IR § oI @s 21 gU 21 olfdp &l R €, 918 d
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forft off 7oteg & &, fod O g9 & B, SHer T O RN & B9E | 7= SO
BTl T8T TR U HIF & IR H SRNGS 91 Pel Tl 396 IR § sHRT MU
P URT 153 FIT HEl & 3R SUd d8d S9h HUR R YR form /&1 82 et &)
IR & HoAl, TRHR P .G, TH.UA.U5l. IR-IR §9 d¥8 Bl 9 g <@ 8, §
ST @TedT § fh 39 v @ fhae "eang 9l € 3R I $UR RIT YR forn
T 87 Ul SN & SIAHTYOT § HET AT HGBT A1, BT b, oAfh Il
TR FIHT A1 BT 82 TTH AP A1 BT T B8l IS V8T &1 J&T die arel BIF
T2 e v # fedlt 9 g ar A fewol off 98 o1 WR, 9’ ) g w5 o
93 B WBR 7 BeT AT fF zero intoleranoemﬁﬁqlmﬂmﬁﬁ'ﬁﬁﬂw
T “intolerance’” TR T4l Bl s 3R J&T TR 8F7 ““intolerance” IR T HRIT b foIU
Mfew fear on, <ifps 89 W oy w91 § Tt 8 8 US| I8 US 3R We B qrd
Tl $9 TRE B! "geARl B Ade & T IRER R A9 & 82 89 $9G W A9
a1 BN AR F =EM 6 9 @ politics of the day decides, Td T el AT gfoy
PI aRIHA el ol g8f i @I 1 AR T Il fear § {6 8w anuel aar <A
% T gam 1| g8t GOrrheR @l i Jefel fhar 77 1 W), I Y g ue W@ E,
5 W H 3Mud faes aran § 6 5@ AiRgwel foran syl g g8 gar] & i ot
R Ve foram T 82 ¥ US ged Tl g, foae WY e fise |1 a8
B &, FTH AT g% Smane SeT ¥R ¥, 7 Ul & 3R, 7 Bl 3R, 39 W R IR
AT, FTTdT TST 31U $TlM, A dIcidy ATATST a1 &, Sid EGE B 3MTeia]
@ oIy Frers g8 ot A1 S+ &1 I8 feurss far o f6 g8 o) excll 2, g8 a3 #Af
2, § g8l &1 =redl g, § uifeb T8l S Aredil L (@EU)... Afe A $h
1 U 91 Bhf, 1 R B9 AT I8l dod] R Tdl &N, |1 fAFe 919 didax
Tl SATGT? QT &1 BIM ... (AQHT).... GRBR Pl DIy S1A1g <A1 12T ... (TILH). ..
A arel &A1 #I ... (agm™). .

MR. DEPUTY CHAIRMAN: Time is over. Please conclude.
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AR 39 ARE $1 a1d $Ral, A1 d A & Wie IqP! 8 I B, TG DI Bl
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T 3 HHOIR wrgH MFReR T80 <@, ST S Al & Raens g A8l aredr
2l A AP WIST & ANl Pl FO el dled &l W, I8 AT 91d 8?7 I8 9gd g9
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3.00 r.m.

@ Id 2l IB g, AGHMI BT FaAT 1 Tl 2l S8l GAAAM eI PRAT 8, a8l
S% RIp I dTel 89 oI 81 31T 3R 89 O gl a1l ot ff S forg Sy
e atel T W S99 foy Uieer® fhye o)d ®, wilfd 9 519 TToffodi o & o 89
SRINGE dleid & [ I Telddl 21 4} 37T Y BT &1 Y oYl 1978 H HERTS, H
BT 7 TN FAERT” BT B I [HATI 3 TAbR U9 331 b TIder 31 g ff
&I TR O TR FA1 WIQM? FAT I8 g 3R GAHN BT qaId 82 I& AR T_Ig
ol T BT AT ©, HERTS &b Blgd A Rex 9 U471 dlell 8 {6 98RTe § 50 89IR
IRAR U &, S HUNe & ReR € I 49 uford | $uie & RieR 8, S
12 T TH &7 B 3THH 8l IE SHT Hald 21 MY A &t a1 a1 fadr
& forg &1 Al A syl e fear Bl oMY fdwt @t a1 Hifvte, I8t dAwhdl |argd it
Ped © & I8 fTprg &1 Jard g1 9 oy ST afes ey & 8 I 99
H R Ug1 79 HINYI 3T xR A ST B B2 SUFHfy ARGy, SMRET ol
Y 9 BHR YU T2 Bl Uh olex forar & fb omud I8l 39 d)e 9 Sl s<lolkd
BT 91 Bl BT T, ATH I el & b a8 9 P9l g fohd= Igoordl &t 91d Bl
MY AR BT 39¢ IR H QT I1faV| T STDI RT 8] B 82 AT Tdh H31 Bl
BT QINIY, a1 AR U 81 SIG| olfd 3aH Usp 3l & Raclis Hriare! &R+ &l
fema 21 21 I8 fogpd Tad 919 81 9ard I8 2 {6 I8 JIRUAUH & IReBR T a1
ol @ WRER 872 M9 ISR BIF 8 3R SUHRT BIF 8, T§ BIF T HRA? M
B I Y Pl G BRA ©, MY DI AT I dlefd 82 MAdADR T SN P, ... (AHT
Bt G9S)... NRH ASIIR BT F9AT [HA1? ...(FHT B €. STh] T FaRER 6
..(ag).... fhar g 39312

MR. DEPUTY CHAIRMAN: Dalwaiji, your three minutes are over. Please

conclude.

3§ Sedas: Y WAYE P IsdIe A B AT IABT A Bl I8 gl
Y| PR S9HT A B Al ... (FAUH)... IADI ...(TALUH)... BT

it TS el WM (IR IS20): AR SUFHIUT Sfl, ST a1 A1 I8 31 St
q ¥8l WeT P M U a1 8, § 99 R g fewelt wRar g 6 g5 9um @1 9"
el 9q1 BT 21 39 99 H, g8 Sl 991 g8, T STaRIS e Wl $T AT 31TS
W I P IR Fdl BT AT I AT &, SAD G H PBT AT & AR A ARBR
BT 3P Y B A & {0 B8 B ITA IHIE B U1 Yooll TSI AT B

H g g Pel dredl § b 59 9A § Pel T {F g1 $ oy e sfai
P RIAT® Bl HRATs [BY S BT 3US, I8 I AU P TSl ABAG AT; G
qohde o, fRdTa aRIR & I yema gRT =g fird ok dRRT wade o &
T garast frell g1 & folg RrieR @fdadl &1 s|rad o1 <3 § 39 d&q
B TSR P U Fa1 g AR § 8 H3 S § gg el A B HH q HH 39
I BT SIFS B ATl DI g1 SHFGRT fe@r i arfey off iR = He+T a1y o
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5 ART @1 gferd 7 aFTel &1 37 il AMoie RG] Bl Ths HR ofd & e
Ao feT o/ 3T S dRars BFfY, 98 BRATs o ~qrauTferdT draf|

el db YA JATgSl P FATd &, YIS A B g P AT aRIdbl & (&
JHIY BRM? Iorife St § § Y 35-40 ATl 9 g SR o9 A g 0 IS &
3R SITET S &, J81 99 Al g5 SI1ET S 2| dS1-a9] 994 $Rd Hie A
TSI AR ST 82 Jaiaol & ol g5 foram S &, Sforrerd 4SS 81 g
S BRIG T8l IF [T &b <R AU YRART e 2 A, AT I JEgHA & M
U UF o <, O gl grast <l 9 Al SR URE & 3R} UIRAIRG oY
YIS e B 8l BIg °cHl, gHeAT AT 9 W Bl AHI Hid 81 Sl 8, d S94
Al Farrao &A1 e 81 396 oy dl WRéR < 5 dg ¥U¢ gAed W 3R Ay, I8
W FET BT I @AY ol

AR U S, § I8 91 w1 aredn g ¢ uie] fBeR ad W&l 8, WPR
fPeR Il JET B, Y8 Aol I el 901 U1 k2 B1 3R AR E HAT Sff ygr #@A
B4, dI e I8 dielfel ¥ 3w NI A a1 U, wife &899 g9l SR <@l 2l
B Al D1 SRIAT A AUBT BRIBIA, ATTD! BRIGLAA, YD BRI <!
2, ofh ovar g8 ® & I8 #AGT | IMY AUl 99 L, WS Sl 9I 3MID]
T faam Sirar g, # BIel 4 99 919 a) @l E, 3MUd aR § HE &l T, S 377
forg-foram a1 fav v 93 ved

H U 9 Pl dIedl gl MU $HG IR $E QAT b YRT A JRT Y™
® HSM H Bl R T8 HAl W bl g Al 91 < B ANRT gfoy & e H B
3R 8 H3 |ad @l I8 Al g1 <7 & ANRT Yferd <1 8T &AMl H N PIRaTg
Bl R I8 A1 91 o & ST Asdhrs; AW AU Y E, IHH WY SIFRT Yoy o1 e
S o H RUIE g &R ot &, s dH iy FHoie § 8k i aafdadl @l Trisie
HIh IT% Raah STg SIRT 7, O ST Bl ...(AHT B €.,

IygHrafcr Sff, # SRast a1 I8 e gredn g fb agd Qi 4, § Uh-se ard
d d9e H oAl g, 99 9§ B <@l B, § 99e @l BRAEl I8l o § usd
AT o1, b 99 I s96! WRBR I 8, HATTAl & BB IR ad] BHT o9 §g
Bl 1 B H 8 HA SN A ded b 9ol A fe@r R g HAR b BMHBS W)
91 U o W & RaAldd $R | 9gd-9gd gdie|

e soiie o 8 ke Ol s oo G e ) e 1 OB e sl Qi

@ s O m AS 0 US GE8 0 n o) ome o = WS Gl el S G Ul
S sl Shn- Al O e oGO L > UL o Ol 0 o= Lo W g
WS Gae o Sl S o9l ol W 285 W laoa D3l S Ul s gl leles
Sl el S S A S S el A S el S S sl o) =

SV s PEQA LY

+ Transliteration in Urdu script.



380 Calling attention to the matter [RAJYA SABHA] of urgent public importance

233 8 o sy oS U LS s it ool S 3y Uil UgS 2y Sl e
led dale Sl S Lerw (ol 1 enp STIS e 5S35 1S (638 DA S el
It sl le W e d S Gl el 58 lsa sy S50 el auale | s
2 1 m Gllae S Gspedl Sy aed S A - te miaslae Sl g AS LS e
LS oy o> e o8 (e D) s U 8 S s lSals S O ol o oS
S5 sbailat B S Gl IS GEE LS ol sl oS e oS S B Gile
3 Gpmily (5 ot IS 3 Gy oS ST S LS e S Gl sl oS ik
NS o5 6 Bor ANS sn STl Ly e sl S o S 555 S Ol
o e SISyt
ol o g 1, R g oy ey TS i o 2l 3 55
Sl 8Os s Ol 35-40 (s Ue O Snial ;) $LS U otilers S

il 03l o agme Bl i Ul com il 03h) Ll O 2 B o o ~ee
= S mlee § o Uls BUle aaiaglas L S S S Oflers 630 630 -om
Lo o) Uiy ULS- 1S s S il o Uls e 088 JUS (o Uls eSd das
S ot Sl A S (5 5T agSe oy S e g8 ) WSo U el G ol S
CSlsaoly LA S GRan s S oer e - ) 3 aim glaa (5 The ~igSe 5T ¢

5 Cise ilaba (S e s b WSS 50 WS S - o ) las e
~SY 0l 5 S e 8 A S Gl L Bl by i glae g2 e 08l S 0 Sl
et e Ul 5S O (g A2 ¢ =0 S (g oisUl s

e et RS (T S O Uila WS Gl o e e G L ol Sle
sk 8 o ler Bl Lm0 L e g m cdie AU o 20 3 83S IS
0SS T e e Byl el o cdae JUB o 2l 55 0 S5 (s iie Olad Ly o
JS- o8 S Gl Sufis (S e agSe e o ey L S Gl S e AS
Al st o R AS o a WL S 6 (eSS Uil 518 S O (a4 IS S
32 08 ~ete Usen e oo Ula L 20 S O Gl s lS e Ol Wil Gl Oe
=8 L e S Gl s 0 Lo S O o Db S T o Lo S b

o T Alalma 153 A% L3 agS Ll S Gl 5 G s Wila S iy (S e
Oudsy o BT AS S Wy g2 2 S O sl o 8 81 L e OGS S Gl e
OOler 5S35 sx AS S U e~ sl S IS 1588 e el S iy
S Eo S oe S s8ie Ll 5 sl e o ST oen e ool com K 0
Sl A S Ol S S 23aU S Gspedl O sl O aeU (el O e o8l ¢
(R3S S B ) Ui Lea) 5 e 5o
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S e 0580 S ~S O Bils WS SL AT Gae o Sy e

S i e WS e e o W e i Jle A8 508
e DS SO o e &S eled UgSod e ST Ul SlaS
e e e R e o WS 5k S Slgna e S elS S ol
2 Asa ) Syl lasa Ly 1S A8 S ol iie 58 S LeSa Ja 151 AS (K S

(Mf:‘;) -alyqaﬁ%-wgﬁc_a}m#

sft IRe I ((ER): AT STl off, 9t dR% & 91d o &1 § enud
q1egq A T8 HA Sl A F§ bel aga b gg A sarer foq 78 ger, wife
ST IS HRT g8 A §, I8 IIal Q7 Fof arell e 2

HEIGY, T Of 21 § 3R B9 Wed 9 &, S9dT 939 #+ ff @1 ®, ifbd amuadt
el 7w e 7 f 98, 39 W P IR &l 991 81 Uh el BldT B, S9 WX
PRI 8 S g, U AN ARER 81 S E, gerast fid Srar § SR R ue
[T BICH B IR 99T # -0 @ d9od &, e &M € 8§ & & A et
BRI ...(FAYH)... ITH! Il WHR 8, S99 UF AN 8, S 39 WRBR Bl A9
21 S AT 8o AUl 7, 9% dxal 7, HAl FRAT T, TIUAY BT § AR ...(AL). ..
Rrer reer o, A1 91d 3Tl 8, oifhd St AT & i ofd &, 9 AT 8 I8 M
PR &, b IAIBI TR® A $B 81 Bl &1 TN H I8 Ps BT g b AT Sy1aT
&1 81 Tl IS D! STET &7 Tl 2, a1 39 99 a1l Bl a5 DIyl FI X
H&T PI RS g WG HRAK &l 39 < H Y Sl g9-93 dle U &, IT g
B & U g 3T ff S €1 e ® {6 el Ul 9 ANl | pRAd el 2l

qBIGY, HEl BIs Hedl T ...(FAUF)... eI, I & Id1 I I ...(FAHH)...
P 3™l a1d & Far W8 s H A e I SIreT 9wy T8 o 9redn g, ife
ST g9l Ufse Usd wR A die 81 H T8 a1 {6 Ul el W o) 3]
ST 3SR &, § Sl & STAR AU I Pl G Bl BRI I8 PheAl 7 b IS
A, SSd 3R Fod gU MY SR Aua! urdl & &, il M99 §, IRE ds QT |
e & foT 4@ 93 gU €1 X 99 § U1 §a9M ® b bEl W Bl qwg €Al Al
DIs TGR FAAT 3T Pl $© VAT 9] ol & b $9 T AR SF G BT ART
BT AR FHI 3 H 1 WET 81 <% H dHRI 2, RSN &, Gl $l s o
AR B, dfhd d §aTdl I &1 8] dhd 8, it I Fardl &1 981 Sfd &l 89N S
I & oitex &, 9 Wt gl d S[31 o € f 81, 89 O X7 a7en Her g™l v
qrefil| SPT W B Tl dol Fbdl, d W ARG FAT B, Fifd PR G =St I
g, @ W 1 Aty A

3R HST YN Al 81 BI<T, A1 Tae § 61 o qierdl, offpT 3R 91 g drer
2, gty § =rear § fb Siedl 9 STedl U 91d Bl WH bl 9gd-9gd gudIe|
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it ATt (SR URE): A SUGHRT Sfl, . (@EU)... 399 T8,
ST IFD! T § G H& ...(FAE). .39 3R] 4T R of I8 87 ... (FaLH). ..

AR YA SfY, 399 ®Is Weg 78l § & 59 A dg § 9o & Aga |
TSI &1 ARBR 1 8, d9 A I H AW 3, W B do1d] T IRUATH & $B
TR AN TAT $s Bl IRPR & O AAN 9 Fdgeh ug R 98 R VAl H$h1s
g Iifed SAHEl BRa YEd §, RO 33 # oaR 3MA-99 9 WiueIiie |igie
BT IR fTg T 81 ST &1 &1, 9197 Ared ST YRGS d] | Sl <9 Bl
A R 3R 99 Wfdu™ # S edifeRUear &1 yrau™ @l 7, O 39 WRGR
¥ I9d! O gfSorai S8 of Y81 81 3391 B H ) B € H by WRAR &b Ud
3 5 HSRAT 9 57 $© 3T WIAA 7 IFRT H UPh gl & Aa¥ H, W IR
A AT Bl o) VAT TTeld 9 fHiad ddT weaTs 9aM faar 2, Red [
IR TS ¥ B T8l 9fcd N I H SFH-T9 9 QiuQIS Aigle B R [Sre
AHT 8, &b VA 31 Bl bg B GRGR gRI 3d db 31 U8 o Q@R R oAl
FIfRT o, ofs et d& VT &l fhar R &, sy 9 Il 9 @Rl b1 J9de
I f& 3R 1 SA1eT 9% @1 21 39 Ml R g9 & 91d I8 ©§ b 59 Ane 9,
JFAT & HARTT & A H IR IS DI FUT IR B 1 |iha BT A1MEY
o1, 98 I AlhT Tl g8 ©l BIC-AIC WL Al & RIA® d HRaAlg PR ol 8,
I HARTT & Raemw ft BRaAE B < SId), dF 98 SaTeT 3resT sidn v Rafa |
AT WRBR B HARAT & RIAT® ISR BT AFCAT ol B, IAD] ofcl DI ARG
P ISR WO ARy o1, S Y dF &l fhur AT Bl SRl 99 BRUN Bl g9 o
SR UST § IR T Y dis e geAy gfed g3 ol 39d A1 &, §
|ed Bl I8 W Pl aredl g b IS SR go¥ H 39 9T AR UIET Bl WRBR
BIefl, @ 98f N AR gRT ot 9 Ruwws Ud s wARAr o | Aiverie
d@l g Al &b Raard 91 @5 < U gU, 396 ARM BI &1 § 3G PR, A&
A W B PRATS BB, S R 8l Sid DI AR & <X 99 g1 S,
T8l P! el S8 gl I8 a1 H U9 d<dl b RIArh dadl gd1 H T8I b Bl g,
gfcts §9 STl WRBR & T H V9 Il RIoh I8 99 HRATs B @t Bl
H A WS PI Y8 AT ATl g (b W) AT P QR AHA FhT TET B
I o gour el I S SRIHTe B fHar g, A A AR A T Bg & fay
P IFER WS AT FAAY, AFI & HA! Sff Bl I8 @12y 6 9 SHerT | 0 At
ATTel | ITHT SRIBI bR, I R A& B HRATS BB AT T Bl
A aRe § 3R 37l RTaRt &1 A 3T sAMeR! 3R a1 | Rl amg e
3 9 9 9 =X & AFAT ueE #E S el R e drel 1 Smud! ot g
U6 RaRt g9t 8, o7 Ua gHIce 3MEs WX B 3MU%b MfYeR &F § Sl o1 g,
MY IFPT SHHESRT TAT 3T F ITai B, I | gl dx 3R Y dARar = o
THR B U SKAT Bl 2, I <9 ¥ fFg-gRem qiveif¥ie q9ma Uer &1 gl
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gl H Ferh € 6 09 d@l & Raamd ok W dR 9 s sIRar & Raars e
AT I A% HRATS BP0 A&t BT gR¥y <, 997 919 § 1, oMY &) Bl
IRTY < 3R ¢ RIATH TH BRATS BN ...(AHT B 6. T IFAE &A1Y
H 3ol 91 YEl A BRAT gl gIare|

SHRI K. RAHMAN KHAN (Karnataka): Mr. Deputy Chairman, Sir, the statement
of the hon. Home Minister is most disappointing. I know, while making this statement,
he would have compromised his conscience, because what he has stated is not the
truth. He has hidden the truth and the whole country knows the truth. But, the
statement of the hon. Home Minister that nothing has happened and what has been

reported on TV is not correct is surprising.

Sir, I am not going to deal with what the hon. Union Minister of State for
HRD had said in Agra. On the same lines, in Karnataka, one of the MPs called a
press conference and, with all emphasis at his command, he said, 'As long as we
have Islam in the world, there will be no end to terrorism. If you are unable to
end Islam, we would not be able to end terrorism..." He further said, addressing the
media, "...If you media people have the freedom to report, please report." He further
says that I have been consistently saying this for the last twenty years and you are
consistently allowing a person who has taken oath on the Constitution. He is violating
the Constitution. He is violating articles 25 and 26 of the Constitution. Everyday he
is violating and you say that 'we don't know.' I would like to know from the hon.
Home Minister whether you want to rule this country on the development plank or
do you want to rule this country by spreading poison. If a snake bites, only one
person will die. But, if one public representative or an MP or an MLA spreads
venom, thousands and thousands of minds are poisoned. Do you want to rule this

country by poisoning the minds of citizens by spreading such things?

Today, the hon. Prime Minister was saying that 125 crore people of this country
will build this nation. Do you want to eliminate 15-20 crores of people according
to your MP from the development process and do you want that they should be
out from this process? Sir, please, don't do it. If you want to do it, do it. Nobody
is afraid. Please understand that by making some statement you will not be able to
create terror among them. We only pity you. We pity all those who are spreading
poison and trying to divide the country. On the one hand you say you want to
unite the country and you want to take the country on the development path and
on the other you are not taking any action against such people. So far, in these
two years, you have not taken a single action! And, the hon. Prime Minister has to
create confidence among every citizen. I, as a citizen of this country, feel that I am

not safe. My Prime Minister is not able to protect me. He is the Prime Minister of
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the country. He talks about everything on this earth; but, he will not talk on this
issue. So, he should come out. If he is honest and sincere to build this country on
development plank, he should speak. None of you should speak; he should speak
to this country and to this nation and assure all those who feel threatened to live

in this country. Thank you.

SHRI K. N. BALAGOPAL (Kerala): Sir, the hon. Minister's statement says,
'Accordingly, the news papers reports appear to be distorted and incorrect.' Sir, if
the news report appears to be distorted and incorrect, whether the Government or
the particular Minister is ready to sue against the newspaper — Indian Express —
which has reported it? They can sue. The Government can sue the newspaper if it is
a distorted report. This is again tantamount to breach of privilege. They are making
such a statement and not taking any legal recourse against these kinds of agencies.
And, finally, the statement says, "This Government is opposed to all statements/
speeches which divide the country on the basis of religion, caste and creed. This
Government is fully committed to the Constitution and the law of the land." Sir,
the Preamble itself says about the unity, equality, liberty and justice. Sir, the Delhi
Police recently took up a case and we discussed about the JNU case, the case of
anti-national provocations. But, if the Government is responsible, it is not necessary
to go after the students of universities, installing cameras and surveillance system
everywhere. It is easy protecting the unity of the country if the hon. Home Minister
gives directions to the Police forces in the country to do some surveillance on
Ministers and MPs. If they are ready to stop these hate speeches, then the country

will be safe.

Sir, the way they are filing cases against the university students and other people
in the country shows their actual intent. Sir, the Ministers and common BJP leaders
are saying something and getting promoted as MPs or MLAs. Then, the MPs are

fighting for giving hate statements to get promoted as Ministers.

We know from the Muzaffarnagar incident onwards, the honourable man who
was behind the Muzaffarnagar incident was elected later and elevated as a Minister!
So, this is the class, the model which the Government/party is giving to the people.
So, the Ministers are vying with each other to make this kind of anti-people and
provocative statements more and more. I would like to know whether any cases
have been filed against any of the leaders, Ministers or activists of the BJP against
this kind of statements in the last one year. Sir, this is not only about the BJP.
In West Bengal, also, one MP spoke publicly, “We will send our people to rape
CPM people!” This kind of statements from the Union Government and the State

Government parties are coming. So, I want to know about the cases.
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sft sifamTeT Y @ (U99): ¥R, Y8 S Calling Attention 8, $9d &1 U Bl UH
< g, ‘Alleged inflammatory speech made by a Minister in the Union Government
and elected representatives.” ST 4T elect afl, T8 98 TAVAY T AT UHU B, SHSD dN
H 9 Calling Attention g1 ST |F ST dict 2 o, 9 g 3fren oAt o =g 9 foudt
At gl & T &f, 3FR I97 Afag™ @ 29 od) SHa! gfosal IS8 €, a1 99
respective party @I I T8T IR MMM 3T IS o1 &1 ¢ 5 AR & o gt oifdpear
H SR 319 U w31 & Rl a1d ol 2, a9 el § 1 98 fema =81 off f&
IFB! condemn AT S a1 I9F R il QI 98 T U H3l &1 3qHA
& o, 9fcs IR T BT IMHA AT .. (FGEH)....

e faera STgpe: WX ...(auM)...

it AT I @ $9 Wed H g9l R G9Y U d9gd 81 AIFRR TR 316
iferamie o o9+ &) #3 & RIcih, SHHT A daol HY SAD! Al B DI DI
BI H g § 6 g8 ) S 21 21 SIS WIed 9ga AR e 8, Il 984
experience &l dfh $BI 98 RII 910 DI YH BRI U AT AV ARY foha,
gafery § oeTe ATEd & e e @Edr g 5 99 1984 # el # €9 B w®
2\1,innooent?ﬁﬂqﬁmﬁﬁ,wwwaﬁﬁww,ﬁ?Ff_CH:IT*T:Iﬁ
ST FTEar §, 9 9 g 6 A8l €, SI9 UFBRI A4 S99 BT b s JeH 81 &I
g, A SeM @8l f& 99 P13 =& ARar 8, a1 exalt Bordl 81 ...(@ag™)... o9
3T BERMEE & T TAUATY Bl Jeoqd H FecHed Ufeqdn, @9 qar el fd d fd
oTeY hald &1 9 a1 S8} halld ®, offhd IS db S9¢ RIATh Bl dRAls Tal
gl W WHR ¥ ARG ¢ & I 1 91901 §U &, I9H TS UIST Bl SRIC HRb
91 Hel T8 Bl ...(TAHH)...

#ft e 746 sreme: e uidt @1 ==l #) ol I $ IR H HY per on fh
SiI e ofied €, S9! i S dRE 9 — I8 H#Al S YR i A8l od, H @
IO WY H g7 AT 39 VT <NIRTT, ifh STRIRT aTell & ATI-1T SIF1 P 3iex
SIfdyl IMRT § IBIM QR JIGRME] dld ol IR W B ...(qILH). ..

(o6t S laon S GL S uses 1 (AT L a3 lia) CDUAY e aildT
) o S O com R alue a2 ASLE LS S e come o Db S o)
Ute Crliler ) 50 e o R (pd S 8O s s s 8 - sk
03 S i il agiln S sl o ST oSl ¢ el Sl T L By

OR S0 S W dis N pelaal S 5 g oe o 8T L S 56l
---(g__\l}“ ‘\.\.«)-_-
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it AT I @AT: ATSE S, WRT AT GH 8l I8 21 ... (FAUF)... IR, T8
w2 S 7 Wede & 7 {6 s off T aafad a1, 9 98 fed W 9 W 8, oFR 98
Jfae™ A1 T BT Soolae BRAT &, A SAB! S 29 I Sidd fhar S, I8 91d
e T H I9-IR geag gars) Ot 9gd AR geA ¥, 98 R U Ry $E
H HUR TRIC Hdh o9 N soides RUvicfed dleld & 3R AN § S8 ¥RT &)
BIRME BIA B, d ITHT Ul ASSCHhIs HIP SIh IR W VM o1 91y, difh
BIs Wl I8 q8qd 7 B P g8 BT ¥ FW 8| 9gd-9gd ggara|

sft o1 8T (AERMG): WX, TR Uasidl Aed ° U Al favy gt 3o g,
9 W gART =@l B AT YR < YA BT &1 YASIT ATeE, H ARl TR B
RE1 §| 3MSIG A18d, ...(RaHM)... AT fUT A H H31 St & 9 oy €, IR
ST U] & 9gd W 9ie §, 3961 feh fBar g, S 9ga ¥ fJumae g, SHer W
51 frar & f6 3 9 o Ysoarss 9o <4 B, At § i @ a1d B
g1 I YehaT 6 AT SART T L forn 8, Wb 39 T 9 ¢ &, S Y
FT AT 7, R GAS B BT B, O Sl IWHR 7, 98 ol v o @) 98 7, b
el @ TE B, 98 R I B WHR Tl I SR TS F IR I P g8 AN A
MYTS IT&d SHl, 3MMYD] TRBR H S A3, 3o W Wied 8, d O JbR B A
BT FRIATT BHIT BRI B, BRI AT 8, HIT 98 59 I I die Bl...

. IM MU qIed: IR, S Jfdd I 8] 8, SOdI A1 o+l dib 8] 3l
...(FTHT)....

it Ao A W, H IR U< WHR & b {1 Bl 91 BT gl ....(FqEH). ..

MR. DEPUTY CHAIRMAN: Shri Sanjay Raut, don't go to controversy. Put your
question. ...(Interruptions)... Shri Sanjay Raut, put your question. ...(Interruptions)...
Shri Sanjay Raut ...(Interruptions)... Shri Sanjay Raut, address me and put your

question. ...(Interruptions)...

sft o Wea: P HA T UBR B 9T BT SKIATA BRAT 8, I8 9 FHe H
UF IS &1 919 81 IRIY, JOAFRRTR $T Il o Bl a1d 81 Tl U H3AT 3R
YOTFHRTIR BT gacll o DI a1 DA &, Al T Ig Ao § (A b1 a8
8?7 ...(GYM)... IR, gAY a1 I8 ® & 59 HRaA Bl &7d Bkl § A G B HWR
HRATS BT AR ... (HAUH). ..

MR. DEPUTY CHAIRMAN: Home Minister will clarify it. ...(Interruptions)...

S} IO W9 TR, IR b5 Bl T IR USI BT U H3] GfAL BT 9 oIl 8,
a1 dfaes w9 & oy 99 B LL(aE)... A9 IeT-31e T Tl gl .. (ae). ..

MR. DEPUTY CHAIRMAN: Not, now. ...(Interruptions)... No new names.

...(Interruptions)...
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sft RS IR (IR U<w): *
MR. DEPUTY CHAIRMAN: Sit down. Not going on record. ...(Interruptions)...

st o Wed: Aoy fQurre & foav O te ', 9rae & for ff e g iR w3
& fu @t wa 31 ...(agm)...

MR. DEPUTY CHAIRMAN: Okay. Shri Sanjay Raut, sit down. ...(Interruptions)...

Shri Sanjay Raut, your time is over. ...(Interruptions)...

3l AT 8A: W, T URYA TR EHA BT 8, Al IR Yo b I {3 FIT el 872
..(FAUT)... ITG] -1 AIRAT &b HUR S HAT {61, IHHT I8 ISl &l ...(TALH)....

MR. DEPUTY CHAIRMAN: Shri Sanjay Raut, your time is over. ...(Interruptions)...

Time is over. ...(Interruptions)... Please ...(Interruptions)...

s AT WKSA: T Y IIhAIG BT THIT B DI YN BT SWHATA 39 <90
H Hd 27 ...(aaum). ..

MR. DEPUTY CHAIRMAN: Please. Shri Sanjay Raut, your time is over. Sit

down. ...(Interruptions)... Time is over. ...(Interruptions)...

it oTa WNA: 918 H J Fed § & I AfKIe wEie T8 ekl a1 gWs H gHell
& B ... (FIHH). ..

MR. DEPUTY CHAIRMAN: Shri Sanjay Raut, your time is over. ...(Interruptions)...

3t Aol €A i)l ARG WEIG el skl A YRy H 99 R A8l Bl
...(TALT). ..

MR. DEPUTY CHAIRMAN: Shri Sanjay Raut, your time is over. ...(Interruptions)...

Nothing more will go on record. ...(Interruptions)...
st dorg e *

MR. DEPUTY CHAIRMAN: Shri Pramod Tiwari, put your one question only.
Put a question; that is all. ...(Interruptions)... It is not going on record. No more
names. [ cannot accept any more name. ...(Interruptions)... Put the question. Only

two minutes.
s dorg ¥Ted:*

MR. DEPUTY CHAIRMAN: Sanjayji, not going on record. ...(Interruptions)...

Sit down; sit down.

*Not Recorded.
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st yHIe faars): W), YRd & IfOgE & IGHY od) o9 Bls 93 HAl-Ug UR
3MRINT 1T 2, A1 S9! Fa9 981 RRER) 39 A &) & &3 @ 8kt 2, 9Rd
P BT DI & BRA DI B &, WRA b BT DI &l B DI 8Kl 8l T A
H3 off, 9 R ==t 81 T 8, 9% g8t W SufRd €, § A% I8 dear aredr g o
IBM I $B W BB B, 98 AR & AN BT Gl Soored 21 S ol $B
FEl Wt BeT B, 98 IRA & AU &1 G Ieoad Bl e HY-HY FEr 7 AR
ITH! YRR H I8 el AT &, Y S (AR BT 9 b JEHHl & [lg BT
T § f6 g8 T SR WREdl & ugdl | g @med ® f5r § wer gedr g f5 o9
2, qI 9l &1 Iecdtud BT ¥ A1 ] BT 27

SUQHIT ARG, H 3ad HAEgH ¥ A FAl St 9§ U ware el aredl
g o R 997 3 9 91 ®el S J8] of, S9 WHY Byl I WET A1, Y A4S |
®el & A5 i 31, S9 IR SP! Wl PR &l 3R 39 UR 8H @S PR &l AR
e 81 Sl § PEAr GEdl § P I8 WRPR B8R A W AAhd 8 W Bl g
d fQgraed = ®e1 {6 e A1 2017 A ATl 8, 2017 B SAGT Bl TIRT B Al
3R TR fb ORE I BRI — dgd Bl qTebd W, TAdR DI dqTebdl TR, IAHA Pl
qhd W 3R Th G & Ui gom U1 $Rb| g8 Bl b ANRT SR Ue H
2, 3 HOIPHITR 9T 8FM| 3R S8 Ul H8l 7, dl a1 391 A3 Je8led I,
fel* @1 & 3R I8 ead &1 H 7! &l W 71 e, &3 woll § a1 78 ®,
§ 39 W T&I dierar g1 § I8 ot T81 dreran, S afe SR 4§ foran § 6 3 s
gl ..(AAg B "9, A BE* §, H 39 W W &l o1, BE B Fal g H %
YE HEAT d18dl g b ANRT AT ST Sl & 981 U 98d g1 3Ryarel &l § 8 #3l1
ST, T Bl FaTd quHl Aredl g b 99 A BT SUIN PR, Sq* T &l T8l
PRI B2 PR q8* ..(AHT B ")... I W #A1 &l U gel W dAaRve &1 9ag
9 BT BT ANBHR &I 2l ...(A9T Bt ", *

MR. DEPUTY CHAIRMAN: No, I have other names also asking like this. Shri
Raj Babbar asked; Shri Rashtrapal asked. ...(Interruptions)... No, no; you have not

given your name. See, you are putting the Chair in real trouble. I am telling you. I
am really sorry. What can I do? 39 @Il 9 Ugel A far &1 &1 MY <N ggal W
forgd) a4l 181 <d, and putting lot of pressure on me. Raj Babbar came here and
requested. 3MY Uh-Tdh e # Th-Uh FIII I KiS Rashtrapalji, you can give
your name. ...(Interruptions)... You all are putting me in trouble. ...(Interruptions)...

Okay, all right, as a special exemption, you put one question. Take one minute.

it I FER: IR AEIGd, H 3MUHT SMHR Udhe Bl § b I g qier
@1 "l fear g1 3 qHer F 7L S, H Al S Bl 3 dredn gl 9 @R b
BT AT &9 Y § b 998 4 RR do™ - 6l & dedl d @ &1 Sl U4
AT 8, S RR ®et® BT & 919 B © 3R 39¢ T4, 396 [AuURIH, 376 AiNg

*Expunged as ordered by the Chair.
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ST 8, d HOl IR W BIPR, b YT &b A TR S g1 BRI &, SIH FdgHAT oK
MSTT BI, I Hel SR & @Y Wigd $iH 39 8- d a7 gan g iR a9 g9
e e &1 999 < @ E1 3 R weR # g9 B I FEd 8¢ 9 T,
ferg 519 THeT Fiuer I P fBIR A FHd 81 B 8, A1 98 dedl & i
ATEd, FAHAPH | § IH R $I aeH! g H Hargdl gedl g, S9 =R H @ g
§ poriarell IR H 8T §, S8l R IR} W& U, I FHT drel WRER DI e o
FAN e’ | AT W wrar o1, g W wed o1, fET T TR W@l 7 39
W% A e 6 Rl &) 919 B ©1 F i@l o, Al a1 a1 [£gsi 3 ard dRe
T 3T § H I I B a1 BRA SMAT §, H SF Al b I PI 91 BRI AT, H
T Ui Bl G Dbl YT §, S a9 Sl G He AT &, NP1 I ARG Bl
deel gall &, el 81 g3 81 H Ug HEd AN g 6 sAR &l gon e =yl
I BN Bl 97 R WRI, S AT & 3feR Ygad $I ¥R dbedal o, RISl
3% @97, e IR H B B UgdrH &I 3R Big Rasad! &, o 1o 48d 8,
®I, S8l U= WMESTel AR FAArS &I Jead bl o & oy gl & T 59 8w
& AT TN Raedr o €, 99 Ued] W 9od &l Y31 Ao © b E HAl Heley
I8l R 90 U &l H 9oy Wi IHT 3MeR H& b d 59 Ue¥ & g HAl @ T
I ge@d B a1 Pl 981 W U] B 918 $B W 8T B, dAfb I ge&d b
|1 ANl b &t S ®1 BIRwET @ 21§ Yiba sre1 a1 g b o9 9 g w13
I, @ g8t W fHd va fdd ot g1 g8 o), {9